BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi

Original Application No. 200/2014
In the matter of: -

M.C Mehta Applicant(s)
Vs.
Union of India & Ors. Respondent(s)
Index
Page
Sr. No. Particulars No.

Report in 0.A. No. 200/2014 in the matter of M.C. Mehta vs. Union of
India & ors, in compliance to the Hon’ble NGT order dated 13.08.2020.

2. | Annexure-l: A copy of Hon'ble NGT order dated 07.08.2019.

3. Annexure-ll: A copy of Hon’ble NGT order dated 12.12.2019.

4. Annexure-lil: A copy of Hon’ble NGT order dated 13.08.2020.

Annexure-IV: A copy of letters dated 22.10.2020 by CPCB to state
5. | agencies of 05 Ganga front states for providing information regarding the
status of drains and STP projects.

Annexure-V: A copy of letters dated 28.10.2020 by CPCB to Urban
6. | Development Department for providing information regarding the status
of drains and STP projects.

Annexure-VI: A copy of reminder letters dated 27.11.2020 by CPCB to
7. | state agencies of 05 Ganga front states to provide requisite information in
prescribed format.

Annexure-Vil: Minutes of Meeting dated 07.12.2020 with concerned

% agencies of 05 Ganga front states.
5 Annexure-VIll: Minutes of Meeting dated 14.12.2020 with concerned
" | agencies of State of Bihar.
11 Annexure-IX: Minutes of Meeting dated 12.01.2021 with concerned
" | agencies of Jharkhand, Uttarakhand & Bihar.

Annexure-X: Minutes of Meeting dated 14.01.2021 with concerned
11. ) :

agencies of Uttar Pradesh,
- Annexure-XI: Minutes of Meeting dated 15.01.2021 with concerned

agencies of West Bengal.

13. | Annexure-XIl: A copy of letter dated 12.01.2021 issued by Urban




Development and Housing Department, Jharkhand to CPCB.

Annexure-Xlll: A copy of letter dated 19.01.2021 issued by Kolkata

1 Metropolitan Development Authority to CPCB.

Annexure-XIV: A copy of letter dated 22.01.2021 issued by SPMG,
1 Uttarakhand to CPCB.

Annexure-XV: A copy of letter dated 08.01.2021 issued by Urban
16 Development and Housing Department, Bihar to CPCB.
- Annexure-XVi: A copy of letter dated 03.02.2021 issued by CPCB to

Chief Secretary of 04 Ganga front states.

18. | Annexure-XVH: A copy of Hon'ble NGT order dated 14.05.2019.

Annexure-XVIll: A copy of letter dated 07.01.2021 issued by CPCB to 35

19 SPCBs/PCCs enclosing Guidelines for setting up of Biodiversity Parks.
Annexure-XIX: Office Memorandum of CPCB dated 25.02.2020 enclosing

20 the Minutes of workshop dated 06.02.2020.

)1 Annexure-XX: Office Memorandum of CPCB dated 26.10.2020 enclosing

the Minutes of webinar dated 21.10.2020.

ik \caman \/Lal(}»\"‘"
{A.K. Vidyarthi)
Scientist-E

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,

Delhi- 110032.
Date: 04.02.2021

Place: Delhi




Compliance Report on behalf of CPCB in compliance to Hon’ble NGT Order dated
13.08.2020 in the matter of M.C. Mehta Vs Union of India & Ors., O.A. No. 200/2014

Environmental compensation calculations for untapped drains discharging untreated effluent
into the river Ganga and under construction STP projects, status of guidelines for bio diversity

parks and e —flow are being dealt in the report.

Environmental Compensation Calculations:

Hon’ble NGT in the matter of M.C. Mehta Vs Union of India & Ors., vide its order dated
7/22.08.2019 (Annexure-I) and subsequent orders dated 12/18.12.2019 (Annexure-II) and
13.08.2020 (Annexure-III) has directed CPCB to calculate environmental compensation for
untapped drains discharging untreated water into river Ganga and under-construction/delayed

STP projects.

Verbatim of the Hon 'ble NGT order dated 7/22.08.2019 is as follows:

“17. Wherever the work has not commenced, it is necessary that no untreated sewage
is discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB... ...

For delay in setting up of STPs and sewerage network beyond prescribed timelines,
State may be liable to pay Rs. 10 Lakhs per month per STP and its network. It will be open to
the State to recover the said amount from the erring officers/contractors.

18. With regard to works under construction, after 01.07.2020, direction for payment
of environmental compensation of Rs. 10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its tributaries and Rs. 10 lakhs per month to
CPCB per incomplete STP and its sewerage network will apply. Further, with regard to the
sectors where STP and sewerage network works have not yet started, the State has to pay an
Environmental Compensation of Rs. 10 lakhs per month after 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim measure may start from

01.11.2019.”
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Hon’ble NGT vide its subsequent order dated 13.08.2020 considered the report filed by
CPCB on 24.06.2020 and 13.08.2020 and has further directed:

“34. Other aspect dealt with in the report of the CPCB is the calculation of
compensation per drain for failure of the States to prevent discharge of untreated pollutants
by providing treatment plants or taking interim treatment measures. In this regard, further
verification of status of failure may be necessary. On account of lockdown, some more time

may be required to be given. Thus, this aspect is deferred till the next date...."

In compliance of Hon'ble NGT orders dated 7/22.08.2019 and 12.18.2019, CPCB
calculated and levied EC for the untapped drains where interim measures have not been
adopted by the States and raised demands for the same with the Chief Secretaries of the States.
Only West Bengal had deposited the EC amount of Rs. 20 lacs for one drain. EC is yet to be
deposited by the State of Uttar Pradesh, Uttarakhand and Bihar. EC calculated and intimated

by the CPCB is based on the information received from the States.

In order to obtain the fresh status of drains and STP projects in order to calculate EC,
CPCB sent letters dated 22.10.2020 (Annexure-IV) and 28.10.2020 (Annexure- V) to state
agencies of five Ganga main stem states of Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and
West Bengal i.e. State Pollution Control Boards (SPCB), State Project for Mission Ganga
(SPMG). Urban Development departments and other concerned agencies requesting to provide
the requisite information in enclosed format regarding status of the STPs and drains. Thereafter,

reminder letters dated 27.11.2020 (Annexure-VI) were also sent to the concerned departments.

Subsequently, a meeting was convened thorough video conference on 07.12.2020 with
all concerned agencies of the five Ganga main stem states for reviewing status of drains &
STPs to take further action as per Hon'ble NGT order. Minutes of Meeting are annexed at

Annexure-VII.

Follow-up meetings through video conference were held with concerned departments of
States of Bihar and West Bengal on 14.12.2020 and 16.12.2020 (meeting organized by
WBPCB) respectively. Minutes of Meeting dt. 14.12.2020 with State of Bihar is attached as
Annexure-VIIL

In order to finalize the inventory, meetings with concerned state agencies were convened

on 12.01.2021 (Jharkhand, Uttarakhand & Bihar) and 14.01.2021 (Uttar Pradesh) and



15.01.2021 (West Bengal). Minutes of these meetings are annexed as Annexure IX,

Annexure-X and Annexure-XI respectively.

In the meetings. representatives from concerned state agencies put forth their views and
made submissions, which were considered while calculating EC. Representative from state of
Jharkhand requested to CPCB vide letter dt.12.01.2021 (Annexure-XII) to reconsider the EC
to be levied for delay in construction of the various components of sewage projects in view of
situations arising due to COVID-19 crisis & financial constraints. CPCB considered the request
made by State of Jharkhand, providing reason for delay in construction of one under
construction STP that is under trial from December 2020 and has not calculated EC for the

same as the unit is already under trial for commissioning.

As requested by the State government representatives and hence decided in the meeting
held on 16.12.2020, WBSPMG vide emails dated 04.01.2021 and 05.01.2021 requested
Hon’ble NGT through CPCB for relaxation/exemption from the penalty/fine imposition in
respect of STPs and for untapped drains citing various reasons. Subsequently, again vide letter
dated 19.01.2021, West Bengal agencies submitted an explanatory note on 21 Special Category
Drains (Annexure XIII) requesting to exempt these drains from EC considering their typical
nature as the KMDA is considering low cost sewage treatment systems for these drains.
Considering this, CPCB has not calculated EC for aforementioned 21 drains. Hon’ble NGT is

requested to direct on the same.

SPMG. Uttarakhand vide letter dated 22.01.2021 (Annexure-XIV) provided responses
for delay in construction of 07 STPs with request to Hon’ble NGT through CPCB on behalf of
the State to waive off the EC for the delayed projects. CPCB considering the reason provided
by the State Government for under construction STP projects has not calculated EC for the two

under construction STP projects out of the 7.

Data on STPs and drains provided by SPMG, Bihar through email dated 24.12.2020 was
considered by CPCB while calculating EC for the drains and STPs. Subsequently, vide letter
dated 08.01.2021 (Annexure-XV), UDHD Bihar has communicated to CPCB that the
government is filing an application in Hon’ble Supreme Court of India requesting to waive off
the EC levied by the CPCB in pursuance to Hon’ble NGT directions and also to extend the

timelines of the STP projects as the projects get delayed due to various reasons. Vide the said

@



letter government has also requested to extend timelines of the STP projects as per the enclosed
annexure and to waive off the EC levied and communicated vide CPCB letter dated 03.02.2020.

[nformation received from the State agencies of Uttar Pradesh vide emails dated
29.12.2020 and 22.01.2021 was considered while calculating EC.

As per the updated information received from the state agencies via emails and
information provided in the meetings, EC has been calculated for untapped drains and
delayed/under construction STP projects. The same was communicated to the Chief Secretaries
of the States vide letters dated 03.02.2021 (Annexure-XVI). Difference in the number of
drains in the calculations of EC for different time period is due to the updated information

received from the States.

The details of the calculations are summarized below:

SUMMARY OF UTTARAKHAND DRAINS FOR EC CALCULATION

EC Calculation Period: 01.07.2020 till 31.12.2020

’T Drains Discharging into River Ganga or its tributaries : 156
2. Tapped Drains ;| 127
3. Drains, where interim measures not required 07

(Dry drains-03, Drains with Eutrophication-02, STP Outlet drains-02)

4. Untapped Drains, where interim measures required ;22

5. Untapped Drains, where interim measures taken s [0

6. No. of drains considered for EC calculation y |22

7. Calculated EC = No. of drains * @10 lakhs/month/drain : 22x 10 x 06 = 1320

(Since 01.07.2020 till 31.12.2020) Ll




EC Calculation Period: 01.11.2019 till 30.06.2020

1. Drains Discharging into River Ganga or its tributaries 142
2. Tapped Drains 118
3. Drains. where interim measures not required (Dry/Stagnant/STP Outlet) 07
4. Untapped Drains, where interim Measures not feasible (BOD <40mg/1) 08
5. Untapped Drains, where interim measures required 09
6. Untapped Drains, where interim measures taken 09
7. No. of drains considered for EC calculation 0
8. Calculated EC = No. of drains X (@5 lakhs/month/drain 0
(Since 01.11.2019 till 30.06.2020)
SUMMARY OF UTTARAKHAND STPs FOR EC CALCULATION
EC Calculation Period: 01.07.2020 till 31.12.2020
1. Total no. of STPs 87
2. Completed/Operational STPs 64
3. Non-operational STPs 0
4. Under Construction STPs 06
5. Under Tendering/DPR/Proposed STPs 17
6. No. of STPs considered for EC calculation 04
7. Calculated EC = No. of STPs x (@10 lakhs/month/STP (Since 01.07.2020 04x 10 x 6 = 240 Lakhs

till 31.12.2020)

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (17

nos.) with effect from 01.01.2021




SUMMARY OF UTTAR PRADESH DRAINS FOR EC CALCULATION

EC Calculation Period: 01.07.2020 till 31.12.2020

1. Drains Discharging into River Ganga or its tributaries 1] 301
2. Tapped drains c 116
3. Drains, where interim measures not required 115

(Dry drains-01 & STP Outlet drains-03)

4. Untapped Drains, where interim measures required 2 170

5. Untapped Drains, where interim measures taken Al

6. No. of drains considered for EC calculation 1| 170

7. Calculated EC = No. of drains x @10 lakhs/month/drain 1] 170 x 10 x 06 = 10200 Lakhs

(Since 01.07.2020 till 31.12.2020)

EC Calculation Period: 01.11.2019 till 30.06.2020

1. Drains Discharging into River Ganga or its tributaries | 152
2. Tapped drains ;| 08
3. Drains, where interim measures not required : [02

(Dry/Stagnant/partially tapped)

4. Drains, where Interim Measures not feasible (BOD <40mg/1) 5 |22

5. Untapped Drains, where interim measures required % 1 120

6. Untapped Drains, where interim measures taken | Nil

7. No. of drains considered for EC calculation > | 120

8. Calculated EC = No. of drains X (@5 lakhs/month/drain | 120 x 8x 5 =4800 Lakhs

(Since 01.11.2019 till 30.06.2020)

Ly



SUMMARY OF UTTAR PRADESH STPs FOR EC CALCULATION

1. Total no. of STPs 169

2. Operational STPs 102

3. Non-operational STPs 02

4. Under Construction STPs 44

5. Under Tendering/ Proposed STPs 21

6. No. of STPs to be considered for EC calculation 44

7. Calculated EC = No. of STPs * @10 lakhs/month/STP (Since 44 x 10 x 06 = 2640

01.07.2020 till 31.12.2020) il

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (17

nos.) with effect from 01.01.2021

SUMMARY OF BIHAR DRAINS FOR EC CALCULATION

EC Calculation Period: 01.07.2020 till 31.12.2020

1. Drains Discharging into River Ganga or its tributaries 130
2. Tapped Drains 0
3. Drains, where interim measures not required 01
(Dry drains-01)
4. Untapped Drains, where interim measures required 129
5. Untapped Drains, where interim measures taken 79
6. Untapped Drains, where interim measures not taken 50
7. No. of drains considered for EC calculation 50
8. Calculated EC = No. of drains * (@10 lakhs/month/drain 50 x 10 x 6 = 3000 Lakhs

(Since 01.07.2020 till 31.12.2020)




EC Calculation Period: 01.11.2019 till 30.06.2020

1. Drains Discharging into River Ganga or its tributaries 19

2. Drains Tapped Nil

3. Drains where, interim measures not required (Dry/Stagnant) 01

4. Interim Measures not feasible (BOD <40mg/1) 08

5. Untapped Drains, where interim measures required 10

6. Untapped Drains, where interim measures taken 02

7. No. of drains considered for EC calculation 08

8. Calculated EC = No. of drains X (@5 lakhs/month/drain 08 x 08x 05 =320 Lakhs

(Since 01.11.2019 till 30.06.2020)

SUMMARY OF BIHAR STPs FOR EC CALCULATION

EC Calculation Period: 01.07.2020 till 31.12.2020

1. Total no. of STPs 52

2. Completed/Operational STPs 02

3. Non-operational STPs 02

4. Under Construction STPs 15

5. Under Tendering/DPR/Proposed STPs 33

6. No. of STPs considered for EC calculation 15

7. Calculated EC = No. of STPs * @10 lakhs/month/STP 15x 10 x 06 = 900
(Since 01.07.2020 till 31.12.2020) Lakhs

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (33

nos.) with effect from 01.01.2021

SUMMARY OF JHARKHAND DRAINS FOR EC CALCULATION




1. Drains Discharging into River Ganga or its tributaries ;| 06

2. Tapped Drains (02

3. Drains where interim measures not required (Dry/STP Outlet/Stagnant) | : | Nil

4. Untapped Drains (where interim measures required) o | 04

5. Interim Measures taken (Bioremediation) : | 04 [
6. No. of drains to be considered for EC calculation s 10

7. Calculated EC = No. of drains * (@10 lakhs/month/drain : |0

(Since 01.07.2020 till 31.12.2020)

SUMMARY OF JHARKHAND STPs FOR EC CALCULATION

1. Total no. of STPs : 15
2. Completed/Operational STPs : | U2*
3. Non-operational STPs : 10
4. Under Construction STPs w10

5. Under Tendering/DPR/Proposed STPs : |03
6. No. of STPs to be considered for EC calculation Sl
7. Calculated EC = No. of STPs x @10 lakhs/month/STP 2 | D

(Since 01.07.2020 till 31.12.2020)

*The Bengdubbi STP at Rajmahal is under trial from Dec 2020

** Environmental Compensation (EC) to be calculated for Under tendering/DPR phase STPs (06 nos.)
with effect from 01.01.2021

SUMMARY OF WEST BENGAL DRAINS FOR EC CALCULATION

1. EC Calculation Period: 01.07.2020 till 31.12.2020

1. Drains Discharging into River Ganga or its tributaries g

2. Tapped Drains )




Untapped Drains, where interim measures required

Untapped Drains, where interim measures not feasible

21*

Untapped Drains, where interim measures taken

1 (Jangirpur drain)

Untapped Drains, where interim measures not taken

09

No. of drains considered for EC calculation

09

Sl o (e (-

Calculated EC = No. of drains X @10 lakhs/month/drain
(Since 01.07.2020 till 31.12.2020)

09x10x06 = 540 Lakhs

* Please refer Explanatory Note on 21 Special Category drains with a request to exempt the listed
drains for EC calculations

2. EC Calculation Period: 01.11.2019 till 30.06.2020
1. Drains Discharging into River Ganga or its tributaries 56
2. Tapped Drains 03
3. Drains, where interim measures not required (Dry/Stagnant) 29
4. Drains, where interim Measures not feasible (BOD <40mg/1 23

and Tidal effect)

5. Untapped Drains, where interim measures required 1
6. Untapped Drains, where interim measures taken Nil
7. No. of drains considered for EC calculation 01
8.

Calculated EC = No. of drains X @5 lakhs/month/drain
(Since 01.11.2019 till 30.06.2020)

01x05x08 = 40 Lakhs

9. EC deposited in CPCB account (in Jun 2020)

Rs. 20 Lakhs

10. EC to be deposited

Rs. 20 Lakhs

SUMMARY OF WEST BENGAL STPs FOR EC CALCULATION

EC Calculation Period: 01.11.2019 till 30.06.2020

1. Total no. of STPs 61
2. Completed/Operational STPs 18
3. Partially operational STPs 02




4. Under Rejuvenation/Renovation STPs : | 1B

5. Under Construction STPs s 07
6. Under Tendering/DPR/Proposed STPs A I |
7. No. of STPs considered for EC calculation |07
8. Calculated EC = No. of STPs * (@10 lakhs/month/STP ;| 07 x 10 x 6 =420 Lakhs

(Since 01.07.2020 till 31.12.2020)

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (16
nos.) with effect from 01.01.2021

In the meeting held with five Ganga main stem states for finalizing EC calculations state
agencies has requested Hon’ble NGT through CPCB to consider the unavoidable reasons
(including COVID-19 and delay in sanctioning of the projects) for delay in the project
work and exempt/post pone them from levying EC and also to extend the timelines of the

delayed projects.

Guidelines for Biodiversity parks

Hon'ble NGT vide order dated 14.05.2019 (Annexure-XVII) directed the CPCB along with
MoEF&CC to develop guidelines for setting up of bio-diversity parks. Subsequently, vide order
dated 12/18.12.2019. Hon ble NGT further directed:

“28. iv. CPCB may take further action to finalise and circulate Guidelines for
Biodiversity parks expeditiously which may be complied with by the concerned States and

status of compliance included in the reports to be filed before this Tribunal. ™

CPCB vide its compliance report dated 23.06.2020 considered by Hon’ble NGT (filed on

24.06.2020) has filed the final guidelines prepared for setting up of bio-diversity parks.
“Guidelines for setting up of Biodiversity Parks in the flood plain of the rivers of India,

including river Ganga™ has been prepared and uploaded on CPCB website available at the

following link:

https://cpeb.nic.in/openpdlffile.php?id=UmVwb3JORmIsZXMvMTE 1M1 8xNjA3NDI3NjkxX211

ZGlheGhvdGEXMTYxMiSwZGY=




The same has also been circulated vide CPCB letters dated 07.01.2021 (Annexure-
XVIII) to the State Pollution Control Boards (SPCBs) and Pollution Control Committees

(PCCs) with a request to forward the guidelines to the concerned state agencies for necessary

action.

Impact of E-flows on riverine aquatic life:

With regards to the issue of E-flow, Hon’ble NGT order dt. 29.11.2018 directed,

“E-flows has been notified by the Ministry of Water Resources. Various instrumentalities
must ensure that e-flows as notified be strictly maintained Jor the health of aquatic life. The
impact on riverine aquatic life as a result of newly mandated e-flow regime needs to be

compiled by the CPCB led/constituted agencies and report submitted to this Tribunal "

The tribunal in its order dated 12/18.12.2019 further, directed “CPCB and SPCBs may
periodically undertake biological assessment of Ganga. NMCG and States concerned may

depict biological diversity of Ganga in public domain".

CPCB submits that the biological diversity is a vast subject and requires involvement of
experts from various specialised research field. In compliance to the above orders, CPCB
organised a workshop on 06.02.2020 (Minutes attached as Annexure-XIX) on “Impact of
minimum ecological flows in downstream of reservoir on riparian ecosystem (aquatic life)
along the River Ganga™ which was attended by prominent scientists and experts from various
research institutions having expertise on the subject matter. The comments submitted by
experts were compiled and reviewed. During the meeting, it was decided to develop an
integrated proposal for achieving both the key objectives as per the Hon’ble NGT order(s).
Further, it was indicated that the ecological flow study has to be carried out at upstream as well
as downstream of structures of upper Ganga reach comprising of 4 dams of River Bhagirathi
and 2 dams of River Alakhnanda and also at 5 barrages of middle Ganga stretch from Haridwar
(Uttarakhand) to Unnao (Uttar Pradesh) as mentioned in the MoWR gazette notification
emphasizing on the impact of discharge on aquatic biota to determine river health. However,
the bio-monitoring study has to depict biological diversity along the entire stretch of the River
Ganga from origin till confluence at Bay of Bengal and therefore, will include additional

sampling sites even beyond Unnao region. Bio-monitoring study will help categorize the entire



river stretch into polluted or non-polluted stretch based on absence/presence of aquatic bio-

indicators.

Due to the lockdown, the said study has been delayed. Further, after lockdown, a webinar
was organized on 21.10.2020 (Minutes attached as Annexure-XX) by the CPCB under the
guidance of Prof. C.R. Babu, Delhi University, where a number of research
organizations/universities such as ICAR-CIFRI, ZSI, CSIR-NEERI, CWC, WII, HNB Garhwal
University, Central University of South Bihar participated to discuss specific sampling
locations/sites, significant parameters/bio-indicators for both the studies, their

sampling/analysis methodology as well as sampling frequency.

Since the study has various diverse components that requires expertise on bio-monitoring
approaches, ecology of various species such as fishes, zooplankton, phytoplankton,
periphytons, benthic-invertebrates, mammals, amphibians, reptiles, macrophytes and statistical
analysis, therefore, it is proposed that integrated study may be executed either by individual
institute having all facilities to achieve both the objectives or under consortium approach,
wherein, a consortium of technical institutions and individual experts may be formed. The
consortium must choose a lead organization amongst themselves that shall be responsible for:
(1) the co-ordination of study activities; (ii) allocation of specific stretches for sampling to other
participatory institutes; (iii) ensuring unified study approach; (iv) application of standard

methodologies for sampling as well as analysis and (v) timely execution of the proposed study.

The project proposal for above studies has been prepared and is under bidding stage. The
time line for conducting the studies is 1 year and additional 6 months is required for data

analysis as well as report preparation.

Hon’ble NGT is therefore, requested to grant time of 2 years to CPCB for completion

of the project. CPCB will ensure periodic filing of progress report to Hon’ble NGT

Now. this compliance report is submitted for consideration of Hon’ble NGT
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HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. The matter has been taken up for reviewing the progress of
compliance of directions of this Tribunal dated 10.12.2015 and
13.07.2017 on the subject of preventing and remedying the
pollution of river Ganga. The matter was earlier being
considered by the Hon’ble Supreme Court since the year 1985,
before being transferred to this Tribunal, in the year 2014 and

20171,

2: The Tribunal dealt with the pollution caused on account of
illegal discharge of untreated sewage and industrial effluents
cither directly into the River Ganga or its tributaries and

connected drains, besides, issues of dumping of solid waste,

! M.C. Mehta vs. Union of India & Ors. Writ Petition (Civil) No. 3727/1985 order dated 29.10.2014
and 24.01.2017 -5
S




bio-medical waste, hazardous waste, plastic waste, muck and
other waste, illegal sand mining, illegal encroachment of the
floodplains, absence of steps for conservation of ground water,
reuse of treated water and restoration of water bodies and

maintenance of e-flow.

The matter was dealt with by two orders dividing the area
covered by the River Ganga into different phases and segments.
Order dated 10.12.2015 dealt with Phase-I - Segment-A:
Gaumukh to Haridwar. Order dated 13.07.2017 dealt with:

Phase-I - Segment B: Haridwar to Kanpur,

Phase-II: Kanpur to Uttar Pradesh Border,

Phase-III: UP Border to Jharkhand Border (via Bihar),

and

Phase-IV: Jharkhand Border to Bay of Bengal (West

Bengal).

As already noted, the proceedings have been pending since
1985. Various orders have been passed by the Hon’ble
Supreme Court on the subject before transfer of proceedings to
this Tribunal and thereafter by this Tribunal. The result of
monitoring for 34 years has not been encouraging. Government
of India took initiatives by way Ganga Action Plans I & II and
thereafter by way of Namami Gange. The progress so far has

been far from satisfactory, as noted in earlier orders.

While considering the progress of compliance of orders of this

Tribunal, vide order dated 19.07.2018 with regard to Phase-I -



Segment-A and order dated 28.07.2018 with regard to Phase-I
- Segment-B, the CPCB/SPCBs were required to display the
result of water samples at various locations and atleast at one
place within 100 kms showing whether water was fit or not fit
for consumption or for bathing. Monitoring Committee was
constituted headed by a former Judge of the Uttarakhand High
Court for Phase-I Segment-A and Allahabad High Court for
Phase-I Segment-B to take stock of the actions taken with
clear measurable indicators of progress and success and to
oversee the action plans. The actions were required to cover
interception and diversion of drains carrying sewage to STPs,
laying of sewerage network, utilization of treated sewage,
compliance of norms by industries in the catchment areas,
ground water regulation, flood plain regulation, rain water
harvesting systems, good irrigation practices and filing list of
industries which have the potential for pollution and creation of

bio-diversity parks.

Further, order dated 29.11.2018 dealt with the progress in the
Segment A and B of Phase-I on STPs, CETPs, tapping of
drains, compliance of MSW Rules, setting up of bio-digesters,
sewerage network, improvement in water quality, unregulated
ground water extraction, e-flow, public involvement,
decentralized waste processing facility close to the source of
generation of waste, protection of floodplains and illegal

mining.

(e




Again, on 11.03.2019 deficient working of CETPs at Jajmau,
Banthar and Unnao was considered and directions were issued
to consider closure of non-compliant units to improve the water

quality.

Vide order dated 14.05.2019, this Tribunal considered the
report from Justice U.C. Dhyani with regard to Segment-A of
Phase-I dated 09.05.2019 inter-alia pointing out non-
compliance in respect of the STPs. The Tribunal directed
remedial action including recovery of environmental
compensation in view of repeated failures to comply with the
directions by the Hon’ble Supreme Court and this Tribunal for
the last 34 years. NMCG was to ensure compliance with regard
to prevention and removal of encroachments, maintenance of e-
flow, afforestation and setting up of bio-diversity parks, ground
water regulation, sand mining regulation, stopping any
camping on the banks of river Ganga or its tributaries. With
regard to Segment-B of Phase-I, after noting that the
industries were discharging untreated effluents in river Ganga,
the Tribunal directed closure of all activities of the members of
the dysfunctional CETPs, until the CETPs are compliant. It was
further directed that only treated effluents may be discharged
into the River Ganga and its tributaries. Further direction was
that coercive measures be taken against officers of UPPCB and
NMCG colluding in permitting continued operations of polluting
activities. Direction was also given for remediation of chromium

dumps at Kanpur Dehat, Khanpur and Rakhi Mandi in Uttar



10.

Pradesh and ensuring of proper e-flow from the Narora

Barrage.

With regard to Phase-II to IV, NMCG, in co-ordination with
State Governments of Uttarakhand, Bihar, Jharkhand, West
Bengal and Uttar Pradesh, was to file Action Plans with firm
timelines on the subjects of interception and diversion of
drains, utilization of treated sewage, compliances by industries
in the catchment area, ground water regulation, flood plain
regulation, rain water harvesting and good irrigation practices
for water conservation in the light of order of this Tribunal
dated 13.07.2017. NMCG was to give information about status
of projects planned and executed between Kanpur to Ganga
Sagar. Status of water quality in Uttarakhand, Bihar,
Jharkhand, West Bengal and Uttar Pradesh was to be
displayed on their respective websites. CPCB was also to
indicate such status on its website. Flood plains were to be
demarcated, encroachments removed, bio-diversity parks set
up, afforestation works undertaken, guidelines for bio-diversity
parks prepared by the CPCB and the MoEF&CC, flood plains

were to be handed over to the State Forest Departments.

Vide order dated 29.05.2019, it was directed that Ganga
pollution be monitored directly by the Chief Secretaries in view
of such monitoring having already been directed in respect of

351 polluted river stretches in different States by the Chief




Secretaries vide order dated 16.01.2019 in O.A. No. 606/20182.
No construction zone distance on flood plains was to be
measured from the Highest Flood Line (HFL) in the last 25
years and flood plains were to be identified on longitude and
latitude. Responsibility for plantations and administrative
control of areas beyond HFL were to be handed over to the
Forest Departments. UPSPCB was directed to prohibit
industrial polluting activities and to revise compensation
regime so as to recover the actual cost of restoration. State of
UP was to provide funds for remediation of Chromium dumps.
E-flow was to be maintained as earlier directed in order dated
29.11.2018. Encroachments were to be removed. Tapping of
remaining drains and prevention of pollution was to be
expeditiously ensured. After noting the status of progress on
sewage infrastructure projects in the Ganga Basin, the Chief
Secretaries of Bihar, Jharkhand and West Bengal were directed
to effectively monitor the progress. Timelines were directed to
be reviewed and prepared. NMCG was to undertake progress on
reduction of pollution load and improvement of water quality.
Further road map, including identification of accountable

persons and taking actions for the lapses was to be prepared.

11. Vide order dated 22.07.2019, prayer for extension of timelines
for up-gradation of CETPs at Unnao and Banthar was rejected
as the stipulated period of two years vide order dated

13.07.2017 had already expired.

@ * Compliance of Municipal Solid Waste Management Rules, 2016
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13.

In the above background, we have heard learned Amicus,

learned ASG for the State of Uttarakhand and learned Counsel

for the States of Uttar Pradesh, Bihar, Jharkhand, West

Bengal, Central Pollution Control Board (CPCB) and National

Mission for Clean Ganga (NMCG) and perused the reports and

the documents filed.

It may be appropriate to note the precise issues which need

immediate focus:

i)

ifi)

Prevention of discharge of untreated industrial waste and
sewage in the River Ganga and its tributaries, including
tapping of drains and bio-remediation, as applicable;
Installation of STPs, CETPs, and making existing CETPs
functional (including at Jajmau, Banthar and Unnao)
and enhance the capacities, so assessed and monitoring
of the standards before discharge of water into Ganga
River;

Installation of Continuous Emission Monitoring System
(CEMS) at appropriate locations and Online Monitoring
System (OMS);

Usage of treated waste water, of sludge manure and
setting up of bio-digesters and septage management
Preventing dumping of waste and scientific waste
management including bio-medical wastes, plastic
wastes and decentralizing waste processing, including

waste generated from hotels, ashrams, etc.;

©
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vi)

vii)

viii)

Floodplains identification and zone demarcation with
restrictions against any development/ construction
/encroachment;

Maintenance of E-flow as notified by Ministry of water
Resources including releasing water by Hydel projects
and barrages; and

Other directions including displaying water quality data
in public domain and at prominent places, development
of bio-diversity parks, prohibition of river bed mining,
remediation of chromium dumpsites in Uttar Pradesh,
collection of compensation from violators and
involvement of society including religious, charitable,
social and educational institutions for preventing and

remedying pollution of River Ganga.

We may now consider the progress State-wise.

State of Uttarakhand

15.

Learned ASG appearing for the State of Uttarakhand has

indicated progress on the subjects of STPs, use of treated

water, action against polluting industries, compliance of norms

by hydropower projects, water quality monitoring, e-flow,

plantation in bio-diversity parks, action against violators and

erring officers and contractors and bio-remediation of sewage.

In short, the information furnished shows that out of 18

projects for setting up of STPs, 9 have been completed and the

remaining will be completed upto February 2020. Water quality



upto Rishikesh was ‘A’ class and downstream Rishikesh was ‘B’
class, which is fit for outdoor bathing as per the ‘Designated
Best Uses Criteria®®. Hydropower projects have to maintain e-
flow of 15% of the average lean season flow. Closure order was
passed against 32 non-compliant industries. Show cause notice
was issued to 166 units from April to July 2019. Four hotels
were found discharging sewage out of which two hotels were
closed and the remaining two hotels were found to be
complying later. Action was also taken for non-compliance of
the Bio-Medical Waste Management Rules, 2016.
Compensation was collected from the plastic users/violators
and for illegal mining. Rafting camps have been removed, Bio-
remediation started wherever required. The State Government
along with NHAI will consider preparation or revision of Master
Plan for Haridwar — Rishikesh designating no motor’ zones in
some areas, ‘only electric vehicles’ in some areas, widening of
roads, green belts and beautification, Information Education
Communication (IEC) activities by including religious,
charitable, social and educational institutions, plantation in
bio-diversity parks along river Ganga and its tributaries,
including on the encroached land (after removing such

encroachments).

16. During the interaction, we have considered the remedial
measures for expediting execution of the orders of this Tribunal

having regard to long delay caused and importance of

® https:/ /cpcb.nic.in /water-quality-criteria-2 /

GV
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preventing and remedying the pollution of River Ganga. Since
it has been stated that many industries were found operating
without consent to operate under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981, action in
accordance with the provision of law may be undertaken within
three months after identifying such units. As already observed
by this Tribunal including in the order dated 14.05.2019 that
River Ganga being National River with distinct significance for
the country, even a drop of pollution therein is a matter of
concern. All the authorities have to be stringent and depict zero
tolerance to the pollution of River Ganga. Wherever STPs are
not operating, immediate bioremediation and/or phyto-
remediation may be undertaken if feasible. To avoid procedural
delay of tender processes, etc. specifications and norms for
undertaking such activities may be specified in consultation
with the CPCB as was earlier directed in our order dated
29.11.2018. Performance guarantees may be required to be
furnished for ensuring timely performance. It needs to be
ensured that setting up of STPs and sewerage network to be
completed and carried out so as to avoid any idle capacities
being created. Performance guarantees may be taken for

preventing such defaults.

Wherever the work has not commenced, it is necessary that no
untreated sewage is discharged into the River Ganga.

Bioremediation and/or phytoremediation or any other



18.

remediation measures may start as an interim measure
positively from 01.11.2019, failing which the State may be
liable to pay compensation of Rs. 5 Lakhs per month per drain
to be deposited with the CPCB. This however, is not to be taken
as an excuse to delay the installation of STPs. For delay of the
work, the Chief Secretary must identify the officers responsible
and assign specific responsibilities. Wherever there are
violations, adverse entries in the ACRs must be made in respect
of such identified officers. For delay in setting up of STPs and
sewerage network beyond prescribed timelines, State may be
liable to pay Rs. 10 Lakhs per month per STP and its network.
It will be open to the State to recover the said amount from the

erring officers/contractors.

With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs. 10
lakhs per month to CPCB for discharging untreated sewage in
any drain connected to river Ganga or its tributaries and Rs. 10
lakhs per month to CPCB per incomplete STP and its sewerage
network will apply. Further with regard to the sectors where
STP and sewerage network works have not yet started, the
State has to pay an Environmental Compensation of Rs. 10
lakhs per month after 31.12.2020. The NMCG will also be
equally liable for its failure to the extent of 50% of the amount
to be paid. Till such compliance, bioremediation or any other

appropriate interim measure may start from 01.11.2019.

®




19. There is need to evolve a tourism policy for permitting hotels,
vehicles or other such activities consistent with the carrying
capacity to avoid pollution of River Ganga. There is also need
for proper planning in all the areas adjacent to the River Ganga
to regulate traffic and orderly movement, avoiding vehicular
pollution and having ‘vehicle free’ or only non-polluting

vehicles, scientific disposal of solid waste dumps consistent
with the orders of this Tribunal dated 17.07.2019 in O.A. No.

319/20194,

20. Learned Amicus pointed out that at Gaumukh, there was
pollution of sewers and resultantly bacteriophage activity of
River Ganges which gives it inherent ability to kill harmful
bacteria is decreasing which is not good in terms of
maintaining water quality of the River Ganga. There is need to
issue guidelines by the MoEF&CC for setting up of biodiversity
parks for handing over flood plains of the rivers in the country
to the Forest Department, for the purpose, within four months
in terms of Para 21. Guidelines for levying compensation for
discharge of untreated sewage/effluents into the river in terms
of Para 13 of the order dated 14.05.2019 also needs to be

devised.

21. We do not consider it necessary to consider point-wise progress

in the present order in view of pre-existing directions on each of

“ News item published in "The Times of India" Authored by Jasjeev Gandhiok & Paras Singh
Titled "Below mountains of trash lie poison lakes"



State

the points. The State of Uttarakhand may take action under

each head, accordingly.

of Uttar Pradesh (Phase -I, Segment- B)

22.

23.

24.

The State of UP is yet to provide the cost of removing the
Chromium dumps in terms of Para 5 of the order dated
29.05.2019. It is reported that out of 86 drains to be tapped,
only 33 have been wholly or partially tapped, 59 remain to be
tapped. For 23 drains, work is yet to commence. It is stated
that the land for tapping of two drains was not available.
Needless to say that where the land is not available, the State
Government can take steps for its acquisition or purchase.
Directions with regard to State of Uttarakhand in paras 16,
17 and 18 will apply to the State of Uttar Pradesh also with

regard to the timelines and compensation.

It was stated that though the tanneries were closed for violating
the norms of discharge, the dues have not been collected from
the members of the CETPs and the industries are clandestinely
operating as shown from the data of water samples which

contained high Chromium.

Chromium dump has been stored since 1976 which is required
to be shifted to TSDF. The State of Uttar Pradesh may
undertake health survey of the area and ensure shifting of the
Chromium dumps within three months failing which it would

be liable to pay environmental compensation of Rs. 10 lakhs




25.

26.

per month to CPCB besides furnishing performance guarantee

of Rs. 1 Crore to CPCB.

Let the remedial measures be taken by the SPCB for effective
monitoring by installing CCTV cameras or undertaking

surveillance in any other manner with the help of local police.

As observed in the case of Uttarakhand above, we do not
consider it necessary to consider point-wise progress in the
present order in view of pre-existing directions on each of the
points. The State of Uttar Pradesh may take action under each

head, accordingly.

State of Uttar Pradesh (Phase -II), State of Bihar, Jharkhand and

West Bengal

7.

With regard to Phase-II to IV, it is pointed out that no specific
timelines have been laid down in the order dated 13.07.2017.
Needless to say that if no specific timelines have been laid
down, the compliance has to be ensured within reasonable
time. A period of two years has gone by which can be treated as
a reasonable time. Even if further allowance is to be made with
regard to works under construction, after 01.07.2020, direction
for payment of environmental compensation of Rs. 10 lakhs per
month to CPCB for discharging untreated sewage in any drain
connected to river Ganga or its tributaries and Rs. 10 lakhs per
month to CPCB per incomplete STP and its sewerage network

will apply with regard to States of Uttar Pradesh, Jharkhand,



Bihar and West Bengal falling in Phase II to IV. Further with
regard to the sectors where STP and sewerage network works
have not yet started, the States of UP, Jharkhand, Bihar and
West Bengal have to pay an Environmental Compensation of
Rs. 10 lakhs per month after 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the
amount to be paid. Till such compliance, bioremediation or
any other appropriate interim measure may start from
01.11.2019. Directions for compensation for default in this
regard will be on the same pattern as in the case of

Uttarakhand and Uttar Pradesh as above.

28. As observed above, we do not consider it necessary to consider
point-wise progress in the present order in view of pre-existing
directions on each of the points. The States of Uttar Pradesh,
Bihar, Jharkhand and West Bengal may take action under

each head for Phases-II, IIl and IV accordingly.

29. As noted on an earlier orderS in a study in respect of 97 Ganga

towns, the sanitation status was found to be as follows:

“19 towns had municipal solid waste (MSW) plant within the
town; 47 towns had adequate litterbins around the ghat area; 41
towns had anti-littering messages/ hoardings placed around the
ghat area; 72 towns had old & legacy dumpsites as well as
garbage vulnerable points (GVPs) in the vicinity of the ghats; 66
towns had at least one nullah draining into Ganga;34 towns had
sweeping & cleaning arrangements at the ghat area; 33 towns
had solid waste floating on at least one of the ghats of the town.
Further, the report mentions “The output of the survey offers a
comprehensive report on cleanliness to aid the Government take
action on the identified gaps. It also helps in understanding the

® Order dated 11.03.2019 at para 15
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30.

best practices being implemented in various towns and ghats
and support in sharing of knowledge among the various
stakeholders helping them to inculcate and tailor best actions
according to the city’s requirement.”

The concerned Chief Secretaries may ensure that the above

deficiencies are addressed expeditiously.

The two Monitoring Committees for Segment-A Phase-I and
Segment-B Phase-I may submit their final reports by
31.10.2019. Thereafter the Chief Secretaries of States of
Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West
Bengal Director General, Namami Gange and Secretary, Water
Resources, Jal Shakti, Government of India may personally
monitor the progress and report compliance to the Tribunal in

terms of progress at every quarter in a tabular form as follows:

Sr.
No.

Targets to be | Targets

Targets not | Action taken

achieved as per | achieved and | achieved or suggested
orders dated | the reasons | and the | for violation of
10.12.2015, for delay in |revised timelines or
13.07.2017 and | compliance timelines non-achieving
22.08.2019 the proposed* of targets

timelines

*subject to payment of compensation as mentioned above

31.

Let a further quarterly progress report be filed by the Chief
Secretaries of Uttarakhand, UP, Bihar, Jharkhand, West
Bengal, with an advance copy to Secretary, Water Resources,
Jal Shakti, Government of India by 30.11.2019 by e-mail at

judicial-ngt@gov.in. The Director General, Namami Gange may




file a consolidated report before the nest date by e-mail at

judicial-ngt@gov.in.

List for further consideration on 12.12.2019.
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| IX | Directions [ 28 ]

The issue: Review of progress of compliance of directions of this
Tribunal to prevent and remedy pollution of river Ganga in the
light of orders of the Hon’ble Supreme Court dated 29.10.2014
and 24.01.2017 in W.P.(C) 3727/1985:

This order may be read in continuation of order dated 22.08.2019
with regard to reviewing the progress of compliance of directions of
this Tribunal dated 10.12.2015 and 13.07.2017 on the subject of
preventing and remedying the pollution of river Ganga. The matter
was earlier being considered by the Hon’ble Supreme Court since the

year 1985, before being transferred to this Tribunal, in the year 2014

and 20171,

The Tribunal dealt with the pollution caused on account of illegal
discharge of untreated sewage and industrial effluents either directly
into the River Ganga or its tributaries and connected drains besides
issues of dumping of solid waste, bio-medical waste, hazardous
waste, plastic waste, muck and other waste, illegal sand mining,
illegal encroachment of the floodplains, absence of steps for
conservation of grqund water, reuse of treated water, restoration of

water bodies and maintenance of e-flow.

The matter was dealt with by orders dividing the area covered by the
River Ganga into different phases and segments. Order dated
10.12.2015 dealt with Phase-I - Segment-A: Gaumukh to Haridwar.
Order dated 13.07.2017 dealt with Phase-I — Segment B: Haridwar
to Kanpur. Further order dated 06.08.2018 deals with Phase-II:

Kanpur to Uttar Pradesh Border, Phase-III: UP Border to Jharkhand

! M.C. Mehta vs. Union of India & Ors. Writ Petition (Civil) No. 3727/1985 order dated 29.10.2014
(2015) 12 SCC 764 and 24.01.2017



II.

Border (via Bihar), and Phase-IV: Jharkhand Border to Bay of

Bengal (West Bengal).

As already noted, the proceedings have been pending since 1985.
Various orders have been passed by the Hon’ble Supreme Court on
the subject before transfer of proceedings to this Tribunal and
thereafter by this Tribunal. The result of monitoring for 34 years has
not been encouraging. Government of India took initiatives by way
Ganga Action Plans I & Il and thereafter by way of Namami Gange.
The progress so far has been far from satisfactory, as noted in earlier
orders.

Constitution of Monitoring Committees headed by former Judges
in the States of Uttarakhand and Uttar Pradesh vide orders dated
29.11.2018 and 06.08.2018 to oversee execution of Action Plans
in the light of stipulated timelines:

While considering ‘the progress of compliance of orders of this
Tribunal, vide order dated 19.07.2018 with regard to Phase-I -
Segment-A and order dated 27.07.2018 with regard to Phase-I -
Segment-B, the CPCB/SPCBs were required to display the result of
water samples at various locations and atleast at one place within
100 kms showing whether water was fit or not fit for consumption or
for bathing. A Monitoring Committee was constituted headed by a
former Judge of the Uttarakhand High Court for Phase-1 Segment-A
and Allahabad High Court for Phase-I Segment-B vide orders dated
29.11.2018 and 06.08.2018 respectively to take stock of the actions
taken with clear measurable indicators of progress and success and
to oversee the action plans. The actions were required to cover

interception and diversion of drains carrying sewage to STPs, laying



ITI.

of sewerage network, utilization of treated sewage, compliance of
norms by industries in the catchment areas, ground water regulation,
flood plain regulation, rain water harvesting systems, good irrigation
practices and filing list of industries which have the potential for
pollution and creation of bio-diversity parks. Vide order dated
29.11.2018, the Tribunal reviewed the progress in Segments A and B
of Phase-I on STPs, CETPs and tapping of drains with reference to
the laid down timelines and also compliance of MSW Rules, setting
up of bio-digesters, sewerage network, improvement in water quality,
unregulated ground water extraction, e-flow, public involvement,
decentralized waste processing facility close to the source of
generation of waste, protection of floodplains and illegal mining. The
Tribunal also observed that there was need to prepare a model DPR
and standard terms and conditions for tenders to save time and cost.
Further directions for public awareness programmes in the light of
observations of the Hon’ble Supreme Court were also issued.

Further monitoring, in the light of reports of the Monitoring
Committees, vide orders dated 11.03.2019, 14.05.2019 and
29.05.2019. Issue of waste management in 97 ‘Ganga Towns’ and
directions for zero discharge of pollutants in Ganga, making
concerned officers accountable to be monitored by the Chief
Secretaries’ of the concerned States:

Again, on 11.03.2019, deficient working of CETPs at Jajmau, Banthar

and Unnao was considered and directions were issued to consider

closure of non-compliant units to improve the water quality.

Vide order dated 14.05.2019, this Tribunal considered the report
from Justice U.C. Dhyani with regard to Segment-A of Phase-I dated

09.05.2019 inter-alia pointing out non-compliance in respect of the



STPs. The Tribunal directed remedial action including recovery of
environmental compensation in view of repeated failures to comply
with the directions by the Hon’ble Supreme Court and this Tribunal
for the last 34 years. NMCG was to ensure compliance with regard to
prevention and removal of encroachments, maintenance of e-flow,
afforestation and setting up of bio-diversity parks, ground water
regulation, sand mining regulation, stopping any camping on the
banks of river Ganga or its tributaries. With regard to Segment-B of
Phase-I, after noting that the industries were discharging untreated
effluents in river Ganga, the Tribunal directed closure of all activities
of the members of the dysfunctional CETPs, until the CETPs are
compliant. It was further directed that only treated effluents may be
discharged into the River Ganga and its tributaries. Further direction
was that coercive measures be taken against officers of UPPCB and
NMCG colluding in permitting continued operations of polluting
activities. Direction was also given for remediation of chromium
dumps at Kanpur Dehat, Khanpur and Rakhi Mandi in Uttar Pradesh

and ensuring of proper e-flow from the Narora Barrage.

With regard to Phase-II to IV, NMCG, in co-ordination with State
Governments of Uttarakhand, Bihar, Jharkhand, West Bengal and
Uttar Pradesh, was to file Action Plans with firm timelines on the
subjects of interception and diversion of drains, utilization of treated
sewage, compliances by industries in the catchment area, ground
water regulation, flood plain regulation, rain water harvesting and
good irrigation practices for water conservation in the light of order of

this Tribunal dated 13.07.2017. NMCG was to give information about

®
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status of projects planned and executed between Kanpur to Ganga
Sagar. Status of water quality in Uttarakhand, Bihar, Jharkhand,
West Bengal and Uttar Pradesh was to be displayed on their
respective websites. -CPCB was also to indicate such status on its
website. Flood plains were to be demarcated, encroachments
removed, bio-diversity parks set up, afforestation works undertaken,
guidelines for bio-diversity parks prepared by the CPCB and the
MoEF&CC, flood plains were to be handed over to the State Forest

Departments.

Vide order dated 29.05.2019, it was directed that Ganga pollution be
monitored directly by the Chief Secretaries in view of such monitoring
having already been directed in respect of 351 polluted river stretches
in different States by the Chief Secretaries vide order dated
16.01.2019 in O.A. No. 606/20182 dealing with solid waste
management and orders in O.A. No. 673/2018 dealing with polluted
river stretches. No construction zone distance on flood plains was to
be measured from the Highest Flood Line (HFL) in the last 25 years
and flood plains were to be identified on longitude and latitude.
Responsibility for plantations and administrative control of areas
beyond HFL were to be handed over to the Forest Departments.
UPSPCB was directed to prohibit industrial polluting activities and to
revise compensation regime so as to recover the actual cost of
restoration. State of UP was to provide funds for remediation of
Chromium dumps. E-flow was to be maintained as earlier directed in

order dated 29.11.2018. Encroachments were to be removed. Tapping

* Compliance of Municipal Solid Waste Management Rules, 2016
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of remaining drains and prevention of pollution was to be
expeditiously ensured. After noting the status of progress on sewage
infrastructure projects in the Ganga Basin, the Chief Secretaries of
Bihar, Jharkhand and West Bengal were directed to effectively
monitor the progress. Timelines were directed to be reviewed and
prepared. NMCG was to undertake progress on reduction of pollution
load and improvement of water quality. Further road map, including
identification of accountable persons and taking actions for the

lapses was to be prepared.

Monitoring by the Tribunal on last date of hearing i.e.
22.08.2019, fixing strict timelines with consequence of requiring
payment of compensation by the defaulting States and NMCG
and action against the erring officers:

Status of compliance was further considered vide order dated

22.08.2019 with reference to following specific issues:

i) Prevention of discharge of untreated industrial waste and
sewage in the River Ganga and its tributaries, including
tapping of drains and bio-remediation, as applicable;

ii) Installation of STPs, CETPs, and making existing CETPs
functional (including at Jajmau, Banthar and Unnao)
and enhance the capacities, so assessed and monitoring
of the standards before discharge of water into Ganga
River;

iii) Installation of Continuous Emission Monitoring System
(CEMS) at appropriate locations and Online Monitoring
System (OMS);

iv) Usage of treated waste water, of sludge manure and
setting up of bio-digesters and septage management;

v) Preventing dumping of waste and scientific waste
management including bio-medical wastes, plastic
wastes and decentralizing waste processing, including
waste generated from hotels, ashrams, etc.;



vi) Floodplains identification and zone demarcation with
restrictions against any development/ construction
/encroachment;

vii) Maintenance of E-flow as notified by Ministry of water
Resources including releasing water by Hydel projects
and barrages; and

viii) Other directions including displaying water quality data
in public domain and at prominent places, development
of bio-diversity parks, prohibition of river bed mining,
remediation of chromium dumpsites in Uttar Pradesh,
collection of compensation from violators and
involvement of society including religious, charitable,
social and educational institutions for preventing and
remedying pollution of River Ganga.

11. The Tribunal considered the progress State-wise as follows:

“State of Uttarakhand (Phase-I, Segment-4)

15. Learned ASG appearing for the State of Uttarakhand has
indicated progress on the subjects of STPs, use of treated
water, action against polluting industries, compliance of
norms by hydropower projects, water quality monitoring, e-
flow, plantation in bio-diversity parks, action against
violators and erring officers and contractors and bio-
remediation of sewage. In short, the information furnished
shows that out of 18 projects for setting up of STPs, 9 have
been completed and the remaining will be completed upto
February 2020. Water quality upto Rishikesh was ‘A’ class
and downstream Rishikesh was ‘B’ class, which is fit for
outdoor bathing as per the ‘Designated Best Uses Criteria’.
Hydropower projects have to maintain e-flow of 15% of the
average lean season flow. Closure order was passed
against 32 non-compliant industries. Show cause notice
was issued to 166 units from April to July 2019. Four hotels
were found discharging sewage out of which two hotels
were closed and the remaining two hotels were found to be
complying later. Action was also taken for non-compliance of
the Bio-Medical Waste Management Rules, 2016.
Compensation was collected from the plastic users/violators
and for illegal mining. Rafting camps have been removed,
Bio-remediation started wherever required. The State
Government along with NHAI will consider preparation or
revision of Master Plan for Haridwar — Rishikesh
designating ‘no motor’ zones in some areas, ‘only electric
vehicles’ in some areas, widening of roads, green belts and
beautification, Information Education Communication (IEC)
activities by including religious, charitable, social and
educational institutions, plantation in bio-diversity parks

* https://cpcb.nic.in/ water-quality-criteria-2/



along river Ganga and its tributaries, including on the
encroached land (after removing such encroachments).

16. During the interaction, we have considered the remedial
measures for expediting execution of the orders of this
Tribunal having regard to long delay caused and
importance of preventing and remedying the pollution of
River Ganga. Since it has been stated that many
industries were found operating without consent to operate
under the provisions of the Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981, action in accordance with the
provision of law may be undertaken within three months
after identifying such units. As already observed by this
Tribunal including in the order dated 14.05.2019 that River
Ganga being National River with distinct significance for
the country, even a drop of pollution therein is a matter of
concern. All the authorities have to be stringent and depict
zero tolerance to the pollution of River Ganga. Wherever
STPs are not operating, immediate bioremediation and/or
phyto-remediation may be undertaken if feasible. To avoid
procedural delay of tender processes, etc. specifications
and norms for undertaking such activities may be specified
in consultation with the CPCB as was earlier directed in
our order dated 29.11.2018. Performance guarantees may
be required to be furnished for ensuring timely
performance. It needs to be ensured that setting up of STPs
and sewerage network to be completed and carried out so
as to avoid any idle capacities being created. Performance
guarantees may be taken for preventing such defaults.

17. Wherever the work has not commenced, it is necessary that
no untreated sewage is discharged into the River Ganga.
Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure
positively from 01.11.2019, failing which the State may be
liable to pay compensation of Rs. 5 Lakhs per month per
drain to be deposited with the CPCB. This however, is not
to be taken as an excuse to delay the installation of STPs.
For delay of the work, the Chief Secretary must identify the
officers responsible and assign specific responsibilities.
Wherever there are violations, adverse entries in the ACRs
must be made in respect of such identified officers. For
delay in setting up of STPs and sewerage network beyond
prescribed timelines, State may be liable to pay Rs. 10
Lakhs per month per STP and its network. It will be open to
the State to recover the said amount from the erring
officers/ contractors.

18. With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs.
10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its




tributaries and Rs. 10 lakhs per month to CPCB per
incomplete STP and its sewerage network will apply.
Further with regard to the sectors where STP and sewerage
network works have not yet started, the State has to pay
an Environmental Compensation of Rs. 10 lakhs per month
after 31.12.2020. The NMCG will also be equally liable for
its failure to the extent of 50% of the amount to be paid. Till
such compliance, bioremediation or any other appropriate
interim measure may start from 01.11.2019.

19. There is need to evolve a tourism policy for permitting hotels,
vehicles or other such activities consistent with the carrying
capacity to avoid pollution of River Ganga. There is also
need for proper planning in all the areas adjacent to the
River Ganga to regulate traffic and orderly movement,
avoiding vehicular pollution and having ‘vehicle free’ or
only non-polluting vehicles, scientific disposal of solid
waste dumps consistent with the orders of this Tribunal
dated 17.07.2019 in O.A. No. 519/20194.

20. Learned Amicus pointed out that at Gaumukh, there was
pollution of sewers and resultantly bacteriophage activity
of River Ganges which gives it inherent ability to kill
harmful bacteria is decreasing which is not good in terms
of maintaining water quality of the River Ganga. There is
need to issue guidelines by the MoEF&CC for setting up of
biodiversity parks for handing over flood plains of the
rivers in the country to the Forest Department, for the
purpose, within four months in terms of Para 21.
Guidelines for levying compensation for discharge of
untreated sewage/ effluents into the river in terms of Para
13 of the order dated 14.05.2019 also needs to be devised.

21. We do not consider it necessary to consider point-wise
progress in the present order in view of pre-existing
directions on each of the points. The State of Uttarakhand
may take action under each head, accordingly.

State of Uttar Pradesh (Phase -I, Segment- B)

22. The State of UP is yet to provide the cost of removing the
Chromium dumps in terms of Para 5 of the order dated
29.05.2019. It is reported that out of 86 drains to be
tapped, only 33 have been wholly or partially tapped, 59
remain to be tapped. For 23 drains, work is yet to
commence. It is stated that the land for tapping of two
drains was not available. Needless to say that where the
land is not available, the State Government can take steps
for its acquisition or purchase. Directions with regard to
State of Uttarakhand in paras 16, 17 and 18 will

* News item published in "The Times of India" Authored by Jasjeev Gandhiok & Paras Singh
Titled "Below mountains of trash lie poison lakes"
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apply to the State of Uttar Pradesh also with regard
to the timelines and compensation.

23. It was stated that though the tanneries were closed for
violating the norms of discharge, the dues have not been
collected from the members of the CETPs and the industries
are clandestinely operating as shown from the data of
water samples which contained high Chromium.

24. Chromium dump has been stored since 1976 which is
required to be shifted to TSDF. The State of Uttar Pradesh
may undertake health survey of the area and ensure
shifting of the Chromium dumps within three months failing
which it would be liable to pay environmental
compensation of Rs. 10 lakhs per month to CPCB besides
furnishing performance guarantee of Rs. 1 Crore to CPCB.

25. Let the remedial measures be taken by the SPCB for
effective monitoring by installing CCTV cameras or
undertaking surveillance in any other manner with the help
of local police.

26. As observed in the case of Uttarakhand above, we do not
consider it necessary to consider point-wise progress in the
present order in view of pre-existing directions on each of
the points. The State of Uttar Pradesh may take action
under each head, accordingly.

State of Uttar Pradesh (Phase -II), State of Bihar,
Jharkhand and West Bengal

27. With regard to Phase-II to IV, it is pointed out that no
specific timelines have been laid down in the order dated
13.07.2017. Needless to say that if no specific timelines
have been laid down, the compliance has to be ensured
within reasonable time. A period of two years has gone by
which can be treated as a reasonable time. Even if further
allowance is to be made with regard to works under
construction, after 01.07.2020, direction for payment of
environmental compensation of Rs. 10 lakhs per month to
CPCB for discharging untreated sewage in any drain
connected to river Ganga or its tributaries and Rs. 10 lakhs
per month to CPCB per incomplete STP and its sewerage
network will apply with regard to States of Uttar Pradesh,
Jharkhand, Bihar and West Bengal falling in Phase II to
IV. Further with regard to the sectors where STP and
sewerage network works have not yet started, the States of
UP, Jharkhand, Bihar and West Bengal have to pay an
Environmental Compensation of Rs. 10 lakhs per month
after 31.12.2020. The NMCG will also be equally liable for
its failure to the extent of 50% of the amount to be paid. Till
such compliance, bioremediation or any other appropriate
interim measure may start from 01.11.2019. Directions for
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compensation for default in this regard will be on the same
pattern as in the case of Uttarakhand and Uttar Pradesh
as above.

28. As observed above, we do not consider it necessary to

29

consider point-wise progress in the present order in view of
pre-existing directions on each of the points. The States of
Uttar Pradesh, Bihar, Jharkhand and West Bengal may
take action under each head for Phases-II, Il and IV
accordingly.

As noted on an earlier order® in a study in respect of 97
Ganga towns, the sanitation status was found to be as
follows:

“19 towns had municipal solid waste (MSW) plant
within the town; 47 towns had adequate litterbins
around the ghat area; 41 towns had antilittering
messages/ hoardings placed around the ghat area; 72
towns had old & legacy dumpsites as well as garbage
vulnerable points (GVPs) in the vicinity of the ghats; 66
towns had at least one nullah draining into Ganga:34
towns had sweeping & cleaning arrangements at the
ghat area; 33 towns had solid waste floating on at
least one of the ghats of the town. Further, the report
mentions “The output of the survey offers a
comprehensive report on cleanliness to aid the
Government take action on the identified gaps. It also
helps in understanding the best practices being
implemented in various towns and ghats and support
in sharing of knowledge among the various
stakeholders helping them to inculcate and tailor best
actions according to the city’s requirement.”

The concerned Chief Secretaries may ensure that the
above deficiencies are addressed expeditiously.

30. The two Monitoring Committees for Segment-A Phase-
I and Segment-B Phase-I may submit their final reports
by 31.10.2019. Thereafter the Chief Secretaries of States
of Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and
West Bengal Director General, Namami Gange and
Secretary, Water Resources, Jal Shakti, Government of
India may personally monitor the progress and report
compliance to the Tribunal in terms of progress at every
quarter in a tabular form as follows:

" Order dated 11.03.2019 at para 15

()
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12.

13.

Sr. | Targets to be | Targets Targets not | Action taken or
No. | achieved as per | achieved and | achieved and | suggested Jor

orders dated | the reasons for | the revised | violation of
10.12.2015, delay in | timelines timelines or non-
13.07.2017 and | compliance proposed* achieving of
22.08.2019 the targets

timelines

*subject to payment of compensation as mentioned above

31. Let a further quarterly progress report be filed by the
Chief Secretaries of Uttarakhand, UP, Bihar, Jharkhand,
West Bengal, with an advance copy to Secretary, Water
Resources, dJal Shakti, Government of India by
30.11.2019 by e-mail at judicial-ngtlagov.in. The Director
General, Namami Gange may file a consolidated report
before the nest date by e-mail at judicial-ngt@gov.in.”

Thus, it was made clear that no untreated sewage was to be
discharged into the river and interim remediation measures were to
positively start from 01.11.2019 failing which the defaulting States
were to pay compensation of Rs. 5 lakhs per month per drain. The
Chief Secretaries were to identify the officers responsible for delay
and adverse entries were to be recorded in their ACRs. For delay in
STPs and sewerage network beyond timeline of 30.06.2019 for
ongoing works and 31.12.2020 for works which had not yet started,
compensation is payable @ Rs. 10 lakh per month per STP which can
be recovered from the erring officers/contractors. NMCG is liable to
pay 50% of the amount.

Issue of shifting of Chromium dump in existence since 1976
affecting ground water at Rania, Kanpur Dehat/Rakhi Mandi, UP:
The Tribunal in its order dated 22.08.2019 also fixed the timeline for
clearing Chromium dump in the State of UP within three months and

in default to pay environmental compensation of Rs. 10 lakh per
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VI.

14.

15.

month, besides performance guarantee of Rs. 1 crore. Thereafter, on
receipt of a report from Justice Tandon Committee, the Tribunal vide
orders dated 27.09.2019 and 15.11.2019 in O.A. No. 985-6/2019
issued directions on the subject. The said matter is now being

separately dealt with and is fixed for hearing on 07.02.2020.

Final reports of Justice Tandon Committee for UP and Justice
Dhyani Committee for Uttarakhand and progress reports filed by
States/NMCG in the light of order dated 22.08.2019 and report
of CPCB in terms of order dated 14.05.2019 on the subject of
biodiversity parks:

Accordingly, final’ reports have been filed by the Monitoring
Committees. Quarterly progress reports have been filed by the States
of Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal
and a consolidated report by the NMCG. CPCB has also filed its

interim report on the subject of biodiversity parks in terms of order

dated 14.05.2019.

We first refer to the final report furnished by Justice Dhyani
Committee. The report gives the status of construction of STPs,
status of operation, management and performance of STPs and
status of upgradation of 7 STPs not meeting the prescribed
parameters. Town-wise detains in respect of priority towns have also
been given. The report further gives status of compliance by
industries. Compliance status by hotels, ashrams, dharamshalas,
compliance status in respect of flood plains, mining on river beds,
biomedical waste, municipal solid waste, compliance of directions for
recovery of compensation. The summary and recommendations of the

report given in chapters 11 and 12 are as follows:

14



Ir

“Chapter 11
SUMMARY OF MONITORING COMMITTEE OBSERVATION

The years' work of the Committee in verification of compliance
to Hon'ble NGT Order on OA No 200/2014 is summarized as
under:

Management of Drains polluting the river and its tributaries:
Efforts have been made to intercept and divert the identified
drains and work on 111 out of 136 identified drains have been
completed. The intercepted waste water couldn't be completely
treated as many of the STPs' are as yet under construction. As
such an estimated 100 MLD of waste water still remains
untreated, including the waste water from the Jagjeetpur and
Lakkar Ghat STP that have less capacity as of now. Once the
STPs' at Haridwar and Rishikesh are commissioned, near 98%
interception, diversion and treatment will be achieved.

The alternative methods of waste water treatment must be
closely evaluated for their safety and effectiveness. Use of every
such methodology must be monitored by at least one
Professional Institute and also by CPCB mandatorily. In absence
of a standardized protocol, these steps are essential to protect
public safety and also public money.

Building up of sewage treatment infrastructure: State of
Uttrakhand is working upon 18 number of STPs 9 have been
completed. The remaining STPs are targeted to complete and
commence operation as per the schedule submitted. Committee
has the following reservations in respect of the STP
infrastructure.

Sixteen smaller STPs' of electrocoagulation seen on the upper
reaches of the river are not in operation. The process used to
award the contract itself is a serious deviation. The project has
been awarded and then the technology and details are submitted
for vetting by I1IT/Delhi. The Institution has made material
changes to the design and added further process and equipment.
Looking at the quality and condition of plant it is very clear that
the finances proposed do not provide for these changes. Basically
the financial bid was for a design that has itself changed
substantially. With such a major infraction, can the plant be
actually built and operated at the same cost. The situation
suggests that it can't and therefore the plants are not getting
completed and quality has suffered. The plant output water is
compliant since the input waste water is almost clean at this
stage.

STP plant is made at higher levels than the development/
houses/ commercial establishment. The constructions lower than
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the sewage and closer to the river continue unabated. The
sewage lines are not be able to tap sewage from these locations
and they are directly discharging into the river. At some places
sewage is being pumped against gravity and it requires
continuous electricity which is not available. Unless sewage
infrastructure and control in habitation activity are completely
coordinated the infrastructure will fail to achieve its purpose
and river at its inception will continue to get contaminated and
at a much faster pace. The areas where the problem is very
evident are Badrinath, Joshimath, Devprayag, Rudraprayag-
basically the Dhams on upper reaches.

Sludge disposal and its monitoring is the blind spot in the entire
system. There is no assessment of sludge generation, testing and
scientific disposal so as to ensure that the waste recovered from
water is not added back to the environment nullifying the entire
effort. It is noted that even the tender document doesn't give it a
serious space and therefore actually no one is responsible for
sludge. Some effort has now been made to keep records and do
the necessary testing of the manure made out of it. A standard
protocol is necessary for sludge management as well.

No solution is applied for remote hamlets so far. The problem
may not look very severe in numbers but it is polluting the clear
stream emanating from the mountains.

Septage management seems to have gained attention. Policy and
guidelines have been issued. Continued and sustained efforts
are required for the same which includes-efficient mechanism for
collection/ transport, technology inputs for remediation at STPs',
remediation where STP is too far and a system of financing and
monitoring the activity,

The present system of Project Planning and execution is
confusing. DPR is made by an outsourced agency that hands-
over the document to Client (NMCG in most cases) and its
responsibility ends. The DPR forms basis of tender that is issued
by another Agency (UK Pey Jal Nigam) which wasn't actually a
part of making the DPR and holds no responsibility for it either.
The tender is evaluated by this agency on its own. The bidder is
completely responsible for its bid and is required to make its own
assessment irrespective of the DPR (if the document is shared).
The bidder makes the cost bids basis its own technology and
design. Tendering Agency awards work to the lowest bidder.
After the work is awarded, the bidder is supposed to get its
design vetted by technical institute. Now the design is changed
by the Institute for various reasons. The financial costing done by
the bidder is changed and the work is still to be executed in the
same money. The financing is by NMCG that appoints a third
outsourced agency for project monitoring so the critical
responsibility shifts to another external party. The project is
monitored by State Government as well but responsibility
actually rests with an external agency paid for the purpose.
Basically, the mother of the project-DPR maker hands over the
baton to another one who then passes it to another and so on. No
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one is responsible and all contribute to project cost, delay and
confusion.

Much worse is that the Project aim is itself fractured-malking STP
or a pipeline, or house to house connection; it's not addressing a
solution-Treat all waste water in a XYZ town.

1. Industrial Effluent and CETP: The Industrial establishment in

the state fall into two major categories in terms of geographical
location- eg. Industrial Clusters such as SIDCUL, Pant Nagar,
and standalone industries spread all over the state- eg. Sugar
and Distillery in Laksar, India Glycol and Nandi Paper Mills in
Kashipur.
The industrial clusters have a possibility of CETP. The three
industrial clusters have CETP however the exercise of
connecting industries to CETP need deliberate and serious
push by UEPPCB and also support by State Government. More
needs to be done in this regard. Then there is linked and
more serious issue of financing and operating the CETPs'
Committee notices serious gap in viable financing, technical
skills of operating agency and effective monitoring of the
CETP operations. As a result the systems either fails to meet
the desired results or there is a tendency to avoid operating it
or both. Department of Industries that creates the
infrastructure takes no responsibility for concomitant pollution
and has so far not been seriously enlisted as a stakeholder.

The standalone large industries operate under the monitoring
of UEPPCB in terms of environment compliances. The
organization has neither developed sufficient in house
capability nor created a mechanism for effective outsourcing.
It is still to start using technology seriously to aid in its
working. With the weak champion for the cause of
environment, the industries are free to care for environment
to the extent that they can or wish to. CPCB has limited
intervention and in most cases it cites its dependence on
UEPPCB. The situation is not conducive to effective
compliance and Committee noticed its impact in every visit.
HUL at Haridwar and Venkateshwar Textiles at Kashipur are
good corporate citizens and have taken effective measures for
water utilization and waste water treatment. In contrast,
Sugar Mills and Paper Mills and India Glycol needed
monitoring which was inadequate resulting in unchecked
environment pollution.

The online monitoring of ETP outlet needs further strengthening
in many critical areas including- calibration of the equipment
and its temper proofing, real-time data analysis and automatic
triggers back to industry, consistency in use of data for
prosecution, standardizing best ETP plant and processes,
industry-wise, based on performance, crosscheck the data
with the catchment drain/ water body and more. Aim should be
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to ensure fidelity of the data and use it efficiently to secure no
pollution by industries. Otherwise monies spent on creating the
infrastructure is not sufficiently utilised.

Flood plain demarcation, protection and utilization plan is still
a work in progress. The encroachment close to the river and
even the dry river bed in lean season continues unabated.
River Chandrabhaga is cited just as an example and the same
situation is happening in others as well. There has to be a
serious political and administrative will to stop it entirely. Less
than that all the plans for protecting river will fall short. The
action taken at Maya Kund should become the rule so as to
protect the flood plains.

E-FLOW has become a very well-known concept and there is
an effort to implement the regime. There are reservations and
issues raised by existing Hydel Plants and the same need to
be addressed appropriately so that the regime is adhered to.

Sand Mining on river beds: State Government has made a
policy under which licenses are granted. There is awareness
about the penalty for illegal mining and it's not as blatant as
before. The continued interventions have achieved the purpose
of making the sand miners and the officers understand the
risks involved and has been able to drill the import of word
illegal' into all players in this domain. This is a positive
development that has helped to minimize illegal sand mining of
a commercial and mechanized scale.

Biomedical Waste Management Regulations have gained wider
publicity and there is visible impact on larger hospitals where
the colored bins have appeared in the last one year, more so in
last six months. The protocol and training for segregation at
source are yet to be firmed up and hospitals are experimenting
their methods. There is clear effort evident in private hospitals
and Government hospitals have still to catch up.

The CBWTF design, operation and meeting of desired
standards is yet to happen. More attention is required in this
segment so that post segregation and collection the biomedical
waste is actually safely disposed of. The current competition of
‘as cheap as possible' is failing the requirement of 'desired
quality'. We have yet to come across a well design and
operating facility so far. The management of liquid waste from
HCF is yet to start. In fact even the state level agencies lack
the knowledge of its requirement including legal provisions.
Committee has started the process of creating awareness.
Capacity building followed by its implementation and
monitoring are the next steps to be taken by State and Central
Agencies.

Basically the stat has still to complete its process of meeting
the regulatory requirement on the issue.
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Municipal solid waste management in Ganga Towns is
observed as a huge gap and a serious situation. State
Government has plans which are on table and need to be
brought on ground. The facilities seen do not inspire
confidence. Dehradun MSW Plant is the only credible plant in
the state. The problem of current waste together with legacy
waste is assuming alarming proportions. The Ban on Plastics
is not appreciated as effective with plastic seen almost
everywhere and in all dumps. The dumping of mixed waste
close to the river and the slopes leading to the river hasn't been
stopped despite all judicial pronouncements. State Governmert
expresses its limitation in finding a space for its disposal.
However, we also see an equal gap in use of technology for its
disposal. The seriousness of the problem is compounded by the
fact that it is impossible to check its growth with the growing
cities, population and commercial development. While space is
a constraint for Government, garbage continues to find its own
space-it is accumulating at will and everywhere.

Awareness of the issue-saving the rivers and water bodies- is
very much evident and overall Committee notes with
satisfaction that the issue of water pollution is well highlighted
in Schools, Colleges, media and the public as well as private
stakeholders. There has been efforts by Government at
creating awareness and also a number of private entities.
Large Industries have a fair perception that law shall be
implemented and it is in their best interest to take necessary
steps and be responsible for environment. The same is yet to
percolate to smaller and unorganized segment. Yet there is no
denying the facts that the old habit of cutting corners calls for
concerted and discretion-less application of law. The message
that environment safety is precursor to live industry must get
drilled longer to make it a habit.

Government system is working on some fronts and needs to co-
ordinate its efforts that is widely dispersed over multiple
departments making accountability difficult to recognize. The
fractured system of DPR and tender coupled with Ll concept
are compounding the project execution and further diluting the
accountability.

Maintaining Biodiversity is an important measure and needs
more actual support. While Forest Department has been
assigned the responsibility, it has to be supported with
finances and large scale, impactful projects must be executed
in a time bound manner.

Chapter 12

RECOMMENDATIONS OF MONITORING COMMITTEE

The Project Planning has to improve so that the DPR, the
execution and the final outcome remain one entity's
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responsibility. All elements must fall in place simultaneously to
achieve the final result- eg. treat all waste water discharge from
say ABC town. Current state of separate DPR for each element at
different times fracture the very definition of project and despite
the lowest cost tender' all monies put together and the failure to
achieve results in time prove far more expensive. The Project
must include the non-negotiable quality as the start point and
poor quality must face stringent measures for the concerned
officers mandatorily. One entity must carry the baton till finishing
line. 'Simplify' is the only solution.

Water Footprint Planning must come under one umbrella even in
the States. The use and treatment of water has to be planned
against its availability, all sources combined. Water is an
essential resource that can't be compartmentalized if urban
centers have to become sustainable. The upstream of one town
is the downstream of another and therefore, the upper town's
mis-doings are paid by the lower town and its people.

Rivers are sacred in Indian culture and the same has to be
shown by actually respecting its purity. It's surprising to see
religious institutions- Temples, Ashrams and Dharamshalas
polluting the rivers. The same entities must be mobilized to
rectify the situations themselves and also propagate the
message amongst devotees who throng to rivers for religious
reasons. Similar effort has to be made to keep our religious
places in good state. The condition of Badrinath, Devprayag,
Rudraprayag, Joshimath, and Uttarkashi- in fact all such
places speaks poorly of their management. It's difficult to
locate the shrines and reach river without walking through
dirty congested lanes. The all-weather char dam road will
increase this flow and further uncontrolled commercialization
of these places. If State Government doesn't plan in advance,
whatever we may say about protecting rivers, it is not likely to
materialize.

The message of environmental responsibility must be conveyed
clearly to the Industries. In fact Industry Department should be
the one holding this responsibility. As of now they are promoting
industry without any accountability for environment and have no
co-ordination with other stakeholders-Central Ground Water
Authority, Urban Local Bodies, Water and Waste Water
Departments. Environment protection must be non-negotiable for
industrial growth and even urban growth. Water recovery,
recycle and reuse must be planned simultaneous with planning
an Industrial Estate.

E-Flow must get maintained. Simultaneously there should be a
plan to capture excess water when it becomes available. We are
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a country where flood and draught occur with equal frequency
and in the same geographical location.

State Government in Uttrakhand bears significant responsibility
of carrying clean water and delivering the same at its border.
This is the river that nurtures the entire Gangetic plain.
Therefore, waste water treatment must be of highest quality in
the state. Any compromise will cost the other states dearly and
there is no financial saving likely at the end. Hon'ble NGT has
insisted on the highest parameters for its treatment Plants and
there can be no concession or deviation possible. In this light, the
meticulous functioning of UK Pey Jal Nigam and UEPPCB is
absolutely essential. Both organizations require high caliber
professionals, continuous training and use of best technologies to
ensure consistent performance. A lot needs to be done on this
front.

The online monitoring infrastructure is still in its infancy. As
stated supra it needs to be udgraded and better utilised for the
purpose of achieving environment protection.

Maintaining the ecological balance in this area is also essential to
protect the water sources. Biodiversity is one aspect
Interventions in this regard must be concentrated, impactful and
visible. Current strategy of patchy and scattered plantations
need a serious re-look. The number of plants seeded is very high
but the impact is visible only in Rasiyavad where there is
concentrated effort and original flora and fauna have been
revived. Similar effort on a large scale and with involvement of
local population is urgently required. This is a state known for
CHIPKO movement and it will not be a difficult task to have the
communities involved in such projects.

CBWTF are private enterprises and the entrepreneurs would
need state support in running the business with good quality
output. As of now given limited cooperation of users and very
small fee that HCFs' are prepared to pay, no entrepreneur is
bringing in the right technology and investment in this segment.
It's a nascent sector where State Government and Central
Agencies need to think through a viability framework. The
current ones are facing fines and closures but new ones are not
emerging. It is a worrisome situation. Given the performance of
government in STP and related segments, one would not wish it
to become Government venture. Al the same, it's a business that
has to be rightly nurtured at this stage.

MSW has been a mounting problem and everyone agrees that it
requires an urgent solution. This segment is also gravitating
towards the same system of DPR, Tender and no
responsibility. Government must have a clear view on do we
own that technical competence to make the DPRs' and do a
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16.

right project of managing 'unsegregated waste'. We have to
first make the right 'Problem Statement-"Manage the
unsegregated municipal waste of ABC city in 2 hectares of
land with minimum landfill to be accommodated in that land
itself for say 15 years". The plan that we have seen so far,
begins with segregated waste and ends with land requirement
with no indication on how we derived it and what is the final
target. If an Agency-nationally or globally, has the proven
solution that can be executed, it may be brought in with a
system for cost control instead of financial bidding. A credible
entity is unlikely to give a financial bid in the current
experimental status. A few such plants will provide the actual
costs, experienced manpower, test and adaptation of
technology and market will see a better and competitive
response. As of now small monies are spent and more land is
lost under the heap of garbage, not to mention its impact on
environment and health of people. It's better to accept crisis
and seek all that help that we can get.”
We may now refer to ‘final’ Report of the Monitoring Committee for
the State of UP dated 23.10.2019 which has been filed on 31.10.2019
for Segment ‘B’. The report refers to the progress in terms of waste
water treatment, tapping of drains, connecting of tapped drains to
STP, compliance by Grossly Polluting Industries (GPIs), reduction in
use of water by the industries, leading to reduction in waste water
generation and pollution load, biomedical waste management. The
Committee has given the status of STPs for which works have been
awarded and which are at tender stage. Status of compliance by the
existing STPs has also been mentioned. It has been specifically
mentioned that STPs at Jajmau were not operational and those not
fully operational. Reason for non-compliance by already constructed
STPs are structural defects, absence of financial assistance or not
receiving the required sewage quantity. The report also mentions
illegal order of the Principal Secretary, UP dated 08.08.2019

permitting waste water to be discharged directly into river Ganga

which is subject matter of OA 985/2019. Deficiency in working CETP
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has also been mentioned. The report also gives the status of major
drains. It is stated that the waste extracted from the drains has been
heaped on the sides of the drains and not transported to designated
place. Demarcation of flood plains has not been completed. E-flow
has to be ensured. Green belt plantation direction has yet to be
enforced. Mining has to be regulated. Ground water extraction is not
being properly regulated. Chromium dump at Rania and Rakhi Mandi
needs to be remediated. Primary Effluent Treatment Plants (PETPs)
need to be compliant. Solid waste is not being treated. More than 1
lakh MT waste is lying at open in Meerut. 4 lakh MT waste is lying at
Kanpur. Such waste is uncovered and lying in open and has a

potential of hazard. Recommendations of the Committee are:

“RECOMMENDATIONS:

The Committee may make following recommendation for the
purpose of prevention of pollution of River Ganga in light of the
various reports and observations.

1. STP’s, CETP’S and ETP’S

CCTV cameras with the provision of live feed through an app
on mobile along with storage capacity of 30 days must be
installed at all STPs. Access to app may be provided to the
public at large so that they may verify at any point of time as
to whether the STP is operational er not. OCEAMS must also
be installed and linked to a central server for constant
monitoring.

In the matter of working of STP quantification of the total
sludge generated and to whom it is sold or the manner it is
disposed of, must be recorded by the STP operator with
verifiable data on day to day basis. The record must notice
the total sludge generated, quantity of sludge sold/disposed
of, along with name of the person with address to whom
sold/ provided free of cost.

In respect of CETP an identical provision for installation of
CCTV cameras with live feed through an app on mobile must
be made. The sludge generated at the CETP must be
analysed, and it must be ascertained as to in what manner
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the same is required to be disposed of. In case the sludge
contains heavy metals, it must be directed to be transported
to Hazardous Waste Disposal Plant and verifiable records
must be maintained on day to day basis by the operator.

So far as the ETP installed by the industries are concerned,
provision for installation of CCTV cameras with live feed must
be provided which can be monitored through an app on
mobile along with storage capacity of 30 days. The sludge
generated must be directed to be quantified and recorded on
day to day basis. The manner in which the sludge is
disposed of/sold with specific details of the purchaser or the
person to whom it is provided for disposal must specifically
be mentioned.

Quantification of sludge generated at the STP, CETP and the
ETP and the manner in which it is disposed of/ sold would be
a good indicator for assessing the performance of the plant.

The State Government may be asked to constitute a separate
State Cadre Service for operation and maintenance of STP’s
and CETP’s consisting of experts having knowledge of
operation and maintenance of STPs/CETP’s.

2. Modular STP’s

In old city areas laying of sewer lines/sewer trunk lines not
only requires huge amount of expenditure it also leads to
inconvenience to the public at large for months together.
Further construction of big STP not only requires large area of
land which is in scarcity in big town. It also raises serious
issue with regard to discharge of dirty water when the plant
becomes nonoperational for maintenance or for other reasons.
The Committee would recommend that State may resort to
modular STP’s to be installed at the tail of the drains which
are already carrying sewage to the river/its tributaries.

3. Extraction of underground water.

A study be undertaken industry-wise as to what quantity of
underground water is actually required by the industry for its
manufacturing purposes. Permission for extraction of
underground water be revisited by the Central Ground Water
Authority having regard to the aforesaid aspect of the matter,
specifically in respect of industries which have become ZLD or
partially ZLD. The rates for extraction of underground water
in our opinion must be so fixed so as to ensure that larger the
amount of water extracted, the higher the rates like in the
case of electricity charges.

There must be specific directions for authentication and

verification of the flow meters installed in the premises of
each industry, on periodical basis.
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The report in that regard must be submitted with the Central
Ground Water Authority. Competent department for the
purpose must also be identified.

4. Compliance of conditions mentioned in the order
permitting to operate.

District level officer of the pollution department be specifically
made aware of the conditions mentioned in the permission
order and they must ensure strict compliance thereof.
Periodical reports must be submitted in respect of compliance
of the conditions as mentioned in the permission order.

5. Fresh Joint Inspection of GPI’s.-

In view of the conclusions of the Committee that the joint
inspection done in respect of GPI's is not comprehensive and
does not take into consideration many issues which are
relevant for avoiding pollution a fresh joint inspection of all
the GPIs’ be directed in light of what is observed in the report
with the condition that in case a GPI is found to be violating
the conditions contained in the permission to extract
underground water heavy environmental compensation be
imposed on day to day basis.

6. Notification of rates for transportation of spent
chrome.-

Chief Secretary of State of Uttar Pradesh be directed to
ensure that rates for transportation of spent chrome from the
tanneries to the Hazardous Waste Management Plant at
Kanpur are notified within 15 days and recovery from the
tanneries is effected in terms of the order of the Hon’ble
National Green Tribunal dated 13.07.2017 passed in
0..A.No.200/2014.

7. Finalization of parameters for inlet and outlet of STPs.-

Under the notification of the Ministry of Environment dated
01.01.2016 each State has to notify the parameters for inlet
and outlet of CETPs’ .The State of Uttar Pradesh has not been
able to do so. The Chief Secretary must be asked to notify the
parameters in respect of discharge of CETP and the point
from where samples are to be drawn for ascertaining as to
whether CETP is compliant or not having regard to the fixed
designed parameters.

8. Monitoring of E-flow
CWC must be directed to monitor e-flow of River Ganga

specifically during lean season at various places specifically
between Hardot to Kanpur regularly. It must be ensured that
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the quantity of water in the normal channel of the river is
maintained equivalent to 20% on an average monthly basis
during lean months of the River Ganga at Haridwar. CPCB
shall continue to monitor the river water quality.

9. Installation of ETP at Hospitals.-

All hospitals of more than 100 bed capacity must be asked to
install their ETP’s in a time bound manner failing which
action may be recommended and the Chief Medical Officer
must be made responsible for ensuring the said compliance.

10. Resorting to Incineration of Waste.-

CPCB and UP PCB must ensure that where ever permission is
granted to dispose of the sludge/industry waste through
incineration, then such permission must accompany a detail
scheme for disposal of the ash to be generated/collected
because of incineration. In case it is not possible to dispose of
the ash in the effective and safe manner such permission for
incineration must not be granted.

11. Afforestation and Bio-diversity Park

All the land which become available due to the reduction in
the storage capacity of the lagoons at distilleries/sugar
factories/other industries in terms of the circular of CPCB,
fixing the storage capacity equivalent to 30 days production
must be directed to be utilized for thick plantation so as to act
as a buffer against foul air of the industry and a source of
fresh air to the residents of the localities.

NGT order had asked for framing of guidelines by CPCB and
MOEF. The same is yet to be complied. CCA Projects/UP has
already framed plans for Biodiversity Parks under guidance
of Mr C R Babu, subject matter expert. All district DFOSs’
have have been trained in the concept and 25 projects for
establishment of Biodiversity parks have been submitted to
State Mission for Clean Ganga on 18 October with a total
approx. cost of 323.82 Cr. The same should be perused
expeditiously for appropriate approvals.

In pursuance of NGT order, CPCB has also worked upon the
plan for bio-diversity and has completed a study on river
rejuvenation for Kali East. A draft has been prepared for
action for this river.

12. No discharge of untreated dirty water in River Ganga
at any point of time.-

The State must be asked to come up with a comprehensive

plan so as to ensure that no sewer or dirty water enter into
River Ganga even during the rainy season/during the period
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the STPs are under maintenance/repair or otherwise. The
State must resort to phyto-remediation, bio-remediation or
any other technology where ever STP’s are not in operation.
The process used must be well evaluated and also
documented as for its safety to the river ecosystem and its
effectiveness in pollution abatement. CPCB shall be
responsible for constant monitoring of the performance of any
such project undertaken in the drains. It shall periodically
submit its report to the State Authorities as well while taking
appropriate action under law and NGT order. CPCB is
entrusted with this important responsibility as custodian of
environment, more specifically the Rivers in this case.

13. Removal of Chromium Dump at Rania, Kanpur Dehat
and Rakhi Mandi, Kanpur.-

Chromium dump lying at Rania, Kanpur Dehat and Rakhi
Mandi, Kanpur must be removed with promptness and due
diligence. Effective measures in a time bound manner must be
taken. Till such removal the dump must be covered so as to
ensure that rain water does not come in contact with the
chromium dump and leachates from dump is avoided as far
as possible. Drinking water facilities for human beings and
animals at both the places must be ensured by the State of
Uttar Pradesh without fail. There must be a constant
monitoring of the steps to be taken by the Government for
permanent removal of chromium and responsibility must be
fastened for the safe execution of the work upon the Chief
Secretary of the State of Uttar Pradesh.

14. Solid Waste.-

The State must ensure fast and effective measures for
disposal of solid waste both legacy and that generated on
day to day basis in big cities like Meerut, Kanpur, Bareilly,
Moradabad etc. Safe and hygienic method for disposal of the
plastic bags must be a part of the mechanics for disposal of
the solid waste. Hon’ble National Green Tribunal must
monitor the action plan of the State Government in that regard
on regular basis.

15. Restriction on use of plastic bag.-

Use of plastic bag for segregation of Bio-medical waste and
other waste, both recyclable and food waste etc as well as
other Municipal waste must be stopped immediately. State
must come out with an alternative for such segregation and
transportation of the Bio-medical waste, recyclable waste and
other waste.
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The Committee feels that levy of environmental compensation
upon the polluting industries does act as a deterrent. But the
same principle of levy of environmental compensation does
not act as a deterrent qua the local body, local authority or
departments of State of Uttar Pradesh for the simple reason
that public money collected by the department/funds
provided by the Government are used for payment of such
compensation to the Pollution Department. Meaning thereby,
that it is the public money which is used for payment of
Environmental Compensation. The Hon’ble Tribunal may not
only impose/levy environmental compensation in case of
pollution norms being violated/ noncompliance of the
directions issued by the Hon’ble Tribunal upon local bodies,
local authorities and government departments it may also
consider to recommend adverse action against the
responsible officer, in a time bound manner and further a part
of the environmental compensation be directed to be
recovered from the salary of the officer concerned. The
Committee would recommend that action be taken against the
officers at the highest level.

The Committee also requests for appropriate orders on the
non-operation of STP infrastructure in Allahabad, namely 29
MLD STP at Salori, 80 MLD STP at Naini, 60 MLD STP at
Rajapur. Further, the Committee also submits that Geo-tubes
have not been removed from the site nor the sludge entrapped
properly managed. The report of UP PCB along uwith
photographs is submitted alongwith.

Committee suggests that the following aspects of Ganga
cleaning require continued monitoring.

1. The ground water extraction, water utilization by major
industries and ground water replenishment measures
need constant monitoring for improvement. CGWA is
clearly not proving sufficient to guard the ground water
issues which are fairly serious in nature.

2. The accounting for safe disposal of sludge from CETP and
STP requires a standard protocol and constant monitoring.
As of now it is going unassessed by all the agencies.

3. Kanpur has seen much effort in last two years and
continues to require more work to abate the pollution that
it causes to River Ganga.

4. Rania Chromium dump is a serious problem whose solution
is yet to start. Very close monitoring is called for to ensure
that problem is actually solved.

5. Notification of Flood Plains is the starting point in protecting

the River ecosystem. It is required to protect the flood plain
zones and initiate the process of restoring the biodiversity
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18.

along the river. The same is still pending with State
Government.

6. The well- coordinated creation of infrastructure for waste
water treatment and its optimal operation and
maintenance so as to ensure that no waste water enters
river needs consistent watch. It tends to slip up at multiple
points in the current multi-agency complex process.
Stakeholders haven’t envisaged a change in current
process and therefore constant watch is the only option to
ensure that public funds utilized achieve the purpose of
clean river.

7. CPCB shall continue to monitor the waste water
infrastructure and the Drains falling into river Ganga and
its tributaries. It shall take appropriate action as per NGT
order and under the prevailing legal provisions.”

We may now refer to the consolidated report filed by the NMCG on
11.12.2019. On the most significant of sewerage infrastructure
projects, the chart filed is as on 30.07.2019 which has already been
quoted in order dated 22.08.2019. During the hearing, the
representative of NMCG stated that there is marginal progress but
the timeline will be adhered to. On the subject of preventing
pollution, installing Continuous Emission Monitoring System (CEMS),
use of treated water, sludge, bio digesters and septage management,
preventing dumping of waste and management thereof, flood plain
identification, maintenance of e-flow and displaying water quality
data, development of biodiversity parks, prohibiting river bed mining,

recovery of compensation, involvement of civil society, status has not

been clearly spelt out though a voluminous chart has been filed.

The Executive Director, NMCG, when asked about the latest status
with regard to Sewage Infrastructure Projects in Ganga Basin
(Downstream of Unano to Gangasagar), stated that out of the total 75

projects, 16 have been completed, 36 are ongoing and 2 are in the
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category “tender to be floated”. This amply demonstrates that there is
hardly any progress, in terms of achievement of setting up of STPs,
after 30.04.2019 which was stated in a tabulated form in our order
dated 22.08.2019. The NMCG needs to take action against the erring

officers and file a report before the next date.

Brief summary of the reports received from the States of

Uttarakhand, UP, Bihar, Jharkhand and West Bengal are as follows:

UTTARAKHAND

Setting up of STPs, Interception and Division (I&D) of drains
and preventing untreated sewage and effluents in the River
Ganga.

. Out of 18 projects sanctioned under Namami Gange Programme,
10 projects have been completed, 5 projects are scheduled to be
completed by December 2019, 2 projects to be completed by
February 2020 and remaining O1 project relating to Construction
of 2 STPs at Joshimath of which 01 STP has also been completed
in June, 2019 and work of other STP is stopped which will be
completed by June, 2020.

. Under 18 projects, 30 STPs are proposed of which 21 STPs are
completed, 06 STPs are to be completed by December 2019, 2 STPs
will be completed by February 2020 and 01 STPs by June, 2020.

. Under these projects, 59 drains are proposed to be intercepted and
diverted to these STPs against which 43 drains have been
intercepted, 9 drains are proposed to be intercepted by June, 2019,
4 drains by February 2020 and remaining 3 drains by June, 2020.

. Bio-remediation on such 07 drains namely 1. Chandershwar drain
(Consists of 3 drains merging together at one point-Shamshan
Ghat, Dhalwala and Chandershwar), 2. Taulia drain, 3 Junior High
School drain, 4. Kothiyalsain drain, 5. Baitarni drain, 6. Pokhari
Bend drain and 7. Belni drain has commenced w.e.f. 01.11,2019 in
compliance of the directions passed by this Hon'ble Tribunal on
22.08.2019. Thus, all the drains under the ongoing projects shall
be intercepted and diverted to STPs for treatment' before 1st July
2020; and as an interim measure Bio-remediation facility has also
been installed before 01.11.2019 on 07 drains which are likely to
be intercepted and diverted after December, 2019,

Information in tabular form
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Sl Targets to be | Targets Targets not | Action
No. achieved as per | achieved achieved taken or
orders dated and and the suggested
10.12.2015, the reasons for | revised for violation
13.07.2017 and | delay in timelines of timelines
22.08.2019 the compliance proposed or non-
timelines achieving of
targets.
1 As per orderdated As per the| Not Not
Gyansu and 40 M directions of] applicable applicable
STP  Haridwar Hon'ble NGT the
which were targets Were
sanctioned before achieved in case
10,12.2015 of Tapovan,
Devprayag and
Gyansu.
Regarding 40
MID STP at
Haridwar,it was Al
approval  for
68 MID STP on
Hybrid Annuity
PPP Model, as
such work is
now scheduled
to be completed
by February,
2020 well before
the timeline
(01.07.2020) set
by order
dated
22.08.2019 for
ongoing works,
2 As per order d| Out of 18 Though
22.08.2019following projects the
timelines have b4 sanctioned projec
set:- (a). The during 2017- ts
project~ under | 2019, so far 10 will be
execution are to be | are completed, Completed
completed by 0s will  be before
01.07.2020 completed by| 01.07.2020,
December, liquidated
2019, 02 by Damage
February, (LD) has
2020 and been
remaining 01 imposed on
by June, 2020. contractors
Hence, targetis & who
failed to
achieve
milestone
during
construction.
Detail
thereof is
given under
para
5.16 ( 6) of.
This
affidavit.




(b). The projects Not Not
where applicable applicable

work has not

commenced are to be | 01 project (STP

& 1&D Srikot)
completed by falls under this
31.12.2020. category. Work ha

Action Taken by State Government on the Observations of the

Monitoring Committee in reference to the Report dated

23.10.20109.

The State Government has clarified and provided action taken

report in response to the report of the Monitoring Committee dated

23.10.2019 which inter alia relates to;

a.

b.

C.

Interception of Pandeywala drains in Haridwar.
Functioning of 3 Mini STPs at Devprayag.

Functioning of STP of 50 KLD at Sangam road NandPrayag.

Functioning of STP of 1.08 MLD, STP at Pokhri, Joshimath town.

Functioning of STP at Badrinath.

Functioning of STP at Tehri Town.

Online Monitoring System for STP of 1 MLD at Rishikesh and
other STPs at Haridwar, Tapovar, Swargasharam, Gyansu
(Uttarkashi) and Srinagar.

Construction of Electro-Coagulation based technology

for 16 small STPs.

Use of Treated Water

a.

The treated water of 68 MLD from STP of Jagjeetpur will be
use for irrigation by constructing a canal of 10 Km length and
20 Km offsets length having carrying capacity of 90MLD and this

will be completed by December 20109.
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Treated water from Sarai STP of 32 MLD (18+14) will be used
for irrigation.

With regard to STPs at Rishikesh and Munikireti the work is,
to be undertaken for construction of a Canal of length of 20045
Km by Irrigation Department to use 5 MLD of treated water.
However, no timelines are given for completion.

It has been mentioned that treated water will not be possible
in hilly region as the discharge from such STPs is very less and
not techno economically feasible and hence treated effluent as
per described norms is being discharge into the river.

Therefore, it is important all STPs should meet faecal

coliform standards if it is discharged into the river.

Use of sludge manure (Ref. 5.4 Page 16)

a.

The sludge generated from STPs/septic tanks is utilized by the
farmers as manure against production of estimated production
of 10732 cubic meters sludge, 14924 cubic meters sludge has

been distributed to the farmers. (Free of cost)

Sludge generated is found to be saved for application.

Status of Septage Management (Ref. 5.5 Page 17)

a.

Protocol for Septage Management has been developed and 9
septage suction transport vehicles have been procured,
however, Timelines are not given Septage Management in
other hilly towns where specific Septage Suction Vehicles

are needed in these hilly towns.




Direction: In no cases Septage either solid or non slury
form should be disposed in any stream leading to the river
Ganga or its tributaries.

There is no clear cut Action Plan is emerging out with

timelines for co-treatment of Septage with existing STPs.

Compliance in relation to Industries (Ref. 5.6 Page 18)

a.

It has been mentioned that out of 7080 industries in operation
in the State, 5306 units are having valid consents and 204
applications are under consideration at various levels and

remaining 1570 have been issued directions to show cause.

Functioning of CETPs

a.

3 CETPs are reported to be complying with standards.

All the operational units in Sitarganj are connected with CETP.
Out of 531 industries, 20 are not connected in CETP Haridwar
and the conveyance system is under construction which will be
completed by May, 2020.

In Pantnagar CETP, out of 499 industries, 254 industries are
not connected with CETP because of non-availability of
conveyance system. Further out of 254 now 61 industries are
connected and remaining 193 industries will be connected
within one year time.

Observations: can the industries which are not connected to
CETP but having stand alone ETP must be complying with the
prescribed norms and what is the mode of disposal of their

effluent is not clear in the report. Till they are connected to
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CETP, SPCB may take a view on their operations if such units
are not found to be complying with the stricter standards.

UKSPCB has to ensure that CETPs should meet with the
prescribed norms and the treated water should be utilized
instead of discharging effluents in any drain leading direct or

indirectly to the river Ganga.

Rawali Mahdood Drain (Para 5 Page 20)

a. The action proposed to be taken for this drain has not been
clearly mentioned.

Installation of STPs and Solid Waste Management in

Hotels/Ashrams/Dharamshalas and Roadside Hotels.

a. UEPPCB should ensure that as per applicability,
hotels/ashrams/dharamshalas should have their own STPs
and no untreated water should go into river Ganga or any
stream.

b. The roadside Dhabas, Hotels should not discharge their waste
water down the hill/slopes contaminating the fresh water
streams.

Other Issues

a. The report has given status on environmental flows, compliance
of Solid Waste Management Rules, Disposal of Bio-medical
Waste, Zoning of Flood Plains, Regulation of Mining Activities,
Plantation of Biodiversity Parks and evolving the Tourism
Policy.

b.  With regard to Mining Activities, it is mentioned that River Bed

Mining in the State of Uttarakhand is carried out in highly
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regulated unscientific manner as per the provision of State

Mining Policy and Uttarakhand Mining Mineral Rules, 2001.

6 However, it appears large number of illegal mining is taking

place which is evidenced as per the statistics given under Para
5 indicating that in the last 5 years 10,167 cases have been

reported in posing penalty of 57.71 crore (Para 5 Page 33).

SL Financial Year Illegal Mining/Storage/| Penalty (in
No. Transportation cases Rs. Crore)
1 2015-2016 1324 12.27
2 2016-2017 1424 4.41
3 2017-2018 3231 9.44
4 2018-2019 2649 26.99
5 2019-2020 1539 4.60
(Up to October 2019)
Total 10,167 S7.71

River Water Quality (Para 5.8 Page 22)

The UEPPCB has provided water quality data of river Ganga at 29
locations (Annexure 11, Page 15854) which has indicating that at 11
locations the water of river Ganga is fit for direct drinking and it is
worth appreciating that the sanctity and the glory of the Ganga is
observed at such locations such as (>2): River Dhauli Ganga B/C
Alaknanada at Vshnuprayag, River Alaknanda B/C River Nandakini
at Nandprayag, River ALaknanda A/C Nandakini at Nandprayag,
River ALaknand B/C River Pindar at Karanprayag, River Mandakini
B/C Alaknanda Rudraprayag, River Alaknanda B/C mandakini
Rudraprayag, River Alaaknanda A/C Mandakin Rudraprayag, River
Alaknanda A/C Bhagirathi Devprayag, River Alaknanda B/C
Bhagirathi Devprayag, River Alaknanda B/C Alaknanda Devprayag,

River Mandakin D/S Agustmuni Rudraprayag.
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Since it is achieving the water quality standards of >2 MPN/100 ML
Faecal Coliform, however at other locations such as River Alaknanda
B/C Dhauli Ganga at Vishnuprayag, River Akaknanda A/C Dhauli
Ganga at Vishnuprayag, River Nandakini B/C Alaknanda at
Nandprayag, River Pindar B/C Alaknanda at Karanprayag, River
ALaknanda A/C Pindar at Karanprayag, River Bhagirathi D/S
Uttarkashi, River Ganga U/S Lakshmanjhula Rishikesh, River
Ganga U/S Riawala Dehradun, River Suswa at Mathurawala
Dehradun, River Song D/S Near Birla Guest House Dehradun, River
Ganga D/S Rishikesh, Upper Gnaga Cnal at Laltarao Bridge
Haridwar, Upper Ganga Canla at Rishikul Bridge Haridwar, Upper
Ganga Cnal D/S Roorkee, Upper Ganga Canal D/S Har Ki Pauri
Haridwar, Upper Ganga Canla at Damkoti Haridwar. Where the
water quality does not meet the drinking water quality standards of

>2 MPN/100ML faecal Coliform. Which requires to be achieved.

Uttar Pradesh

The Chief Secretary has filed the Quarterly Progress Report dated
11.12.2019. The Report gives a Tabular Statement in respect of
expected date of completion of projects and proposes revised
timelines for Segment ‘B’ Phase I and for rest of the State. The report
further indicates status of CETPs at Kanpur, utilization of Treated
Sewage Water, Bio-remediation of 44-59 drains having sent the
proposal/DPR amounting rupees 1796 crores to NMCG, sanitation
status in Ganga towns, Solid Waste Management in-situ and safe
disposal of chromium dumps at Khanchanpur, Rania and Kanpur

Dehat.
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It has been further informed that where CETPs are not working
properly, Environment Compensation has been imposed. UPPCB is
regularly monitoring the status of compliance of STPs and CETPs
and during the quarter of September to November, 20 STPs have
been found defaulting on which notices have been issued for
imposing Environment Compensation of Rupees 39.04 crores. With
regard to CETPs, it is stated that out of 07 CETPs, 02 CETPs have
been found defaulting against which EC of rupees 45.60 lakhs has

been imposed.

Further, Report on Environmental Flow has been filed along with
Report of Irrigation and Water Resource Department. Demarcation of
Flood Plain Zone of River Ganga in Segment ‘B’ has been completed

and field verification has been done.

State of Bihar (Page 15526)

a. The report has been filed on 30.11.2019 by SPMG Bihar. The

report indicates following towns on the bank of River Ganga

S.No | Name of the Name of Towns
River
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1 Ganga 1. Patna 12. Jamalpur
A.  (Phulwarishariff) 13. Kahalgaon
2. Maner 14. Chhapra
3. Danapur 15. Sonepur

4. Bakhtiyarpur 16. Hajipur

5. Barh 17. Begusarai

6. Mokam 18. Khagaria

7. Munger 19. Naugachhiya
8. Sultanganj 20. Dighwara

9. Bhagalpur 21. Teghra

10. Buxar 22. Manihari

11. Barahiya

b. Liquid Waste Management

A total 26 sewerage infrastructure projects sanctioned at a cost of
Rs 5089.82 Crore which are at various stages of implementation in
towns namely Patna (11 projects), Begusarai, Munger, Hajipur,
Mokama, Sultanganj, Naugachia, Barh, Bhagalpur, Sonepur,
Chhapra, Khagaria, Bakhtiyarpur, Maner, Danapur and
Phulwarishariff. These projects will facilitate in treatment of 616.5
MLD of sewage through creation/rehabilitation of STPs, sewerage
network and allied Interception and diversion works.

16 projects (Beur STP, Beur Sewerage Network, Saidpur STP &
Adjoining Network, Saidpur Sewerage Network, Karmalichak STP,
Karmalichak Sewerage Network, Pahari STP, Pahari Zone-IV A
(South), Pahari Zone V, Sultanganj, Mokama, Sonepur, Barh,
Naugachhiya, Bakhtiyarpur and Maner) are under
implementation

LOA has been issued for 2 projects (Digha, Kankarbagh) and 10

projects (Munger, Hajipur, Bhagalpur, Begusarai, Chhapra,
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Khagaria, Munger and Fatua, Danapur, Phulwarishariff in one

package) are under tendering stages.
In addition, revised estimate of 1 project (Buxar) is under process

Total 126 Nallas in the Ganga towns in which 124 Nallas has been

screened. Rest 2 Nallas screening not required.

State of Jharkhand (P-15508 to 15512)

2 STPs have been constructed by SMLP and 7 MLD capacity

and the work is completed.

1 STP of 3.5 MLD capacity is under construction and will be

completed by June, 2020.

State of West Bengal (Page 15522-15524)

Report has been filed on 29.11.2019 by Programme Director

WBSPMG. The quarterly report relates to details of STPs and

target dates. According to the report, there will be overshooting of

the dates/prescribed timelines given in the Order of the Tribunal

dated 22.8.20109.

Report of CPCB on Biodiversity Parks

Though the issue has not been finalized, the proposal is to prepare

guidelines giving structural components of biodiversity parks with

reference to such parks already developed and functional. The report

mentions as follows:

R DDA has notified so far 7 Biodiversity Parks (the Yamuna,

the Aravalli, the Neela Hauz, the Tilpath Valley, the Northern
(Kamla nehru) Ridge, Tughalagabad and South Delhi Biodiversity
Parks, besides the recent order for setting up of Riverfront
Biodiversity Parks by DDA. Of these 7 Biodiversity Parks, the
Yamuna and Aravalli Biodiversity Parks are fully functional and
have become Nature Reserves of Delhi. Both the Biodiversity
Parks have become global models for conservation of natural
heritage and environmental sustainability. The Yamuna
Biodiversity Park model is an appropriate model for replication in
the floodplains of the rivers across India.”
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Conservation zone will have biological communities and forest

communities as follows:

“Nature Conservation Zone

The Nature Conservation zone has biological communities
interspersed with wetlands and grasslands. There are
altogether 25-30 biological communities, some of which are
given below:

(i)  Mitragyna dominated communities (Figure I a)

(i)  Terminalia chebula dominated communities

(iii)  Adina dominated community

(iv) Acacia catechu dominated community (Figure 1 b)

(v  Holoptelia dominated community (Figure 2b)

i) Teak dominated community

(vii) Terminalia tomentosa dominated community

(viii) Acacia nilotica dominated community

(iv) Dalbergia sisso dominated community

(x) D. lanceolata dominated community

(xi)  Albizia dominated community (Figure 2a)

(xii) A. lebbeck dominated community

(xiii) Cordia dominated community

(xiv) Jamun dominated community (Figure 2c)

(xv) Amla dominated community

(vi) Grasslands communities (that include short, intermediate
and tall grasslands) (Figure 2b)

(xvii) Mixed deciduous forest (Figure 3a)

(wiii) Wetlands ecosystems (wetlands are fully functional and
biologically rich and attract 1000s of migratory birds during
winter months) (Figures 4a,b,c&d)

Communities have diversified food web and three trophic levels.
These riparian forest communities provide a wide range of
ecological services and harbour rich wildlife (Figure 7b, 8a&b).

These diversified riparian ecosystems: (a) buffer ambient
temperature, (b) prevent evaporation by keeping the water cool, (c)
provide detritus (organic matter) to the biota that live in the river
water and purify the water more effectively than RO plants, (d)
prevent erosion / gully formation on the flood plains, (e) enhance
recharging potential of the flood plains, (f) serve as filter for both
point and non point source air pollution, (g) act as shelter belt, (h)
reduce the flood water velocity that ensure protection of
infrastructure and communities in the downstream, and (i
harbour rich wildlife having three trophic levels.

The wetlands alone store flood water of several million gallons
and recharge ground water and even provide lateral flow to the
river during lean period, clean waste water if it enters into river
system (treatment wetlands) through storm drains. The wetlands
also serve as habitat for a wide range of animal species that form
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a rich trophic life. These wetlands attract 1000s migratory birds
during winter months.”

A test case has been proposed to rejuvenate Kali river stretch of
200-300 km from Khatauli to the Aligarh-Diwai Railway Bridge (at

Chhatari village) where the Kali river exits from Bulandshahr District.

20. We have heard Shri A.N.S. Nadkarni, learned ASG appearing for the
State of Uttarakhand and learned Counsel for the States of Uttar
Pradesh, Bihar, Jharkhand and NMCG. None appears for the State of

West Bengal.

21. It is seen that except the State of Uttarakhand, no other report has
been given in a tabular form as directed in terms of para 30 in the
order dated 22.08.2019. With regard to State of Uttarakhand,
progress has been indicated on the following subjects:

i.  Setting up of STPs, Interception and Division (I&D) of drains
and preventing untreated sewage and effluents in the River
Ganga

ii. Use of treated water

iii. Use of sludge manure
iv.  Status of septage management
v. Compliance in relation to industries

vi. Installation of STPs/treatment facilities in Hotels/Ashrams and
Dharmshalas.

vii.  Water quality monitoring of river Ganga and its tributaries.
viii. ~Maintenance of environmental flow in river Ganga.

ix. Disposal of Bio-medical waste.

x. Compliance of Solid Waste Management (SWM) Rules, 2016.

xi.  Preparation of maps and zoning of flood plains.
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22.

23.

xii. Mining activity under supervision of the concerned authorities.
xiii. Action against identified polluters, law violators and officers
responsible for failure for vigorous monitoring.
It is stated that the work of STPs will be completed within the
timeline laid down and bioremediation has been started on seven
drains which have not yet been taped. The points raised by the
Monitoring Committee have been addressed. Learned ASG, however,
stated that more action was required for solid waste management for
which CCTV cameras need to be installed, security guards posted
and designated areas cordoned off. Legacy waste dump sites which
are said to be atleast 12 in major towns need to be bio-remediated.

Let such steps be taken expeditiously.

Consideration:

The States of Uttarakhand, UP, Bihar, Jharkhand and West Bengal
need to take further action in terms of orders of this Tribunal for
preventing pollution and rejuvenation of Ganga and its tributaries as

per timelines already given. The report filed by UPPCB shows that as

of now lot of untreated sewage is entering into the River Ganga and

its tributaries. Similar is the position in the States of Jharkhand,
Bihar and West Bengal. Despite directions of this Tribunal, in-situ
Sewage Treatment is not shown to have commenced for any of the
drains except in the State of Uttarakhand. There is no information on
water quality of river Ganga in the stretch falling in UP, Jharkhand,
Bihar and West Bengal and information of regulation of Flood Plain

Zone. The reports from the States other than Uttarakhand do not
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describe the number of drains and a plan for their interception and

diversion to the Sewage Treatment Plants.

As regards solid waste management, including legacy waste
sites, this Tribunal has already issued directions in O.A. No.
606/2018 as noted in para 10 of the order dated 22.08.2019 and in
O.A. No. 519/2019 as already observed in para 19 in the order dated
22.08.2019 to the effect that tender process can be avoided if other
successful models and rates involved therein such as Indore model
are to be followed. Directions have also been issued for installing
CCTV cameras and undertaking surveillance in para 25 of the said
order. Further directions are for ensuring that not even a drop of raw
sewage should be discharged in river Ganga and where STPs are not
operative, immediate bio-remediation and/or phytoremediation need
to be undertaken and to avoid procedural delay of tender process
etc., specifications and norms should be adopted in consultation with
the CPCB. We may also note that vide order dated 18.10.2019 this
Tribunal in O.A. No. 606/2018 directed that rates for all such
services and particulars of service providers should be standardized
and specified on GeM portal. NMCG is a part of the Committee
constituted by this Tribunal. Further, for setting up of STPs standard
cost involved is said to be around Rs. 2 crore per MLD as per works
allotted by NMCG. Cost of establishing sewerage networks, including
setting up of pumping stations is said to be around Rs. 5 crores per
MLD. Further direction on the subject may be issued by the
NMCG/CPCB pending report of the Committee constituted by this

Tribunal. All that this Tribunal can observe is that clearance of legacy
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24,

25.

waste and sewage treatment being high priority areas, the authority
should find ways and means to shorten the delays by avoiding
DPRs/tender process which can be done if specifications and rates
are standardized which may be explored by the concerned

authorities.

The Tribunal has also directed that atleast interim measures of
treatment of sewage by way of bio-remediation and/or
phytoremediation or any other measures may start positively from
01.11.2019, failing which the defaulting States may be liable to pay
compensation of Rs. 5 lakhs per month per drain and for such
violations, adverse entries must be made in the ACRs of the identified

officers.

We reiterate the said direction and since 01.11.2019 has
already gone, wherever interim treatment of untreated sewage has
not started in the manner earlier directed, the compensation be
deposited with the CPCB which will be personal responsibility of the
Chief Secretaries of the concerned States. The Chief Secretaries of
concerned States are put to notice that in case of any default in
compliance their salaries may be liable to be stopped and for
enforcing the directions, further coercive measures including order of
civil imprisonment may be liable to be passed personally against the

Chief Secretaries.

We may also refer to the order of this Tribunal dated 03.12.2019 in

O.A. No. 425/2019, Vijay Kumar Vs. State of Himachal Pradesh, to the




26.

VIII.

27.

effect that Hydropower projects in hill States including Uttarakhand

must ensure minimum specified e-flow.

We may also add that replenishment study of mining areas
needs to be carried out, if not already done. This may be mentioned

in the next report of the States.

As already mentioned, with regard to States of Uttar Pradesh, Bihar
and Jharkhand, the status report is not in a tabular form as
required. It is not clear whether the STPs are functional and meet the
norms. Bio-remediation, phytoremediation or any other measures for
treatment of sewage have not started where STPs are not functional,
except that in respect of 14 drains in Kanpur interception and
diversion works are said to have been undertaken/completed.
Directions in para 23 above will also apply to the Chief Secretaries of
the all concerned States. CPCB may monitor and give its report to
this Tribunal.

Future Monitoring Mechanism after submission of final reports
by the Committees constituted by the Tribunal earlier

As noted earlier in para 5 above, this Tribunal constituted Monitoring
Committees headed by former High Court Judges in the States of
Uttarakhand and UP. The Committees were meant to monitor the
progress till further orders and vide order dated 22.08.2019, the said
Committees were to furnish final reports which have since been
furnished. There is thus need for further directions for effective
monitoring mechanism. While the Chief Secretaries of the States are

expected to monitor rejuvenation of Ganga on the pattern of
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28.

monitoring of rejuvenation of 351 polluted river stretches, which
include Ganga and its tributaries, in terms of orders of this Tribunal
in O.A. No. 673/2018 and O.A. No. 606/2018, on suggestion of State
of UP, this Tribunal set up a Monitoring Committee for environmental
issues in the State of UP vide order dated 21.10.2019 in O.A. No.
670/2018. The said Committee may henceforth monitor steps for
prevention and control of pollution of Ganga also in the same manner
as other issues are being monitored. In State of Uttarakhand Justice
U.C. Dhyani is heading Monitoring Committee for solid waste
management and certain other issues. Such Committee may also
monitor prevention and control of pollution of Ganga in the State of
Uttarkhand. It is not necessary to continue other members in terms
of earlier orders in the present matter, unless the State so directs. It
is open to the States of Jharkhand, Bihar and West Bengal to evolve
or suggest any additional monitoring mechanism on the pattern of
State of UP or otherwise. These directions will not affect in any
manner working of any Committees or authorities under the

provisions of NMCG or otherwise.

Directions:

We may now sum up our directions as follows:

i. As already directed vide order dated 22.08.2019, timely
completion of all projects relating to sewage treatment be
ensured i.e. by 31.06.2020 in respect of ongoing projects and
by 31.12.2020 in respect of others failing which compensation
has to be paid in terms of the said order, apart from action

against the erring officers. Till then, to avoid untreated sewage
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ii.

being discharged directly into Ganga, interim remedial
measures have to be adopted and for the default after
01.11.2019 compensation has to be deposited in terms of order
dated 22.08.2019. CPCB may make necessary calculation
within one month from today and raise demands with the Chief
Secretaries of the concerned States which may be complied
within one month from the date of such demand failing which
accountability will be of the Chief Secretaries personally.
NMCG and concerned States — Uttarakhand, UP, Jharkhand,
Bihar and West Bengal may take further steps as per directions
already issued for
a) Preventing discharge of industrial effluents in Ganga and
its tributaries/drains by ensuring installation of proper

functioning of ETPs/CETPs.

b) Utilization of treated sewage, use of sludge as a manure
and septage management.

c) Demarcation of flood plain zones and preventing
encroachments thereof.
d) Maintenance of e-flow.

e) Preventing dumping of solid and other waste in and
around Ganga.

f) Clearing old legacy waste dump sites.
g) Preventing and regulating illegal sand mining.

h) Steps for conservation of groundwater particularly with
reference to critical, semi-critical or over-exploited areas.

i) Restoration of water bodies.
J) Monitoring and displaying of water quality.
k) Taking action against polluters by way of recovering

compensation for restoration of the damage to the
environment.
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1) Closing, till compliance, all establishments near river
banks being run without necessary STPs and compliance
of environmental norms.

m) Public awareness and involvement for prevention and
control of pollution of Ganga.

n) Regulating activities on and around river Ganga
including ghats and other establishments.

o) Afforestation and setting up of biodiversity parks.

p) CPCB and SPCBs may periodically undertake biological
assessment of Ganga. NMCG and States concerned may
depict biological diversity of Ganga in public domain.

q) Any other directions covered by earlier orders of this
Tribunal.

iii. The State of UP may take steps for remediating Chromium
dump at Rania and Khanchanpur Village near Kanpur, as
directed earlier vide orders dated 22.08.2019 and 15.11.2019.

iv. CPCB may take further action to finalise and circulate
Guidelines for Biodiversity parks expeditiously which may be
complied with by the concerned States and status of
compliance included in the reports to be filed before this
Tribunal.

v. Apart from the Chief Secretaries, the progress may be
monitored by the Monitoring Committee constituted in the
State of UP vide order dated 21.10.2019 in O.A. No. 670/2018,
by Justice U.C. Dhyani in the State of Uttarakhand and in
such manner as may be laid down by the Chief Secretaries in
the States of Jharkhand, Bihar and West Bengal in the light of

discussion in para 27 above.

29. Let further quarterly progress report be filed by 31.03.2020 by e-mail

at judicial-ngti@gov.in.
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List for further consideration on 29.04.2020.

A copy of this order be forwarded to the Hon’ble Supreme Court in
terms of directions of the Hon’ble Supreme Court vide order dated

29.10.2014, (2015) 12 SCC 764 Para 20.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

Dr. Nagin Nanda, EM
December 18, 2019

Original Application No. 200/2014
DV
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Annexuse — 77,

Item No. 1 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 200/2014

M.C. Mehta Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing:13.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s): Ms. Katyayni, Advocate

Respondent(s): Mr. Atmaram N.S. Nadkarni, Senior Advocate for NMCG and
States of UP and Uttarakhand with Mr. Rahul Verma, AAG for
State of Uttarakhand and Mr. Abhishek Yadav, Advocate for
State of UP
Mr. Raj Kumar, Advocate for CPCB

ORDER

1. This order may be read in continuation of order dated 18.12.2019
dealing with the review of progress of compliance of directions of this
Tribunal dated 10.12.2015, 13.07.2017 and 6.8.2018 on the subject of
preventing and remedying the pollution of river Ganga. The matter was
earlier being considered by the Hon'ble Supreme Court since the vear
1985, before being transferred to this Tribunal, in the year 2014 and

2017,

2 The Tribunal dealt with the issue of pollution caused on account of

illegal discharge of untreated sewage and industrial effluents either

IM.C. Mehta vs. Union of India & Ors. Writ Petition (Civil) No. 3727/1985 orders dated
29.10.2014 (2015) 12 SCC 764 and 24.01.2017




directly into the River Ganga or its tributaries and connected drains,
besides other associated issues including dumping of solid waste, bio-
medical waste, hazardous waste, plastic waste, muck and other waste,
illegal sand mining, illegal encroachment of the floodplains, absence of
steps for conservation of ground water, reuse of treated water,

restoration of water bodies and maintenance of e-flow.

3. The matter was dealt with by dividing the area covered by the River
Ganga into different phases and segments. Order dated 10.12.2015 dealt
with Phase-I - Segment-A: Gaumukh to Haridwar. Order dated
13.07.2017 dealt with Phase-I - Segment B: Haridwar to Kanpur.
Further order dated 06.08.2018 deals with Phase-II: Kanpur to Uttar
Pradesh Border, Phase-III: UP Border to Jharkhand Border (via Bihar),

and Phase-IV: Jharkhand Border to Bay of Bengal (West Bengal).

4. As already noted, the proceedings have been pending since 1985.
Various orders have been passed by the Hon'ble Supreme Court on the
subject before transfer of proceedings to this Tribunal and thereafter by
this Tribunal. The result of monitoring for 34 years has not been
encouraging. Government of India took initiatives by way Ganga Action
Plans I & II and thereafter by way of Namami Gange. The progress so far
has not been adequate and found to be far from satisfactory in earlier

orders.

S. We may give a brief resume of some of the earlier orders of the
Tribunal. While considering the progress of compliance of orders of this
Tribunal, vide order dated 19.07.2018 with regard to Phase-I — Segment-
A and order dated 27.07.2018 with regard to Phase-I - Segment-B,
Monitoring Committees were constituted to be headed by a former Judge

of the Uttarakhand High Court for Phase-I Segment-A and a former



Judge of the Allahabad High Court for Phase-I Segment-B vide orders
dated 29.11.2018 and 06.08.2018 respectively. The Committees were to
take stock of the actions taken with clear measurable indicators of
progress and success and to oversee the action plans. The actions were
required to cover interception and diversion of drains carrying sewage to
STPs, laying of sewerage network, utilization of treated sewage,
compliance of norms by industries in the catchment areas, ground water
regulation, flood plain regulation, rain water harvesting systems, good
irrigation practices and filing list of industries which have the potential

for pollution and creation of bio-diversity parks.

6. Vide order dated 29.11.2018, the Tribunal reviewed the progress in
Segments A and B of Phase-I on STPs, CETPs and tapping of drains
with reference to the laid down timelines and also compliance of MSW
Rules, setting up of bio-digesters, sewerage network, improvement in
water quality, unregulated ground water extraction, e-flow, public
involvement, decentralized waste processing facility close to the source of
generation of waste, protection of floodplains and illegal mining. The
Tribunal also observed that there was need to prepare a model DPR and
standard terms and conditions for tenders to save time and cost. Further
directions for public awareness programmes in the light of observations
of the Hon'ble Supreme Court were also issued. With regard to Phase-II
to IV, NMCG, in co-ordination with State Governments of Uttarakhand,
Bihar, Jharkhand. West Bengal and Uttar Pradesh, was to file Action
Plans with firm timelines on the subjects of interception and diversion of
drains, utilization of treated sewage, compliances by industries in the
catchment area, ground water regulation, flood plain regulation, rain
water harvesting and good irrigation practices for water conservation in

the light of order of this Tribunal dated 13.07.2017. NMCG was to give
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information about status of projects planned and executed between
Kanpur to Ganga Sagar. Status of water quality in Uttarakhand, Bihar,
Jharkhand, West Bengal and Uttar Pradesh was to be displayed on their
respective websites. CPCB was also to indicate such status on its
website. Flood plains were to be demarcated, encroachments removed,
bio-diversity parks set up, afforestation works undertaken, guidelines for
bio-diversity parks prepared by the CPCB and the MoEF&CC, flood

plains were to be handed over to the State Forest Departments.

7 Vide order dated 29.05.2019, it was directed that Ganga
pollution be monitored directly by the Chief Secretaries in view of
such monitoring having already been directed in respect of 351 polluted
river stretches in different States by the Chief Secretaries vide order
dated 16.01.2019 in O.A. No. 606/20182 dealing with solid waste
management and orders in O.A. No. 673/2018 dealing with polluted river
stretches, which include Ganga in the States of Uttrakhand, U.P.,
Jharkhand, Bihar and W.B. No construction zone distance on flood
plains was to be measured from the Highest Flood Line (HFL) in the last
25 years and flood plains were to be identified on longitude and latitude.
Responsibility for plantations and administrative control of areas
beyond HFL were to be handed over to the Forest Departments.
UPSPCB was directed to prohibit industrial polluting activities and to
revise compensation regime so as to recover the actual cost of
restoration. State of UP was to provide funds for remediation of
Chromium dumps. E-flow was to be maintained as earlier directed in
order dated 29.11.2018. Encroachments were to be removed. Tapping of
remaining drains and prevention of pollution was to be expeditiously

ensured. After noting the status of progress on sewage infrastructure

‘Compliance of Municipal Solid Waste Management Rules, 2016



projects in the Ganga Basin, the Chief Secretaries of Bihar, Jharkhand
and West Bengal were directed to effectively monitor the progress.
Timelines were directed to be reviewed and prepared. NMCG was to
undertake progress on reduction of pollution load and improvement of
water quality. Further road map, including identification of accountable

persons and taking actions for the lapses was to be prepared.

8. Status of compliance was further considered vide order dated
22.08.2019 and it was observed:-

“State of Uttarakhand (Phase-I, Segment-A)

16. During the interaction, we have considered the remedial
measures for expediting execution of the orders of this Tribunal
having regard to long delay caused and importance of preventing
and remedying the pollution of River Ganga. Since it has been
stated that many industries were found operating without consent to
operate under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981, action in accordance with the provision of law may be
undertaken within three months after identifying such units. As
already observed by this Tribunal including in the order
dated 14.05.2019 that River Ganga being National River with
distinct significance for the country, even a drop of pollution
therein is a matter of concern. All the authorities have to be
stringent and depict zero tolerance to the pollution of River Ganga.
Wherever STPs are not operating, immediate bioremediation and/or
phyto-remediation may be undertaken if feasible. To avoid
procedural delay of tender processes, etc. specifications and
norms for undertaking such activities may be specified in
consultation with the CPCB as was earlier directed in our
order dated 29.11.2018. Performance guarantees may be
required to be furnished for ensuring timely performance. It needs to
be ensured that setting up of STPs and sewerage network to be
completed and carried out so as to avoid any idle capacities being
created. Performance guarantees may be taken for preventing such
defaults.

17. Wherever the work has not commenced, it is necessary that
no untreated sewage is discharged into the River Ganga.
Bioremediation andjor phytoremediation or any other
remediation measures may start as an interim measure
positively from 01.11.2019, failing which the State may be
liable to pay compensation of Rs. 5 Lakhs per month per
drain to be deposited with the CPCB. This however, is not to be
taken as an excuse to delay the installation of STPs. For delay of the
work, the Chief Secretary must identify the officers responsible and




assign specific responsibilities. Wherever there are violations,
adverse entries in the ACRs must be made in respect of such
identified officers. For delay in setting up of STPs and sewerage
network beyond prescribed timelines, State may be liable to
pPay Rs. 10 Lakhs per month per STP and its network. It will be
open to the State to recover the said amount from the erring
officers/ contractors.

18.  With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs.
10 lakhs per month to CPCB SJor discharging untreated
sewage in any drain connected to river Ganga or its
tributaries and Rs. 10 lakhs per month to CPCB per
incomplete STP and its sewerage network will apply. Further
with regard to the sectors where STP and sewerage network works
have not yet started, the State has to pay an Environmental
Compensation of Rs. 10 lakhs per month after 31.12.2020. The
NMCG will also be equally liable for its failure to the extent of
50% of the amount to be paid. Till such compliance,
bioremediation or any other appropriate interim measure may start
from 01.11.2019.
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State of Uttar Pradesh (Phase -II), State of Bihar, Jharkhand
and West Bengal

27.  With regard to Phase-II to IV, it is pointed out that no specific
timelines have been laid down in the order dated 13.07.2017.
Needless to say that if no specific timelines have been laid
down, the compliance has to be ensured within reasonable
time. A period of two years has gone by which can be treated as a
reasonable time. Even if further allowance is to be made with
regard to works under construction, after 01.07.2020, direction
for payment of environmental compensation of Rs. 10 lakhs
per month to CPCB for discharging untreated sewage in any
drain connected to river Ganga or its tributaries and Rs. 10
lakhs per month to CPCB per incomplete STP and its
sewerage network will apply with regard to States of Uttar
Pradesh, Jharkhand, Bihar and West Bengal falling in Phase
II to IV.Further with regard to the sectors where STP and
sewerage network works have not yet started, the States of
UP, Jharkhand, Bihar and West Bengal have to pay an
Environmental Compensation of Rs. 10 lakhs per month after
31.12.2020. The NMCG will also be equally liable for its
Sfailure to the extent of 50% of the amount to be paid. Till
such compliance, bioremediation or any other appropriate
interim measure may start from 01.11.2019. Directions for
compensation for default in this regard will be on the same pattern
as in the case of Uttarakhand and Uttar Pradesh as above.

28. As observed above, we do not consider it necessary to consider
point-wise progress in the present order in view of pre-existing
directions on each of the points. The States of Uttar Pradesh, Bihar,



Jharkhand and West Bengal may take action under each head for
Phases-1I, IIl and IV accordingly.

30. The two Monitoring Committees for Segment-A Phase-I and
Segment-B Phase-I may submit their final reports by 31.10.2019.
Thereafter the Chief Secretaries of States of Uttarakhand, Uttar
Pradesh, Bihar, Jharkhand and West Bengal Director General,
Namami Gange and Secretary, Water Resources, Jal Shakti,
Government of India may personally monitor the progress and report
compliance to the Tribunal in terms of progress at every quarter ina
tabular form as follows:

| Sr. | Targets to be | Targets Targets not | Action taken
No. | achieved as per | achieved and | achieved and | or suggested
orders dated | the reasons for | the revised | for violation of
10.12.2015, delay in | timelines timelines or
13.07.2017 and | compliance proposed* non-achieving
22.08.2019 the of targets
timelines

*subject to payment of compensation as mentioned above”

9, The matter was last considered on 18.12.2019 in light of earlier
proceedings and report of the Monitoring Committee for the State of UP
dated 23.10.2019 filed on 31.10.2019 for Segment B’ and consolidated
report filed by the NMCG on 11.12.2019 and it was observed:-

“17. We may now refer to the consolidated report filed by the
NMCG on 11.12.2019. On the most significant of sewerage
infrastructure projects, the chart filed is as on 30.07.2019 which has
already been quoted in order dated 22.08.2019. During the hearing,
the representative of NMCG stated that there is marginal progress
but the timeline will be adhered to. On the subject of preventing
pollution, installing Continuous Emission Monitoring System
(CEMS), use of treated water, sludge, bio digesters and
septage management, preventing dumping of waste and
management thereof, flood plain identification, maintenance
of e-flow and displaying water quality data, development of
biodiversity parks, prohibiting river bed mining, recovery of
compensation, involvement of civil society, status has not
been clearly spelt out though a voluminous chart has been
filed.

18. The Executive Director, NMCG, when asked about the latest
status with regard to Sewage Infrastructure Projects in Ganga Basin
(Downstream of Unano to Gangasagar), stated that out of the total
75 projects, 16 have been completed, 36 are ongoing and 2
are in the category “tender to be floated”. This amply
demonstrates that there is hardly any progress, in terms of
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achievement of setting up of STPs, after 30.04.2019 which

was stated in a tabulated form in our order dated

22.08.2019. The NMCG needs to take action against the

erring officers and file a report before the next date.”
10. The Tribunal also noted the status of setting up of STPs,
Interception and Division (I&D) of drains and preventing untreated
sewage and effluents in the River Ganga and certain other issues such as
status of e-flow, compliance of Solid Waste Management Rules, 2016,
protection of flood plains, regulation of mining activities, setting up of
bio-diversity parks in the States of Uttarakhand, Uttar Pradesh, Bihar,
Jharkhand and West Bengal. The Tribunal observed and concluded:

“21. It is seen that except the State of Uttarakhand, no other

report has been given in a tabular form as directed in terms

of para 30 in the order dated 22.08.2019. With regard to State
of Uttarakhand, progress has been indicated on the following

subjects:

L Setting up of STPs, Interception and Division (1&D) of
drains and preventing untreated sewage and effluents
in the River Ganga

1. Use of treated water

iil. Use of sludge manure
. Status of septage management
v, Compliance in relation to industries
vl Installation of STPs/treatment [facilities n
Hotels/Ashrams and Dharmshalas.
vit. Water quality monitoring of river Ganga and its
tributaries.
viil. Maintenance of environmental flow in river Ganga.
iX. Disposal of Bio-medical waste.
X Compliance of Solid Waste Management (SWM) Rules,
201e6.
XL, Preparation of maps and zoning of flood plains.
xil. Mining activity under supervision of the concerned
authorities.
xiii. Action against identified polluters, law violators and
officers responsible for failure for vigorous monitoring.
e~ xxx

23. The States of Uttarakhand, UP, Bihar, Jharkhand and
West Bengal need to take further action in terms of orders of
this Tribunal for preventing pollution and rejuvenation of
Ganga and its tributaries as per timelines already given. The
report filed by UPPCB shows that as of now lot of untreated sewage



is entering into the River Ganga and its tributaries. Similar is the
position in the States of Jharkhand, Bihar and West Bengal. Despite
directions of this Tribunal, in-situ Sewage Treatment is not shown to
have commenced for any of the drains except in the State of
Uttarakhand. There is no information on water quality of river
Ganga in the stretch falling in UP, Jharkhand, Bihar and West
Bengal and information of regulation of Flood Plain Zone.The reports
from the States other than Uttarakhand do not describe the number
of drains and a plan for their interception and diversion to the
Sewage Treatment Plants.

As regards solid waste management, including legacy waste
sites, this Tribunal has already issued directions in O.A. No.
606/2018 as noted in para 10 of the order dated 22.08.2019 and in
O.A. No. 519/2019 as already observed in para 19 in the order
dated 22.08.2019 to the effect that tender process can be avoided if
other successful models and rates involved therein such as Indore
model are to be followed. Directions have also been issued for
installing CCTV cameras and undertaking surveillance in para 25 of
the said order. Further directions are for ensuring that not even a
drop of raw sewage should be discharged in river Ganga and where
STPs are not operative, immediate bio-remediation and/or
phytoremediation need to be undertaken and to avoid procedural
delay of tender process etc., specifications and norms should be
adopted in consultation with the CPCB. We may also note that vide
order dated 18.10.2019 this Tribunal in O.A. No. 606/2018 directed
that rates for all such services and particulars of service providers
should be standardized and specified on GeM portal. NMCG 1s a
part of the Committee constituted by this Tribunal. Further, for
setting up of STPs standard cost involved is said to be around Rs. 2
crore per MLD as per works allotted by NMCG. Cost of establishing
sewerage networks, including setting up of pumping stations is said
to be around Rs. 5 crores per MLD. Further direction on the subject
may be issued by the NMCG/ CPCB pending report of the Committee
constituted by this Tribunal. All that this Tribunal can observe is
that clearance of legacy waste and sewage treatment being
high priority areas, the authority should find ways and
means to shorten the delays by avoiding DPRs/tender process
which can be done if specifications and rates are
standardized which may be explored by the concerned
authorities.

24. The Tribunal has also directed that atleast interim
measures of treatment of sewage by way of bio-remediation
and/or phytoremediation or any other measures may start
positively from 01.11.2019, failing which the defaulting States
may be liable to pay compensation of Rs. 5 lakhs per month per
drain and for such violations, adverse entries must be made in the
ACRs of the identified officers.

We reiterate the said direction and since 01.11.2019 has
already gone, wherever interim treatment of untreated sewage has
not started in the manner earlier directed, the compensation be
deposited with the CPCB which will be personal responsibility of the
Chief Secretaries of the concerned States. The Chief Secretaries of
concerned States are put to notice that in case of any default
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in compliance their salaries may be liable to be stopped and
Jor enforcing the directions, further coercive measures
including order of civil imprisonment may be liable to be
passed personally against the Chief Secretaries.

25. We may also refer to the order of this Tribunal dated
03.12.2019 in O.A. No. 425/2019, Vijay Kumar Vs. State of
Himachal Pradesh, to the effect that Hydropower projects in hill
States including Uttarakhand must ensure minimum specified e-

flow.

We may also add that replenishment study of mining areas
needs to be carried out, if not already done. This may be mentioned
in the next report of the States.

26. As already mentioned, with regard to States of Uttar
Pradesh, Bihar and Jharkhand, the status report is not in a
tabular form as required. It is not clear whether the STPs are
functional and meet the norms. Bio-remediation,
phytoremediation or any other measures for treatment of
sewage have not started where STPs are not functional, except
that in respect of 14 drains in Kanpur interception and diversion
works are said to have been undertaken/ completed. Directions in
para 23 above will also apply to the Chief Secretaries of the all
concerned States. CPCB may monitor and give its report to this
Tribunal.

27. As noted earlier in para 5 above, this Tribunal constituted
Monitoring Committees headed by former High Court Judges in the
States of Uttarakhand and UP. The Committees were meant to
monitor the progress till further orders and vide order dated
22.08.2019, the said Committees were to furnish final reports which
have since been furnished. There is thus need for further
directions for effective monitoring mechanism. While the
Chief Secretaries of the States are expected to monitor
rejuvenation of Ganga on the pattern of monitoring of
rejuvenation of 351 polluted river stretches, which include
Ganga and its tributaries, in terms of orders of this Tribunal
in 0.A. No. 673/2018 and O.A. No. 606/2018, on suggestion of
State of UP, this Tribunal set up a Monitoring Committee for
environmental issues in the State of UP vide order dated 21.10.2019
in O.A. No. 670/2018. The said Committee may henceforth monitor
steps for prevention and control of pollution of Ganga also in the
same manner as other issues are being monitored. In State of
Uttarakhand Justice U.C. Dhyani is heading Monitoring Committee
for solid waste management and certain other issues. Such
Committee may also monitor prevention and control of pollution of
Ganga in the State of Uttarkhand. It is not necessary to continue
other members in terms of earlier orders in the present matter,
unless the State so directs. It is open to the States of
Jharkhand, Bihar and West Bengal to evolve or suggest any
additional monitoring mechanism on the pattern of State of
UP or otherwise. These directions will not affect in any manner
working of any Committees or authorities under the provisions of
NMCG or otherwise.
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28.

.

We may now sum up our directions as follows:

As already directed vide order dated 22.08.2019, timely
completion of all projects relating to sewage
treatment be ensured i.e. by 31.06.2020 in respect
of ongoing projects and by 31.12.2020 in respect of
others failing which compensation has to be paid in
terms of the said order, apart from action against
the erring officers. Till then, to avoid untreated
sewage being discharged directly into Ganga,
interim remedial measures have to be adopted and
for the default after 01.11.2019 compensation has
to be deposited in terms of order dated 22.08.2019.
CPCB may make necessary calculation within one
month from today and raise demands with the Chief
Secretaries of the concerned States which may be
complied within one month from the date of such
demand failing which accountability will be of the
Chief Secretaries personally.

NMCG and concerned States - Uttarakhand, UF,
Jharkhand, Bihar and West Bengal may take further
steps as per directions already issued for

a) Preventing discharge of industrial effluents in Ganga
and its tributaries/drains by ensuring installation of
proper functioning of ETPs/ CETPs.

b) Utilization of treated sewage, use of sludge as a
manure and septage management.

¢) Demarcation of flood plain zones and preventing
encroachments thereof.

d) Maintenance of e-flow.

e) Preventing dumping of solid and other waste in and
around Ganga.

f) Clearing old legacy waste dump sites.

g) Preventing and regulating illegal sand mining.

h) Steps for conservation of groundwater particularly with
reference to critical, semi-critical or over-exploited areas.

i) Restoration of water bodies.

j) Monitoring and displaying of water quality.

k) Taking action against polluters by way of recovering
compensation for restoration of the damage to the
environment.

) Closing, till compliance, all establishments near river
banks being run without necessary STPs and
compliance of environmental norms.

m) Public awareness and involvement for prevention and
control of pollution of Ganga.

n) Regulating activittes on and around rver Ganga
including ghats and other establishments.

o) Afforestation and setting up of biodiversity parks.

p) CPCB and SPCBs may periodically undertake biological
assessment of Ganga. NMCG and States concerned
may depict biological diversity of Ganga in public
domain.

11
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q) Any other directions covered by earlier orders of this
Tribunal.

.  The State of UP may take steps for remediating Chromium
dump at Rania and Khanchanpur Village near Kanpur, as
directed earlier vide orders dated 22.08.2019 and
15.11.2019,

. CPCB may take further action to finalise and circulate
Guidelines for Biodiversity parks expeditiously which may
be complied with by the concerned States and status of
compliance included in the reports to be filed before this
Tribunal.

v.  Apart from the Chief Secretaries, the progress may be
monitored by the Monitoring Committee constituted in the
State of UP vide order dated 21.10.2019 in O.A. No.
670/2018, by Justice U.C. Dhyani in the State of
Uttarakhand and in such manner as may be laid down by
the Chief Secretaries in the States of Jharkhand, Bihar
and West Bengal in the light of discussion in para 27
above,

29.  Let further quarterly progress report be filed by 31.03.2020 by

e-mail at judicial-ngt@gov.in.”
29. Accordingly, reports have been filed by the CPCB (dated
24.06.2020 and 13.08.2020), NMCG (dated 26.06.2020 and 11.08.2020),
State of Uttarakhand (dated 16.06.2020), State of Uttar Pradesh (dated
11.06.2020), Oversight Committee headed by Justice S.V.S Rathore,
(dated 21.07.2020), State of Jharkhand (dated 29.06.2020), State of
Bihar (dated 26.06.2020) andState of West Bengal (dated 30.06.2020).
We have perused the reports with the assistance of learned Counsel for
the Applicant, Shri N.S. Nadkarni, Senior Advocate, appearing for the
NMCG, States of Uttarakhand and Uttar Pradesh and learned counsel for
the CPCB. There is no appearance on behalf of the States of

Jharkhand, Bihar and West Bengal.

30. Learned Counsel for the Applicant has also filed a written note of
submissions. Before proceeding to consider the reports, we may note that
the reports filed do not cover all the aspects on which action was to

be taken in terms of para 28 (ii) of the last order dated 18.12.2019.
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We note that in pursuance of order of the Hon’ble Supreme Court in the

case ofParyavaran Suraksha (2017) 5 SCC 326, requiring prevention of

discharge of any untreated effluent in any water body after 31.03.2018

and in default liability of the local bodies and the States to prosecution,

the Tribunal has passed several orders in O.A. 593/2017, Paryavaran

Suraksha Samiti & Anr. v. Union of India & Ors. The last order was

passed on 21.05.2020. Reference may only be made to the summary of

directions in Para 26 as follows:

“26. Summary of directions:

i

All States/UTs through their concerned departments
such as Urban/Rural Development, Irrigation &
Public Health, Local Bodies, Environment, etc. may
ensure formulation and execution of plans for
sewage treatment and utilization of treated sewage
effluent with respect to each city, town and village,
adhering to the timeline as directed by Hon'ble
Supreme Court. STPs must meet the prescribed
standards, including faecal coliform.

CPCB may further continue efforts on compilation of
River Basin-wise data. Action plans be firmed up
with Budgets/Financial tie up. Such plans be
overseen by Chief Secretary and forwarded to CPCB
before 30.6.2020. CPCB may consolidate all action
plans and file a report accordingly.

Ministry of Jal Shakti and Ministry of Housing and
Urban Affairs may facilitate States/UTs for ensuring
that water quality of rivers, lakes, water bodies and
ground water is maintained.

As observed in para 13 above, 100% treatment of
sewage/effluent must be ensured and strict coercive
action taken for any violation to enforce rule of law.
Any party is free to move the Hon’ble Supreme Court
for continued violation of its order after the
deadline of 31.3.2018. This order is without
prejudice to the said remedy as direction of the
Hon’ble Supreme Court cannot be diluted or relaxed
by this Tribunal in the course of execution.
PCBs/PCCs are free to realise compensation for
violations but from 1.7.2020, such compensation
must be realised as per direction of this Tribunal
failing which the erring State PCBs/PCCs will be
accountable.

13
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ii. The CPCB may study and analyse the extent of
reduction of industrial and sewage pollution load
on the environment, including industrial areas and
rivers and other water bodies and submit its
detailed report to the Tribunal.

iii. During the lockdown period there are reports that
the water quality of river has improved, the reasons
Jor the same may be got studied and analysed by
the CPCB and report submitted to this Tribunal. If
the activities reopen, the compliance to standards
must be maintained by ensuring full compliance of
law by authorities statutorily responsible for the
same.

iv. Accordingly, we direct that States which have not
addressed all the action points with regard to the
utilisation of sewage treated water may do so
promptly latest before 30.06.2020, reducing the
time lines in the action plans. The timelines must
coincide with the timelines for setting up of STPs
since both the issues are interconnected. The CPCB
may compile further information on the subject
accordingly.

v. Needless to say that since the issue of sources of
Junding has already been dealt with in the orders
of the Hon’ble Supreme Court, the States may not
put up any excuse on this pretext in violation of the
Jjudgment of the Hon’ble Supreme Court.”

31. The other matter which overlaps with the present matter is O.A.
673/2018, News item published in “The Hindu” authored by Shri Jacob
Koshy titled “More river stretches are now critically polluted: CPCB”
dealing with the remedial action for control of pollution in 351 polluted
river stretches in the Country. In the said matter, direction was issued
for constitution of River Rejuvenation Committees (RRCs) in all the
States. Rivers are polluted mainly on account of failure to enforce
provisions of the Water (Prevention and Control of Pollution) Act, 1974
and allowing untreated sewage/effluent to be discharged into the rivers.
The Tribunal required preparation of action plans to control the

discharge of untreated effluents and to take other measures including

preventing dumping of waste, maintaining flood plain zones, maintaining
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e-flow and restoring water quality to bathing standards. The direction
issued in the said order has been monitored periodically and the last
order was passed on 29.06.2020. Reference may only be made to the
directions in the said order in Para 45 as follows:-

“45. We reiterate our directions in order dated 6.12.2019 in the
present matter, reproduced in Para Error! Reference source not found.
above, read with those in order dated 21.5.2020 in OA 873/2017
and direct CPCB and Secretary, Jal Shakti to further monitor steps
for enforcement of law meaningfully in accordance with the
directions of the Hon’ble Supreme Court and this Tribunal. The
monitoring is expected with reference to ensuring that no
pollution is discharged in water bodies and any violation by
local bodies or private persons are dealt with as per mandate
of law as laid down in orders of the Hon’ble Supreme Court
and this Tribunal without any deviation from timelines. The
higher authorities must record failures in ACRs as already
directed and recover compensation as per laid down
scale.Every State/UT in the first instance must ensure that at
least one polluted river stretch in each category is restored
so as to meet all water quality standards upto bathing level.
This may serve as a model for restoring the remaining
stretches.

Further reports be filed by the CPCB and Secretary Jal Shakti
by15.9.2020 by e-mail at judicial-ngtiagov.in(preferably in the form
of searchable/ OCR PDF and not image PDF).

As already noted, the constant difficulty faced by this
Tribunal in monitoring abatement of pollution in river Ganga
(as well other polluted rivers) remains failure of States and
PCBs/PCCs to enforce its orders, despite repeated directions
and close monitoring, even in physical presence of Chief
Secretaries who have appeared before this Tribunal.

A copy of this order be sent to the Chief Secretaries of all
States/ UTs, Secretaries of MoHUA and Ministry of Jal Shakti, Gout.
of India, CPCB and all the State PCBs/PCCs by e-mail.”

32. While dealing with the issue of compliance of rules for Solid Waste
Management and other environmental issues, in O.A. No. 606/2018, the
Tribunal had interaction with the Chief Secretaries of all the States/UTs
with reference to significant environmental issues, including the issue of

preventing discharge of untreated effluents in water bodies and

rejuvenation of polluted river stretches. All the States/UTs, NMCG and
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the CPCB are conversant with the above orders as copies thereof have
been sent to them and Chief Secretaries of all States have appeared in
person before this Tribunal and interacted with the Tribunal. It is not
necessary to repeat the above directions except to say that such
directions are required to be followed in the context of river Ganga in the
States of Uttarakhand, Uttar Pradesh, Jharkhand, Bihar and West
Bengal and status of compliance included in the progress report on the
subject of preventing and remedying the pollution of river Ganga. It is a
pity that even after comstant monitoring by the Hon’ble Supreme
Court for 34 years (1985-2014) and by this Tribunal for the last six
years and, 46 years after enactment of Water Act making discharge
of pollutants in water bodies a criminal offence, pollutants continue
to be discharged in the most holy river. The States are still held up
in the process of giving tenders or preparing DPRs for setting up
STPs. Pollution free environment is the constitutional right of every
citizen and constitutional obligation of the States. To this extent
the States are certainly failing in discharging their constitutional

obligation.

33. We may now take up the reports filed by the CPCB, NMCG, States
of Uttarakhand, Uttar Pradesh, Jharkhand, Bihar and West Bengal

serially.

Report of the CPCB dated 23.06.2020 (filed on 24.06.2020)

34. The report deals with the guidelines for setting up of bio-diversity
parks and calculation of Environmental Compensation in terms of earlier
orders of this Tribunal. It is stated that the draft guidelines were
prepared and uploaded on the website of CPCB on 15.05.2020. The same

were sent to various Experts and after considering their comments and
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suggestions, final guidelines were approved on 08.06.2020. The said
guidelines lay down the details of planning, designing, development and
schematic layout of a typical biodiversity park in riverscapes showing
different structural components with schematic layout of a typical
constructed wetland system for in-situ remediation of sewage/ industrial
effluent of the drain passing through upland Elevated Floodplain of the
riverscape. Other aspect dealt with in the report of the CPCB is the
calculation of compensation per drain for failure of the States to prevent
discharge of untreated pollutants by providing treatment plants or taking
interim treatment measures. In this regard, further verification of status
of failure may be necessary. On account of lockdown, some more time
may be required to be given. Thus, this aspect is deferred till the next
date. Second report filed by CPCB dated 13.08.2020 does not give any
additional information except that EC has been deposited by the State of

West Bengal.

Report of NMCG dated 26.06.2020

35. The report annexes a tabular statement with regard to status of
compliance in respect of different thematic areas. The information is not
in summarized form. While we take on record the information furnished,
we expected the same to be filed in a summarized form so that it can be
comprehended at a glance. Anyway, from the information furnished, we
find that while some progress has been made, there is continued
failure of the States in preventing discharge of untreated effluents
by permanent or interim arrangement in violation of provisions of
the Water (Prevention and Control of Pollution) Act, 1974,
judgments of the Hon’ble Supreme Court and this Tribunal. This

unsatisfactory state of affairs calls for rigorous planning action at the
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highest level monitoring for meaningful enforcement of the Rule of Law
for protection of environment and public health and also for the

rejuvenation of river Ganga.

36.  Apart from the issues already highlighted, the State of Bihar has
stated that there cannot be demarcation of flood plains of river Ganga in
the Bihar as the State is over populated. Learned Senior Counsel for the
NMCG submits that Bihar is not exempt from the statutory mandate
requiring maintenance of minimum flow for which identification and
protection of flood plains cannot be wished away. We find it difficult to
accept the stand of State of Bihar. Demarcation of flood plains is
absolutely necessary to maintain e-flow to which Bihar can be no
exception. Moreover, the State of Bihar is frequently faced with floods,
affecting lives and safety of the citizens. One of the remedies for handling
floods is identification of the flood plains and their protection. Protection
of flood plains may require control of unregulated construction activities,

encroachments and unregulated mining.

Report of State of Uttarakhand filed on 16.06.2020

37. According to the report, out of 19 projects under Namami Gange
Programme, 13 have been completed and the remaining six (06) are
under execution. It is also mentioned that steps are being taken for use
of treated water, use of sludge manure and septage management. Steps
are also being taken to control industrial pollution and requiring
treatment facilities in Hotels/Ashrams and Dharamshalas. Water quality
is being monitored, steps have been taken for joining of the flood plains,
for plantation and setting up biodiversity parks. Action has been taken

against the violators of environmental norms and for illegal mining.
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Report of the State of U.P. dated 11.06.2020

38. We have perused the report of State of UP dated 11.06.2020 and
the report of the Oversight Committee dated 21.07.2020. It will be suffice
to refer to the later. The report mentions the earlier proceedings before
the Tribunal, meetings held by the Monitoring Committee, steps so far
taken for preventing and remedying the pollution and connected issues.
The recommendations of the Committee for further action include taking
of steps by better coordination amongst various Departments.
Recommendations highlight that regular monthly meetings at the

level of Chief Secretaries were essential but were not happening.

Report of State of Jharkhand dated 29.06.2020

39. From the report dated 29.6.2020, we find it difficult to decipher the
exact status of compliance under different heads in terms of the order of

this Tribunal.

Reports of the State of Bihar dated 22.05.2020 & 26.06.2020

40. Report of the State of Bihar is that there are 30 sewerage
infrastructure projects. One (01) has been completed. 19 are under
implementation. Seven (07) are under tendering process. For three (03)
more projects, tender is yet to be floated. We have already noted the
stand of the State with regard to protection and management of flood
plain zones. It is stated that buffer zones of 100 meters, 200 meters and
500 meters have been demarcated. The report gives the status of STPs at

various locations and other pollution abatement work.

19

@



.__\
(% ] /

el /}

Observations and Directions

41. In view of the above, further steps in the light of earlier orders of
the Tribunal, including the order dated 18.12.2019 need to be taken and
monitored at the level of Chief Secretaries of the States. In terms of order
of this Tribunal in OA 673/2018, River Rejuvenation Committees (RRCs)
have been constituted in all States having polluted river stretches. Their
working is to be monitored by the Chief Secretaries periodically. There is
also monitoring by the Ministry of Jal Shakti. As reported by the
Oversight Committee constituted by this Tribunal for U.P., such
monitoring is essential but is not taking place. The position is not
clear for the States of Jharkhand, Bihar and W.B. It is difficult to say
that the monitoring at level of Chief Secretaries is taking place in
the said States. This needs to be ensured. There is no appearance before
this Tribunal for the said States which obstructs this Tribunal from
verifying important information. We wish the States had taken the
matter with more seriousness instead of neglecting it in this
manner. We also feel that there should be periodic joint meetings of the
Chief Secretaries of the concerned States to consider vital issues like
pooling of human resources and sharing best practices for rejuvenation
of Ganga, particularly preventing discharge of sewage and other
pollutants therein directly or in its tributaries or drains connected
thereto. There is need to take a holistic approach of treating river Ganga
as a single entity and eco-system which requires pooling of fiscal
resources by different stakeholders. Project of making Ganga pollution
free needs serious attention of all States at highest levels. Joint meetings
of concerned Chief Secretaries can be convened by the NMCG and

Secretary Jal Shakti. Already, this Tribunal has directed interaction by
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the Ministry of Jal Shakti (MoJS) and CPCB with all States on the
subject of pollution of rivers and ensuring that no pollutants are
discharged in river bodies. NMCG also can join such monitoring. There
are operative action plans prepared by RRCs. The action plans
supposedly aim at achieving norms of water quality upto bathing
standards by suitably reducing the levels of BOD and Faecal
Coliform and taking other steps. The RRCs may consider availing of
CSR schemes by involving the willing corporate entities and entrusting
particular stretches to particular entities to the extent viable. As already
directed, the specified flood plain zones need to be handed over to the
Forest Department for plantations for which CAMPA funds can also be
utilised. The Forest Department may also explore community
involvement in restoration and development projects, including raising of
plantations, developing bio-diversity parks and artificial wetlands.
Utilisation of MGNREGA funds also need to be considered, apart from
other sources of funding. We direct the NMCG and Secretary Jal Shakti
to convene a meeting of concerned Chief Secretaries after clearly
identifying action points needing focus under relevant heads and
notifying to the Chief Secretaries within two weeks. NMCG can be the
nodal agency and CPCB may also join. The Chief Secretaries may
compile their respective feedback and have an effective interaction and
joint discussion. First meeting may be held within one month
preferably by 25.09.2020 on such date as MoJS, NMCG and CPCB
may fix. Thereafter such meetings may be held atleast once in
three months with specific targets. This Tribunal has involved four
former Chief Secretaries in monitoring of river cleaning projects in Delhi,
Punjab, Haryana and U.P. DDA has adopted certain measures in

Yamuna cleaning which may be found worth consideration in dealing
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with Ganga cleaning. It will be open to the NMCG/Secretary Jal
Shakti/CPCB to invite the said four retired Chief Secretaries and the Vice
Chairman DDA as special invitees for inputs which may be of relevance
for Ganga cleaning,. Meetings can be virtual so long as physical meetings
are not viable or necessary. A Joint Committee of NMCG, MoJS and
CPCB may look into the issue of flood plains demarcation and protection

in the State of Bihar and interact with the State of Bihar.

42. The States of Uttarakhand, UP, Jharkhand, Bihar and West Bengal
may give their respective reports to the NMCG and also before the
Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).
Consolidated report of the status as on 31.12.2020 may be filed covering
all the issues as directed in the earlier order dated 18.12.2019 before the
next date in a summarized form by the NMCG at same e-mail before the
next date. As the work in Jharkhand, Bihar and West Bengal till now has
not picked up so far, the Chief Secretaries of the said States may remain
personally present by way of video conference so that the Tribunal may

be able to interact with them.

List for further consideration on 08.02.2021.

A copy of this order be sent to the Chief Secretaries of
Uttarakhand, U.P., Jharkhand, Bihar and West Bengal, CPCB, NMCG,
MoJS and Monitoring Committees constituted by this Tribunal for the
States of Uttarakhand and UP and State PCBs of Uttarakhand, U.P.,

Jharkhand, Bihar and West Bengal by e-mail.

Adarsh Kumar Goel, CP
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Speed-post/E-mail

F.No. B- 190153/WQM-II/CPCB/2018-19 Dated: 22.10.2020
To, CR\G S“ Q\W)\

The Member Secretary,
State Pollution Control Board and other concerned agencies

5 Ganga front states.

Subject: Compliance of Hon’ble NGT orders dated 7/22™ Aug. 2019, 12/18" Dec. 2019 and 13t
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014— reg.

Ref.: CPCB letters dated 03.02.2020 and 16.06.2020

Sir, .
Hon’ble NGT in the matter of M.C. Mehta Vs. Union of India in O.A. No. 200/2014 has passed
orders dated 7/22" Aug. 2019, 12/18" Dec. 2019 and 13" Aug. 2020 (Annexure 1) issuing directions
regarding stoppage of discharge of untreated sewage in river Ganga and tributaries, status of STP
projects and EC to be imposed for delay in the commissioning and starting of projects. In addition, the
tribunal has also directed to implement bioremediation/phytoremediation or any other treatment
interventions on all the drains till commissioning or starting of the projects and has directed CPCB to
calculate EC for the defaulting drains if the interim measures have not started. Accordingly,
Environmental Compensation for the defaulting drains has been calculated and communicated to the
Chief Secretaries of the 5 Ganga main stem States vide CPCB letter dated 3 February, 2020 and
reminder letter dated 16™ June 2020.

In pursuance of Hon’ble NGT directions, EC for uncompleted STP projects and for the defaulting
drains where interim measures have not been initiated till 1% J uly 2020, EC @ of Rs. 10 lakh per month
is to be calculated and levied by CPCB. Hence, fresh EC needs to be calculated for the defaulting drains
and delayed STP projects after 1% July, 2020.

In compliance to the aforementioned directions of the Hon’ble Tribunal, format for providing
information regarding status of the STPs and drains is enclosed (Annexure 2). You are, requested, to
forward the requisite information in the enclosed format by 30™ October, 2020 for further necessary
action.

=

Encl.: As above Yours faithfully

\Aby-w-‘
(AK. Vidﬁhi)

Additional Director & Divisional Head, WQM-1I
4 '_,‘ C Email: akvidyarthi@gmail.com
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Information sought on drains, sewage treatment plants in compliance to Hon’ble NGT order dated 22.08.2019, 18.12.2019 and 13.08.2020
1. Completed, under construction and under process STP projects
Completed Operational STP projects Under eonstruction STP Projects Imder tendering/prposed underproeess STP projects
Pran Household connectivity status |, ; . Staus of i . Drns 1o be E
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& o s STF operating | operational/ tapped by STPs under under > of completion mensune imtenim | plan‘proposed STP & targetal
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atwmal e e Sl | poln) mueaf argeted A ¢ STP, ifany, SonRcion. | epsinidion of project kg roposed STP | of drains for Japioin bl fl constmction of project bl adopted m measures
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Speed-post/E-mail
F.No. B- 190153/WQM-II/CPCB/2018-19 B . Dated: 28.10.2020
To, Qb%’ 3%
Principal Secretary
Urban Development Department
UP, UK and WB

Subject: Compliance of Hon’ble NGT orders dated 7/22" Aug. 2019, 12/18™ Dec. 2019 and 13%
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014— reg.

Ref.: CPCB letters dated 03.02.2020 and 16.06.2020

Sir,

Hon’ble NGT in the matter of M.C. Mehta Vs. Union of India in O.A. No. 200/2014 has passed
orders dated 7/22™ Aug. 2019, 12/ 18" Dec. 2019 and 13™ Aug. 2020 (Annexure 1) issuing directions
regarding stoppage of discharge of untreated sewage in river Ganga and tributaries, status of STP
projects and EC to be imposed for delay in the commissioning and starting of projects. In addition, the
tribunal has also directed to implement bioremediation/phytoremediation or any other treatment
interventions on all the drains till commissioning or starting of the projects and has directed CPCB to
calculate EC for the defaulting drains if the interim measures have not started. Accordingly,
Environmental Compensation for the defaulting drains has been calculated and communicated to the
Chief Secretary of the State vide CPCB letter dated 3™ February, 2020 and reminder letter dated 16"
June 2020.

In pursuance of Hon’ble NGT directions, EC for uncompleted STP projects and drains where
interim measures have not been initiated till 1% July 2020, is to be calculated @ of Rs. 10 lakh per month
and levied by CPCB. Hence, fresh EC needs to be calculated for the defaulting drains and delayed STP
projects after 1% July, 2020.

In compliance to the aforementioned directions of the Hon’ble Tribunal, format for providing
information regarding status of the STPs and drains is enclosed (Annexure 2). I am directed to request
you to arrange to forward the requisite information in the enclosed format by 7th November, 2020 for
further necessary action.

Encl.: As above Yours faithfully

>

heopde

Lﬂm'\ﬂﬂ.

D/ (A.K. Vidyarthi)
Additional Director & Divisional Head, WQM-1I

Email: akvidvarthi@ gmail.com
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Information sought on drains, sewage treatment plants in compliance to Hon'ble NGT order dated 22.08.2019, 18.12.2019 and 13.08.2020

1. Completed, under construction and under process STP projects
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Speed-post/E-mail

F.No. B- 190153/ WQM-II/CPCB/2018-19 7 _(& Dated: 27.11.2020

To, :kg“ Z C&C\\

As per list attached

Subject: Meeting for assessment of Environmental Compensation in Compliance of Hon’ble NGT
orders dated 7/22™ Aug. 2019, 12/18"™ Dec. 2019 and 13" Aug. 2020 in the matter of M.C. Mehta
Vs. Union of India, O.A. No. 200/2014— reg.

Ref.: CPCB letter dated 22.10.2020

Sir,

This has reference to CPCB letter of even no. dated 22.10.2020 wherein it was requested to
provide the information in prescribed format regarding status of the STPs and drains w.r.t. above
referred Hon’ble NGT orders by 30.10.2020. However, the reply to CPCB letter is still awaited.

In this context, a meeting is scheduled to be held on 7" December, 2020 as per attached schedule
via video conferencing to review status of drains & STPs to take further action as per Hon’ble NGT
order.

You are therefore, requested to provide the requisite information in the prescribed format by 4"
December, 2020 positively and to make it convenient to attend the scheduled meeting. A line of
confirmation through e-mail to ngrba.cpeb@gmail.com will be highly solicited. Name and contact no.
of the nominated officials may be also be communicated.

Yours faithfully

%ﬂfm

(D) / C_ (A.K. Vidyarthi)
\ Additional Director & Divisional Head, WQM-II
[

Email: akvidyarthi(@ gmail.com
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Minutes of Meeting dated 07.12.2020 held through video conference with respective
authorities_of 5 Ganga Front States to review the status of drains and STP projects in 5
Ganga Front States in compliance of Hon’ble NGT order dated 13.08.2020 in the matter
of M.C. Mehta vs. Union _of India &ors, O.A. No. 200 of 2014

In compliance to Hon'ble NGT orders dated 7/22" Aug. 2019, 12/18'" Dec. 2019 and 13"
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No.200/2014, meetings were
convened sequentially on 07.12.2020 from 11.00 A.M. onwards through video conference with
officials of respective State Authorities of the States of Uttar Pradesh, West Bengal,
Uttarakhand, Bihar and Jharkhand in order to review the status of interim measures taken on
the drains and STP projects in order to calculate EC for the defaulting drains and delayed STP

projects.
The list of participants is enclosed at Annexure 1.
Record note of discussions held during the meeting:

l. At the outset, Dr. A.K. Vidyarthi, from CPCB welcomed all the participants. He apprised
the participants about the issues to be discussed in the meeting. Detailed deliberations were
held on the data of drains and STP projects with the 5 Ganga Front States. In the meeting
representatives of the State Authorities requested to send a format agamn for filling
mformation on drains and STP projects to be filled collectively by the concerned authorities
for onwards submussion to CPCB.

2. RD, Kolkata, CPCB apprised that in addition to 56 drains being monitored by CPCB there
are 45 additional drains which falls into river Ganga. These additional 45 drains need to be
physically verified. Officials of the West Bengal Government nformed that there are 56
drains in West Bengal out of which 23 drains are being intercepted and diverted to STPs.
State officials were also informed that a folow up meeting will be schedules by the RD
Kolkata for gathering information and thereafter calculating EC as per order of the Hon'ble
Tribunal. It was also informed that 22 drains could not be connected to STP and no nterim
measures such as phytoremediation could be taken for these drams.

3. BSPCB representative informed that they have to prepare the list of drains again i order
to avoid any confusion.

4. During the meeting, the state authorities of Uttarakhand mformed that they have sent the
information to CPCB through email




q

During the meeting with state authorities from Jharkhand, it was mformed that the
Sahibagaj STP project has been commissioned in September, 2019 and the Rajmahal STP
project is at commissioning stage and will be commissioned before 31.12.2020. Also, 08
drains have been tapped to Sahibaganj STP and in 04 drains under Rajmahal Project,

nterim measures have already been taken.

Decisions taken in the meeting are as follows:

1.

Format for listing drains and STPs and their details shall be sent to the State Authorities of
Uttar Pradesh for filling and onwards submission to CPCB,

RD Kolkata will organize a follow up meeting with the respective state authorities of West
Bengal (o finalize the list of drains and STP projects to calculate EC as per Hon'ble NGT
orders.

It was decided that a follow up meeting will be organized by CPCB with representatives
from Bihar State authorities.

The status of drains and STPs as informed by Uttarakhand State authoritics shall be
considered by CPCB while calculating EC and if required another follow up meeting may
be organized.

Information of drains and STPs provided by the state authorities of Jharkhand shall be

considered in calculating EC.

The meeting ended with vote of thanks to the chair.



The list of participants is as follows:

Annexure I

Name of Officer

Organization

Designation

Email-1d

Sh. Anand Kishor

[UD&HD. JH

Secretary

urbansecc-bih(@nic.m

akvidvarthi@@email.com

2. | Sh. A K.Vidyarthi CPCB- Delhi Divisional Head-WQM 11

3. | Sh. M.K.Biswas CPCB- RD(K) Regional Director-Kolkata biswasmrinal@email.com

4. | Ms Reena Satavan CPCB- Delhi Scientist-D Reena.hswia gmail.com

5. | Sh. Prashant Kr CPCB RD-N

6. | Sh Ajay Sharma UPPCB

7. | Sh Ramesh Ranjan UP Jal Nlgam

8. | Dr. T. K. Gupta WSPCB

9. | Ms Nandini Ghosh | KMDA

104 Representative KMC

11§ Ms Neelima Garg UK Jal Sansthan

12] Representative UKPCB

13] Dr. Naveen Kumar | BSPCB Scientist

14} Dr. Lata Chaudhry | BUIDCO Environment and Social esmeinpru.buidco@ gmail.com
Management Coordinator

15] Representative UD&HD, Bihar

16) Representative UD&HD, JTH

17/ Sh Bibhuti JH-SPMG

18] Representative JSPCB

19] Ms. Anu Chetal CPCB- Delhi Scientist-B chetalanui@ gnmail.com

204 Dr. Sachin Mishra CPCB- Delhi Senior Research Fellow Sachin.cpeh2019@gnuail.com

21§ Megha Chauhan CPCB- Delhi Junior Research Fellow Chauhan megha3s0agmail.com




Minutes of Meeting dated 14.12.2020 held through video conference to review the status

of drains_and STP projects in Bihar in compliance of Hon’ble NGT order dated
13.08.2020 in the matter of M.C. Mehta vs. Union of India & ors, O.A. No. 200 of 2014

In compliance to Hon’ble NGT orders dated 7/22" Aug. 2019, 12/18" Dec. 2019 and 13™ Aug
2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014, a folow-up meeting was
convened on 14.12.2020 at 03:00 PM through video conference with officials of State agencies
viz. SPMG , Urban Development Department, BUIDCO, BSPCB and RD Kolkata, CPCB in

order to review the status of mterim measures taken on the drams and STP projects in order to

calculate EC for the defaulting drains and delayed STP projects.
The list of participants is enclosed at Annexure 1.

At the outset, Divisional Head, WQM-II welcomed all the participants. He apprised the
participants about the issues to be discussed in the meeting. Detailed deliberations were held
on the data of drains and STP projects in the state. The participants were mformed that there is

variation in the data received from different state authorities.

Record Note of Discussion:

1. Secretary. UD & HD Bihar, welcomed the participants and nformed that the
projects are most likely to be completed by 2021. He apprised the participants about the projects
under taken by the UD&HD. He sought mformation on drains and STPs from the participating
authorities. It was informed that the state has started bioremediation on 89 drains and DPR of
some proposed STP projects is pending with NMCG for approval

2. Dr. Lata Choudhary fiom BUIDCO mformed that their department looks after
the STP construction projects in the State and the list of drains provided by them is in
accordance with their data of STP Projects and there are 139 dramns in the state that discharge
directly into river Ganga. She also apprised that some STP projects are under proposal stage
and it cannot be conformed at this stage which drains would be tapped n the proposed STPs.
Also, the authority has requested the concerned departments to provide them information about
drains proposed to be tapped in STPs. As per the information, provided there are 15 under
construction STPs and 34 STPs are at proposal stage.

3. BSPCB nformed that as per their record, bio-remediation/interim measures
have started in 89 drains during October-November, 2020. He also informed that more than

500 drains have been identified m the state during a survey done by them.
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4, On request by the participants, Secretary constituted a four-member committee
nommating officials from BUIDCO, BSPCB and SPMG with Mr. Jai Prakash, Senior Finance
Expert, SPMG nominated as the Nodal Officer for this committee. The committee constituted
will coordinate with the aforementioned agencies to prepare database for drains and STP in the
state m order to avoid any confision/ discrepancy amongst state authoritics.

5. After the detailed deliberations held in the meeting, it was concluded that the
mformation sought on drains and STP will be finalized by the committee and will be sent to
CPCB before 24.12.2020 so that report may be filed in Hom'ble NGT before the next date of
hearing. Committee was also tasked to finalize criteria for consideration of STP projects for
consideration to levy EC. BUIDCO was asked to prepare a time-bound Action Plan for the
ncomplete STP and drain projects.

6. BSPCB was also requested to providle CPCB the list of 89 drains on which
interim measures have been adopted by the State and the list of 500 drains identified by BSPCB
at the earliest. They are also requested to provide details of the interim measures taken on these
89 drains.

The meeting ended with vote of thanks to the chair.



The list of participants is as follows:

Annexure I

S.No. | Name of Officer | Organization Designation Email-1d

1. | Sh. Anand Kishor [ [UD&HD Secretary urbansec-bih@ nic.in

2. | Sh. A.K.Vidyarthi | CPCB-Delhi | Divisional Head-WQM | akvidvarthite gmail.com
I

3. | Sh. M.K.Biswas CPCB-RD(K) | Regional Director- biswasmrinal@ gmail.com
Kolkata

4. | Ms Reena Satavan | CPCB-Delhi | Scientist-D Reena.hswia gmail.com

5. | Dr. Naveen BSPCB Scientist

Kumar

6. | Sh. Azim Khan SPMG Environmental
Specialist

7. | Sh. Jai Prakash SPMG Senior Finance Expert

8. | Dr. Lata Chaudhry | BUIDCO Environment and Social | esmcmpmuLbuidcoi gmail.com
Management
Coordmator

9. | Ms. Anu Chetal CPCB-Delhi | Scientist-B chetalanu@ gmail com

10. | Dr. Sachin Mishra | CPCB-Delhi | Senior Research Fellow | Sachin.epcb2019@email.com

11. | Megha Chauhan CPCB-Delhi | Junior Research Fellow | Chauhan.meghal50@ gmail.com
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Minutes of Meeting dated 12.01.2021 held through video conference with respective

authorities of Jharkhand, Uttarakhand and Bihar to review the status of drains and STP

projects in Ganga Front States in compliance of Hon’ble NGT order dated 13.08.2020 in

the matter of M.C. Mehta vs. Union of India & ors, O.A. No. 200 of 2014

In compliance to Hon’ble NGT orders dated 7/22™ Aug. 2019, 12/18" Dec. 2019 and 13m
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014, meetings were
convened sequentially on 12.01.2021 from 11.00 A.M. onwards through video conference with
officials of respective State agencies of the States of Jharkhand, Uttarakhand and Bihar for
reviewing the status of interim measures taken on the drains and STP projects in order to

calculate EC for the defaulting drains and delayed STP projects.
The list of participants is enclosed at Annexure 1.
Record note of discussions held during the meeting:

At the outset. Additional Director & Divisional Head, WQM-II from CPCB welcomed all the
participants. He apprised the participants about the issues to be discussed in the mecting,
Detailed deliberations were held on the data of drains and STP projects with the main stem
Ganga States. CPCB had calculated EC for defaulting drains and delayed STP projects in these

states. The same was discussed in the meeting to check for any discrepancy.

Jharkhand

e As per data, there are total 06 drains, which discharge into Ganga or its tributaries in
the state of Jharkhand. Interim measures have been taken on the untapped drains (04
nos.). As on 31.12.2020, Sahibganj STP is operational, Rajmahal STP is under-
construction and 3 nos. are in DPR stage.

However, as informed by the State officials, Rajmahal STP came under trial in
December 2020. However, work had been delayed due to financial constraint and
COVID-19 situation. The DPR for new STPs at Dhanbad, Phusro and Ramgarh (on
Damodar River, a tributary of River Ganga) have been submitted to NMCG for

financial approval and is under consideration.
Uttarakhand

e With reference to data sheet, EC has been calculated on 4 untapped drains namely

Nagar palika Nala/Gharat Mahal (Uttarkashi), Tehsil Nala, Dronagiri Nala and Kamet

O,




Bihar

Lodge Nala at Joshimath. However, the Project Manager, Uttarakhand Pey Jal Nigam
informed that nalla tapping at Joshimath was delayed due to frequent landslide and
lockdown effect during COVID-19 outbreak. Uttarakhand Pey Jal Nigam has alrcady
submitted an affidavit with reference to these nallas to Hon'ble NGT in November
2020.

With reference to previous EC calculation sheet (from 01.11.2019 1o 30.06.2020). State
representative requested to exclude two drains from EC calculation namely Lakhar

Ghat STP drain and Jagjeetpur STP drain, since these are STP outlets.

As per the inventory, there are total 143 nos. drains in the state of Bihar that discharge
in Ganga or its tributaries. Qut of these 143 drains, interim measures have been taken
on 79 drains whereas, on 53 drains there has not been taken any measures.

However, as informed by BSPCB and Urban Development & Housing Department
(UD&HD) Bihar representatives, interim measures have been taken on 89 drains and
these 53 drains carry discharge with BOD less than 40mg/L., hence do not require
bioremediation or any other interim measure.

BSPCB representative informed that as per survey, there are approximately 500 drain
in the state and 115 drains are tendered to be bio-remediated. Out of these 115 drains,
17-18 drains discharge into Ganga or its tributaries.

As per inventory, there are 02 nos. non-operational STPs and 16 are under-construction
while 34 are still at tendering stage. Therefore, in pursuance of Hon ble NGT orders.
EC @10 Lakh per STP per month may be calculated for under construction STPs (16
nos.) from 01.07.2020 onwards. However, as informed by UD&HD bihar, these 02

non-operational STPs will be decommissioned and two new STPs are under trial stage.

State agencies of the three states has requested Hon'ble NGT through CPCB to consider the

reasons for delay in the project work and exempt/post pone them from levying EC and also to

extend the timelines of the delayed projects.

Decisions taken in the meeting are as follows:

1. As requested by state agencies, CPCB asked the representatives from state agencies of

Jharkhand to submit the reasons for delay in STP projects and same shall be done for

Sahibaganj STP that has been commissioned in December 2020.
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As requested by state agencies, CPCB asked Uttarakhand state agencies to submit a request
letter to CPCB with the issues and interim measure taken during this period in details, so
that the same may be submitted to Hon'ble NGT to consider for EC exemption.

As requested by state agencies, CPCB allowed the state agencies of Bihar to submit the
reasons for not taking interim measures on 53 drains, and details of interim measures taken
on 89 drains to verify that measures have been taken as on 01.07.2020 as in that case, these
drains may be exempted from EC and to submit the reasons for delay in STP projects and

the request letter to consider the projects on Ganga and its tributaries separately.

The meeting ended with vote of thanks to the chair.
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The list of Participants (Annexure-I)



1€ Representative
|

S, Name of Organization Designation Email-Id
No. Officer
1.| Sh. Anand [UD&HD, JH | Secretary urbansec-bih@nic.in |
Kashor _
2 sh, CPCB- Delhi | Divisional Head- akvidyarthi(@gmail.com
A.K.Vidyarthi WOM 11
3.| Sh. M.K.Biswas | CPCB- Regional Director- biswasmrinal(@gmail.com
RI(K) Kolkata ,
4.| Ms Reena CPCB- Delhi | Scientist-D Reena.hsw(@gmail.com
Satavan
5.| Ms Neelima UK Jal Chief General
Garg Sansthan Manager
6.| Sh. Alok Kr. UD&HD. JH
mandal
7.| Sh. Radhakant
Singh
| 8[PKJoshi UKPCB Environmental
| Engineer
9.  Sh. Sachin | UK pey Jal
Kumar | Nigam
1¢ Sh. Ahmed
11 Sh. Jai Prakash
12 Representative | UKPCB
I3 Dr. Naveen BSPCB Scientist
| Kumar
14 Dr. Lata BUIDCO Environment and esmcinpmu.buidco(@gmail.com
Chaudhry Social Management
Coordinator |
| 13 Representative | UD&HD,
| Bihar
UD&HD, JH




17 Sh Bibhuti JH-SPMG
18 Representative | ISPCB
19 Ms. Anu Chetal | CPCB- Delhi | Scientist-B chetalanu@gmail.com
2( Dr. Pradeep CPCB- Delhi | RA-III i
Mishra ‘
21 Megha Chauhan | CPCB- Delhi | Junior Research éﬁ'auhan.nfiéghaSSO{fbmail.écE

Fellow
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Minutes of Meeting dated 14.01.2021 held through video conference with respective
authorities of Utiar Pradesh to review the status of drains and STP projects in

compliance of Hon’ble NGT order dated 13.08.2020 in the matter of M.C. Mehta vs.
Union of India & ors, O.A. No. 200 of 2014

In compliance to Hon’ble NGT orders dated 7/22° Aug. 2019, 12/18" Dec. 2019 and 134
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014. meetings were
convened 14.01.2021 at 11:00 A.M. and 03:00 PM through video conference with officials of
concerned authorities of Uttar Pradesh State for reviewing the status of interim measures taken
on the drains and STP projects in order to calculate EC for the defaulting drains and delayed

STP projects.
The list of participants is enclosed at Annexure 1.

Record note of discussions held during the meeting:

At the outset. Additional Director & Divisional Head, WQM-II, from CPCB welcomed all the
participants. He apprised the participants about the issues to be discussed in the meeting.
Detailed deliberations were held on the data of drains and STP projects with the main stem
Ganga States. CPCB had calculated EC for defaulting drains and delayed STP projects in these

states. The same was discussed in the meeting to check for any discrepancy.

e As per inventory, 212 nos. drains in the state of Uttar Pradesh discharge into River
Ganga or its tributaries. 75 nos. drains have been tapped, 04 nos. are either outlets of
STPs or dry and hence require no interim measure.

e Thus a total of 133 drains in the state required interim measures. Out of which, measures
have been taken for 14 drains. Therefore, CPCB may consider 119 untapped drains for
EC calculation @10 Lakh per month per drains from 01.07.2020 to 31.12.2020.

e However, representative from Uttar Pradesh Jal Nigam informed that the number of
drains reported by state differs from the inventory and 301 drains (86 in phase-I and
215 in phase-11) discharge into river Ganga or its tributaries in the state.

o In case of STPs, 102 nos. are operational, 44 nos. are under construction and 21 are
under tendering stage out of total 169 STPs in the state. Regarding the Hon'ble NGT
order an EC may be calculated for 44 nos. STPs @10 Lakh per month per STP for the
duration 01,07.2020 to 31.12.2020.

e State agencies has requested Hon’ble NGT through CPCB to consider the reasons for

delay in the project work and exempt them from levying EC.

—




Decisions taken in the meeting are as follows;

L

]

Concerned agencies of Uttar Pradesh state were asked to submit the revised inventory of
drains and STPs to CPCB vide a formal letter by 20.01.2021 in order to avoid the
discrepancies in the inventory that is to be submitted in Hon’ble NGT.

As requested, CPCB allowed the representatives from state agencies of Uttar Pradesh to
submit a formal letter listing the reasons for delay in STP projects so that it may be

requested to Hon'ble NG to consider for EC exemption.

The meeting ended with vote of thanks to the chair.



The list of Participants (Annexure-I)

S. | Name of Officer | Organization Designation Email-Id
No.
1| Sh. Sushil Kumar | Up Jal Nigam Joint Managing Director imdupjn@email.com
Patel

2. | Sh. AK.Vidyarthi CPCB- Delhi Divisional Head-WQM II akvidvarthi@ gmail.com
3. | Sh. D.K. Soni CPCB- RD(N) Scientist-E biswasmrinali@gmail.com
4. | Ms Reena Satavan CPCB- Delhi Scientist-D Reena.hswi@gmail.com
5. | Rajendra Singh UPPCB Environmental Engineer
6. | Sunil Kapoor SMCG-UP
7. | Ms. Anu Chetal CPCB- Delhi Scientist-B chetalanu(@gmail.com
8. | Dr. Pradeep Mishra | CPCB- Delhi RA-1II Pmishra.cpebiigmail.com
9. | Megha Chauhan CPCB- Delhi Junior Research Fellow Chauhan.megha350@gmail.com

&




Minutes of Meeting dated 15.01.2021 held through video conference with respective

authorities of West Bengal state to review the status of drains and STP projects in
compliance of Hon'ble NGT order dated 13.08.2020 in the matter of M.C. Mehta vs.
Union of India & ors, O.A. No. 200 of 2014

In compliance to Hon'ble NGT orders dated 7/22™ Aug. 2019, 12/18" Dec. 2019 and 13" Aug.
2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No. 200/2014, a meeting was
convened on 15.01.2021 from 04:30 A.M. onwards through video conference with officials of
State agencies of West Bengal for reviewing the status of interim measures taken on the drains

and STP projects in order to calculate EC for the defaulting drains and delayed STP projects.
The list of participants is enclosed at Annexure 1.

At the outset, Additional Director & Regional Director, RD-Kolkata, CPCB welcomed all the
participants. He apprised the participants about the issues to be discussed in the meeting.
Detailed deliberations were held on the data of drains and STP projects with the main stem
Ganga States. CPCB had calculated EC for defaulting drains and delayed STP projects in these

states. The same was discussed in the meeting to check for any discrepancy.

Record note of discussion during the meeting:

e As per the inventory, 56 nos. of drains in the state of West Bengal discharge directly
into River Ganga or its tributaries. Out of these, interim measures have been taken only
on one (1) drain whereas; no interim measures have not been taken on 40 untapped
drains that discharge directly into River Ganga.

e As informed by state authorities, 18 nos. drains are connected to STPs which are under
tendering and 21 major drains among 56 identified drains in the main stem of river
Ganga could not be intercepted or diverted due to their typical characteristics (tidal
effect. wide cross sectional area and heavy flow). These drainage channels carrying
mixed flow of irrigation and storm water, and mostly fall under the purview of Irrigation
and Waterways Directorate, Govt. of West Bengal. KMDA representative also
informed that the feasibility study for alternative remedial measures to be considered

for these channels including second and third order drains contributing to the main




drains (First order) leading to river Gan ga is already completed and the action plan for
minimising the pollution load in the second and third order drains is proposed to be
achieved through different low cost sewage treatment systems.

As per CPCB inventory, there are 61 nos. STPs and 16 are under-construction while 19
are still at tendering stage. Therefore, in pursuance of Hon'ble NGT orders, EC @10
Lakh per STP per month need to be caleulated for under construction STPs from
01.07.2020 onwards and for under tendering STPs from 01.01,2021 onwards. However,
as discussed in the meeting, the inventory may be revised and accordingly EC' may be
calculated by CPCB.

State agencies of West Bengal requested CPCB to allow them to submit reasons for

delay in work and request the same to NGT.

Decisions taken in the meeting are as follows:

The representatives from state agencies requested to submit the revised inventories, the
reasons for delay in STP projects and a formal letter to CPCB comprising the
explanation for not taking interim measures on untapped drains so that the same may

be submitted to Honble NGT to consider for EC exemption.

The meeting ended with vote of thanks to the chair.
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Name of the Organization Designation Email-Id
Officer
Ms. Antara KMDA CEO , <ceockmda@gmail.com
Acharya, [AS ;
Ms Nandini P & AR, WB | Joint Secretary ;=
Ghosh, IAS !i
Shri Rabijyoti Department of | Commissioner | environmentwb@gmail.com
Majumdar. IAS Environment,
GoWRB
Sh. M.K.Biswas | CPCB- RD(K) | Regional Director- | biswasmrinal ail.com
Kolkata
Ms Reena CPCB- Delhi | Scientist-D Reena hswgmail.com
Satavan '
Sh. Tapas K. WBPCB - Chief Engineer cta.wbpch@gmail.com
Gupta -
Rita Saha Scientist WBPCB rtsaha70@gmail.com
Representative KMC
Representative sews | . = - o
Ms. Anu Chetal CPCB- Delhi | Scientist-B chetalanu(@gmail.com
Sh. Pradeep CPCB- Delhi | Research Associate- | pmishra.cpeb(@gmail.com
Mishra I
Megha Chauhan CPCB- Delhi | Junior Research Chauhan.megha350 ail.com

|

The list of Participants (Annexure-I)




Letter No. SPMG/UD&HD/NGT/2019/17-. oF ...
Govt. of Tharkhand

Urban Development & Housing Department

From:
Amit Kumar ( JAS)
Project Director.
SMCG.Jharkahnd
To,
A.K.Vidyarthi,

Add. Dir, and I/c WQM-1I Div,
Central Pollution Control Board,
Parivesh Bhawan,

East Arjun Nagar,

New Delhi-110032

Ranchi. Date - 120 ’f o

Sub.: Hon’ble NGT orders dated 7/22nd Aug. 2019, 12/18th Dec. 2019 and 13th
Aug. 2020 in the matter of M.C. Mehta Vs. Union of India, O.A. No.

200/2014

Ref: CPCB E-mail dated 10.01.2021: For Meeting on further discussions by video
conferencing for Environmental compensation calculations on 12.01.2021 at
11:00 AM

Respected Sir,

With reference to your above mentioned letter the Order pas sed by the Hon’ble
National Green Tribunal, Principal Bench, New Delhi dated 22.08.2019 in 0OA No.
200/2014 in the matter of M.C. Mehta vs Union of India , it has to be noted that the
main stream Ganga River flows through Sahibganj district of Jharkhand and only two Urban
local bodies (ULB’s) namely Sahibganj and Rajmahal is situated on the bank of the river
Ganga .

Under NGRBA/ Namami Gange centrally sponsored scheme Sahibganj 12
MLD STP with 55 Km sewerage network has been completed and currently is under
operation and maintenance with 12650 House Service Connections ( 100% funded by State
Govt. of Rs 21.47 Crores) . Another project ‘Rajmahal Municipal Waste Water” is in
Jast lap of its completion wherein our team has successfully completed dry run of the 3.3
MLD STP on 31 12.2020. Tender for House Service Connections in Rajmahal project for
approx. 7700 House connections( 100% funded by State Govt.) is expected 10 be awarded

SOOTL.
There has been a huge shift of financial resources for disaster management

due to COVID-19 pandemic and subsequent lockdowns. There has been huge impact on the

availability of skilled/technical human resource and supply of materials associated with the




the project , which caused the delay in the progress of implementation/construction of
various Sewerage projects and hence Hon’ble NGT may kindly consider revised timelines.

As far as Ganga tributary Damodar is concerned, it flows through three cities
namely Dhanbad. Phusro and Ramgarh. Despite our best efforts and regular follow up with NMCG
.and submission of DPR of all three cities to NMCG , only Phusro Interception and Diversion with
STP project was sanctioned in December 2020 and tender for the same is expected to be floated
soon. During the official meeting, NMCG till now has not agreed to fund the Dhanbad and Ramgarh
Interception and Diversion with STP project and has suggested to get it funded from CSR funds of
Industries/CPSUs operating in those areas or other such avenues . We have communicated with
BCCL and DVC for funding the Dhanbad and Ramgarh Interception and Diversion with STP project
under CSR .

In light of the above facts and trying situation arising due to COVID-19 erisis it is
requested to the Hon’ble NGT to reconsider the Environmental Compensation to be levied for the

delays in construction of the various components of the sewerage projects for the 0.A. 200/2014.

Kindly accept the requisite information for further necessary action.

Enclose- A/A.

Yours faithfully
,_Qu.-'-\- (P A S '
(Amit Kumar )
Project Director.
SMCG,Jharkahnd.




SI No

Town & Name of STP

Capacity (in MLD)

Current Status

Main Stream (Ganga)

Sahibgan]

12

Operational

Rajmahal (Bengdubbi
STP)

35

3.5 MLD STP under

Trial

Remarks

Tribuatry (Damodar)

Dhanbad

144

DPR prepared and
sent to NMCG for
approval
under Namami
Gange Scheme.
At present DPR
send by NMCG to
IIT Roorkee for
Third Party
appraisal.

Phusro

NMCG Approved
the project and
Issued
Adminstrative
Approval and
Expenditure
Sanction on
12.12.2020

Ly

Ramgarh

40

DPR for I&D
structure & STP
for drains is
prepared and sent
to NMCG for
approval on 10th
August 2020.




TO WHOM IT MAY CORCERN

We take this opportunity 1o apprise you that we have successfully compieted
testing of civil structures as well as dry run of Elecro-Mechanical equipments as
per approved design & drawing for sewerage treatment plant 3.5 MLD STP for
Municipal Waste Water Project, Rajmahal on 31.12.2020. All Electro-Mechanical
equipments are iested on aliernate power source i.e. in plant DG {225 KVA) in
nresence of Annu Projeets. JUIDCO & PMC technical team. The dry run was
successtul in all civil and Electro mechanical aspects.

This is for vour kind information.
Encl:

s Site Photographs of dry run.

e P&l Diagram.
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Kolkatla
9 Metropolitan
Development
Authority
No. 07/ KMDA /GAP-05/2021 January 19, 2021

From: Program Director
SPMG & CEO, KMDA

To : Sri AK. Vidyarthi
Divisional Head WQM-II, Div. &
Additional Director
Central Pollution Control Board
Parivesh Bhawan, New Delhi - 110032

Sub: Revised Report on the status of STPs on River Ganga.

Sir,

This is with reference to the V. C. held with you on 15.1.2021 and our previous Memo
No. 2429-NGRBA /SPMG/ AP-NGT-505/2018 dated January 02, 2021. This is to inform you that
based on the subsequent developments, work progress and the field inspection report I am
sending herewith an updated report/clarifications on the status of STPs and the drains in the
following annexures. .

Descriptions

Operational STPs

Partially operational STPs

Under construction STPs (Modified Version)

Under rejuvenation STPS

Under Tendering STPs

Explanatory Note on 18 drains shown as (untapped and Interim measure
not taken as STPs are under Tendering/DPR phase)

Revised list of drains with note on status change (modified version)

Explanatory Note on 21 Special Category drains (untapped where interim
measure could not be taken)

This is for your kind reference.

Encl. Asabove

Yours Iy,

Progra i , WBSPMG

CEQO, KMDA




Annexure - H

Explanatory Note on 21 Special Category drains (untapped where
interim measure could not be taken)

21 major drains among 56 identified drains in the main stem of river Ganga could
not be intercepted or diverted due to their typical characteristics (tidal effect, wide
cross sectional area and heavy flow). These drainage channels carrying mixed flow
of irrigation and storm water, and mostly fall under the purview of Irrigation and
Waterways Directorate, Govt. of West Bengal. However considering its typical
nature KMDA has already completed the feasibility study for alternative remedial
measures to be considered for these channels including second and third order
drains contributing to the main drains (First order) leading to river Ganga. The
Action Plan for minimising the pollution load in the second and third order drains is
proposed to be achieved through different low cost sewage treatment system as
guided by the CPCB/Ministry of Jal Shakti, Govt. of India. These measures focus on
the construction of Faecal Sludge Treatment Plant, Constructed Wetland etc. and
providing gratings at the outfall secondary and tertiary drain. Hence considering
their peculiar nature it is submitted that these drains may be considered under

special category and thus may be exempted from fine regime.
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A nnexure. —X\V_
Office of the Program Director
(ANAMAMI J -
T AAMIS tate Program Management Group
Namami Gange
Dehradun, Uttarakhand

Letter No. £~ /SPMG/NGRBA/ ¢ p( B Dated: 22 /61] 242
Ganga's purity is our responsibility
Save Ganga- Save Water- Save Life

To,
A.K.Vidyarthi,
Additional Director & Divisional Head, WQM-II
Central Pollution Control Board,
Parivash Bhawan, East Arjun Nagar,
New Delhi-110032.

Subject: Compliance of the Hon’ble NGT orders dated 22.08.2019, 12.12.2019 and
13.08.2020 in the matter of M.C. Mehta Vs. Union of India,
0.A.N0.200/2014 reg.

Reference:F.No.B-190153/WQM-II/CPCB/2018-19 Dated 22.10.2020 and meeting

held on 12.01.2021 through video-conferencing

Kindly refer to aforementioned letter, wherein it has been cited that the Hon'ble
NGT in the matter of M.C. Mehta Vs. Union of India in O.A. No. 200/2014 has passed orders
dated 22" August 2019, 12/18" December, 2019 and 13™ August 2020 issuing directions
regarding stoppage of discharge of untreated sewage in river Ganga and tributaries, status of
STP projects and EC to be imposed for delay in the commissioning and starting of projects. In
addition, the tribunal has also directed to implement bioremediation/phytoremediation or any
other treatment interventions on all the drains till commissioning or starting of the projects.

2. In light of the above, responses for delay in construction of 07 number of I&D and
STPs works as identified by compiled as per the instructions given during the meeting held
12.01.2020 (copy enclosed) in compliance to Hon’ble NGT directives and is hereby forwarded

to you for your kind information.

(Udayraj Singh)
Program Director

Encl. As above.

Copy to:
1. Secretary, Department of Drinking Water & Sanitation, GoUK for kind information.

2. Managing Director, Uttarakhand PeyJal Nigam for information & necessary action.
3. Chief General Manager, Uttarakhand Jal Sansthan for information.

Prgdram Director

/

Address: 117, Indira Nagar, Dehradun
Office : 0135- 2769932/2763436 : Fax no. 0135-2763434 ~
e-mail: spmgngrba.utk01@gmail.com , 3?'




Office of the Program Director
r}h& __MEI State Program Management Group
ngg Namami Gange

Dehradun, Uttarakhand

e e—

Letter No. 6§~ /SPMG/NGRBA/ P B Dated: 2 2]0] } 2e21

Ganga's purity is our responsibility
Save Ganga- Save Water- Save Life

To,
A.K.Vidyarthi,
Additional Director & Divisional Head, WQM-I1
Central Pollution Control Board,
Parivash Bhawan, East Arjun Nagar,
New Delhi-110032.

Subject: Compliance of the Hon’ble NGT orders dated 22.08.2019, 12.12.2019 and
13.08.2020 in the matter of M.C. Mehta Vs. Union of India,
0.A.No0.200/2014 reg.

Reference:F.No.B-190153/WQM-II/CPCB/2018-19 Dated 22.10.2020 and meeting

held on 12.01.2021 through video-conferencing

Kindly refer to aforementioned letter, wherein it has been cited that the Hon'ble
NGT in the matter of M.C. Mehta Vs. Union of India in O.A. No. 200/2014 has passed orders
dated 22" August 2019, 12/18%" December, 2019 and 13t August 2020 issuing directions
regarding stoppage of discharge of untreated sewage in river Ganga and tributaries, status of
STP projects and EC to be imposed for delay in the commissioning and starting of projects. In
addition, the tribunal has also directed to implement bioremediation/phytoremediation or any
other treatment interventions on all the drains till commissioning or starting of the projects.

P In light of the above, responses for delay in construction of 07 number of I&D and
STPs works as identified by compiled as per the instructions given during the meeting held
12.01.2020 (copy enclosed) in compliance to Hon'ble NGT directives and is hereby forwarded
to you for your kind information.

Encl. As above.

(Ud%aj Singh)

Program Director
Copy to:

1. Secretary, Department of Drinking Water & Sanitation, GoUK for kind information.
2. Managing Director, Uttarakhand PeyJal Nigam for information & necessary action.
3. Chief General Manager, Uttarakhand Jal Sansthan for information.

Program Director

Address: 117, Indira Nagar, Dehradun
Office : 0135- 2769932/2763436 : Fax no. 0135-2763434
e-mail: spmgngrba.utk01@gmail.com



Submission of Response for delay in completion of works related waste water
treatment in compliance of Hon'ble NGT orders dated 07 August, 2019, 18"
December, 2019 and 13" August 2020 in the matter of M.C. Mehta Vs. Union of
India, O.A. No. 200/2014:
CPCB through email dated 10t January, 2021 and in the meeting held on dated 12 January,
through video conferencing has sought clarification on delay in completion of works on the
following STPs:

Under construction STPs of Uttarakhand
Status (DPR/
tendering/
Place of | : EC
Sl.  Town STP | Capacity under_ Remarks Calculated
construction/
| ETC etc.)
1 | Joshimat | Marwari . 2.700 Shall be completed
: : Under by March-21 v
| } construction (Affidavit already €s
; | submitted to NGT)
2 | Dehradu ' Kolagarh 3.000 Shall be completed
n by Nov-21
g Under Y Yes
: construction
3 | Ramanag | STP-1 1.500 Under Shall be completed
‘ construction by March-21 =
4 | Ramanag | STP-2 7.000 Under Shall be completed i
- construction by March-21
5 Haldwani | Indira 28.000 Under 2 Year Vim
| Nagar construction '
6 | Kashipur | Kashipur 18.000 Under 1 Year Y
, es
construction
7 | Nanital Narayan 0.450 Under 1 Year Vi
Nagar construction

In response to above, the following is submitted:

A. 07 STPs having treatment capacity of 60.650 MLD are under construction at different stages which will
be completed within one year. Detail of under construction STPs are as below:

S.No Location Capacity of the | Physical | Completion Timeline
plant in MLD progress |
in %
- s 3.00 Tender | December-2021.
| 1. Kolagarh District-Dehradun awardad
2 Marwari, Joshimath District- 2.70 40 % | June-2021,
3 Chamoli
7.00 100 % | Work completed & fully
3 Ramnagar District-Nainital operational 31%
January, 2021




4. Ramnagar District-Nainital 1.50 45 % | March 2021.
5 Haldwani (Indira Nagar) 28.00 15 % | January-2022
; District-Nainital
6 Narayan Nagar, Nainital 0.450 80 % March-2021
) District-Nainital
7. Kashipur District-US Nagar 18.00 45 % | June-2021
Total 60.65

In context to above following STP wise responses for delay in
construction/completion of work are submitted as below:

1. Construction of 03 MLD STP Capacity at Kaulagarh, Dehradun: An Estimate of
construction and E&M works of 3 MLD capacity at Kaulagarh, construction of 3 Nos. SPS and
laying of sewer line at different area in Dehradun, amounting Rs. 1481.06 lakh was sanctioned
by Government of Uttarakhand vide letter no. 864/ IV(Z)—?TOFCTO—%Q—M(FTO) 15—210¥10

V part I f<iTa 30.10.2019 of the work.

Initially the tender was invited by Uttarakhand Peyjal Nigam, Dehradun vide letter no.
7298/Nivida/708 dated 23-10-2019, for above work but due to single bid tender was cancelled
vide letter no. 500/ Go. Nivida / 28 dated 26.12.2019.

Subsequently, second time tender was called for the above work vide letter no.
8434/Nivida/965 dt. 16.12.2019, in which two bids were received but both bidders technically
disqualified, so again tender was cancelled vide letter no. 619/Nivida/76 dated 31.01.2020.
Third time tender invited vide letter no. 614/nivida/84 dt. 04.02.2020 and again tender was
cancelled due to technical disqualification of the bidders, vide letter no. 1630 / Nivida /145 dt.
18.05.2020. Then again fourth time tender was invited vide letter no. 2346/Nivida/169 dt.
27.06.2020. The work was awarded to M/s V.R & Company, R-14/114, Rajnagar, Gaziabad for
which date of start of work is as 09.12.2020 and scheduled date of completion of work is
31.12.2021. So the said STP of 3.00 MLD STP at Kaulagarh will be constructed by 31.12.2021.
In view of this, it is requested to consider the delay in award of work leading to delay in
completion as per the earlier set timelines.

Construction of 2.70 MLD STP at Marwari, Joshimath:- The construction of 2.70MLD
STP work was proposed under the ‘I&D with STP’ scheme sanctioned by NMCG vide letter
no.T-03/2016-17/470/NMCG dated 16th March,2017 and the work was awarded in the month
of January’2018 vide letter no.102/A-13(PKG-1)/01 dated 16/01/2018 with date of start
17/01/2018 and date of completion 16/04/2019.

In the month of July, 2018, there occurred a land slide at previously proposed site during
the development of the site due to heavy rainfall. As the site was situated just below the NH
and Char Dham yatra was in full swing at that time therefore in view of smooth running of
yatra and to safeguard men and machineries at site as well at the NH, some protective
measures were carried out as per the suggestions given by Geo-Technical experts of IIT
Roorkee after their visit in the month of August 2018 and an estimate costing to Rs.17.11 crore



was prepared for soil stabilization and protective measures at site was prepared and forwarded
to SPMG.

On 22/01/2019 in the review meeting headed by Secretary, Drinking water and
Sanitation, Govt. of Uttarakhand, it was instructed to re-inspect the site to ensure the
sustainability of the site. On 27/01/2019, Secretary, Drinking water and Sanitation, Govt. of
Uttarakhand visited the construction site and instructed to explore for alternative site for the
construction of said STP and demarcated a private land near the last tapping point of drain. It
was further instructed to the concerned Project Manager to expedite the procedure for
purchase of land immediately.

After the long joint efforts by Distt. Administration & officials of UKPIN, the alternative land for
the construction of 2.70 MLD STP was purchased in the month of Nov'2019 by UKPIN and
started the development work at site.

In the month of January 2020 BRO stopped the work in view of the NH road widening
demanding for 24 meters of Right of Way in front of the new proposed site. The matter couldn’t
be resolved till the lockdown due to COVID-19 imposed in the month of March 2020.

After unlock of COVID-19, BRO insisted to sign a MoU with UKPIN with several
conditions to permit the execution of 2.70 MLD STP at site. The MoU signed on 31st August
2020.

After the assessment of additional technical work and their cost to be incurred for the
execution of these foundation protective measures ‘Integrated micro-pilling system’ the
proposal the proposal submitted from Head office, Uttarakhand Peyjal Nigam to SPMG vide
letter no.240/ §ORA0(F0) M0 B (77711)/61 dated 16/09/2020 for approval from Namami Gange
Program. This proposal after appraisal from SPMG further forwarded to NMCG vide letter
n0.647/SPMG/Namami Gange/AA&ES dated 20/10/2020 for Approval and is under appraisal at
NMCG. The work expected to be completed in approximately 5 to 6 working months as soon
as the formal approval from NMCG is obtained.

Apart from the above this is also to be reiterated that most of the contamination in the drains
occur due to the tourists/pilgrims coming to Joshimath during Chardham yatra. This year due
to less movement of tourists because of COVID-19 pandemic the pollution in the drains is very
low having BOD less than 30 mg/l as being regularly monitored every month till date (test
reports attached).Therefore as per the protocol released by NMCG for the bioremediation of
drains the effluent after bioremediation of discharge from the drains must be less than 30mg/I
or upto 30mg/I and the drains already discharging the flow having BOD below 30mg/I may not
be taken up for treatment through bioremediation. Therefore the three namely Dronagiri drain,
Tehsil Drain and Kamet Lodge drain at Joshimath which were not taken up for treatment
through bioremediation till date.

In the light of above mentioned unexpected circumstances, it is requested to consider the
delay in completion of work for the construction of 2.70 MLD STP at Marwari, Joshimath.

. Construction of 7.00 MLD STP at Transport Nagar, Ramnagar, Nainital : In
compliance of instructions issued by Hon’ble NGT, a project on I&D Works & STP near Kosi




River, Ramnagar was sanctioned by NMCG vide letter No. Pr. 12012/18/2018-0/o Dir (T-
IIT)NMCG, dated 15.02.2019 and the work was awarded on dated 24.08.2019 vide letter No.
2421/613/362 dated 24.08.2019 and as per registered contract bond, date of start of project
was 26.08.2019 and completion of project was 25.08.2020 i.e. period of one year which
includes trial & testing period also.

The construction of 7.00 MLD STP was started as per above schedule timelines, but in
the month of March-2020, due to Corona pandemic (COVID-19) fully lockdown was imposed
and all the works were stopped due to non-availability of labours/manpower, which has
retarded the progress of works at the site. Once the work was stopped due to full lockdown it
could not be started in full swing after 31.05.2020 when partial opening of lockdown took
place. The availability of labor and material etc. was not so smooth, so completion of work has
been delayed.

At present, progress of work is in full swing and it is assured that all works will be
completed by 31.01.2021 and trial & testing with Operation of STP shall be started after this
due date.

In the light of above mentioned unexpected circumstances, it is requested to consider
the delay completion and operation of 7.00MLD STP at Transport Nagar, Ramnagar.

4. Construction of 1.50 MLD STP at Puchhari, Ramnagar, Nainital:- In compliance to the
directions of Hon’ble NGT, a project named I&D Works & STP Kosi River Ramnagar was
sanctioned by NMCG vide letter No. Pr. 12012/18/2018-0/0 Dir (T-III)NMCG Dated 15.02.2019
and the work was awarded vide letter No. 2421/613/362 dated 24.08.2019 and as per
registered contract bond, date of start of project was 26.08.2019 and completion of project
was 25.08.2020 i.e. period of one year which includes trial & testing period also.

The construction of 1.50 MLD STP was not started as per scheduled time period at the
site due to dispute on land ownership objection raised by local persons residing nearby and
subsequently stopped the works on dated 04.09.2019. UKPIN informed the local administration
and police department for resolving the dispute.

In the above context Hon’ble Civil Judge (Junior Division) Ramnagar had issued stay
order to stop the work at the site. After the long joint efforts of the local and District
Administration including officials of UKPIN, the land dispute has been resolved on dated
02.03.2020. After resolving this matter, work was started at this site.

In the month of March-2020, due to Corona pandemic (COVID-19) fully lockdown was
imposed and again all the work was stopped due to non-availability of labours/manpower,
which has retarded the progress of works at the site. This lockdown has been partially opened
from 31.05.2020. However, once the work was stopped due to full lockdown it could not be
restarted in full swing after above mentioned date. The availability of labour and material etc.
was not so smooth, so completion of work has been delayed. In the light of above mentioned
unexpected circumstances, it is requested to consider the delay in completion of work for
construction of 1.50 MLD STP at Puchhari, Ramnagar, Nainital.
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5. Construction of 28 MLD STP Haldwani:- The Construction of 28 MLD STP at Haldwani
was proposed under the AMRUT Programme of Government of India. The Scheme has been
sanctioned by Government of Uttarakhand by order No. 540/1V(2)-"k0fo0&2018&74aIk0"2
15&VhOIhOVI fnuakd 23-05-2018. The tendering process of the scheme was initiated in the
month of October 2018. The tender was finally awarded in the month of January 2020. The
Contracted firm was given date of start as 01.02.2020 with a time period of 2 years to execute
the project. Presently the work is under construction. Physical progress of the work is 15% at
site. The project is delayed mainly due to complete lockdown as well as labour problem on
account of Covid-19 pandemic. However, the work is expected to be completed on due time
i.e January 2022.

In the light of above mentioned unexpected circumstances, it is requested to consider
the delay in completion of work for construction of 28 MLD STP Haldwani.

6. Construction of 0.45 MLD STP at Narayana Nagar, Nainital: The construction of 0.45
MLD STP at Narayan Nagar, Nainital was proposed under the AMRUT Programme of
Government of India. The Scheme has been sanctioned by Government of Uttarakhand by
order No.358/1V(2)—¥0f0—2017—74(x10) 15—10%10 VI &1 12.04.2018. The tendering

process of the scheme was initiated in the month of October, 2018. The scheduled date of
start as per the contract was 01.10.2019 with a time period of 1 years to execute the project.
The Project was delayed mainly due to delay in forest clearance from the concerning
department which was finally received in the month of July, 2019. Thereafter the revised date
of start was given to the contractor. Physical progress of the work was also hampered due to
complete lockdown as well as labour problem on account of Covid-19 pandemic as well as
obtaining power connection from UPCL at the STP site. Presently the civil work is completed &
mechanical works are in progress. Overall Physical progress of the work is 80% at site. The
work is expected to be completed by the end of March, 2021.

In the light of above facts, it is requested not to impose any penalty as per the NGT orders.

7. Construction of 18 MLD STP at Kashipur, US Nagar under AMRUT Programme:- 18
MLD STP was sanctioned in Kashipur under AMRUT Programme. This work was awarded by E-
Tendering to M/s S.N Enviro Tech Pvt. Ltd. New Delhi & a contract bond is formed between
firm & department (C.B. No. 02/S.E/P.I.U (AMRUT) Kashipur /2017-18) date of start of the
above project was 24.10.2017 & date of completion was 24,04.2019. Due to lack of fund
availability in AMRUT, high water table problem at site & longer rainy season, on the request
of firm the time to complete the work have been extended by the competent authority upto
24.12.2019. But due to poor planning of the executing firms & non-availability of labour in
proper nos. etc. progress of work was slowed and ultimately project got delayed. Competent
departmental authority penalized the firm with Rs. 70.76 lakh penalty and subsequently on the
request of the firm considering the lockdown period imposed due to Corona Pandemic, the
completion time was extended upto 24.06.2021. At present the construction of 18 MLD STP is
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under progress. In the light of above mentioned unexpected circumstances, it is requested to
consider the delay in completion of work for construction 18 MLD STP at Kashipur.

. As per direction issued by Hon'ble National Green Tribunal O.A. 673/2018 dated 06.12.2019 to

provide temporary remediation solution for the treatment of drains in the polluted stretches,
05 projects have been approved for In-situ Treatment for Rs 2.59 Crore in 18 drains and tender
has been invited. Details of the drains proposed for Bio-remediation is as below: -

S.No. Town Drain Status
1 Kichha (Haldwani) |1. Drain No. 1 Bids have been
2. Badi Mohalla received, under
3. Bankhandi Mandir Nala (Left) evaluation.
4. Bankhandi Mandir Nala (Right) Proposed date for
5. Shiv Mandir wala Nala (Left) work execution is 1%t
6. Shiv Mandir wala Nala (Right) February, 2021.
2 Raiwala(Dehradun) (1. Nala Saperabasti Appointment of TPI
2. Nala near BSF Camp agency for monitoring
3 Dehradun 1. Rispana is under progress by
2. Bindal SPMG.
4 Kashipur 1. Belijudi Nala
2, Kalash Mandap Nala
3. Laxmipur minor Nala
4. Gabia Nala
5. Ice Factory Nala
6. Mukundpur Nala
7. Ghoga Nala
5 Sitarganj 1. Ukrouli darin

In light of above, it is submitted to consider the delay in construction of projects
because of the above project wise cited reasons and ‘COVID-19’ Pandemic which
have affected the smooth execution of works for almost 01 year. It is therefore
requested to submit to Hon’ble NGT on behalf of Uttarakhand to wave of the
penalties for delay in completion work for the above projects. It is assured that the
projects shall be completed as per the extended timelines given above.The
undersigned shall ever remain grateful to Hon'ble NGT for this act of kindness.
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SiEpe
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vafavffa afmRf << ¥ qer o @ davw goret & gf 79 P fay
Ry AR & ey ¥ |
PRIEI 1. 0.A No. 200/2014 M.C Mehta Vs Union of India & Ors. A9 H @I NGT
g feies 22.08.2019 & uifia ander|
2. CPCB 8 foocll &1 y=i® 12129 fo-T® 03.02.2020
HETTY

vodan RAuas gt el @ wed ¥ wiew sReyde HEl 8 6 A NGT &

O.A No. —200,/2014 M.C Mehta Vs Union of India #rdel ¥ fRefe 22082019 ®1 uiRd s #

fravs gt @ Wdy § B g R g o -

frfeae gadid) vd frevst dioHel @ wre 9 fRAie 30.06.2020 9% yof =&t 89 @1 Rafa

7 oA 01.07.2020 | 10 AR H0 YR For GfomE @ &% W CPCB ¥ wafavify eifegfif &

®Y § AT AT B |

yarfad va . vg Wavw dioeel @ 31122020 9% QOF ET B89 @ Rufy § w0 10 @rg

afdy e wfame @ v 9 CPCB H wufafiy afdufd & 9 & smr sear &

iil. Eq?jiﬁf gfRaraaRi ® T‘f 8 @& Bio-remediation and/or Phytoremediation or any other
remediation measure ERT ATl (Drains) ¥ Yaifdd Sewage &1 IR 01.11.2019 TF TRH He)
e o ) Refy # gafaoiiy afigfd & &9 4 wo 5 @3 Uy 96 (Drain) yfiyye @) e @
CPCB & STHT &xA1 8177 |

2 ST SMEY B UG 8 (R8N WHR gRT WS 07 CSIRs TF 02 [[Ts Wl

ian 4] 1 yarfea 89 arel J1dll (Drains) @ WAT8 &1 Best possible treatment & ey ¥ fraraus 2 R

Jeima aw aran free sielld H AIGUR TH. @. 9iR®, FIR¥®. CSIR-NBRI, Lucknow 3 U3 g1

e Mﬁ f&  Phytoremediation is suitable for use at very large open field sites (minimum size of

ShS m’) where other methods of remediation are not cost- effective or practicable or at sites with low

if.

concentrations ol contaminants.

Fhere are limitations to this technology thut need to be considered carelully betore it is
selected for site remediation. This includes long duration of time required for pollution remediation.
potential contamination of the vegetation and food chain, and di fficulty in establishing and maintaining
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_vegetation at waste sites. This technology is not successful in fast flowing water. We know (jy

volume of Sewage flowing into river Ganga is very large, that is why phytoremediation technalogy

alone will not be suitable for this problem. In view of above impediments, it would not be possible for
CSIR-NBRI to take up this work.”

N TER T Kanpur & sfo Reg R, (Professor and founding Head of cGang,
which is Knowledge Partner to NMCG) ¥ $-3 gy e foar & —

Bio-remediation generally needs considerable retention time and the process may not
give good results were flow rates are variable. partly because the material dosed may get washed oyt
rapidly from drains during high flow pulses. Moreover, domestic wastewater also sometimes gets mixed
with small scale or household level industries which carry inorganic pollutants. Bio-remediation
generally does not treat such inorganic contaminants or every organic compound in wastewater.

Thus, while bioremediation/phytoremediation may be considered as viable technologies
for sewage treatment, if applied on raw sewage they may not work efficiently. Hence primary or even
secondary treatment of raw sewage may be desirable before in-situ bioremediation/ phytoremediation,

ST CSIR-NBRI. Lucknow % 2w, siorer waah. @i @@ 1T Kanpur & Ho
dlo N AR, A Wt G B Aelid § BGCMS @ TAE— 958 RAih— 25.11.2019 §T CPCB 3
ST I BV Araeas PRy o w9 7F & W o aw e 2

3. IR & sfaRe o et v yeafe Save ARl Bt aw oof Fe &
FRAGHT GO gedt B R war &) Wiy & waw AR @ qof B9 @ @ 3@ @ frg

4 NGT & MR Bio-remediation and/or Phytoremediation or any other remediation measure

S

&1 el (Drains) ¥ WaTEd Sewage 1 Wuw U™ e & o Rrew Ry T o

1. gEBT R Bio-remediation and/or Phytoremediation or any other remediation measure
ERT AME 8 fA1# 14102019 FT R (NIT No. - BUIDCo/40- 1390/19-73) wepifRrer fosar ran
S e & B N Bidder @ Qualify 181 %9 & &R O A6 30.12.2019 Y Re-Tender fisar
aur e W fe freafd At B wer) gufen A9Em NGT @ sy @ AT P §Y Aoflo v
0o, faER T¥aR T gedl ®1 fAfder g @ o1 Fra R wd 9mdE NGT @ arteh o 9
sared B gy Aofdo @ amofio ¥ gEMfaEr (NIT No-— BGCMS/2019/Bio-remediation/25/269
dated 08-05-2020) ST far1 12 S 2020 Bt toat BRI & SR Pifder @) Y5 &% faar )
agueErd gTfifder @ fow NIT 18 97 2020 & ol fsar mar o ffder @ Teiw wfgar ot
U D UHE 14 RIER 2020 @Y B Y WarH RRIT AT Contractor B Ry T AR F wem
Wl I8 A el (Drains) BT Bio-Remediation Treatment &1 &1 Y% &¢ fear wam . ey & @
et AFRIE / gofa STl B Septic tanks ® Sludge ®T ff SwenRa fyar i Vel B |

& 3 # CPCB & wiid-12129 R1$-03,022020 T RER 5w % 7 71 # garfeq
B T 08 Untreated el @ wate @ fog ®o 120 @€ wo yataiiy afeyf o @ vy F o
S B AR B E B

"o NGT & oA 22082019 @ foky ¥ PeifRe Timeline 3 savfer <sraer g
T R @ fey e qedl W wErfaEe Rar e a1 ey €
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iii.

iv.

& o wed AR w doen @) wWigh @ arg A FfEr WIS A A g
Wy agdld B OET 8, o -
4. % W I&D. STP ¥ W 3 smreq 2017 § Wiphy @ 9wa A AR ffag
SHIRIT BT el Ud Sfere 2018 H fAfder fem w9 § o & 9 IS e
U T4 @1 faae gan |

b. EUNGY WeRGl T B A 2018 # WPl B AR e 18 HE D AR o
SN w9 T @ ar R vt fear o g &1 g0 [ ¥ g
Riferarr ¥ 9 w51 forar ar| Sed Aifter Rider 2019 § 9T g3

. T UBR Fgafs ang uwe € g vEldl e @ S 2017 7wl @
yeary A aR Pfisr yeem @ s R 2019 F fafer @ fAwaes o
Pt Prfa fear o G611 39 FeR T Q1 a6 $ faad g |

World Bank SaiRe el & whghy & arg Fifder afiera 3R &, de el v
Rrefra fifeT @ RfT w”l T @ @ World Bank/NMCG & SFETARY SHTOT O3 U1
B A A SO GHY S T BT B ILERORIEY —

a. 3T T4 wESAT Wk AorET HAM dfa PPP Mode 1 B Rrwd  ann
2017 ﬁﬁﬁ?ﬁ%qﬁmﬁ\VorldBaﬂ@ﬁﬁﬂmwmm"ﬁmﬁ
Fie F a8 T ® e el 2018 § Mifder amEf¥d fhar T GERl @
frdrr FRfrer @1 World Bank & SR Wi @vd §Y ¥1G 16 A€ 15 fAwa¥ 2019
§ U WO g | 39 HR A WPy B B9 26 HE IE (HRA
Ao B Wl |

b. FRERE Havel A B A 2018 ¥ Wafy & year MR af¥e a1 World
Bank ¥ TR we S gU FEE 10 AE GG T 2019 F THer fAfaaT 9r
WJWW@W@ﬁmﬁﬁmqu@rldBmk & Wph g
mﬁngawaﬂmtﬁwﬂzmﬁmmﬁwgmiwmmm
el & F9e 31 ad JER GERRA FU 8 6 |

c. iﬁ??ﬁﬂﬁtﬂmfmnﬁms#‘aﬂﬁémﬁﬁwma%WoﬂdBmkﬁ
sl wra @< § gy feid D FR H9a 21 AR A T 2020 K FAfdar
F1 7| e Prar & ufrar g See 2 & Sl § g e @ o as
freR =€l B TR B |

d. WITETR A Urs € vd pe il Ao # HAM arnRRa PPP Mode @1 & o]
e 2017 # WPy & gEER R 2018 H QT g@eE wd wvad 2019 4
frfrer Wity @ araeE A ae@r wrol & fAfder &1 Frar oot 9 wag o
Hepl B

e F T onETd), el @ AN BT AAfde <9I, Wl Wsw vd gwy fAwed

(IOCL. Railway, NHAI &%) ¥ Uikl yrd &% & oW 910 §90 & &R 4 B9

Wyt ARl B FTd qEAd g BYH § e el 2

f&mﬁgﬁwaﬁqﬂ@ﬁ%@%#ﬁ@ﬁﬁ%ﬁ%%WOS“\%M HE
% e Aot @ B wfAE B Sner ¥ en, 9 2020 B R e B Rwaw
ap a7 aAl B @ aoE @ N W Dot d wrt gofy wifdd g€ e @
3 ey guaell T & @ |
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Vi W, 2020 § FRS-19 & DR Wt Lockdown T A WA € P AT & s
O e 2020 TF T Wa¥or @ wefde dioreel 7@ Bio-Remediation P P # iy
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Environmental Compensation for untapped drains discharging untreated effluent into
river Ganga and under construction STPs

Hon’ble NGT in the matter of MC Mehta VS Union of India & Ors.. vide its order dated

7/22.08.2019 and subsequent orders dated 12/18.12.2019 and 13.08.2020 has directed CPCB

to calculate environmental compensation for untapped drains dischargin g untreated water into

river Ganga and under-construction/delayed STP projects.

Verbatim of the Hon 'ble NGT order dated 7/22.08.2019 is as follows:

"17. Wherever the work has not commenced, it is necessary that no untreated sewage
is discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB......................... For delay in setting up of STPs and sewerage
network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per month per
STP and its network. It will be open to the State to recover the said amount from the erring
officers/contractors.

18. With regard to works under construction, after 01.07.2020, direction for pavment
of environmental compensation of Rs. 10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its tributaries and Rs. 10 lakhs per month to
CPCB per incomplete STP and its sewerage network will apply. Further, with regard to the
sectors where STP and sewerage network works have not yet started, the State has to pay an
Environmental Compensation of Rs. 10 lakhs per month after 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim measure may start from

01.11.2019.”
Hon’ble NGT vide its subsequent order dated 13.08.2020 has further directed:

"34. Other aspect dealt with in the report of the CPCB is the calculation of
compensation per drain for failure of the States to prevent discharge of untreated pollutants
by providing treatment plants or taking interim treatment measures. In this regard, further
verification of status of failure may be necessary. On account of lockdown, some more time

may be required to be given. Thus, this aspect is deferred till the next date ...."
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In pursuance to Hon’ble NGT orders, based on the information received from the State
agencies in the meetings held on 07.12.2020, & 12.01.2021 and the records available with the
CPCB, environmental compensation has been calculated for untapped drains discharging
untreated effluent to the river Ganga and for incomplete/under construction STP projects with
effect from 1¥ July, 2020 @Rs. 10 Lakhs per Month per drain or per STP. Revised calculations
of EC have been done from 1% Nov 2019 till 30 June, 2020 @Rs. 5 Lakhs per month per drain
for untapped drains where interim measures have not been taken.

Details of calculations are enclosed.




SUMMARY OF UTTARAKHAND DRAINS FOR EC CALCULATION (Annexure-1)

EC Calculation Period: 01.07.2020 till 31.12.2020

1. Drains Discharging into River Ganga [+ 1138 _:
2. Tapped Drains : | 127 _H:
3. Drains, where interim measures not required : | 07 Il
{Dry drains-03, Drains with Eutrophication-02, STP Outlet drains-02) | |
4. Untapped Drains, where interim measures required | 04
' 5. Untapped Drains, where interim measures taken : [0
6. No. of drains considered for EC calculation : (04 '
. Calealted EC=No of drains x @10 lakhs/month/drain i [ 04x10x6=240 l
i (Since 01.07.2020 till 31.12.2020) o I
L j
EC Calculation Period: 01.11.2019 till 30.06.2020
1.  Drains Discharging into River Ganga 1) 142
2. Tapped Drains ¢ 118 —

3. Drains, where interim measures not required (Dry/Stagnant/STP Outlet) 1107

4. Untapped Drains, where interim Measures not feasible (BOD <40mg/l) : | 08

5. Untapped Drains, where interim measures required : 109 _
| 6. Untapped Drains, where interim measures taken : 1 09 i

7. No. of drains considered for EC calculation 0

8. Calculated EC = No. of drains X @5 lakhs/month/drain £ 10 i

| (Since 01.11.2019 till 30.06.2020)




SUMMARY OF UTTARAKHAND STPs FOR EC CALCULATION (Annexure-2)

EC Calculation Period: 01.07.2020 till 31.12.2020

Total no. of STPs : | 87 1'
Completed/Operational STPs ;| 64 |
Non-operational STPs : L}

Under Construction STPs : | 6*

Under Tendering/DPR/Proposed STPs 3 17

No. of STPs considered for EC calculation : |4

Calculated EC = No. of STPs * @10 lakhs/month/STP (Since 01.07.2020 till | : | 7x 10 x 6 =420 Lakhs
31.12.2020) i

*Under Construction STP project at Haldwani and Nainital getting delayed due to COVID-19 outbreak
and labor shortage (Annexure-A)

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (17
nos.} with effect from 01.01.2021

Note:
a) Relevant lists of Drains and STPs are enclosed as annexure.
b) EC may be deposited in favour of CPCB, Account no. 532702050000164 (Bank:
Union of India, I.P. Extension Branch, Vikas Marg Extension, Delhi, IFSC;
UBIN0553271) within one month from the date of issue of this letter as per Hon’ble

NGT order,




if not tapped, any Status of STP till
Whether drain| interim measures 01.07.2020
Average 2 i ;
Flow is Tapped to taken till Capacity of EC
i City/Town Name of drain /D : Discharge to STP/ 01.07.2020 Name of STP 8Tp {Operational/Under Remarks (‘aicul;ne d
3 1 ‘;Ez’[fe Untapped YES/ NO (in MLD) | construction/DPR :
o ) (If yes, provide Phase/Under
details) Tendering)

! Uttarkashi Tiloth Nalla - Bhagirath: Tapped B No
2 Uttarkashi Tamhakh‘am Dm{n - Bhag!rathl _Tappcd - Gyansu STP 3.00 P—— No
3 Uttarkashi Collectoriate Drain Bhagirathi Tapped No
4 Uttarkashi Valmiki Vasti Drain - Bhagirathi Tapped - No
5 Uttarkashi Kailash Ashram Drain - Bhagirathi Dry - “ i 2 No

Sring Id bus stand - |
6 Srinagar Tiwari Mohalla Drain - Alaknanda Tapped = q;;'igar DA 35 Operational No
7 Devprayag Shanta Nalla - Tapped - Shanti Bazar STP 0.075 Operational No
8 Koudiyala Koudiyala Nalla - Dry - - s = No
9 Triveni Drain - Ganga Tapped - Operational No

Lakk at STP Outlet 26 )
10 Lakkar Ghat STP Drain | 2268 Ganga STP Qutlet NA S Operational No
11 Rishikesh IDPL Drain - Ganga Eutrophication No IDPL STP 14 Operational No
12 Swarg Ashram Drain - Ganga Dry NA NA NA NA No
i3 Jagjeetpur STP Drain 166.41 Ganga STP Qutlet NA Operational No

Jagjeetpur STP Outlet 68
14 Matra Sadan Drain s Ganga Tapped = No
15 Baridwar Kassavan Dr.ain. - Cianga Tuppcd % Sarai STP 4 Operational No
16 Pandey Wala Drain - Ganga Tapped - No
17 Rawlirao Drain . Ganga Eutrophication No NA NA NA No
18 Uttarkashi Nagar Palika Nala 0.03 Bhagirathi Untaped No NA NA NA Yes
19 Loknath Nala 2.80 Ganga Tapped - Operational No
20 Saptsarovar Nala 0.10 Ganga Tapped - No
21 Bheempgoda Nala 0.97 Ganga Tapped - No
22 Karoli Nala 0.05 Ganga Tapped - 1\_;0
23 Railway Nala 0.05 Ganga Tapped - No
24 Karnwal Nala 0.05 Ganga Tapped - No




25 Kangra Mandir Nala 0.13 Ganga Tapped - No
26 Nai Sota Nala 0.05 Ganga Tapped - No
J t 18 & 27 MLD ’
27 Nago ki Haweli Nala 0.05 Ganga Tapped » q?rgg:" ad 18 & 27 No
28 Haridwar Kushaghat Nala 0.04 Ganga Tapped No
29 Laltaroa Nala 0.39 Ganga Tapped - No
30 Mayapur Nala 0.26 Ganga Tapped - No
PWD Nala & Tanki No.-
31 6 Nala 3.30 Ganga Tapped - No
32 Devpura Nala 1.00 Ganga Tapped - No
33 Awas Vikas Nala 0.75 Ganga Tapped - No
34 Lal Mandir Nala 0.70 Ganga Tapped - No
35 Latowali Nala 0.40 Ganga Tapped - No
36 Kasai Nala 8.10 Ganga Tapped - Operational No
i 18 MLD STP I8
37 Ramrakha Park Nala 0.70 Ganga Tapped - e No
38 W KD“?::: Ashesn | g8 Alaknanda Tapped - Operational No
Iron Bridge to Mandir
= Drain i i Topped 5 STP Near Bamani i No
40 Badrinath BSNL Drain 0.069 Alaknanda Tapped - Suspension Bridge No
41 Raturi Drain 0.060 Alaknanda Tapped - Na
42 Pindadaan Ghaat Drain 0.01 Alaknanda Tapped - No
43 Bamani Drain 0.02 Alaknanda Tapped - STP-1: - Bamani 0.026 Operational No
44 Nav Ganga Drain 0.91 Alaknanda Tapped - Operational No
Pokhari STP-1.08 MLD 1.08
45 Gandhi Nagar Drain 0.04 Alaknanda Tapped - i No
Joshimath -
46 Tehsil Nala 0.700 Alaknanda Untaped No Yos
47 Dronagiri Nala 0421 Alaknanda Untaped No Marwari STP 2.7 Under Construction Yes
48 Kamet Lodge Nala 1.08 Alaknanda Untaped No Yes
49 Chamoli Bazar Drain 0.03 Alaknanda Tapped - Operational No
Chamoli Alaknanda STP-1:- Chamoli Near
o Ghaat Drain i i ol I 5 ; Mahindra - 0.76 MLD o No
51 Chamoli- Chamoli Bridge Drain 0.02 Alaknanda Tapped - No
Ol S e STP-5: - Chamoli Near
52 W e e am Alaknanda Tapped . Old Suspension Bridge - 0.05 Operational No
Bridge Drain
.05 MLD
ST DAy [ oeett
53 Baitarni Drain 0.39 Alaknanda Tapped - dyal upadhya)- 1.12 112 Operational No

ALL O

VS
[




54 Water Tank Nala 0.025 Nandakini Tapped STP-143: - Forest Office | B Operational No
55 Hundprayag Sangam Road Drain 0.025 Nandakini Tapped .10 MLD No
56 Forest Office Drain 0.025 Nandakini Tapped it ot (I Operational No
57 Police Chowki Drain 0.025 Pindar Tapped 32‘;‘;;;"”“ AN 0.05 Operational No
58 - iB‘;;\'SFhI\IiI fmh;r; _ 0.029 Pindar Tapped STP-2: Purana Pul (PWD - Operational No
59 S by 0.032 Pindar Tapped Bridge) - 0.10 MLD * No
g | OO | gk Manr Bral 0.025 Pindar Tapped ggg; f;"h“”h Nagar - 0.05 Operational No
61 Ward No. | Drain (.03 Pindar Tapped STP-5: Ward No. | & 3 - 0.1 Operational No
62 Ward No. 3 Drain 0.033 Pindar Tapped 0.10 MLD (.05 Owperational No
’ . STP-4: BRO Bridge - .
63 Naya Pul Drain 0,024 Pindar Tapped 0,05 MLD i 0,05 Operational No
64 Reocsom Drem Dt | gong Alaknanda Tapped STP-1: 0.05 MLD 0.05 Operaionsl No
Kirtinagar
65 e e Moskat 0.007 Alaknanda Tapped STP-2: 0.01 MLD 0.01 Operational N
Temple Drain : PP a4l : perationa o
66 Kothar Nala 0.700 Alaknanda Tapped Operational No
67 New Bus Station Nala 0.308 Alaknanda Tapped No
68 Convent School Drain 0.039 Alaknanda Tapped No
69 Keshav Rai Math Drain 0.098 Alaknanda Tapped No
70 Police Station Drain 0.046 Alaknanda Tapped No
m Balmiki Temple Nala 0.294 Alaknanda Tapped No
T — Dam Colony Drain 0.022 Alaknanda Tapped S Semag o No
73 - SSB Drain 0.108 Alaknanda Tapped No
74 Kedar Ghat Drain 0.017 Alaknanda Tapped No
75 Pragati Vihar Drain 0.060 Alaknanda Tapped No
76 Hanuman Mandir Drain 0.040 Alaknanda Tapped No
77 Jal Colony Drain 0.101 Alaknanda Tapped No
78 Irrigation Colony Nala 0.022 Alaknanda Tapped No
79 Mahadev Temple Drain 0.202 Alaknanda Tapped No




80 Gas Godown Drain 0.079 Alaknanda Tapped ; Operational No
| MLD STP Sring

81 Bhakiyana Nala 0.094 Alaknanda Tapped o m_nmlgar I COperational No
HEET = TV ﬂllllll!'

B2 Anoop Negi Nala 0.047 Alaknanda Tapped Negi School - 0.075 (L0O75 Operational No
STP#2 - Near Rudra

' X T _ -
83 Rudra complex Nala 0.073 Alaknanda apped complex - 0.1 MLD 0.100 Operational No
84 Bus Stand Nala 0.044 Alaknanda Tapped g?_;;‘;;f;q Stom! - 0.075 Operational No
Rudr. - -

T3 i State Bank Nala 0.027 Alaknanda Tapped STP#4 - SBI & Masjid o Operational No

86 Masjid Nala 0.023 Alaknanda Tapped combined - 0.1 MLD 2 Operational No

87 Steel Bridge Nala 0.084 Alaknanda Tapped STP#S - Steel hndge & Operational No

icate bank - 0. L

88 Syndicate Bank Nala | 0.015 Alaknanda Tapped :fl'jdn'c“““ =S a18e Operational No

89 Belni Drain 0.240 Alaknanda Tapped s i 0.050 Operational No

90 Bah Bazar 0.029 Alaknanda Tapped :ILPDH =L B 2 1.4 Operational No

91 Devprayag Saraswg:ii:;i:}a Eom 0.055 Bhagirathi Tapped STP#H2 -0.075 MLD 0.075 Operational No

92 Sangam Bazar | 0.017 Alaknanda Tapped i Operational No

93 Sangam Bazar 2 0.027 Alaknanda Tapped AETESA BTN D43 Operational No

94 Taulia Nala 0.042 Alaknanda Tapped Taulia Nala 0.05 STP 1 Operational No

oor ——

95 | 5™ | junior High School Nala|  0.065 | Alaknanda | Tapped i ! Operational No

9% Bt T“a’;‘h Wive | oo Ganga Tapped Opécitionul No

97 Sri Ram Ashram nala 0.014 Ganga Tapped No

Tapovan 3.5 MLD STP Tapovan 3.5

98 Lupin herbal center nala 0.028 Ganga Tapped No

99 Sachha dham nala 0.288 Ganga Tapped No

100 Kailashanand nala 0.042 Ganga Tapped No

101 Vanprasath Ashram nala 0.036 Ganga Tapped Operational No

102 Near milan telecome nala 0.028 Ganga Tapped No

Near Geeta Bhawan,

103 Gali no-3 nala 0.022 Ganga Tapped No

104 Near Kirmola village 0.057 Ganga Tapped No

105 Near Parmarth niketan 0.029 Ganga T | No

nala




Shant awi
106 wear Saste Bhawan 0.058 Ganga Tapped No
nala
107 Near Geeta bhawan PNB 0.058 Ganga Tapped No
Near Handicraft
108 s 0.072 Ganga Tapped No
109 e Gce::lob”hlawan il 0.086 Ganga Tapped No
e 3MLD STP
Swargasrham | Near Ravi Daily Need
10 8 4 v:mI:I L ovnE 0.086 Ganga Tapped Swaragashram ? No
i Ko G““f‘ﬁ::““ dresser] 0,014 Ganga Tapped No
Near Laxman Jhula SPS :
112 asla 0.014 Ganga Tapped No
: Back side of Choti wala i . ;
113 Kitel paka 0.072 Ganga Tapped No
114 Near Shumani Bhawan 0.072 Ganga Tupped No
nala
115 Near Chouhan hotel nala 0.057 Ganga Tapped No
. MNear Baraha manjil -
16 T 0.042 Ganga Tapped No
17 Near Laxaman Jhula nala 0.021 Ganga Tapped No
118 Near Narayan Kunj nala 4.021 Ganga Tapped No
Near Laxman Jhula PO
119 o 0.028 Ganga Tapped No
Darshan Maha Vidhalva
120 Nala 0.036 Ganga Tapped Operational No
Pracheen Hanuman
1 n
121 Saidiy ake 0.036 Ganga Tapped No
Sarwajanik Sochalya >
036
122 ol 0.0 Ganga Tapped No
Asian Gems and
123 Handiceaft 0.022 Ganga Tapped No
124 Police Guest House nala 0.038 Ganga Tapped 26 MLD STP Liskiaghi 26 No
125 Shivanand Bhawan nala 0.072 Ganga Tapped No
126 PWD Guest House nala 0.086 Ganga Tapped No
£ i R t
127 Mt Rea Nav Ghat nala (.002 Ganga Tapped No




Omkaranand pu_l;l ic Ghat

0.043

sala Ganga Tapped - No
Khara sroat nala
2 Tan : g
129 {Mocsoon aele) 0.144 Ganga Tapped Operational No
130 Ganga resort nala 0.144 Ganga Tapped 5 MLD STP Chorpani 5.000 No
131 Muni Ki Reti parking | 516 Ganga Tapped . No
nala
132 Dhal\:f;iﬁri? e 3.89 Ganga Tapped - Operational No
) 7.5 MLD STP
Chandreshwar Nagar s
133 Chandreshwar Nala 0.144 Ganga Tapped . : No
134 Shamshan Ghat Nala 0.288 Ganga Tapped - No
135 PWD nala 2.01 Ganga Tapped - Operational No
136 o Saraswati Nala 4.032 Ganga Tapped - No
Rishik 2
137 RO Bangali Basti Nala 2.16 Ganga Tapped . <BIELE I3 DAkt o No
138 Sai Ghat Nala 0.007 Ganga Tapped - No
139 T 4 Untaped No
140 Badi Mohalla Untaped No
Bankhandi Mandir Nala
141 {Left) Untaped No
Kichha
iy |Bankhandi Mandir Nala
jqz| (Haldwani) Untaped No
(Right)
hiv Mandi la Nal
143 ;_e:t andir wala Nala Untaped No _
) : Bids have been
144 %lhf Mandlf wala Nala Umap@d No recelved‘ under
(Right) evaluation.
145 [Raiwala(Dehrad |22 Saperabasti Untaped No Pl ke Bos
un) work execution 1s 1st
146 Nala near BSF Camp Untaped No February, 2021,
147 Rispana Untaped No Appointment of TPI
Dehradun ; praHRen. 0
148 Bindal Untaped No agency for monitoring
149 Belijudi Nala Untaped No is under progress by
150 Kalash Mandap Nala Untaped No SPMG.
151 Laxmipur minor Nala Untaped No
152 Kashipur Gabia Nala Untaped No
153 lce Factory Nala Untaped No
154 Mukundpur Nala Untaped No

a9 |




155

Ghoga Nala

Untaped

No

156

Sitarganj

Ukrouli darin

Untaped




Capacity of

Current Status of STP
(Commisioned/Operational/U

SiNe | City Name of STP STP nder Construction/DPR :":’;&x Operating ageacy | EC Caleutated
(in MLD) Phase/Under
Tendering/Proposed

1 Haridwar Sarai 18.0 Operational - s No
2 Haridwar Jagjeetpur 27.0 Operational - Uis No
3 Handwar Jagjeetpur 18.0 Operational - UIs No
4 Haridwar Sarai -1l 14.0 Operational - UKPIN No
5 Haridwar Jagjeetpur 68.0 Operational " UKPIN No

1

6 Swargashram S‘Ersgizlln 3.0 Operational i uis No

4 Rishikesh Lakkad Ghat 26 260 S ——— i UKPIN No
MLD (Rishikesh) b :

8 Muni-k1 Reu |  Chandreshwar 1.5 Operational - UKPIN No
9 Muni-la Reti Chorpam 50 Operational UKPIN No
10 Tapovan Tapowan 3.5 Operational - UJs No
11 Devprayag Baah Bazar 1.4 Operational UJS No

2 Devprayag Shanti Bazar 0.1 Operational UKPIN No
13 Devprayag Sangam Bazar 0.2 Operational UKPIN No
14 Kirtinagar STP-1 0.1 Operational UKPIN No
15 Kirtinagar STP-2 0.0 Operational UKPIN No
16 Srinagar Srinagar 3.5 Operational - UKPIN No
17 Srinagar Near IT1 1.0 Operational UKPIN No
18 Srikot Taulia 0.1 Operational - UKPIN No
19 Srikot Junior 0.1 Operational UKPIN No
20 Rudraprayag Neu.rsAnup Negi 0.1 Operational ) UKPIN No

chool
Rudraprayag Near Rudra 0.1 UKPIN .
2 Complex Oppesticont ) Bo
22 | Rudraprayag | Near Bus Stand 0.1 Operational " UKPIN No
2 Rudraprayag SBI Maszid 0.1 Operational UKPIN No
24 Rudraprayag steel bridge 0.1 Operational - UKPIN No
2 Rudraprayag Belani 0.1 Operational - UKPIN No
26 Kamparayag Police Choki 0.1 Operational UKPIN No
27 Kamparavag Purana Pull 0.1 Operational - UKPIN No
28 | Kamparayag | Ward No. 1 & 3 0.1 Operational - UKPIN No
29 | Kamparaya Subhash nagar 0.1 Operational - UKPIN No
30 | Kamparayag Nayapul 0.1 Operational - UKPIN No
31 Nandprayag Forest Office 0.1 Operational - UKPIN No
32 Nandprayag Sangam Road 0.1 Operational UKPIN No
33 Gopeshwar Chamoli Ghat 0.8 Operational - UKPIN No
=
14 Gopeshwar v |:\iﬁ::nd 12 Operstional UKPIN s
Gopeshwar Near Old 0.1 ; UKPIN
33 Suspension Bridge Opecations! ) s
16 Gopeshwar Pokhri Band 1.3 Operational - UKPIN No
37 Gopeshwar umy; lk 1.1 Opesational ) UKPIN No
38 Joshimath Pokhri 1.1 Operational - UKPIN No
39 Badrinath Near ::.-imdz:nsmn 1.0 Openstional ) UKPIN No
40 Badrinath Temple Area 0.0 Operational - UKPIN No
41 Badrinath Bamni Gaon 0.3 Operational - UKPIN No
Tehri Bhagirathipuram, 50 uis

42 a::‘: T::J: Operational No
43 Uttarkashi Gyansu 2 (perational - UJs No
44 Uttarkash Gangotri 1.0 Operational UIs No
45 Dehradun | Kargi, Dehradun 68.0 Operational - LIS No
46 Dehradun Mothrowala -1 20.0 Operational - UKPIN No
47 Dehradun Vijay Colony 0.4 Operational - UKPIN No
48 Dehradun Salawala 0.7 Operational - UKPIN No
49 Dehradun Indira Nagar 5.0 Operational - UKPIN No
50 Dehradun Mothrowala -2 20.0 (perational - UKPIN No
51 Dehradun Jakhan 1.0 Operational - UKPIN No
52 Mussoorie Kulari Sara: 0.9 Operational - U1s Ne
53 Mussoorie Landaur North 08 Operational - uJs No
54 Mussoorie Landaur South £3 Operational uJs No
55 Mussoorne Bhatta Fall 3.1 Operational - UIs No
56 Mussoorie Happy Vally 1.2 Operational - UIs No

B




57 Nanital Harinagar 0.5 Operational - UJs No
38 Nanital Krishnapur 0.8 Operational uss No
59 Nanital Roosi 10.0 Operational - UJS No
60 Bhimtal Bhimtal 1.3 Operational - UIs Ne
61 Almora Bakh, Almora 20 Operational LIS No
62 Pithoragarh 2-1 5.0 Operational UKPIN No
63 Pithoragarh Z-2 1.3 Operational - UKPIN No
64 Joshimath Marwari 2.70 Under construction March' 2021 UKPIN No
65 Dehradun Kolagarh 3.00 Under construction Nov'2021 UKPIN Yes
66 Ramanagar STP-1 1.50 Under Trial from Jan 2021 - UKPIN Yes
67 STPp-2 7.00 Under construction Mareh' 2021 UKPIN No
68 Haldwani Indira Nagar 28.00 Under construction NA UKPIN Yes
69 Kashipur Kashipur 18.00 Under construction NA UKPIN Yes
70 Nanital Narayan Nagar 0.45 Under construction NA UKPIN Yes
71 Mussoorie NA 0.7 Proposed NA NA Np
72 Mussoorie NA 1.1 Proposed NA NA No
73 Mussoorie NA 0.7 Proposed NA NA No
74 Mussoorie NA 0.7 Proposed NA NA No
75 Mussoorie NA 0.08 Proposed NA NA No
76 Kashipur Kashipur 10.000 DPR Phase NA NA No
77 Kashipur Bazpur 8.500 DPR Phase NA NA Na
78 Kashipur Mukandpur 0.310 DPR Phase NA NA No
79| Kashipur Beljuri 0310 DPR Phase NA NA No
80 Kashipur Gulariya 0.140 DPR Phase NA NA No
31 Kashipur Jaspur Khurd 1.550 DPR Phase NA NA No
82 Kashipur Hempur Ismail 0.700 DPR Phase NA NA No
83 Sitargan) Sitarganj 2.000 DPR Phase NA NA No
84 Kiccha Kiccha 2.000 DPR Phase NA NA No
85 Rudrapur Rudrapur 26.000 DPR Phase NA NA No
86 Nanital Rusi Village 18.000 DPR Phase NA NA No
87 | Rudrapur Rudrapur 18 DPR Phase NA NA No

**Lakkad Ghat (Rishikesh): 6.0 MLD Stablisation Pond is decommissioning due to new 26 MLD STP operational




Dr. Prashant Gargava
Member Secretary
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WA, - 286001 3T G

fwar: g el (untapped Drains) 3T 3ot wadrdt ¥ waaRoha wfdw & w@u A

ot A AT TH SRT WY, MU §.200/2014 #AwTE F AT O g wftwwor &
fetr 07/22.08.2019, 12/18.12.2019 wa 13.08.2020 FT Hiaw|

Heled,
WWW%W#MWWﬁ@MﬁWﬁM

2N $Ag geuuT fFEEur @ # IuIF Ai(untapped drains) AR Fqut/fatorede wEddr &g
Wmﬁmmmwm@wﬁmmﬁ%mrm%l

deeTan, Feftd sy vAffdl @ 9 HEAnst $ HUR 9 H9GFF Al (untapped Drains)
AR sqolfFAoTdE cEdd gt &9 gdtarela wideR i s &1 A §) faawer Je g

Tg Y ¢ R et woifiat @ sl afae S R @ s S AR oo,
afy &% & A, 15 R F haw i veyer Faer &8 & d9 & fAv Far Al 7w o ey
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s,
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Qe AT
wfafafy
HeTAeeres, iﬂ%’m‘iﬁ#n@'ﬂ'sﬁﬂm
TSI T@es T 7, ¥ FRUTER, HAAE A TR A
JUFE Od, Aok SUde AAd FeiRgH, of¥ & 50% I T YT TATHSATET
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Environmental Compensation for untapped drains discharging untreated effluent into

river Ganga and under construction STPs

Hon'ble NGT in the matter of MC Mehta VS Union of India & Ors.. vide its order dated
7/22.08.2019 and subsequent orders dated 12/18.12.2019 and 13.08.2020 has directed CPCB
to calculate environmental compensation for untapped drains discharging untreated water into

river Ganga and under-construction/delayed STP projects.

Verbatim of the Hon 'ble NGT order dated 7/22.08.2019 is as follows:

“]7 Wherever the work has not commenced, it is necessary that no untreated sewage
is discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain 1o be
deposited with the CPCB..............cc. o .. ... For delay in setting up of STPs and sewerage
network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per month per
STP and its nevwork. It will be open to the State to recover the said amount from the erring
officers/contractors.

18. With regard to works under construction, after 01.07.2020, direction for payment
of environmental compensation of Rs. 10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its tributaries and Rs. 10 lakhs per month to
CPCB per incomplete STP and its sewerage network will apply. Further, with regard to the
sectors where STP and sewerage network works have not yet started, the State has to pay an
Environmental Compensation of Rs. 10 lakhs per month after 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim measure may start from

01112019~
Hon’ble NGT vide its subsequent order dated 13.08.2020 has further directed:

“34. Other aspect dealt with in the report of the CPCB is the calculation of
compensation per drain for failure of the States to prevent discharge of untreated pollutants
by providing treatment plants or taking interim treatment measures. In this regard, further
verification of status of failure may be necessary. On account of lockdown, some more time

may be required to be given. Thus, this aspect is deferred till the next date...."

¢




In pursuance to Hon'ble NGT orders, based on the information received from the State
agencies in the meetings held on 07.12.2020 & 14.01.2021 and the records available with the
CPCB. environmental compensation has been calculated for untapped drains discharging
untreated effluent to the river Ganga and for incomplete/under construction STP projects with
effect from 1* July, 2020 @Rs. 10 Lakhs per Month per drain or per STP. Revised calculations
of EC have been done from 1 Nov 2019 till 30" June. 2020 (@Rs. 5 Lakhs per month per drain
for untapped drains where interim measures have not been taken.

Details of calculations are enclosed.
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SUMMARY OF UTTAR PRADESH DRAINS FOR EC CALCULATION (Annexure-1)

EC Calculation Period: 01.07.2020 till 31.12.2020

1. Drains Discharging into River Ganga 301

2. Tapped drains 116

3. Drains, where interim measures not required 15

(Dry drains-01 & STP Outlet drains-03)

4. Untapped Drains, where interim measures required 170

5. Untapped Drains, where interim measures taken 0
170

6. No. of drains considered for EC calculation

7. Calculated EC = No. of drains % @ 10 lakhs/month/drain
(Since 01.07.2020 till 31.12.2020)

170 x 10 x 06 = 10200 Lakhs

EC Calculation Period: 01.11.2019 till 30.06.2020

1. Drains Discharging into River Ganga 152

2. Tapped drains 08

3. Drains, where interim measures not required 02
(Dry/Stagnant/partially tapped)

4. Drains, where Interim Measures not feasible (BOD <40mg/l) 22

5. Untapped Drains, where interim measures required 120

6. Untapped Drains, where interim measures taken : | Nil

7. No. of drains considered for EC calculation : i 120

8. Calculated EC = No. of drains X @35 lakhs/month/drain 120 x 8x 5 = 4800 Lakhs
(Since 01.11.2019 till 30.06.2020)




SUMMARY OF UTTAR PRADESH STPs FOR EC CALCULATION (Annexure-2)

1. Total no. of STPs 2 169

2. Operational STPs : 102

3. Non-operational STPs : |02 .

4. Under Construction STPs : | 44 1

S. Under Tendering/ Proposed STPs . 21

6. No. of STPs to be considered for EC calculation 3 | 44 |

7. Calculated EC = No. of STPs * (@10 lakhs/month/STP (Since : | 44x10x06=2640
01.07.2020 till 31.12.2020) ks

*% Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (17
nos.) with effect from 01.01.2021

Note:
a) Relevant lists of STPs are enclosed.
b) EC may be deposited in favour of CPCB, Account no. 532702050000164 (Bank:
Union of India, [.P. Extension Branch, Vikas Marg Extension, Delhi, IFSC;
UBIN0553271) within one month from the date of issue of this letter as per Hon'ble

NGT order.




Status of 86 drains in Phase - 1, Segment - B

8. No| City/Town [Name of Drain River Average  |Whether If not tapped. |Name of STP |Capacity | Status of STP till Remarks
Flow drain is any interim of STP 01.07.2020
Discharge |Tapped to measures (MLD)  [(Operational/Und
(MLD) sTe/ taken till er
Untapped 01.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(If yes provide Tendering)
details)
I Bignor Hemra) dran/Binor dram Ganga f4 lapped Bijnour ST# 24 Operational - Moo
2 Naznbabad  [Chhoiya Drain Ganga 4.66 Untappid -do- N.A NoA N.A Not pertaining 1o L1 P Jal Nigam. Industrial dreain, action
" Yes
10 be taken by UPPCE,

3 Khatauli  [Sugar mill nala Kali - Untapped -do- N A, N A N.A Mot pertaming to 1) P Jal Nigam. Industrial dram, action <
to be taken by UPPCE,

4 Modinagar Kadarabad Drain Kali - Untapped ~tho- Modinagar STF |20 Under Construction | Sewer Network is being laid under AMRUT. Upon
commpletion, the sewage will flow throough the sewer line
resultm in no discharge m the drain. Yes
Progress - 90.00 % as on 15.01.2021

3 Meerut Abu Nallah-1 Kali 39.22 Uintapped ~tJo- Pratap Vihar STP |14 N. A PFR submitted v SMCG dated 21.10.2020 Yes

G Meerut Abu Nallah-2 Kali 145,95 Untapped -do- K lpur TP |220 Under Tendering  [Revised AA&ES has been issued on 06.05.2020 and Bid  |Yes

7 Meerut | Slaughter House Drain /Odean Nala  |kali 113.73 Untapped -do- Kamalpur STP {220 Under Tendering  |document is being prepared by NMCG Yes

8 | Gharmukthesh |Garh Drain Ganga 4 Tapped - Garh STP 34 Operational B =

wir

9 Ghaziabad  |Fuldhera drain Ganga - Untapped N. A N A N. A, Not pertaining to U, P. Jal Nigam. Indusirial drain, action s
10 b taken by UPPCB

10 Rampur Rampur drain Ram gang - Tapped - Moradabad STP {14 & 15 Operational - No

11 Moradabad | Jigar Colony Ramganga  [2.59 Tapped E Moradabad STP |58 Operational - Na

12 Moradabad | Katghar Railway Station Drain Ramganga 1.3 ‘Tapped - Moradabad STP |58 Operational ~ No

13 Moradubad | Prabhat Nagar dram (near Chandausi  [Ramganga 1.73 Tapped - Moradabad STP |58 Operational - i

Road)

14 Moradabad | lama Masjid Left Drain Ramgunga 0.5 Tapped Moradabad STP |58 Operational - No

15 Moradabad _|Jama Masjid Right Drain Ramganga |09 Tapped . Moradabad STP_ |58 Operational No

16 Moradabad | Lalbagh Drain Ramganga 1.73 Tapped Moradabad STP |58 Operational No

17 Moradabad _|Nawabpura Drain |st [Ramganga |13 Tapped Moradabad STP |5% Operational - No

18 Moradabad _ |Nawabpura Drain 2nd [Ramganga 1.3 Tapped Moradabad STP |58 Operational No

19 Moradabad _|Ghosiyan Drain |Ram§guga 1.1 Tupped - Moradabad STP |58 Operational - No

20 Moradabad | Fhabbu Ka Nala Ram 346 fapped . Moradabad ST |58 Operational - No

21 Moradabad | Daheriw’ Dateria Drain Ramgangi 302 Tapped - Moradabad STP |58 Ogperational No

22 Moradabad  |Chakkar Ki Milak (Mukarampur) Ramgung 2.3 Lintapped ~do- Moradabad STP |58 Under Construction | Work is under Progress Yes

23 Moradabad | Barbalan Druin Ramganga 1.73 Untapped - Moradabad STP |58 Under Construction | Work is under Progress Yes

24 Moradabad | Kudaghar Drain Rampangn 6.05 Untapped ~lo- Moradubad STP_ |58 Under Construction |Work is under Progress Yes

25 Moradabad | Viveh 4 Hospital Drain (Left) Rampanga 108 Untapped -do- Moradabad STP |25 Under Construction |LOA issued in Mar-2020 but Land is under Legal dispute. | Yes

26 Moradabad | Vivekanand Hospital Drain (Right) Ramganga 2.61 Untapped “du- Moradabad STP |25 Under Construction | The issue of land matter is under review at Hon'ble High  |Yes

27 Moradabad  [MIT Drain Ramganga 7.5 Untapped -do- Moradabad STP |25 Under Construction |Court, Allahabad and Revenuve court. Alternate land is Yes

28 Moradabad _|Moksh Dham Drain Ramganga  |7.22 Untapped -do- Moradabad STP 125 Under Construction |being identified by District Administration, Yes

29 Moradabad | 1 DI City Drain_ Rampganga  [4.86 Untapped -tdo- Moradabad 51P_|25 Under Construction Yes

ot
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5. No| City/Tewn |Name of Drain River Average Whether I not tapped, |Name of STP Capacity | Status of STP till Remarks
Flow drain is any interim of STP 01.07.2020
Discharge | Tapped to measiures (MLD)  [(Operational/Und
{MLD) STP/ taken till er
Untapped 01.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(I yes provide Tendering)
details)
30 Muoradabad | Moradubad drain (Karula deain) Ramganga 2611 Lintapped ~tho- N. A. N. A N.A PFR submitted to NMCG on dated 18.09.2020 for approvil s
3 Amroha Bagad drain (river) CGanga Hintapped N. A. MN.A N.A Not pertaining to UL P Jal Nigam, Industrial drain, action Via
tey he taken by UPPCB.
32 Hapur Chhoiya Drain Kali - Untapped N, A N. A, N, A, Not pertaining 1o U, P. Jal Nigam. Industrial drain, action -
10 he taken by LPPCR.
33 Hapur Hapur Drain kali 6 Untapped ~to- Hapur 5TP 30 Under Construction [Sewer Network is being laid under AMRUT. Uipon
commpletion, the sewage will low threough the sewer line -
resultin in no discharge i the dramn, o
Progress - 40.00 % as on 15.01.2021
34 Hapur Hapar Drain-1 (City draun) Kali 25 Untapped ~do- N A, N A N. A. DPR under review al HQ, HPIN, Lucknow. Yes
15 Bulandshahr |Manan Read Nalla (Bulandshahe 1) Kali 7.71 Uintapped - Bulandshahar STH40 Under Construction[Sewer Network is being laid under AMRLIT. Upon Vs
b Bulandshahr {Adil nagar Nala Kali 2.15 Untapped -do- Bulandshahar STH40 Under (! tion_|commpletion, the ge will Now throough the sewer line [Yes
37 Bulandshahr [Chandbari Road (Bulandshahbr 11) Kali 6.18 Untapped ~ifio- Bulandshabar 5T1[40 Under Construction_|resultin in no discharge in the drain, Yes
38 Bulandshahr {Cheel ghat Kali 0.88 Untapped ~do- Bulandshahar STH40 Under Construction [Progress - 76.00 % as on 15.01.2021 Yes
39 Bulandshahr | Narshal ghut Kali 241 Untapped o  Bulandshahar ST1j40 Uinder Construction Yes
40 Bulandshahr | Adil Nagar 2 Kali - Untupped ~dio- Bulandshahar STH40 Under Construction Yes
41 Bulandshahr |Kasai Badu Kali (L85 Untapped ~dn- {Bulandshabhar STH40 Unider Construction Yes
42 Bulandshahr | Faisalabad road Kali 325 Untapped ~do- {Bulandshahar STH40 Under Construction Yes
43 Bulandshahr [Behind Shanidey mandir Kali - Untapped -do- {Bulandshahar STHAD Hnder € 1 Yes
4 Bulandshahr Devipuray Kah .63 Untapped ~do- Bulandshahar 5TH40 Under Consiruction Yes
45 Bulandshabr [Bridge Dhameda Road Kali .34 LUntappid -do- Bulandshahar STT{40 Uniler Construction Yes
At Bulandshihr | Behind ch i fi Kali 0.4 Untapped -do- Bulandshahar STH40 Under Construction Yis
47 Deba Neem nala Kali - Untapped N, AL N. A, N.A Dy drain, not requiring tapping
(Bulandshahar) Yes
L Gulaotht  jGulaothi Drain Kali 6,91 Umtapped ~tho N A N. A N. A DPR submitted to NMOG on 04082020 for appreval Yos
9 Scohara __{Nohra dram (Nasiva drain) Ramganga  |5.88 Untapped N. A N. A, N. A BOD is Jess than 3 m/l henee requires no treatment Yes
56 Anupsahar  {Anupsahar STP Drain- | Cianga 181 Tapped - Anupsk STR |17 Operational - No
|5t Anupsabar | Anupsahar STP Drain-2 Ganga 1.76 Tapped - Nos
32 Barelly Deveranatyn Nafa Ramganga 62 Lintapped ~do- Bareilly 5T 63 Under Tendering | Fender to be invited. Bid document is being prepared by i
NMOCG. Registry of | (8000 sq. m) among 2 parcel of
53 Bareilly Chiwri Nala (Chodari) Rampunga Untapped -do- Barcilly ST 63 Under Teadering  |private land has been completed, For other parcel of land, Yes
conversion of kand use is under process st district
34 Bareilly Makatiya Nala Humganpa Uintapped ~tli- Bareilly S19 H1 Uinder Tendering  Jadministration level. i
55 Kaspnng Kasgang drain Kali 127 Untapped =il Kasgan) STP 15 Under Construction | Work in progress. - -
i Progress - 56.50% as on 13.01.202]
b Farrukhabad | Bharroghat draun ( Tokaghat) Ganga | Unlappoed -o- Farrukhabad- 43 Under Tendering  JRevised AA& ES has been jssucd on 12,01 2001 by Yes




S. Na| City/Town |Name of Drain River Average Whether If not tapped, [Name of STP |Capacity | Status of STP till Remarks
Flow drain is any interim of STP 01.67.2020
Discharge |Tapped to measures (MLD)  [(Operational/Und
(MLD) STP/ taken till er
Untapped 01.07.2020 construction/DPR EC
YES/NO Phase/Under Caleulated
(If yes provide Tendering)
details)
57 Farrukhabad | Dhinapur drain Cianga 1 Lintapped ~do- Fatehgarh STP Under Tendering  INMOG Yes
38 Fatehparh | Hathikhana Naly Gianga 6.8% Uintapped -do- Under Tendenng Yes
59 Falchgarh | Bargadiya Ghat dran Ganga 131 Untapped ~do- Under Tendering Yes
bl Fatchgarh | Cantt Nullu Gianga 344 Untapped ~do- Under Tendering Yes
6l K i Patia Naly Kali 7 Tapped - Kannauj 13 Operational No
62 Konnsuj  |Chhembkals temple to Nadangapur Kali 3 Tapped Kannauj 11 Operational
F Mo
village (Adanga nalla)
63 Kannauj Tammi house to Sadkapur Village Kali 2 Tapped Kannauj 13 Operational =
(Tammi nalla)
o Kanpur Adr force Nala Ganga - Lintapped N, A&, N. A, N. A, Storm waler drain, Mol to be lapped Yes
65 Kanpur Permiya Mala Cianga 6.38 Tapped - Cluster of §TPs |- Operatienal - N
at Jaj =
0t Kanpur Sisamau Nala Gianga 140.146 Tapped Cluster of §TPs |- Operational - S
at Jymau
67 Kanpur Tefeo Nala Cianga 043 Tapped Cluster of STPs Operabonal P
al Jaj
68 Kanpur | Parmath drain Ganga 1.78 Tapped - Cluster of §TPs Operational - i
at Jajmay
69 Kanpur Muir drain Gianga 325 Tapped - Cluster of 8TPs |- Operational - e
at Jay
70 Kuanpur Police line drain Ganga 0.79 Tapped Cluster of §TPs |- Operational - - il
al Jaymay
7 Kanpur  {Jail drain Ganga 1.22 Tapped . Cluster of §TPs |- Operational - No
al Jaj
72 ﬁ;ﬁp;ir Bhagwatdas i{z‘upta:gha! Nala) Gungn 2.38 Tupped - Cluster of §TPs |- Operational - b
al Jaimau
73 Kanpur COD Nala Pandu 881 Tapped Bingawan 210 Operational - No
74 Kanpur Ramghat drinn Cianga 1.89 Untapped Cluster of §TPs |- Orperational DPR submitted to NMCG on (04.08.2020 for approval. Vs
al Jaymau
73 Kanpur  |Dabka Nalla-1il Ganga 2.56 Tapped - Cluster of §TPs Operational 2 " I
at Jajmau
76 Kanpur Shetla Bazar (Bangalighat nala) Ganga 575 Tapped - Cluster of 8TPs |- Operational - e
al Jaymau
77 Kanpur Budhiya ghat Drain Ganga 234 Tapped Cluster of STPs |- Operational - N
ul Jajmau
R Kanpur | Wazidpur Nalla Canga 7.66 Tapped - Cluster of STPs Operational =
at Jay
Kanpur Ganda Nala Pandu §55.09 Tapped Bingawan 8TP _ [210 Oyperational DPR submitted for approval, 13.07 or
Kanpur Halwa Khand Nala Pandu 11.44 Tapped Hingawan STP |210 Operational DPR sul 1 for approval, 13.07 er
Kanpur Panki Nalu ( Thermal power) Pandu 30 Uintapped -do- Pankha STP 30 Under Construchion | Work in progress. Yes




8. Ne| City/Town |[Name of Drain River Average Whether If not tapped, |Name of STP [Capacity | Status of STP till Remarks
Flow drain is any interim of STP 041.07.2020
Discharge |Tapped to measures (MLD)  [(Operational/Und
(MLD) STP/ taken till er
Untapped 01.07.2020 construction/DPR EC
YES/NO Phase/Under Caleulated
(If yes provide Tendering)
details)
82 Kanpur __ [IC] Nata Pandu A0 Untapped =do- Pankha STP 30 Under Construction | Progress - 30.00% as on 15.01,2021 Yes
83 Kanpur Satti Chaura Cranga 2 Untapped N, AL N. A. N. A, DPR submitted to NMCG on 04.08,2020 for approval. Yes
54 Kanpur Giolaghat Nala Ciatipa 1.44 Untapped N. A, N, A, N. A [HR sub d to NMOG on 04.08.2020 for approval, Yes
bl [ nnan Loni Drain Ganga - Diry N. A, N.A. N. A, Loni Drain carries Approx 2.0 MLD untreated domestic
wasle water from the habitation of some part of Unnag ity
and approx $.72 MLD Industrial treated water of Industrial
area Site -1 & Site - 2, Chandpur and Jamuka, nnao. Lom Mo
drain covering the distance of about 60 K.M. from Unngo
ity often remains dry near Bihar, District Unnao before
meeting to the River Ganga
86 innan City Jail Drain (Dakari drain) Giangea 19,33 Untapped ~to- Lo STP 15 Under Construction {Construction of 1&D work with 15 ML D STP at Unnao,
including operation and maintenance of 15 yeurs on HAM
based PPP mode has heen awarded M/s ShappoorliPalloni |
and Company Private Limited. Mumbai, Vi
Progress - 26,54 % as on 15.01.2021
87 |Ballia Kathar Nala at the around ol Balhia city {Ganga 17 Uintapped Information to be  |Ballia 19.6 Ulnder Construction |DPR for remaining works sent to SMOG dated 30.09,2020 v
provided by 1R ) i
88 |Bhadohi Chauri Nala Varuna 267 Untapped ~do- N.A. N.A. N.A. DPR sent 1o PPRBIY, ULP LN, Lucknow and is under Yes
84 iBhadohi [ Rajpura Nala Varung 4,33 Unlapped -do- N.A. M.A N.A. review at HO, Level Yes
Yt {Bhadohi Mamdopur Nala Varuna 3.99 Untapped o~ N.A N.A, N.A, Yes
91 [Chunar Naparpur Jargo 1.091 Dry -t MNLA. M.A, N.A, Not proposed o be intercepled and diverted s the same are (Mo
92 [Chunar Teakaur Nagarpuy Jurgo .100 Ly -do- N.A. NA. N.A. falling into River Jargo which finally meets River Ganpa in [Ne
93 |Chunar Bharatpur Kubristan Jarpo 0.154 Dy -do- N.A, N.A. NA the downstream at an approximate distance of 16 kms. Mo
94 |Chunar Bharatpur Trimohani Jargo 0.134 Dry ~do- N.A. N.A. NA, River Jargo dries in dry weather before meeting River No
95 |Chunar Saddupur Naipurwa Jargo 0.960 Dry -dn- N.A. N.A. N.A. Gianga therefore no 1&D is propoesed for drains falling into {3
96 |Chunar Pashu Chikitsalava Jurgo 0026 Dry «do- N.A. N.A. NA River Jarpo. N
97 [Chunar Nagar Palika Jurgo 0.224 iy =do- NA N.A. N.A. ] Ne
98 |[Chunar Parade Ground Jargo 0.300 Dy -ido- N.A. N.A. N.A. N
99 1Chunar Tambalganj Nala Cianga (L0406 Untapped ~do- Chunar FSTP 101 Under Construction |DPR for [ & D of drains and construction of STP was Yes
100 |Chunar Dargahshareef Nala Canga nLi1e Uinlupped -do-  [Chunar FSTP .01 Under Construction {earlier approved by NMCG. The tender could not he Yes
101 jChunar BHAIRAMGAN EAST NALA Gianga 0.081 Untapped -tho- Chupar FSTP 0.01 Under Construction | finalised because the price quoted by the participating firms [Yes
102 Chunar BHAIRAMGANI WEST NALA Cianga 0062 Untapped -do- Chunar FSTP 0.01 Under Construction_|were too high in comparsion (o the approved estimate Yes
103 [Chunar TERALR BASTINORTH Gianga (LOBG Untapped -l _|Chunar FSTP 0.01 Under Construction |provisions. In view of above, the bids received were rejeted [Yes
104 |Chunar TEKALR BAST] SOUTH Camnga 01.00% Untapped “tlo- Chunar F§TP .01 Under Construction {by NMOG, The bids for this work were retavited, 3 times,  [ves
1035 [Chumnar SANTOSHE MATA MANDIR NALA  [Ganga 0.125 Untapped -tho- Chunar FSTP 0.01 Under Construction [but na firm participated in the bidding process. -
Subsequently, project for FSTP was approved and 15 sader | °
106 [Chunar POST OFFICE SOUTH DRAIN Cianga (L3193 Untapped -t Chunar FSTP (L0 Under Construction|execution. Upon completion of this project, the organic Yes




S. No| City/Town {Name of Drain River Average Whether If not tapped, [Name of STP |Capacity | Status of STP till Remarks
Flow drain is any interim of STP 01.07.2020
Discharge |[Tapped to measures (MLD) [(Operational/Und
(MLD) sTe/ taken titl er
Untapped 01.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(If yes provide Tendering)
details)
107 |Chunar POST OFFICE NORTH DRAIN (ianga ().335 Untapped ~do- Chunar FSTP 0.01 Under Construction | 10ad reaching river Ganga will get reduced considerahly Yes
108 |Chunar GANGESHWAR NISHAD PARK Canga .08 Untapped -do- Chunar FSTP ol Linder Construction s
DRAIN )
109 1Chunar BALUGHAT DRAIN Cianga 0.085 Untapped -do- Chunar FSTP (01 Under Construction ¥es
110 [Chunar BELBEER GHAT DRAIN Canga 0.042 Lintapped -do- Chunar I'STP 0.01 Under Construction Yes
111 |Chunar CHOURA MATA DRAIN Cianga 0.125 Untapped -do- Chunar FSTP 0.01 Uinder Construction Yen
112 |Chunar KASHI RAM AWAS DRAIN Ganga 0.377 Untapped -do- Chunar FSTP 0.01 Under Construction Yes
113 |Dalmay Padva Nala/{ Muraibagh) Shankar Gianga 2.68 Untapped ~do- NA PFR submitted (0 NMOCG on 18,09 2020 Tl
Nagar
114 |Dalmau Bada Math - Chhota Math ke bich ka  (Ganga Uintapped ~do- N.A, N.A. N.A. PFR submitted to NMOG on 15.09 2020 .
y " Yes
Nala/(Sherandajpur)
115 |Dal Busda Ghat ka Mala/(Sherandajpur) Cianga |Uintapped -do- N.A. N.A, N.A, PFR submitied to NMCG on 18.09.2020 Yeu
116 |Dal Shukla Ghat ka Nala/(Sh dajpur) __|Ganga Untapped -do- N.A. N.A. N.A. PFR submitted to NMCG on 18.09.2020 Yes
17 [Dalmau Pathvari Ghat ka Nala/{ Tikaitganj) Ganga __l_.ll_:l_tzppcd -di- N.A. N.A N.A. PFR submitted to NMCG on 18.09,2020 Yes
118 |Dalmau Soarakh Ghat Muroop Gianga Untapped ~tho- N.A. N.A. N.A. PFR submitted to NMCG on 15.09.2020 es
Nala/(ikaitganj)
119 |Dalmau Muskatpal Nala CGanga Untapped -di- N.A. N.A. N.A. PFR submitted (o NMOCG on 18.09.2020 Yes
120 |Dulmag Shivala Ghat Nala Ganga Untapped -do- N.A. N.A. N.A. |PFR submitied 1o NMCG on 18.09.2020 Yes
121 [Dalmau Raja Tiloi Ghat Nala/Mo. Ganga Untapped ~do- N.A. N.A N.A. PFR submitted to NMCG on 18.09,2020
shemdajpur(Deen shah Gaora Ghat) "
122 [Faichpur ‘Tambeshear Mandir to Mitthanpur Yamuna Dry -do- N.A. N.A. N.A. Dry weather flow from the town doesn't reach the river. No
123 |Fatehy Navabag 1o Lodhigan Yamuna - Dry -do- N.A. N.A. N.A. Dry weather low from the wown doesn't reach the river. No
124 |Fatchp Joniha Chauraha 1o fhaupur Yamuna - Dy -do- N.A N.A, N.A. Dry weather low from the town docsn't reach the niver. No
125 |Ghazipur HARIZAN BASTI Ganga 0.02 Untapped -do- Ghazipur STP_ 21 Under Tendering  [AA&ES issucd on 28.05.2020. Financial Bid opened on - |Yes
126 |Ghazipur SAMSHAN GHAT Ganga 0.103 Untapped ~do- Ghazipur STP 21 Under Tendering | 18.12.2020 and is under evaluation. Yes
127 |Ghazipur RUI MANDI Ganga 0.018 Untapped ~do- Ghazipur STP |21 Under Tendering Yes
128 |Ghazipur BUDHAVA MAHADEVA Ciunga 0.0449 Untapped -do- Chazipur STP 21 Under Tendering Yes
129 |Ghazipur MUGAL PURA Cianga 0.027 Untapped -du- Ghazipur STP 21 Under Tendering Yes
130 |Ghazipur POSTA GHAT Ganga 0.027 Untapped -do- Ghazipur ST 21 Under Tendering | Yes
131 [Ghazipur KHIRKI GHAT Ganga 0.025 Untapped -do- |Ghazipur STP 121 Under Tendering | Yes
132 |Ghazipur THERI BAZAR Ganga (L0235 Lintapped ~do- Ghazipur STP 21 Under Tendering Yes
133 |Ghazipur ANZAHI GHAT Ganga 3.91 Untapped -do- Ghazipur STP__ |21 Uinder Tendering Yes
134 |Ghazipur CHETNAT GHAT Cianga 0.686 Untapped ~do- Ghazipur STP 21 Under Tendering Yes
135 |Ghazipur STIMER GHAT Gianga 124 Untapped -do- Ghazipur STP 21 Under Tendering | Yes
136 |Ghazipur GOLA GHAT Cianga 0.102 Untapped ~do- Ghazipur STP 21 Under Tendering Yes
137 |Ghazipur MAKSUD GHAT Gianga 0.01% Untapped ~do- Ghazipur STP |21 Under Tendering Yes
138 |Ghanpur COLLECTER GHAT Cianga 3141 Untapped -do- Ghazipur STP P4 Linder Tendering Yes
139 |Ghazipur DADRI GHAT Ganga 3.233 Untapped -do- Ghazipur STP 21 Under Tendering Yes
140 |Ghazipur SAI MANDIR Canga 3.119 Untapped -do- Ghazipur STP 21 Under Tendering Yes
el

—~




8. No| City/Town [Name of Drain River Average Whether If not tapped, |Name of STP |Capacity | Status of STP till Remarks

Flow drain is any interim of STP 61.07.2020

Discharge |Tapped to measures (MLD)  |(Operational/Und

(MLD) STR/ taken till er

Untapped {11.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(If yes provide Tendering)
details)
141 |Ghazipur NAUPURA Ganga 0018 Untapped ~tfo- Ghazipur STP |21 Under Tendering Y
142 [Ghasipur AFIM FACTORY COLONY Giangza 0.018 Untapped ~tlo- Ghazipur STP 2] Uinder Tendering Yes
143 |Ghazipur MAHALA BASTHSIKANDPUR) Cranga 0,02 i.int;ipﬂod ~dhi- Ghazipur STP 21 Under Tendering Ve
14 |Ghazipur LM BANGLO Ganga 3141 Lintapped ~ddo- Ghazipur STP 121 Under Tendering Yes
145 |Ghazipur PEAR NAGAR Glangu 0.027 Untapped ~do- Ghazipur STP 121 Under Tendering Yes
146 {Ghazipur BADA MAHADEVA (GORA Ganga 391 Untapped ~do- Gihazipur STP 2] Under Tendering s
BAZAR) )
147 [Ghazipur BADA MAHADEVA (ADARSH Cianga 1.27 Untapped tho- Ghazipur STP |21 Under Tendering !
o BAZAR)

148 |Kunda Ganda Nala Raiyapur Ganga » Dry ~do- N.A N.A, N.A, Dry weather flow from the town doesn’t discharge into the |No
149 |Kunda Taar Nala Babaganj Lianpa Dy - N.A. N.A, N.A. rver, No
150 {Kunda Cianda Nala Barnipur Ganga - Dry -do- N.A. N.A. N.A, N
151 {Manikpur Pakka Nala Gang; 0.582 Unlapped =do- N.A. N.A M.A, DR under review at UPIN level. Yes
152 iManikpur Raja Heta Nula Ganga 0.100 Untapped -du- N.A. MN.A N.A, Vs
153 |Manikpur Prathmik Vidyalaya Ganga {LO8H Untapped -to- NA, N.A. N.A. Yes
154 |Manikg Maltahan Tola Ganga 0.086 Untapped - N.A. N.A. N.A, Yes
155 |Manikpur Post office Nala Ganga 01.243 Untapped -duo- N.A. MN.A. MN.A. Yis
156 [Mirzapur Kachari Drain Ganga 1.200 Tupped - Pakka Pokhra 14 Operational - No
157 [Mirzapur Oliyar Ganga 0.310 Tapped - Pakka Pokhra 14 Uperational - No
158 [Mirzapur Sundur Ganpa (240 Tapped - Pakka Pokhra 14 Operational - No
159 |Mirzapur Budali Ganga 0.390 Tapped - Pakka Pokhrs 14 Operational - No
160 [Mirzapur Narghat Ganga 0.780 Tapped - Pakka Pokhra 14 Operational - Mo
161 [Mirzapur Khandawa Ganga 9420 Tapped - Pakka Pokhra 14 Operational - N
162 | Mirzapur Diwantihat old Drain Cianga 0.100 Tapped - Vindhyanchal 4 t)p;.;twiunal - No
163 {Mirzapur BalughatPakka Drain Ganga 0.170 Tapped - Vindhyanchal 4 Operational - Niy
164 {Mirzapur Parasuram Drain Canga 1.390 Tapped - Vindhyanchal 4 Operational - Wo
163 IMirzapur Cindara Dvain Gian, (1.200 Tapped - Vindhyanchal 4 Operational - Niy
166 Mir:_g.?m Basvariya Prain Cianga 1.130 Ustapped -thir- Vindhyanchal £ Under Construction |- Yes
167 [Mirzapur DiwanGhal new Drain Gianga (.020 Untapped - Vindhyanchai 7 Under Construction Yes
168 [Mirzapur BalughatKacha Drain Ganga 0.010 Untapped ~do- Vindhyanchal 7 Under Construction |- Yes
169 | Mirzapur Malhaya Drain Ganga 0.270 Untapped (- Vindhyanchal 7 Under Construction |- Yes
170 |Mireapur Palenura {manasarovar) Dran Gianga 0,740 Untapped oy~ Vindhyanchal 7 Under Construction |- Yeu
171 Mirzapur Bisundarpur Drain Cianga 1.580 Lintapped ~o- Mirzapur STP 17 tnder Tendenng  [AA&ES issued on 28.035.2020. Financial Bid apened on Yes
172 [Mirzapur 1 ghat Dirain Canga {.680 Untapped -do- Mirzapur STP 17 Under Tendering | 18.12.2020 and is under evaluation. Yes
173 IMirzapur Public ¢lub Drain Ganga 1.600 Uniapped -do- | Mirzapur STP 17 Under Tendering Yes
174 IMirzapur Barahmiliah Drain Ganga {1,390 Untapped ~tlo- Mirzapur STP I Under Tendering Yes
175 |Mireapur Distriel judge Drain Ganga 400 Untapped =ghir- Mirzapur STP 17 Under Tendering ¥ies
|76 |Mireapur Lift cannal Drain Ciunga 0,400 Hintapped - Mirzapur 511 17 Under Tendering | Yis
177 [Mirzapur Irngation colony Drain Cianga (.030 Untapped o= Mirzapur ST1 17 Under Tendering Yeu




S. No| City/Town |Name of Drain River Average  [Whether If not tapped, |Name of STP |[Capacity | Status of STP till Remarks
Flow drain is any interim of STP 01.07.2020
Discharge |Tapped to measures (MLD}  |[(Operational/Und
(MLD) STP/ taken till er
Untapped 01.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(If yes provide Tendering)
details)
178 |Mirzapur MuorchaGhar Drain Ganga 1640 Lintapped -to- Mirzapur STP 17 Under Tendering Yes
179 |Mirzapur Ghoreshahid Drain Ganga 49.300 Unlapped -do- Mirzapur 8TP ¥ ~ Under Tendering Yes
180 (Mirzapur Konia Ganga 0,020 Untapped -do- Mirzapur STP 17 Under Tendering Yes
181 [Mirzapur Chorawa Ganga 0.150 Lintapped -do- Mirzapur STP 17 Under Tendering Yes
182 [Mirzapur Baluji temple Cianga 2.200 Untapped -do- Mirzapur STP 17 Under Tendering Yes
183 [Mughalsarai  [Kali Moha! Drain (Ganda Nala) Gianga 826 Untapped -do- N.A. N.A. MN.A. DPR under review at UPIN Level Yes
184 IMughalsarai__|Chandhasi Nala/Railway Nala Ganga 21.07 Untapped -do- N.A. N.A. N.A, - Yes
185 [Prayagraj Sasur Khaderi Y 18.00 Tapped - Numayadahi 50 Operational No
186 [Prayagraj Karela Bagh Drain Y amuna 0.60 Tupped - Numayadahi 50 Oper 1 No
187 |Prayagraj Main Ghaghar Nala Yamuna 2586 Tapped - N dahi 50 Operational - No
188 |Pravagraj Ghaghar Nala 1-A / Sadiyapur Drain__|Yamuna 5.00 Tapped - Numayadahi S0 Operational - No
189 |Prayagraj Ghigghar Nala 1-A1 Yumuna 325 Tapped - Numayadahi 50 Operational - Na
190 |Prayagraj Ghaghar Nala |-B Y 1.60 Tapped - Numayadahi 30 Operational Ny
191 |Prayagra) Darivabad Kakahraghat Dramn Yamung 1.81 Tapped - Naini 180 Operational - -
Meerapur
192 |Prayagraj Dariyabad Pipalghat Drain Yamuna 2.00 Tupped MNaini 80 Operational - No
193 |Prayagraj Dariyabad Jogighat Drain Meerapur | Yamuna 230 Tapped - Naini 80 Operational - No
194 |Prayagraj Chachar Nala Yamuna 25.60 Tapped - Naini |80 Operational No
195 |Prayagraj Emergency Outfall Drain Y - Tapped - Naini |80 Operational No
196 |Prayagraj Divain at Gate No, 9 Y amuna 215 Tapped - Maini |80 Operational - No
197 | Prayagraj Dirain at Gate No, 13 Y 1.98 Tapped MNaini |80 Operational - Mo
198 |Prayagraj Fort Drain No. | Yamung 0.20 Tapped - Fort Operational - No
199 |Prayagra) Fort Drain No. 2 ¥ 0.40 Tapped - Fort Operational - Na
200 |Prayagraj Morigate Nala Ganga 3.00 Tapped - Rajapur 60 Operational - No
201 |Pravagraj Drains Of Daraganj Area Ganga 2.00 Tapped Rajapur 60 Operational No
202 |Prayagraj Jondhwal drain Gianga 7.20 Tapped - Rajapur 60 Operational L No
203 |Prayagraj Shankarghat Colony Drain (Near Cranga 1.25 Tapped - Rajapur 60 Operational - i
Flapl Bridge)
204 |Prayagraj Jondhwal Rusuﬁhud Drain Ganga 1.50 Tapped - Rajapur 60 Operational e
{ Murdaghat)
205 |Prayagraj Shankarghat Colony Drain (Near Ganga 1.25 Tapped - Rajapur 60 Operational - o
Phaphamau Bridge)
206 {Prayagraj Unchwagarhi Drain No. | Ganga 0.00 Tapped - Rajapur 60 Operational No
207 _|Prayagraj Unchwagarhi Drain No. 2 Ganga 0.00 Tapped - Rajapur 60 Operational - No
208 | Prayagraj Beligaon Drain Ganga 0,00 Tapped e Rajapur 60 Operational No
209 | Prayagraj Mumfordganj Drain Ganga 10.00 Tapped Rajapur 60 Operational - No
210 | Prayagraj Shivkuti Drain No. | Ganga 1.10 Tapped - Salori 41 Operational - No
211 {Prayspraj Shivkuti Drain No, 2 Ganga 0.15 Tapped - Salori 43 Operational No
212 |Pravagraj Shivkuti Drain No. 3 (North) Ganga 0.20 Tapped > Salori 43 Operational - No
213 |Prayagraj Shivkuti Drain No. 4 Gangi 0.25 Tapped - Salon 43 Operational No

)




S.No| City/Town [Name of Drain River Average  |Whether i not tapped, |Name of STP |Capacity | Status of STP till Remarks

Flow drain is any interim of STP 01.07.2020

Diseharge [Tapped to measures (MLD}  [(Operational/Und

(MLD) STP/ taken till er

Untapped 01.07.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
(H yes provide Tendering)
details)
214 [Prayagraj Shivkuti Drain No, 5 Cian .30 Tapped - Salon 43 Operational - S [N
215 IPrayagraj Shivkuti Drain No. 6 Gianga .25 Tapped - Salori 43 Operational - No
216 |Prayagraj Shivkuti Dran No. 7 (st Gianga .70 Tapped . Salori 43 Operational - No
217 Pruygg_rui Chilla Drain Ganga 1.20 Tapped - Salori 43 Operational - No
218 [Pravagraj Govindpur Colony Prain (Puran Basti) |Ganga 0.20 Tapped . Salori 43 Operational - i
219 [Pravagraj Govindpur Colony Prain No. | Ganga 0.25 Ta - Salori 43 Operational - No
20 Pravagra) Govindpur Colony Drain No, 2 Ganga 0.30 Tapped - Safori 43 Operational - No
221 | Prayagraj Govindpur Colony Drain No. 3 Cianga 0.15 Tapped - Salori 43 Operational - No
22) {Pravagraj Govindpur Colony Drain No, 4 L .25 Fapped - Salpri 43 {Iperational - N
223 Pmm Allenganj Nala / Buxi Bund Nala Ganga 20,00 Tapped - Salori 43 Operational - No
224 |Pravagraj Salor Nala Ganga 19,50 Tapped - Salori 43 Operational - Na
225 |Prayagraj Ponghut Nala Ganga 7.50 Tapped - Ponghat t Operational - No
226 | Prayagraj Kodra Nala Cianga 13.00 Tapped - Kodra 23 Operational - Nov
227 |Prayagraj Nehru Park Nala Gangu 265 Tapped - Kodra 25 Operational - No
228 |Prayagra Rasulubad Puccaghal Dirain Ganga 1.55 Tapped - Rajag 60 Eiperational - No
229 [Prayagraj Mchdauri Gaon Drain Canga 140 Tapped - Rajapur |60 Operational - No
230 _|Prayagpraj Mawaiya Naly Yamuna 28,10 Hintapped -du- Naini 42 Under Construction | Aproved by NMCG vide letter No. 1-12/2015- Yes
231 |Prayagraj Mahewa Ghat Drin no, | Yamuna .30 Untapped ~do- Naini 42 Under Construction |16/1076/NMCG dated 19052017, LOA has heen issue o [Yes
232 |Prayagraj Mahewa Ghat Dram no 2 Yamuna 0,22 Untapped ~di Naim 42 Under Construction feonceming Firm on 10 11,2018 | Propsed date of Yes
233 [Prayagraj Arail Drauss Mo 2 {Khaskauni drain) Y 1.45 Untapped -ilo- Naini 42 Under Construction_{completion is Sep,2021. In the mean time Bioremediation  |yes
234 |Prayagraj Sachcha Baba Ashram Drain Y 2,72 Uintapped -ghu- Naim 42 Under Construetion ol all the untapped drains is being done by Nagar Nigam [ ves
235 Prayagraj  |ADA. Colony Nafa/ hwsladeyi Canga 4.30 Untapped -du- N.A. N.A. N.A. Under AMRUT scheme Construction of Connecting Yes
236 |Pravagraj Jondhwal Ghat Dran/Chlwhara Mandir Ganga 1.31 Untapped -do- N.A N.A, N.A. |chanibers and house connection in Distact D s being done. [ es
237 | Prayagraj Rajapur Nala Ganga 25.00 Uintapped -do- N.A. N.A. N.A. As per Original proposal 48693 Ne. connection was Yes
238 [Pravagra Ty Tower Nala Ganga (.00 Lintapped -do- N.A. N.A, N.A. proposed butas per sctual only 26000 nos. connections are |ves
239 me Sadar Bazar Nala Gianga 380 tintapped (- BM.A. N.A. N.A, 10 be done out of which 23500 No. connections are Yeu
290 [Prayagraj Muirabad {CGanesh Nugar) Nals Cianga 0.00 Uintapped «glo- N.A. N.A NLA. completed and rest is under progress. Due to some gaps Yeu
241 |Prayagraj Navapurwa Drain Canga 0.00 Untapped ~¢ho- N.A. N.A. NA, and chockage in old sewer line and Covid-19 lockdown,  {ve
242 |Prayagraj Co-Operanive Nala Canga 0.27 Untapped ~do- Phaph 14 NA Aproved by NMCG vide letier No. T-12/2015- Yes
243 [Pravagra Rasna Nala Ciangs 255 Lintapped -div- | Phaphamau 14 MN.A. 16/10T6/NMOG dated 19.05.2017. LOA has been mssue to |Yes
244 | Prayvagmj it Awas Nala Jan Guradey Ashrmm Nala [ Ganga 113 tintapped “idor- Phaphamau 4 N.A. concerming Firm on 10 11 2008 | Propsed date of e
T [T Shantouran N = 10 U n .{& T o % completion is Sep, 2021, in Ihc.rnmﬂ tme Bioremediation )
245 ¥ rayagraj k Wﬂl_lj’!u!.llm u‘u - ‘mr!k.l . nlapped 3 ap _.:muu MA of all the untapped drains is being done by Nagar Nigam Yes
246 |Pravagraj |8 small drains at different locations in Ganga (180 Uniapped <tlin Jhunsi 16 NA. Prayagraj. o
Hugshi arca L -
247 |Prayapraj Lotey Haren Naly Gunga 9.9% Untapped ~doy- Thunsi 16 N.A, Y
248 [Prayapraj Shastri Bridge Naky (03 sl drains), Ganga 278 Uintapped ~th Jhunsi i N.A v
Hhwshi o8

249 [Ramnagar Rambhag Ghat Drain Gianga 8.20 Untapped -t R i 10 Under Construction {- — Tves




5. No| City/Town |Name of Drain River Average  |Whether I not tapped, (Name of STP |Capacity | Status of STP till Remarks

Flow drain is any interim of STP (1.07.2020

Discharge |Tapped to measures (MLD) [ (Operational/Und

(MLD) STP/ taken till er

Untapped 01.07.2020 construction/DPR EC
YES/NO Phase/Under Caleulated
(If yes provide Tendering)
details)

250 |Ramnagar Halua Ghat Drain Gianga 0.13 Untapped ~ho- Ramnagar 10 Under Construction Yes
251 [Ramnagar Shakti Ghat Drain Ganga 0.40 Untapped “do- Ramnagar 1] Under Construction |- Yes
232 [Ramnagar Salotn Ghat Drain Gangs 0.34 Untapped -do- Ramnaga 10 Under Construction |- Yes
253 |Ramnagar Hanuman Ghat Drain Clanga 0.09 Untapped =do- Ramnagar 10 Under Construction |- Yes
254 |Saidpur Jauharga) Drain Ganga 0.80 Lintapped “lo- N.A. N.A N.A. PFR submitted lo SMOCG on 16.09,2020 Yes
255 |Saidpur Rangmahal Ghat Drain Ganga l0.20 Untapped -do- NA. N.A NA, Yes
256 |Saidpur Ward No. 15 Malhiya Basti Drain Ganga |1.00 Untapped -do- N.A. N.A. N.A, Yes
257 |Saidpur Mahaveer Ghat Drain Gianga |0.60 Untapped -do- N.A. N.A. N.A Yes
258 |saidpur Sangat Ghat Drain Ganga 10,50 Untapped -do- NA. NA. N.A. Yes
259 |Saidpur Pakka Ghat Drain Ganga [0.50 Untapped ~div- N.A. N.A N.A. Yes
260 |Saidpur Budenath Mahadew Ghat Drain Ganga 11,80 Untapped -t N.A. N.A. AL Yes
261_|Saidpur Kot Ghat Ganga 0.9 Untapped -do- N.A. N.A NA. Yes
262 |Varanasi Shivala Drain Ganga 5.00 Tapped - Dinapur R0 Operational - No
263 |Varanasi Harishchandraghat Druin Cianga 2.50 Ty = Dinapur 80 Operational - No
2 Waranasi Mansaroverghat Drain Ganga 4.50 Tapped Dinapur i) Operational B No
365 Vi i Pandeyghat Drain Cianga 30.00 | Tapped - Dinapur 80 Operational - No
266 |Varanasi Dr, R, P. Ghat Drain Ganga Tapped - Dinap |80 Operational = No
267 |Varanasi Meerghat Drain Ganga Tapped Dinapur |50 Operational |- No
268 |V i Lalitaghat Drain Ganga 4.50 Tapped - Dinapur |80 Operational No
269 |Varanasi Jaleshanghat Drain Ganga Tapped Dinapur 8O Operational No
270 _|Varanasi Manikarnikaghat Drain Ganga Tapped - Dinapur 80 Of i - No
271_|Varanasi Sankthaghat Drain Ganga 150 | Tapped . Ding 80 Operational |- No
272 {Varanasi Mehtaghat Drain Ganga | Tapped Dinapur 80 Operational - No
273 |Varanasi Ramghat Drain Ganga Tapped - Dhinapur |80 Operational No
274 |Varanasi Panchgangaghal Drain Ganga Tapped Dinapur |80 Operational - No
275 |Varanasi Bramhaghat Drain Ganga Tapped - Dinapur 180 Operational No
276 |Varanasi Lalghat Drain Ganga Tapped Dinapur B Operational B Na
277 |Varanasi Trilocha 1 Drain Cianga 4.50 Tapped - Dinapur 80 Operational - No
278 |V Teliya Drain Cianga 2,80 Tapped - Dinapur 80 Operational - No
279 V: Bhainsasur Drain Gianga 0.40 Tapped {Dinapur 80 Operational No
280 |vi Rajghat Drain Ganga 0.20 Tapped Dinapur 80 Operational No
281 |V Phulwariya Drain Varuna 7.60 Tapped Dinapur 140 Operational No
282 |Varanasi Sadar Bazar Drain Varuna 2.00 Tapped Dinapur 140 Operational - No
283 |Varanasi Raja Bazar Drain Varuna 0.10 Tapped Dinapur 140 Operational - No
284 | Varanast TeliyaBag Dramn Varuna 18.00 Tapped Dinapur 140 Operational No
285 |Varanasi Nakkhighat Drain Varuna 0.10 Tapped Dinapur 140 Operational - Mo
286 |Varanasi Narokhar Drain Varuna 1.50 Tapped - Gioitha 120 Operational - No
287 |Varanasi Sarang Talab Drain Varuna 1.50 Tapped - Goitha 120 Operational No
288 |Varanasi Nai Basti Varuna 3.00 Tapped Goitha 120 Operational - No

K
o
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S. No| City/Town |Name of Drain River Average  |Whether Ifnot tapped, (Name of STP |Capacity | Status of STP till Remarks

Flow drain is any interim of §TP 01.07.2020

Discharge |Tapped to measures (MLD)  [(Operational/Und

{MLD) STP/ taken till er

Untapped 01.67.2020 construction/DPR EC
YES/ NO Phase/Under Caleulated
{If yes provide Tendering)
details)
289 |Varanasi Nakkhi Drain {ainga 1.86 Umapped ~tlo- Ramna 501 Under Construction [ Work 15 in progress. Yes
290 | Varanasi Samneghat Dram Cranga 1.17 Eintapped -tho- Ramna 50 Under Construction Yeu
291 |Varanas: Assi/Nagavan Drain Ganga 4281 Lintapped -do- Ramina 50 Unider Construction Ves
22 Waranasi Rajghat Outfall (Shahr Nala) Ganga 1300 Untapped -tho- Dinapur 140 Under Construction |Work for diversion of 50 MLD dhischarge from O1S 0 s
RTS is under progress.

293 [Varanasi Central Jail Drain Varung 6.50 Uniupped ~do- N.A, N.A, N.A. Drains are being taken up by frrigation Depu, Ves
294 {Varanasi Ordely Bazar Druin Varuna 7.00 Untapped ~do- N.A, N.A. N.A. Yes
295 |V, i Cl tha Drain Varuna 1.50 Untapped ~do- NA. N.A, NLA. Yes
206 | Varanasi Khajury Colony Drain Varuna 130 Unlapped -ilo- N.A. N.A, N.A. Yes
297 |Varangsi Banaras Drain No.-5 Varuna 1.00 Untapped ~do- N.A. N.A. N.A. Yes
208 | Varanasi Hukalganj Drain Varuna 250 Untapped -tho- N.A N.A. N.A. Yes
299 |7 Gorawa Driin Gian 0,60 Untapped ~dio- N.A, N.AL N.A, PFR submitted to SMOG on 16,09.2020 Yo
300 |Zamania {Kankarwa Drain Cianga 1.01 Untapped ~do- NA. N.A. NA Yes
LI P i Jl(uf'(wrimui Ghal Druin Lianga 2.80 Untapped ~ido- N.A. N.A. N.A Yes




1 g ¢
Apneris L

i, e A i AN e SN
S no. ) Capacity EC Calculated
| Baghpat 1 14 Yes
2 Bareilly 4 63 Yes
3 Chunar 1 0.01 Yes
4 Etawah 1 21 Yes
5 Jaunpur I 30 Yes
6 Kanpur 1 30 Yes
7 Kasganj 1 15 Yes
8 Lucknow 2 40 Yes
9 Mathura | 30 Yes
10 Meerut 1 220 Yes
11 Moradabad 1 25 Yes
12 Muzaffarnagar - (Budhana) 1 10 Yes
13 Muzzafarnagar 2 54.5 Yes
14 Prayagraj —{NainiT_Phaphamau. 3 7 Yes
Jhunsi)
15 Sultanpur 3 17 Yes
16 Unnao 1 15 Yes
17 Unnao - (Shuklaganj) 1 5 Yes
18 Varanasi - (Ramna) 1 50 Yes
19 Varanasi - (Ramnagar) 1 10 Yes
20 Aligarh 1 45 Yes
21 Bareilly 1 35 Yes
22 Bulandshahar 1 40 Yes
23 Etah 1 24 Yes
24 Hapur 1 30 Yes
25 Mirzapur 1 7 Yes
26 Modinagar 1 20 Yes
37 Rae Bareilly 1 I8 Yes
28 Ballia 1 19.6 Yes
29 Firozabad 1 67 Yes
30 Lucknow 1 120 Yes
31 Pratapgarh 1 8.95 Yes
32 Jhansi ] 26 Yes
33 Kanpur - Baniyapur 1 15 Yes
34 Chunar 1 2 Yes
35 Bithoor 1 2.4 Yes
Total no. of STPs 44




Under tendering/proposed/DPR Phase STPs

Town & Name of STP | No. of STPs Capacity (in MLD} Proposed date of completion
M 5 17 Tender cancelled in October 2019.
" Revised by NMCG in Mav 2020
Revised Estimate to be approved by
2 khabad 1 25
Farrukhaba 8 NMCG
To be completed within 24 months
3 Ghazipur 1 21 after the issuance of letter of
Authorization
Agra 13 175.38 Under tendering
To be completed within 24 months
5 Shahjahanpur 1 40 after the issuance of letter of
Authorization
Azamgarh 1 8 Under Tendering process
Shahjahanpur ] 40 Under tendering
Fatehgarh (as per 1 . Revised Estimate to be approved by
UPPCB) ) NMCG not included in SMCG list
Total no. of STPs 21




SI No Name of STP & Town Capacity (in MLD)| Completed/operational Qperating agency
10.445 MLD STP near Tixi Tempel . Yamuna Pollution Control
1
/ Etawah A Opatational Unit, UP Jal Nigam, Agra
& 13.5MLD STP at Mauja Umrain / ) Nagar Palika Parishad,
£ 13.5 Operational
Etawah Etawah
3 03 MLD STP / Firozabad 3 Operational Jal Kal
4 1.6 MLD Saifai/ Etawah 1.6 Operational U.P. Jal Nigam
23 MLD STP at Mauja Odenya. ; : 3
3 : ’ 23. shad
Packiria | Miadarsari 3.0 Operational Nagar Palika Parisha
3.42 MLD Near Divyang kendra/ ; ;
¢ d 2
)] Waiis Clahabout 1 342 Operational U.P. Jal Nigam
7 42 MLD Sajari, Kanpur 42 Operational U.P. Jal Nigam
: 36 MLD (9 MLD CETP + 27 MLD | 36 (9 MLD CETP + . & sy
Q U.P.
STP) Kanpur 37 MLD STP) Operational Jal Nigam
9 210 MLD Bingawan, Kanpur 210 Operational U.P. Jal Nigam
10 43 MLD Jajmau, Kanpur 43 Operational U.P. Jal Nigam
11 130 MLD Jajmau, Kanpur 130 Operational U.P. Jal Nigam
12 Jalalpur Amrapur, Kanpur Dehat 13 Operational U.P. Jal Nigam
13 2.7 MLD STP Fatehgarh 2.7 Operational U.P. Jal Nigam
Farrukhabad
. : ; Ganga Pollution control
4 ; ;
1 Pravagraj/Numayadahi 50 Operational wnit. 1P Tal Nigan
- : ! Ganga Pollution control
1 ; , .
5 Prayagraj/ Ponghat 10 Operational unit, 1P, Jal Nigani
2 ; Ganga Pollution control
16 rra)/K 2 5 i
Pravagraj/Kodra 5 Operational unit, U.P. Jal Nigam
- o ' b Ganga Pollution control
17 agraj/
Prayagraj/Rajapur 60 Operational unit, UD. Jal Nignm
AL : Ganga Pollution control
I8 ; 2 : .
Prayagraj/Salori 9 Operational unit, U.P. Jal Nigam
. ; : Ganga Pollution control
19 : 'S¢
Prayagraj/Salori 14 Operational unit, U.P. Jal Nigam
. : - Ganga Pollution control
20 i % 2
20 Prayagraj/Naini-1 20 Operational it U.P. Tal Nigam
SR . Ganga Pollution control
3 ¥ { =%
21 Prayagraj/Naini-2 60 Operational unit, UP, Jal Nigam
22 Bhagmegne S105.C MLD 8.0+ 1.8 Operational U.P. Jal Nigam
/Varanasi
23 Dinapur STP 80 MLD /Varanasi 80 Operational U.P. Jal Nigam
24 Goithaha STP 120 MLD /Varanasi 120 Operational U.P. Jal Nigam
25 Dinapur STP 140 MLD /Varanasi 140 Operational U.P. Jal Nigam
26 DLW STP 12 MLD /Varanasi 12 Operational DLW
27 14 MLD Pakka Pokhra /Mirzapur 14 Operational U.P. Jal Nigam
28 4 MLD Vindhyachal Mirzapur 4 Operational U.P. Jal Nigam
20 S.T.P. (15 MLD), Jharkhandi, 15 Operational U.P. Jal Nigam

Maherwa ki Bari / Gorakhpur

s




30

S.T.P. (30MLD) Opp. Manyavar
Kanshiram Shahri Garib Awas

Yojna, Deoria bypass Road 30 Operational U.P. Jal Nigam
Gorakhpur
31 STP, Mahilpur Road / Saharanpur 38 Operational Jal Kal
6.5 MLD Awas vikas Parishad STP
32 ?En;k:zw Gl 6.5 Operational U.P. Awas vikas Parishad
37.5 MLD Awas vikas Parishad STP
- / l.u:lim:- - 37.5 Operational U.P. Awas vikas Parishad
34 STP. Bharwara / Lucknow 345 Operational U.P. Jal Nigam
35 STP, Daulatganj-1 / Lucknow 14 Operational U.P. Jal Nigam
36 STP, Daulatganj-2 / Lucknow 42 Operational U.P. Jal Nigam
56 MLD. Trans Hindon
37 s e :
> (Indirapuram), Ghaziabad 56 Operational Nagar Nigam
74 MLD, S B.R.. Indirapuram, :
38 ! - ;
Gliasiabad 74 Operational U.P. Jal Nigam
36 MLD. Indirapuram. (GDA). ; "
39 5 ;
Ghaziabad 36 Operational GDA
56 . BBR., ahaida Vijay
40 56 MLD, S.B.R Dt.z.daharda ijay 56 - GDA
Nagar, Ghaziabad
41 36 MLD, S.B.R., Morty, Ghaziabad 56 Operational GDA
70 MLD. U.A.S.B.R. Dudahaida ; M
2 ; | Nagar N
4 Vijay Nagar. Ghaziabad 70 Operationa Nagar Nigam
43 3 MLD Pilkhaun / Ghaziabad 3 Operational U.P. Jal Nigam
5 MLD Tronica City, Loni / - ; 2
: - tional UPSIDC
44 Ghaziabad 3 Operationa
56 MLD. S.B.R. Govindpuram, ) -
5 ’ 56 Operational GDA
i Ghaziabad R
3 MLD STP Brijghat Zone, ; : .
4 ational U.P. Jal Nigam {(NGRBA)
i Garhmukeshwar, Hapur ? Opruatio & ;
& MLD STP Garh Zone. \ N
47 Operational ULP. Jal Nigam (NGRBA)
4 Garhmukeshwar, Hapur 6 perationa g
48 78 MLD, Dhadhupura. Agra 78 Operational U.P. Jal Nigam
40 2.25 MLD, Budi ka Nagla, Agra 2.28 Operational U.P. Jal Nigam
50 10 MLD. Peelakhar. Agra i Operational U.P. Jal Nigam
51 12 MLD, Devri Road, (Bhimnagri), 12 Operational U.P. Jal Nigam
Agra
52 14 MLD, Jaganpur, Sikandarpur, 14 L VP Jal Nigath
Agra
53 40 MLD, Sadarban, Bichhpuri, Agra 40 Operational U.P. Jal Nigam
54 24 MLD, Dhadhupura (New), Agra 24 Operational U.P. Jal Nigam
55 56 MLU Naiarmen 36 Operational ADA
{Bichpuri) New, Agra
56 4.50 MLD, Kalindi Vihar, Agra 4.5 Operational ADA
57 03 MLD. Pandav Nagar, Meerut 3 Operationsl MDA
58 07 MLD, Pallavpuram-1, Meerut 7 Operational MDA
59 10 MLD, Lohiya Nagar, Meerut 10 Operational MDA
60 15 MLD, Shatabdinagar, Meerut 15 Operational MDA
61 11 MLD. Pallavpuram-2, Meerut 11 Operational MDA
62 15 MLD, Vedvyaspuri Meerut 15 Operational MDA
63 06 MLD, Rakshapuram, Meerut 6 Operational MDA




64 06 MLD. Shradhapuri-1. Meerut 6 Operational MDA
65 06 MLD Sainik Vihar. Meerut 6 Operational MDA
66 5 MLD Modipuram Tiraha, Meerut 5 Operational U.P. Jal Nigam
07 MLD, Sports Goods Complex. :
67 7 rational MDA
Meerut Ope
68 10 MLD, Ganga Nagar, Meerut 10 Operational MDA
7‘) TR
69 ~MLD G“‘;::iijag”“ Viks), 7 Operational U.P. Jal Nigam
s —
70 06 MLD. Shradhapuri- Phase-2. 6 Opesational MDA
Meerut
7 32.5 MLD Nagar Palika Parishad, 195 Boesiiions] Nagar Palika Parishad.
Muzaffarnagar = e Muzaffarnagar
72 12 MLD. Ayodhya 12 Operational U.P. Jal Nigam
73 13.59 MLD, Masani, Mathura 13.59 Operational Nagar Palika Parishad
74 ¥4:3 LD, Trsnc- Yommuna, 14.5 Operational Nagar Palika Parishad
Jamunapar, Mathura
08 MLD, Near 100 Bed Hospital ; :
75 8 1 U.P. JalN
Vrindavan, Mathura ' Cponati ativigam
04 MLD. Vrindavan Near Pagal . 4 :
76 4 O 1 N Palika Parishad
3 Baba Mandir, Mathura i S S
== 16 MLD._Trans Yamuna. Laxmui 16 Operational U.P. Jal Nigam
Nagar. Mathura
78 2.76 MLD Goverdhan. Mathura 2.76 Operational Nagar Palika Parishad
79 33 MLD, Sector-54. Noida 33 Operational Noida Authority
80 25 MLD, Sector-30, Noida 25 Operational Noida Authority
81 35 MLD, Sector-123, Noida 35 Operational Noida Authority
82 50 MLD, Sector-168, Noida 30 Operational Noida Authority
= 2.0 MLD STP, Vill- Badalpur ; i ’
83 2 G Authority
Citeater Noida Operational reater Noida Authority
84 ECO tech -2 / Greater Noida 15 Operational Greater Noida Authority
85 ECO tech -3 / Greater Noida 20 Operational Greater Noida Authority
86 137 MLD, Kasana, GreaterNoida 137 Operational Greater Noida Authonty
87 34 MLD, Sector -50 Noida 34 Operational Noida Authority
88 54 MLD, Sector- 54, Noida 54 Operational Noida Authority
0.805 MLD, Ahara Road. Zone-A . .
89 , : .805 UP.JalN
Anoopshahar / Bulandhsahar 4,40 Opanins. RSN
1.75 MLD, Ahara Road. Zone-B. y .
90 p 75 i U.P. Jal Nig:
Anoopshahar ' Bulandhsahar : Opesstices -
: 04 MLD Narora (NGRBA) 2 .
.P. Jal N
91 - 4 Operational U al Nigam
2.25 MLD, Narora Atomic power T —
92 Station Narora Township 2.35 Operational Sitekion
Bulandhsahar
1.5 MLD Anoopshahar Zone A . i
93 5 al .P. Jal Nigz
i (NGRBA) Bulandhsahar - Operstion Bt ol Migamm
94 1.0 MLD STP, Zone-B Anoopshahar 1.0 Operational U.P. Jal Nigam
Bulandhsahar
95 24 MLD Bijnor 24 Operational U.P. Jal Nigam
96 58 MLD Moradabad 58 Operational U.P. Jal Nigam
97 15 MLD Pehrigaon / Rampur 15 Operational U.P. Jal Nigam
98 14 MLD Benzirpur’ Rampur 14 Operational U.P. Jal Nigam
99 5 MLD Rampur 5 Operational U.P. Jal Nigam




100 5 MLD Hathia Nala / Sultanpur 5 Operational U.P. Jal Nigam
101 56 MLD. Bapudham, Ghaziabad 36 Operational GDA

102 20 MLD Moradabad 20 Operational U.P. Jal Nigam
103 Loni, Kanpur 30 Non operational NA

104 Roatli)g 4 i 4 Non operational NA




Dr. Prashant Gargava r
g S uguuT T |
. wInd i CENTRAL POLLUTION CONTROL BOARD
e afas IiaToT, 39 Ud Wearg ufiEdd WA 96d S
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDiA
g ove / A
FLH. &1-19123/5ecFgua- /ATt Tasie-2/adE/2020-21 fesmer : 03.02.2021
dar =,
7Ey gia,

gf¥es F9TeT FIFR,
Arawar, 13 &1 #faa, 325
gf¥gs g - 711102
v swgFa AT (untapped Drains) 31T Hqol wwdrd 9 qataroia wfast & dayw &)
wesh: T . W ATET TAH HRS §E, AT #2w2014mﬁ#mmmm
#1 ar® 07/22.08.2019, 12/18.12.2019 vd 13.08.2020 &T HE|

Hgeq,
mmmgﬂaaﬁma:mﬂaﬁamﬁﬁﬁmﬁﬁmmm

Ft OEE @ FAT UENOT FEAU @8 w HWIET Areli(untapped drains) 3R
mﬂmﬁvﬁtﬁﬂmﬁﬁra@wmﬁwﬂmmmmﬁa#wﬂm
F & oy far g

dETER, e Tew wSTEEl & ied Eenst F HTUR W HEIET Al (untapped
Dramsl&ﬂ?ﬂqﬁmﬂmmmﬁaﬂmmﬁmﬁﬂ?%i
faavor Heree g

wmﬁa%mmﬁwmmﬂmmwmm
foqofy, afg +5 & ar, 15%%%%&?@%&?&#%#%%
m1wmmaﬁwmmwmaﬁ$@ﬁﬁmm

il
Hqaeg,
Hordaged: Ui
I -
e g

— Ry wae, WA E-eH-sitoa dlegae, T sa @R, Reeh-110 032 @

'PARIVESH BHAWAN', C.B.D.-CUM-OFFICE COMPLEX, EAST ARJUN NAGAR, DELHI-110 032
PHONE: 011-22303655 TEL./FAX: 91-11-22307078, e-mail : prashant.cpcb@gov.in | mscb.cpcb@gov.in

i

¢

¥
)




Dr. Prashant Gargava
Member Secretary

=1, vyra TmiE
g 9fga

g wgwur Fmer e
CENTRAL POLLUTION CONTROL BOARD
TEiEuT, 3 U Werary UNadd WA SR SN

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

iz o / A
FLE. &-19123/FscgaguH-i|/faftowid-2/adm=/2020-21 fe=ie : 03.02.2021

dar #,

- 711102

fawa: srwygaa Al (untapped Drains) 31X 3rqel Twedt §q TararoiT yfast & Faw A

weo: wA.dATar e e NRd Y, MU §.200/2014 Awer # AweAm i g sftwwor &
fsre 07/22.08.2019, 12/18.12.2019 va 13.08.2020 &1 3T

HElEg,
FIAT AAAT TET FRA a0 F 3uRaftia weffia st 1 da &1 F F Fus

ZaRT FET GENUT FEAUT @1 ' HWgFT Aai(untapped drains) 3R 3qol/RATdE wadr &
qateofi 9fas &1 I FR T HET WiEE § WA AT w1 e By

FeAER, FEfOd Tog wiffat @ gred FgEast & HUR Wmm{untapped Drains)
AR sqei/fAeomed waddy afreent 8 sateeiy gfdet i o Froag ¥ e e g

Ig IRy § % gEfta oSl @ gaiesoiy gfdet $r aRr & gearge & AR oo,
IR #E & o 15 Rt F sl Frg wguor fd=or & & O & e Fgr amv) 77 o sy
¢ & gatervir wfaey &6 yewor fAaaer & & @ & s B s

HIA,
Holdas: Uiy J
werE AT
gfafafy
AT, R AT T gRa sftwTor
TS Fes 3am AR, & FRAGER, AW B T arelr
TUH T, R eAHe Aed Fefdus, Tftr & 50% IF #1 AT TATHSIEY
3f3ar Az, &% Reel - 110002 2. I s FEE ¥
e ‘wEe waer, MAd-sa-3ifey sces, g anfa @R, Ref-110 032 @
W 'PARIVESH BHAWAN', C.B.D.-CUM-OFFICE COMPLEX, EAST ARJUN NAGAR, DELHI-110 032

4——: PHONE: 011-22303655 TEL./FAX: 91-11-22307078, e-mail : prashant.cpcb@gov.in | msch.cpcb@gov.in




Environmental Compensation for untapped drains discharging untreated effluent into

river Ganga and under construction STPs

Hon’ble NGT in the matter of MC Mehta VS Union of India & Ors., vide its order dated
7/22.08.2019 and subsequent orders dated 12/18.12.2019 and 13.08.2020 has directed CPCB
to calculate environmental compensation for untapped drains discharging untreated water into

river Ganga and under-construction/delayed STP projects.

Verbatim of the Hon 'ble NGT order dated 7/22.08.2019 is as follows:

“17. Wherever the work has not commenced, it is necessary that no untreated sewage
is discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB...........................For delay in setting up of STPs and sewerage
network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per month per
STP and its network. It will be open to the State to recover the said amount from the erring
officers/contractors.

18. With regard to works under construction, after 01.07.2020, direction for payment
of environmental compensation of Rs. 10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its tributaries and Rs. 10 lakhs per month to
CPCB per incomplete STP and its sewerage network will apply. Further, with regard to the
sectors where STP and sewerage network works have not yet started, the State has to pay an
Environmental Compensation of Rs. 10 lakhs per month after 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim measure may start from

01.11.2019."

Hon'ble NGT vide its subsequent order dated 13.08.2020 has further directed:

“34. Other aspect dealt with in the report of the CPCB is the calculation of
compensation per drain for failure of the States to prevent discharge of untreated pollutants
by providing treatment plants or taking interim treatment measures. In this regard, further

verification of status of failure may be necessary. On account of lockdown, some more time

may be required to be given. Thus, this aspect is deferred till the next date ...~




%)

In pursuance to Hon’ble NGT orders, based on the information received from the State
agencies in the meetings held on 07.12.2020, 16.12.2020 & 15.01.2021 and the records
available with the CPCB, environmental compensation has been calculated for untapped drains
discharging untreated effluent to the river Ganga and for incomplete/under construction STP
projects with effect from 1% July, 2020 @Rs. 10 Lakhs per Month per drain or per STP. Revised
calculations of EC have been done from 1 Nov 2019 till 30™ June, 2020 @Rs. 5 Lakhs per
month per drain for untapped drains where interim measures have not been taken.

Details of calculations are enclosed.



SUMMARY OF WEST BENGAL DRAINS FOR EC CALCULATION (Annexure-1)

1. EC Calculation Period: 01.07.2020 till 31.12.2020

Drains Discharging into River Ganga 56
Tapped Drains 25
Untapped Drains, where interim measures required 31
Untapped Drains, where interim measures not feasible 21*

Untapped Drains, where interim measures taken

1 (Jangirpur drain)

Untapped Drains, where interim measures not taken

09

No. of drains considered for EC calculation

09

s R T Ut B o I

Calculated EC = No. of drains X @10 lakhs/month/drain
(Since 01.07.2020 till 31.12.2020)

09x10x06 = 540 Lakhs

2. EC Calculation Period: 01.11.2019 ¢ill 30.06.2020

1. Drains Discharging into River Ganga or its tributaries 56

2. Tapped Drains 03

3. Drains, where interim measures not required 29
(Dry/Stagnant)

4. Drains, where interim Measures not feasible (BOD 23
<40mg/1 and Tidal effect)

5. Untapped Drains, where interim measures required 1

6. Untapped Drains, where interim measures taken Nil

7. No. of drains considered for EC calculation 01

8. Calculated EC = No. of drains X @5

01x05x08 = 40 Lakhs

lakhs/month/drain
(Since 01.11.2019 till 30.06.2020)
9. EC deposited in CPCB account (in Jun 2020) Rs. 20 Lakhs
Rs. 20 Lakhs

10. EC to be deposited




SUMMARY OF WEST BENGAL STPs FOR EC CALCULATION (Annexure-2)

EC Calculation Period: 01.11.2019 till 30.06.2020

1. Total no. of STPs [+ Te1 ]
2. Completed/Operational STPs : 18

3. Partially operational STPs 62

4. Under Rejuvenation/Renovation STPs : 18

5. Under Construction STPs 07

6. Under Tendering/DPR/Proposed STPs ! 16

7. No. of STPs considered for EC caleulation : |07

8. Caleulated EC = No. of STPs X @10 lakhs/month/STP ¢ [ 07x10x6 =420 Lakhs

(Since 01.07.2020 till 31.12.2020)

** Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (16 nos.)
with effect from 01,01.2021

Note:
a) Relevant lists of Drains and STPs are enclosed as annexures.
b) EC may be deposited in favour of CPCB, Account no. 532702050000164 (Bank:
Union of India, IP. Extension Branch, Vikas Marg Extension, Delhi, IFSC;
UBINO0553271) within one month from the date of issue of this letter as per Hon'ble

NGT order.



Ameﬂuﬂta- Ed

Status of Drains of West Bengal as on 31.12.2020

Provision of
1:'::;.5: Discharge | Tapped e Chpasity of STR t-EIC ‘:‘ :*d
SLNe.| City/Town |Name of drains ' * measures for Name of the STP where drain is | Operational Status of STP WEIF Remarks
drain to {Untapped " tapped (MLD) excluding
(MLD) ppe P rejuvnation
(yes/no)
1 Jangipur  |Jangipur Drain (.20 Ganga | Untapped Yes Jangipur 5 Under construction No
2 Halisahar |Halisahar Drain 972 Ganga Tapped no Halisahar 16 Operational No
Garifa Drain-South [
3 Garifa  |Ramaghat Open pucca| 1133 Ganga Tapped no Naihati 65 Under Rejuvunation No
drain
4 Garifa Garifa Drain-North 65 Ganga Tapped no Naihati - Under Rejuvunation No
5 Nathati | Thanar Khal 16.2 Ganga Tapped no Naihati 11.56 Under Rejuvunation No
[ Hooghly  |Imambara Khal 13.0 Ganga Untapped no Hooghly - Chinsurah 26.5 under tendering Yes
7 Hooghly g:_::umh'MaJ“ Gatie 88.1 Ganga Untapped no Hooghly - Chinsurah under tendering Yes
§ Chinsurah  |Chandni Ghat Drain 1.7 Ganga Untapped no Hooghly - Chinsurah - under tendering Yes
9 Garulia  |Debitala Pancha Khal 4.9 Ganga Tapped no Garulia 79 Under Rejuvunation No
10 | Serampore ::Tr!:::: {})ra'm 14.6 Ganga Tapped no Serampore 18.6 Under Rejuvunation No
n Serampore |Chatra Khal 70.0 Ganga Tapped no Serampore 18.6 Under Rejuvunation No
Morth Barmckpore Khal (S. P. -
12 spore_|Banglow) 432 Ganga Untapped no North Barrackpore 6.5 under tendering Yes
13 | Barrackpore |Gandhi Ghat Drain 48 Ganga Tapped no Barrackpore 6 Operational No
14 Bar}:a::;mc Dhobi Ghat Drain 1.2 Ganga Uniapped no Morth Barrackpore 6.5 under tendering Yes
‘ Titagarh Drain 5 4 ;

15 21. T Titagarh 45 Under R ti N
Titagarh (Bishalaxmi Ghat) 7 Ganga apped no itaga er Rejuvunation o
16 Rishra  |Hasting Ghat Drain 29.0 Ganga Tapped no Konnagar n Under Rejuvunation No
17 Bally Dewangazi Ghat Drain 76 Ganga Tapped no Kona STP 62 Under Rejuvunation No
18 Belur .jlagatmth Rl 17.3 Ganga Tapped no Kona STP 62 Under Rejuvunation No

—
O
™~




Kamarhati Drain @

19 Baranagar Jute Mill 259 Ganga Tapped no Kamarhati-Baranagar 60 Under Rejuvunation No
20 Panihali  [Kamarhati Drain @ PB _29 Ganga Tapped no Panihati 12 Under Rejuvunation No This particular STP was constructed under GAP Phase-I,
y Kuthighat Drain/ ; subsequently with support from NMCG the project was
i i 2 E T - ; j !
2 Baranagar Barmasr Khal 1 Ganga apped no Kamarhati-Baranagar 6 Under Rejuvunation No considered for Rejuveantion. Accordingly Concessioner
e Chitpur Chat Khal/ ; T ) Aggrement signed on 5th June 19. LOI signed on 6th
22 Chitpur Circular Canal 458.6 Ganga Tapped no Bangur 52 Operational No March 2019
. Cossipore / Kashipur . Hence the project is under execution. The work is in
> T s
A | Cosipore 95 Ganga | Tapped e Bangur 5 Operational No progress. Therefore it may be considred for exemption.
24 Howrah  [Telkal Ghat Diain 137 Ganga Tapped no Howrah-Arupara 65 Under Rejuvunation No
ishna Ghat
25 Howrah ﬁ?:::m i D2 Ganga Tapped no Howrah-Arupara 65 Under Rejuvunation No
101, Foreshore Road i %
26 Howrah Drai::jm gt §2 Ganga Tapped no Howrah-Arupara 65 Under Rejuvunation No
The 3 under construction STPs pertained to one drain only i.e,
Wircless Park 153 Tolly's Nullah.
=77 nos. of Toilets and septic tanks, demolishing the make
Sukha pukur 5.06 shift wilets over Tolly's nullah, re excavition/dredging al most
polluted stretch of upstream, temporary Fencing of Tally’s
Nutlal a1 vulnerable places of different wards nearly for 2km Tor|
restricting the access towards the Bank of Tolly's Nullah
resulling in minimizing the solid wastes being dumped directly
27 Kalighat  [Tolly Nala B44.5 Ganga Lintapped no under tendering Yei 1o Tolly’s Nullah, cleaning of floating garbage on regular basis
by installing 10 nos. of floating garbage arrester at Tolly’s
" Nullah, installation of 04 nos. of organic Composter at difTerent
Rl Rourd e llocations of Tolly's Nullah
So it may be considred for exemption from EC.
: Nimtala Burning Ghat ’ \ "
28 Kalighat N &> 24.9 Ganga Tapped no East Kolkata Wetland 910 Operational No

Drain




The 3 under construction STPs pertained to one drin only i.e
Dhankheti.

Dhankhett Nikashi is under the tidal impact zone

However, KMC seck expertise opinion for altemative

80.9 Ganga no Surinaam Ghat 6 diate short term vide letter dated 09.06,2020
addressed to PCB for comphiance of order of Hon'ble NGT
But, no expertise alternative has yet to be received.
However, the deparitment has installed screens in three different
locations on the drains towards downstream of River Hooghly
As a very short term measure a lock gate is provided at the
> Dhankhet/ PR Ghat discharge end of Dhankheti Nikashi for abatement of Municipal
29 Khid t : 5
RENpoY Khal Unkigod Al iy s Waste Water to river Hooghly.
- Ganga no Dhankheti Nikashi 25 Now , KMC 1s waiting for approval of DPR from NMCG/
World Bank for taking up the work immediately or (o get
pertise opinion for al ive short term measures as sought
for in order to compliance the order of Hon'ble NGT.
It may be considred for exemption due the facts as mentioned
above.
- Ganga no Garden Reach 35
Shibpur-  |Shibpur Burning ghat y " >
30 Howreh _|Drain 54 Ganga Tapped no Howrah-Arupara 65 Under Rejuvunation No
31 | Kanchrapara |Bagher Khal 134.5 Ganga Tapped no Kancharapara 18 Under Rejuvunation No
32 Howrah ::,Siililoreshore how 15.6 Ganga Tapped no Howrah-Arupara 65 Under Rejuvunation No
33 | Jagatddal |Alliance Mill Drain 52 Ganga Tapped no Bhatpara 60.5 Operational No
34 Bandel Rosbara Khal 168.3 Ganga Untapped no Hooghly - Chinsurah 26.5 under tendening Yes
35 Maheshtala [Old Muni Khali Khal 6.9 Ganga Untapped no Maheshtala is under tendenng Yes
1t is not possible to connect
36 Bhatpara Drain 21 Ganga | Untapped no all those drains to STT by No
any 1&D structure.
: It is not possible to connect
Fratapnnger-Rajuerl 26 Ganga | Untapped no all those drains to ST by Nov
Drain
any l&D structure.
37
It is not possible to connect
Bhatpara-Openpucca | 353 | Ganga | Untapped no all those drains to STP by Na
drain .
- any [&D structure.
It is not possible o connect
Bagh Khal 58.3 Ganga | Untapped no all those drains to STP by No
44 any [&D structure.

hb(




\
It is not possible to connect
Majher Char Khal 295 Ganga | Untapped no all those drains to STP by No
10 any [&D structure.
) It is not possible to connect
Shoaptaliarn 39 Ganga | Untapped no all those drains to STP by No
Ghat / Paolghat Drain :
& any [&D structure,
It is not possible to connect
Khardah Khal 2.5 Ganga | Untapped no all those drains to STI” by No
12 any I&D structure.
It is not possible to connect
N.C. Pal Khal 107 Ganga | Untapped no all those drains to SI'P by N
43 any [&D structure.
It is not possible to connect
Saraswati Khal 206 Ganga | Untapped 1o all those drains to STP by Mo
u any 1&D structure.
It is not possible to connect
Dhopa Ghat Drain 0.1 Ganga | Untapped no all those drains to ST by N
45 any 1&D structure.
It is not possible to connect
Chandannagar Drain 04 Ganga | Untapped no all those drains to STP by N
% any 1&D structure.
It is niot possible to connect
Nazerganj Khal 10752 Ganga | Untapped no all those drains to STP by No
47 any 1&D structure.
It is not possible to connect
HC Triveni Drain 05 Ganga | Untapped no all those drains to STP by Mo
15 any 1&D structure,
Akhra Food Ghat It is not possible to connect
drain (New Muni 3629 Ganga | Untapped no all those drains to STD by No
49 Khali Khal) any I&D structure.
It is not possible to connect
DVC Canal 3536 Ganga | Untapped no all those drains to STP by No
any [&D structure.
50
Bazarpara-Garighat It is not possible o connect
Drain / Sharenga 1859 Ganga | Untapped no all those drains to STP by Ny
51 drain any i&D structure,
1t is not possible to connect
Baidyabati Drain 576.0 Ganga | Untapped no all those drains to STP by N
52 any 1&D structure.




53

Bally Khal

4860.0

Ganga

Untapped

no

It 15 not possible to connect
all those drains to STP by
any [&D structure.

Singhi More Khal

0e

Ganga

Untapped

no

It is not possible Lo connect
all those drains to STP by
any & structure.

55

BTPS Out fall Drain-1

59

Ganga

Untapped

ne

It is not possible to connect
all those drains to STP by
any [&D structure.

Bagher Khal

Ganga

Untapped

It is not possible to connect
all those drains to STP by
any 1&D structure.




Aaner

Lial.,— L

Operational STPs (18 nos. of STPs)

Sl. No.
(SPMG)

Maintained By

STP Name or City or Town

Operational/under
constraction/under
rejuvanation/tendering

Capacity (MLD)

Name of the Drain
Tapped

Discharging to

KMDA

Japaddal Bhatpara (New)

Operational

31.00

|. Alliance Mill Drain
(5.2 MLD)

Ganga Through canal near
Jagatdal station of
approximate 8.0 KM length.

KMDA

Jagaddal Bhatpara
{Shyamnagar)

Operational

10.60

Cut of 56 designated
drain no drain shail be
connected to this STP

Ganga Through Pakhimara
Khal and Muktarpur Khal.
Length of flow about 4.0 KM,

KMDA

Jagaddal Bhatpara old

Cperationsl

Out of 56 desi :

ionil due lack

connected to this STP

drain no drain shall be!

Kept non op

of sewage.

s

KMDA

Kankinara {Madrail. Bhatpara)

Operational

10.00

Out of 56 designated
drain no drain shall be
connected to this STP

Ganga Through Muktarpur
Drain of length about 3.0
EM.

KMDA

Kalyani-{

Operationa

11.00

Out of 56 designated

et d to this STP

drain no drain shall be

Ganga through Majher Char
Khal

KMDA

Kalyani-1I

Operational

10.00

Out of 36 designated

d to this STP

drain no drain shall be

Ganga through Majher Char
Khal

KMDA

Gayeshpur

COperational

833

Qut of 56 designated

connected to this STP

drain no drain shail be

Ganga through Kulia Bill
{length of flow abour 500 m)
and subsequently Bagher
Khal

KMDA

Budge-Budge

Operational

9.33

Out of 56 designated
drain no drain shall be
connected to this STP

Effluent carries from
discharge point to Chural
Khal through drain and then
Charial Khal outfall to niver
Ganga

KMDA

Barrackpore

Operational

{ Intereption not done
from 56 nos of
designated drains
directly discharge into
Bangn

STP outlet to Ruiva Canal, it
is not connected to river
Ganga.

KMDA

Barrackpore

Operational

Gandhi Ghat Drain
(4.8 MLD)

STF outlet to river Ganga
gh Gandhi Ghat Drain

KMDA

Halisahar

Operational

Halisahar Drain (97.2
MLD)

STP outlet o niver Ganga
threugh Halisahar Drain

19

KMC

Garden Reach, Kolkata

57

NA

Monikhali

40

KMC

Operational
Ciperational

43

NA

Churial Extension Canal

Keorapukur STP, Kolkata

50

PHED

Murshidabad

O;u-nhnml

Sewage collected
through 1&D system

After treatment discarge 0 6
nos maturation pond

51

PHED

Berhampore

Operational

37

S collected

through 1&D system
intercepting drains at
i} Saidabad.

if} Khagra and

i) Kadai

Discharge to nearby irrigation
canal which runs away from
Ganges due to its natural
slope. No outfall dicharge 1o
{River.

PHED

Nabadwip

Operational

Sewage collecied
through 1&D system

After treatment discharge to
senes of maturation ponds
located Near Phashitala Ghat
to Monipur Ghat { Ward No
24). No outfall dicharge to
River.




SL.Ne.  |Maintained By STP Name or City or Town |Operational/under Capacity (MLD) Name of the Drain  |Discharging to
(SPMG) construction/under Tapped
rejuvanation/tendering
5MPHED Katwa Operational 549 Sewage collected After treatment discarge o
through 1&D system {River Gangn at Near
|intercepting Drain - {Shankhai Ghat through open
#1 Pabns Colony. field,
Drain - 2 Shrabani
Guest House and
Drain - #3 Goyal Para
Cihat
54|PHED Diamond Harbour Operational 203 Sewnge collected After weatment discarge to
through 1&D systew |nearby Canals and finatls
dischrge into the river Gangn




Partially operational STPs (2 nos. of STPs)

Sl. No. Maintained By |STP Name or City |Operational/under Capacity |Name of the Discharging to
(SPMG) or Town construction/under (MLD) Drain Tapped
rejuvanation/tendering
55|MED Jiaganj- Azimgan] |Partially Operational 0.69 I no Agriculture Land
56{MED liaganj- Azimganj |Partially Operational 0.69 I no Agriculture Land
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Under Construction STPs (Modified Version) - 7 nos. of STPs

5L No

Maintain
ed By

STP Name or City

or Town

Operational/under
construction/under
rejuvanation/tendering

Capacity

(MLD)

Name of the Drain

Tapped

Discharging to

CPCB
Monitoring
Status

CPCB List
(Ves o)

Remarks

KMDA

Under Construction

]

Clangs teough a mellah
and (he discharge point i
0 Mir from Ganga

o it bt

The work for the TP was awanded (06 01 2019 tdate) 11 {5 3 NMOG lindoad praject. The time frame oy comphetion acemding ke the LOL
is 24 {months), Moreover as mentioned in ondere dated 21052014 in OA SY32017, Howbie NGT has allowed relatation im fime for
cmpletion for the ongoing projects by ¥ months on acoount of COVID Pandemec. Hence the approved time for the completion of the project
15 27 Maonth Presently ihe work is goang on fll swing However we have already made 8% of the physical progress. In OA 673 TIHA,
KMOA, wmﬂ:nmqmunmumwn\umhmM|mm 15 Crore 1o CPUB as performance guranier for
repvenation of 17 river of West Bengal. Hence of addi 1 fine mury be slered for

KMDA

Kanclrapara

Uineder Conatraction

Hagher Khal (134,50 MLD)

Ganga through Fodder
Canal and discharge pomi
54 Km from Ganga

mot in bt

mmm;ksnwmm;rmsmmmm Tt in 8 NMCG funced project. The bime frame fier comyletion according ko the LOT
i 24 (manths). M as 4 in ordere dated 21 105 2009 i OA 393201 7, Hon'ble NGT has atlowed redaxation i tme for

fion (e ongoine progects by 1 months on aceount of COVID Pandemic. Henee the approved time for the completion of ihe project
is 27 Months Presenily the werk 1w gming on full swing. However see have alicady made 22%% of the physical progress. In QA 6732018,
KMOA, that u!hcc(m!m;mnlmwmmlhnulmdymw%i 15 Crore o CPCB nspuhmwnmulur
repuvenationof 17 tiver of West Bengal. Hence mmposition of | fine may be considered for

KMBA

Baharzimpore

Linder Construction

18

kMDA

Raghirathgan

{Under Consimaction

KMDA,

Vnder Comstruction

Jangipur Drain (0.3 MLDY

Drect chschasge i Goanga

ol i sk

The work for the STP was awarnded 2001 2000 (date) 1t s 8 NMOG funded peoject. The time frame  for completien aceording 1 the LOI
is 24 { rronths) Morcover as mentioned bn ondere dated 21 05 2019 in OA 593, Hon'bke NGT has allowed relaxation in e for completion
fow the angoing projeets by 1 monthe an acumunt of COVID Pandemic. Hence the approved time for the completion of the praject i 17
Monthe. Presently the work is going on fisll swing. However we have already made 3% of the physical progress. In (A 4732018, kMDr\.
Mw&rmwwuu\?ﬂamﬂuimmmmm |$errluC?C‘Bn i puranics for rey i
17 rwver of Went Bengal Henee i fise may he for

Direct discharge o Ganga

ol im Tt

Mo

The work for the STP was swarded 2001 2020 (date), 1 iz 3 NMCG fnided project. The time frame  for completion acconding to the LO1
in 14 (montls) Moroover as mentioned in ordere dated 21,05 2019 in 04 5932017, Hon'ble NGT has allowed relaxation m time for
completion for the ongoing projects by 3 nonths on account of COVID Panderie. Hence the approved time for the completion of the project
is 37 Monthe, Presently he work is going on fll swing. However we lave already made 3% of the physical progress. in OA 6732018,
KMDA, wammmauw.mwmmmmum uc.mmc-rca upuﬁmumgmh

refuvenationof 17 river of West Bengal. Hence imy 1 alitional fine may be 1

Direct discharge v Ganga

ol in list

No

The work for the STP was awarded 20,01 2020 (date). 1t is a NMCG funded project. The time frame  for completion according 1o the LO
is 24 { muntis) Morooveras mentioned in ordere dated 2105 2009 in OA 59372017, Hon'ble NGT has allowed relacation in time for
comphetion for the angaisg projects by 1 months en secount of COVID Panderme Hence the approverd time for the completion of the project

15 27 Months. Presently the work i gabog on fill seing. However we have already made 1% of the physical progress. In OA 6TV2IHE.
KMDA, Nlhwum«qﬂﬂxwmawnﬂ:mmmdhIst‘lmlo(‘?('s a3 performance guraniee for
reuvenation of 17 river of Wesi Bengal Hence imp cek i fine may be for




41

KA

Nesit WBSETUL. Joka

irder Construstion

45

Chtlver dramns gnof lesed in 5
v, of dranes)

Churial canal

mok i fast

Kolkan ¥ g 1 Frogran (hFIP) 15 a key arban slrastructure mitaiive of the Kolkats felumicapa)
Comporanen (M) and auns to improve the urban cnvviromnenl and quality of Hife i parts of Kolkala Aol Area raly thevanh the
delivery of improy et waie supply, sewersge, diamage and saniaton. The Program s abs progwsedd 9 be timp sesing 4 rultniranche
| ieeneing acility (MFF» of Astan Devebapirent Hank (ADB) witha kan of 400 mullion LISD,

The prograi i mainly amad to ingrove the enveronmental condition o the sdded arca of MO Wianls umdcr Borough XHI, X1V amd XV)
are plannad 1 be covered with 5 ape and Dy, 1y petwork along with 5795 o dreat the generated DWE in these areas,
Wrks are carmial out satsfacionly as per e bl scheule,

I ihis perspective 2 STPs v been planned; & 45 BLD STP ncar WHSETCL Joka and s 40 LD STEP 3 Bank Flot, Joka. Accordingly,
temmlers for 2 5TPS were calfed wed the works of bath the 5TPs were awarded fo A mationally renawnad agency SNET P, Lid. ihrough
competitive bidding as per ihe p pelicy of ADE s the G of West Bengal,

The STP is bocated in Ward 144 0f Kolkata bessle e Duamond Harbour Road, fpacent i the West Bengal State Eleciricity Transmission
Co. Lid. { WHSETCL) substation. Fhe available arca of the site for the 45 mullion fiters per iy (MED) STR &5 | 09 hectare (hay, The STP s
planncd to tieat the DWE gencrated fom $ & D systens in wards 125,126,144 and partsod wand | 14124 and 143 under Borough N1 and
1278 HIVE The poy of the eneh Tor the design bosizon 15 2, 57,602 and its total catchimend i apprasemately 1944 Ha,
which will serve a5 the command area for the STP, Tolal capacity of the STP m the ulliimate design borieon, 2045, 1 45 MLE SRR proces
i the selected techpalogy fior this STP. Treatad cffivent g fey natinnal standard will be ditcharsed in the Clugsl - Fhas caral

ipeincially a deamage channel 1o cany sterm water and a5 sueh there is po Inanan wse.

The preliminary design bad been done using this prineciple, bus the detailed destgn of the process s boen done by the sedenied contracir as
e the taen Key ootirac

After agproval of all the designs, construction work of the STP 5 caprying oul in fll swing. The schatulad date of completion of the ST for
CorEnEEOnIng 15 March 2622

Reason bebind prayer for exengtion of fine GOWB agaiist fhe non-crecition oflapping work of sevwage and eament theroo togh o
5TPs

+ Design and Cinstruition of STP of eapacity 30 MLD and abere normally needs 36 months for complction w all respeet. In this coment, the
progress of constniction of these $TPs under KEINP s on schodule.

+ Thie prageet is exeeuted under loan project of’ ADE and i procurement policy and evecutaon is ginded by il ADE s standard sormm

* The command areas of both the 5TPs are i the process ol covercd by dedicated Severage end Dramoge network e conviy i washon ater
0 the STPs. Construction of the S80 nenwerk i under process. ST0% I treat the 1 by (e sakd network
uplirnizing the e of completion of the 53id networks.

R&iC

Al Hank Plot. M.G
Road

Uinder Construction

Other deasms (ot lsied m $h
ok, of dizes)

Churiat canal

il an hst

Kokt b U Tyt Proeranns (KETIPY by i Ky urbans infissanactn ininabn e of the Kk It €Csameraion (KM )
e i oy il apuabisy ooF B b parss of Knfkats Musieijol Area sy ol s defivery of improsa] wake A,
S erigc. ibtaithipe and sandatim {ie Progmen i abs peopisal o he iplanenod wertpa bbb linancag: Geility (MPT ol Asiat Devibopasan
Mank (ALHER ol 2 loam ol -4 msfifom £IS6

Thie posprares ds mamly aissad b ripe e e | et e adibonk are s MU Woanils wrdier Biorinnghi XUL X1V and XV e sk
o b coverial ol estunmsive Sewesape sl Urninape (58HY et ork alrg with ST o ral the pnemibud W an these aress. Works are cimiod o
ittty an per e plaial schalide

i Hvis peyspoxtive 2 §10% bave boen plangsk: 3 45 MED ST naar WHBSTTUT fuka and 240 MEE SUP a Hank P, aka Acoondimgy, londers for 2
ST e collal and e works of oy e ST wite awanlal o g tiethowarly ool aponey SNEE Pu el Uiyl competative Biskhag a8 pe the

poalhey 9 ATl e G ol Weat Hegal,
Fhe STP 15 Wbt By st of ihe Maliati Camba foad m Warnd |43 of KM prananly wlentifiod as ihank Pl e catchiment ages covers pans of
il 122 angber (ol XUy and 12304, £47 & 143 wands weder Frcenughs XVT Thie populatuom of the cotclomean fie Wi e dsopiangs 1 2 15,745
aned it otal catehment 1% gty 1371 54 o, whtich will servean e costemaned ara fis e Fodaf camacity o the S17 m e wonte dsign
Brtiinr, 248 i 00 ML SBR prvcess i the selactat tshmtogs for s STP. Trosnad eflfun uaanning: fo oaticeal stanmbent will he discliaal s e
Chustaliimsl. Ths comal is principaliy 2 b ge dunne! W G SRR waker Einl an sech there s e lpan we

T prckienieary esign Bad B dine asing Hils principhe. bt ihe detatbod design of the P B been doy by e selostod contracior ay e the i

Aller gl o all the deviyns, consimetion work of e ST1 15 camyng ot i il swing Tl schetutod dote ol copletion oFthe ST fie
commusisaiinieg o b March 2022 o behind prayer o et oF o £ PWH g fe mai-cvosiion ol Fapping ol of sowape s e
Unisrowsf thirtaigh b 511

Lhesigen el Constesaion ol S 1 of sapaciey 38 MU s obeoye el s 56 motsite for complen sl repan by iy comsest. the Progres ol
ot o e STPs wade KGR iz on sehalule

The gt 1s cnnn st wnder Sean oot of AP amd U peosarmmess paben s cxoamsn EERTET S T R ] Ry Sy

The compsmansd aseas of odh e STP% e in e proces ol aneol Py dlesbsatend Somcragee sl Eeaiisape netk o con ey e winstow e b th % 15
VoSt et iof et SA LY tetwork B ismer proces. A plannl s deval the wastaale comvwpial by e sabd ntusk otk b e of
comnpletion of fhe sanl petwarks

Kalkata has great scorcity af eiads. o idontisy sl g ik wraliice fh ety or eomtaino tion U Bios vesssanet eonmicomi efbort gl -t

AL e e oo el o the convtras b (i dssitins of seiipleton ol e presdamgees ks b prven 3 v by fioe Duth Fhis e Kanges ot sk e
5 sitlilacnry,

vnmaruchion s s e prdy disiabed fie alimeost § s ke hckedn e Oy 19 nsiy




Under Rejuvenation STPs (18 nos. of STPs)

SL No.

Maintained By

or Town

STP Name or City

Operational/under
construction/under
rejuvanation/tendering

Capacity
(MLD)

Name of the Drain Tapped

Discharging to

Status

CPCB Monitoring

CPCB List
(Yes /no)

39

KMDA

Baidyabati

Under Rejuvenation

6.00

NA

Effluent is being discharged to apen
PWD drain which inturned
dischargimg to Baidyabati Khal from
where it 15 being discharged to river
Ganga.

Non-Operational

Yes

40

KMDA

Bhadreswar

Under Rejuvenation

7.60

NA

STP outlet to nearhy river Ganga

Non-Operational

Yes

41

KMDA

Chandannagore

Operational / Under Rejuvenation

18.16

NA

STP outlet to river Ganga through
Garh Khal

Operational

42

KMDA

Chandannagore

Operational / Under Rejuvenation

4.50

NA

STP outlet to river Ganga through
Chandannagar Garh Khal

Operational

Yes

43

KMDA

Bansberia

Under Rejuvenation

0.30

NA

STP outlet to nearby river Ganga

Non-Operational

Yes

44

KMDA

Konnagar

Under Rejuvenation

22.00

Hasting Ghat Drain (29.0 MLD)

STP outlet to river Ganga through
open drain

Non-Operational

Yes

45

KMDA

Naihati

Operational / Under Rejuvenation

11.56

Thanar Khal (16.2 MLD}

STP outlet to river Ganga through
Thana Khal

Operational

Yes

46

KMDA

Titagarh

Operational/ Under Rejuvenation

4.50

Qut of 56 designated drain no
drain shall be connected to this
STP

(1) STP Qutlet to Fisheries
Department, Gol

(11) STP outlet to nearby farmers for
agriculture purpose

(iii) Additional flow discharged from
STP outlet to Anti-maleria Khal to
Khardah Khal and then discharge to
river Ganga.

Operational

Yes

47

KMDA

Titagarh

Under Rejuvenation

450

Titagarh Drain (Bishalaxmi Ghat)
(21.7 MLD)

(1) STP Qutlet to Fisheries
Department, Gol

(ii) STP outlet to nearby farmers for
agriculture purpose

{iii) Additional flow discharged from
STP outlet to Anti-maleria Khal
Khardzh Khal and then discharge to
river Ganga.

Non Operational

Yes




Jas KMDA Bandipur Under Rejuvenation 14.00 Out of 56 designated drain no STP outlet to small Khal to Khardah Non-Operational | Yes
{Khardaha) drain shall be connected to this Khal and then discharge to river
STP CGanga.
49 KMDA Champadani Under Rejuvenation 1.00 Out of 56 designated drain no STP Outlet to DVC Canal through Non-Operational | Yes
drain shall be connected to this Municipal drain.
STP
50 KMDA Garulia Under Rejuvenation 7.90 1. Debitala Pancha Khal (64.9 STP Qutlet to nearby Ganga Non-Operational Yes
MLD)
51 KMDA Nathati Under Rejuvenation 6.50 1. Garifa Drain-South / Ramaghat [STP Outlet to nearby Ganga not in lst No
Open pucca drain {113.3 MLD)
2. Garifa Drain-North (6.5 MLD)
52 KMDA Panihati Under Rejuvenation 12.00 |.Kamarhati Drain STP outlet to nearby Khal to Khardah Non-Operational | Yes
i@ PB Ghat (2.9 MLD) Khal and then discharge to river
Gianga.
53 KMDA Serampore Under Rejuvenation 18.60 1. Serampore / Bhagirathi Drain  {STP Outlet to river Gianga through Non-Operational  |Yes
(14.6 MLD) pipeline,
2. Chatra Khal {70.0 MLD)
54 KMDA Balli/Kona Under Repuvenation 62.00 1. Dewangazi Ghat Drain (7.6 One part use for farmers and others to Non-Operational Yes
MLD) nearby Khal and then discharge to
2. Jagatnath Ghat Drain-1 (17.3  |river Ganga,
MLD)
5 KMDA Howrah-Arupura  |Under Rejuvenation 65.00 1. Telkal Ghat Drain (13,7 MLD) |STP outlet to river Ganga through Non-Operational Yes
2. Ramkrishna Ghat Drain (0.2 |Corporation drain.
MLD)
3. 101,Foreshore Road Drain (8.2
MLD)
4. Shibpur Bumning ghat Drain
(5.4 MLD)
5. 130 Foreshore Road Drain (15.6
ML)
56 KMDaA Kamarhati - Under Rejuvenation 60,00 1. Kamarhati Drain STP outlet to nearby Bagjola Khal 1o Non-Operational Yes
Baranagar (@ Jute Mill (25.9 MLD) Bidyadhari river.
2. Kuthighat Drain/ Baranagar
Khal (2.1 MLD)




Under Tendering STPs (16 nos. of STPs)
R Operational/under <
,3]' Watmatuad | STP Numurie Cltyor co:structionlffunder ChDRcRy Name of the Drain to be Tapped Discharging to
No. By Town 5 ; {MLD)
rejuvanation/tendering
35| KMDA Maheshtala Under Tendering 35 Not intercepted out of 56 drain  {STP outlet to nearby Ganga
detail by CPCB
36/ KMDA Hooghly-Chinsurah | Under Tendering 26.5 1. Imambara Khal -13 MLD STP outlet to Ganga through
2. Chinsurah-Majir Rasta Drain- |pipeline
88.1 MLD
3. Chandni Ghat Drain -1.7 MLD
37|KMDA North-Barrackpore |Under Tendering 11.25 Out of 56 designated drainno  [STP outlet to river Ganga
(Babanpur) drain shall be connected to this |through Ichapur Khal
SI'P £
38| KMDA North-Barrackpore |Under Tendering 6.5 1. Barrackpore Khal STP outlet to nearby Ganga
(Monirampur) (S. P. Banglow)-43.2 MLD
2.Dhobi Ghat Drain -1.2 MLD
43| KMC Wireless Park Under Tendering 15.3 21 Drains under 7 Pumping NA
Stations to be tapped
44|KMC Sukhapukur Under Tendering 5.06 1 Drain under 5 Pumping NA
Stations to be tapped
45|KMC Birji Road Under Tendering i 9 Drains under 1 Pumping NA
Station to be tapped
46| KMC STP Near LS 10 Under Tendering 16 Dhankheti Nikashi NA
47/KMC Surinaam Ghat Under Tendering 25 Dhankheti Nikashi NA
48| KMC STP Near Bhanga |Under Tendering 35 Dhankheti Nikashi NA
Khal, Garden reach
49| KMC STP at Rajpur- Under Tendering 23 Laying of trunk sewers including|NA
Sonarpur, Rania house connections is under the
scope of KEIIP. Time line for
balance work not within the
present scope to be finalized
based on the time frame of
implementation of future loan or
from own resources of KMC.
57|MED Dhulivan Under Tendering 5.68 NA NA
58| MED Santipur Under Tendering 16.6 NA NA
59|{MED Chakdah Under Tendering 5.06 NA NA
60| MED Haidia Under Tendering __|24.29 NA NA
61|MED Raiganj Under Tendering 10.52 NA NA
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Environmental Compensation for untapped drains discharging untreated effluent into
river Ganga and under construction STPs

Hon'ble NGT in the matter of MC Mehta VS Union of India & Ors.. vide its order dated
7/22.08.2019 and subsequent orders dated 12/18.12.2019 and 13.08.2020 has directed CPCB
to calculate environmental compensation for untapped drains discharging untreated water into

river Ganga and under-construction/delayed STP projects.

Verbatim of the Hon'ble NGT order dated 7/22.08.2019 is as follows:

“17 Wherever the work has not commenced, it is necessary that no untreated sewage
is discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB...........................For delay in setting up of STPs and sewerage
network bevond prescribed timelines, State may be liable 1o pay Rs. 10 Lakhs per month per
STP and its network. It will be open to the State to recover the said amount from the erring
officers/contractors.

[8. With regard to works under construction, after 01 .07.2020, direction for payment
of environmental compensation of Rs. 10 lakhs per month to CPCB for discharging untreated
sewage in any drain connected to river Ganga or its tributaries and Rs. 10 lakhs per month to
CPCB per incomplete STP and its sewerage network will apply. Further. with regard to the
sectors where STP and sewerage network works have not yet started, the State has to pay an
Environmental Compensation of Rs. 10 lakhs per month afier 31.12.2020. The NMCG will also
be equally liable for its failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim measure may start from

01.11.2019."
Hon'ble NGT vide its subsequent order dated 13.08.2020 has further directed:

“34. Other aspect dealt with in the report of the CPCB is the calculation of
compensation per drain for failure of the States to prevent discharge of untreated pollutants
by providing treatment plants or taking interim treatment measures. In this regard, further

verification of status of failure may be necessary. On account of lockdown, some more time

may be required to be given. Thus. this aspect is deferred till the next date....."




In pursuance to Hon'ble NGT orders, based on the information received from the State
agencies in the meetings held on 07.12.2020, 14.12.2020 & 12.01.2021 and the records
available with the CPCB, environmental compensation has been calculated for untapped drains
discharging untreated effluent to the river Ganga and for incomplete/under construction STP
projects with effect from 1* Jul ¥, 2020 @Rs. 10 Lakhs per Month per drain or per STP. Revised
calculations of EC have been done from 1% Nov 2019 till 30" June, 2020 @Rs. 5 Lakhs per
month per drain for untapped drains where interim measures have not been taken.

Details of calculations are enclosed.



SUMMARY OF BIHAR DRAINS FOR EC CALCULATION

EC Calculation Period: 01.07.2020 till 31.12.2020

(Annexure-1)

| 1. Drains Discharging into River Ganga 130

i 2. Tapped Drains 0

; 3. Drains, where interim measures not required 01

| (Dry drains-01)
4. Untapped Drains, where interim measures required 129 .
5. Untapped Drains, where interim measures taken 79 ]
6. Untapped Drains, where interim measures not taken 50

' 7. No. of drains considered for EC calculation 50

8. Calculated EC = No. of drains = @ 10 lakhs/month/drain
(Since 01.07.2020 till 31.12.2020)

50 x 10 x 6 = 3000 Lakhs

EC Calculation Period: 01.11.2019 tili 30.06.2020

1. Drains Discharging into River Ganga 119
irl. Drains Tapped Nil
3. Drains where, interim measures not required (Dry/Stagnant) 01
| 4. Interim Measures not feasible (BOD <40mg/l) 08
I 5. Untapped Drains, where interim measures required 10
| 6. Untapped Drains, where interim measures taken 102
ff 7. No. of drains considered for EC calculation 08
| 8. Calculated EC = No. of drains X @5 lakhs/month/drain 08 x 08x 05 = 320 Lakhs
(Since 01.11.2019 tili 30.06.2020)
i J

2




SUMMARY OF BIHAR STPs FOR EC CALCULATION (Annexure-2)

EC Calculation Period: 01.07.2020 till 31.12.2020

' 1. Total no. of STPs : [52 ;
2. Completed/Operational STPs ;|02

r 3. Non-operational STPs : 102 ]
4. Under Construction STPs 2 15

5. Under Tendering/DPR/Proposed STPs : |33
6. No. of STPs considered for EC calculation 3 i5

7. Caleulated EC = No. of STPs % @ 10 lakhs/month/STP Ls 15 x 10 x 06 = 900 Lakhs

(Since 01.07.2020 till 31.12.2020) li

*¥* Environmental Compensation (EC) to be calculated for Under tendering/DPR/Proposed STPs (33
nos.) with effect from 61.01.2021

Note:
a) Relevant lists of Drains and STPs are enclosed as annexure.
b) EC may be deposited in favour of CPCB, Account no. 532702050000164 (Bank:
Union of India, L.P. Extension Branch. Vikas Marg Extension, Delhi. IFSC:
UBINO0553271) within one month from the date of issue of this letter as per Hon'ble

NGT order.

P



Average Flow

Whether drain is
Tapped to STP/

If not tapped, any interim
measures taken till

Anne Xidte - 1

S.No. City/Town Name of drain /Discharge (in Discharging to Uskaonsd 01.07.2020 Remarks EC Calculated
MLD) P YES/ NO
(If yes provide details)
1 Buxer Sidnath Drain 1.82 Ganga Untapped No Yes
2 Juxe ath Baba Drai 4.23 Gang: Untap N '
i NGk B DI = bizgper ¢ Proposed 16 MLD STP with sewerage ves
network approved by NMCG
3 Buxer Tadka Drain 8.23 Ganga Untapped Bio-remediation No
4 Buxer Sariupur Drain 5.87 Ganga Unlapped No Yes
5 Patna Danapur Cantt Drain 816 Ganga Untapped Bin-remediation No
6 Patna Digha Ghat Drain 1.80 Ganga Untapped No Yes
1 Patna Kurzi Drain 1.31 Ganga Untapped Bio-remediation STP proposed Beur-43, Sadipur 60, No
8 Patna Rajapur Drain 128.00 Ganga Untapped No Karmali chak-37, & Pahadi zone-640, Yes
9 Patna Bans Ghat Drain 148.00 Ganga Untapped Bio-remediation Digha 100, Kankarabaag-50) 35¢ MLD No
10 Patna Eosctrmilim: ShaiS ooy 24.70 Ganga Untapped Bio-remediation STP with sewerage network approved by No
Drain NMCG
1 Patna Mittan Ghat Drain 48.00 Ganga Untapped Bio-remediation No
STP Proposed, This drain dry always. 30
12 Munger ITC Drain NA NA Dry NA MLD STP with sewerage network No
approved by NMCG.
13 Munger Lal Darwaja drain 21.50 Ganga Untapped No Munger Sewerage Project Yes
14 Bhagalpur Sarkikal Drain 13.10 Ganga Untapped No Yes
15 Bhagalpur Saklichand Drain 12.69 Ganga Untapped No Yes
16 Bhagalpur Barari Ghat Drain 6.61 Ganga Untapped No Yes
17 Bhagalpur DN Singh Drain 7.41 Ganga Untapped No Yes
18 Bhagalpur Koyal Ghat Drain 7.63 Ganga Untapped Bio-remediation No
19 Kahalgaon Kowa Drain 15552 Ganga Untapped No 6 MLD interception & diversion 10 STP Yes

approved by NMCG




20 Paina Krishna Ghat Nala Pump house Ganga Untapped Bio-remediation No
2! Patna Barharwa Ghat Nala 0.04 Tributeries Untapped Bio-remediation Nuo
22 Patna Rani Ghat Nala 0.007 Tributeries Untapped Bio remediation . ) No
23 Patna Gihagha Ghat Nala 0.03 Tributeries Untapped Bio-remediation Beur sewerage Project 43 MLD,Karmali No
24 Patna Masjid Ghat Nala 0.05 [ributeries Untapped Bio-remediation chak Sewerage Project 37 MLD, Saidpur No
25 Paina Loharwa Ghat Nata 0.04 Tributeries Untapped Bio-remediation Sewerage Project 60 ML D Pahari No
26 Paina Gosai Ghat Nala 0.06 Tributeries Untapped Bio-remediation Sewerage Project 60 MLD.Digha No
77 Patna Bhadra Ghat Nala 0.05 Tributerics Untapped No sewerage project 100MLD and Yes
28 Patna Nauzar Ghat Nala 0.02 Tributerics Untapped Bio-remediation Kankarbagh sewerage project S0 MLD No
29 Patna Bad shahi Nala 148 Tributeries Untapped No capicity is proposed in Patna. with house Yes
30 Patna Giay Ghat Nala 0.06 Tributeries Untapped Bio-remediation to house connection.Once these alle No
31 Patna Mahavir Ghat Nala 0.04 Tributeries Untapped No sewerage schemes will be fully functional Yes
32 Patna Balu Ghat Nala 01,04 Tributeries Untapped Bio-remediation ho discharge in any nalla listed in Fatna No
33 Patna Mandiri Nala 148 Ganpa Untapped Bio-remediation municipal area will be observed. Work is No

under progress in all schemes while 2

STPs are completed i.e Beur and

karmalichak but network connection is
34 Patna Kali Ghat Nala NA Tributeries Untapped Biv-remediation under progress, No
35 Phulwari Xhaglaol AR St et 2.7 Tributeries Untapped No Yes

crossing Nalla
16 Phulwar Issopur Rai chowk nalla 3.86 Tributeries Untapped Bio-remediation = s No
37 Phulwari | Mitramandal Colony Nalla 6.36 Tributeries | Untapped No KD and STV capacity 13 MLD Ves
38 Phulwari Birla Colony Nala A (1.8 Iributeries Untapped Bio-remediation No
39 Phulwari Birla Colony Nala B 133 Tributeries Untapped Bio-remediation No
40 Maner bazar Nala 3.55 Tributeries Untapped Bio-remediation No
41 Maner Nagar  |Ram Nagina Singh College Nala 7.59 Tribuieries Untapped Bio-remediation 1&D and STP capacity 6.5 MLD No
42 Ram Ghat Nala 2.36 Tributeries Untapped Bio-remediation No
43 Danapur Nagar | Danapur Cant Nala 816 Tributeries Untapped No 1&D and STP capacity 25 MLD Yes
44 Bakhtiyarpur - [Raghopur Dagar Nala 4.3 Ganga Untapped No I&D and STP capacity 10 MLD Yes
45 Barh Pipal Ghat Nala (.48 Iributeries Untapped No Yos
46 Barh Shalimpur Nala 01,55 Tributeries Untapped No Yes
47 Barh iﬂalmn Ghat Nala Ward no. 11 0.84 Teibuteries Untapped No Yes
Salempur Barh ; - ) ]

48 Barh Dhaobiya Ghat, Laxmi flour mill 0.25 Tributerics Untapped Bio-remediation 1&D and STP capacity 11 MLD proposed No
49 Barh Gauri shankar Ghat .09 Ganga Untapped Bio-remediation No
50 Burh Talimpur Nala 1.69 Tributeries Untapped Bio-remediation No
51 Barh Dayachak Nala 4,24 Tributeries Untapped No Yes
52 Mokama Tapaswi Ghat Nala 6.02 Ganga Untapped No Yes
53 Mokama Chaudhry Ghat, Pipaltal (.17 Tributeries Untapped Bio-remediation i i ) N
54 Mokama Kamleshwari Asthan Nala .96 Tributeries Untapped No I&D and STP Ghparty B MLBpropsed Yes
35 Mokama Sidhnath Mandir .02 Iributeries Untapped Na Yes




56 Sultanganj Masjid Ghat Nala 1.7 Ganga Untapped No Yes
57 Sultangan] Vishari Asthan Ghat Nala (1s1) NA Tributeries Untapped Bio-remediation No
58 Sultanganj Vishari Asthan Ghat Nala (2nd) NA Iributeries Untapped Bio-remediation No
59 Sultanganj Jahaj Ghat Nala NA Tributeries Untapped Bio-remediation . . No
- = ; ; et (03 and STP capacity 10 MLD p sed
6() Sultanganj Krishngarh Bhattagali Nala NA Tributeries Untapped Bio-remediation ke espacity 10 MLD Froposd No
61 Sultanganj New Sidhi Ghat Nala nearby masjid NA Fributeries Untapped Bio-remediation No
62 Sultanganj __ {New Sidhi Ghat Nala NA Iributeries Untapped Bio-remediation No
1y L tH o 1o-remediat ;
63 Buxar Sati gaht 6.29 Ganga Untapped Bio-remediation Buxar Sowetage Projoct with STP No
64 Buxar Bangla Ghat Nala 1.8 Gangit Untapped Bio-remediation capacity 16MLD proposed No
635 Buxar Sohani patti Nala 1.31 Ganga Untapped No Yes
66 Bhagalpur Adampur Nala 18.91 Ganga Untapped No Yes
67 Bhagalpur Hathiya Nala near intekwell 7.54 Ganga Untapped Bio-remediation No
68 Bhagalpur Neel Kothi Nala 1.91 Ganga Untapped No Yes
69 Bhagalpur Pipalli dham Nala -1 (1.7 Tributeries Untapped No Yes
70 Bhagalpur Pipalli dham Nals -2 1.49 Ganga Untapped No Yes
71 Bhagalpur Kuppa Ghat 443 Ganga Untapped No Yes
72 Bhagalpur Hathiya Nala, near Tilkamanijhi 22.66 Ganga Untapped No I&D and STP capacity 45 MLD proposed Yes
73 Bhagalpur S.T.P Nala Bhagalpur LT Ganga Untapped Bio-remediation No
74 Bhagalpur Shahebganj Miyabari Nala 4.51 Ganga Untapped No Yes
75 Bhagalpur Champa Nala -1 11.57 Ganga Untapped Bio-remediation No
76 Bhagalpur  |Champa Nala -2 8.38 Ganga Untapped Bio-remediation No
77 Naugachia New basti Nala 1.04 Tributeries Untapped Bio-remediation No
78 Naugachia Maa Tara Bhawan Nala NA Tributeries Untapped Bio-remediation No
79 Naugachia Ward no. -08 Nala NA Tributeries Untapped Bio-remediation No
80 Naugachia Station road Nala (1) NA Tributeries Untapped Bio-remediation No
81 Naugachia Station road Nala (2) NA Tributeries Untapped Bio-remediation No
82 Naugachia Durga Asthan Nala NA Tributerics Untapped Bio-remediation No
K3 Naugachia Ward no. -03 Nala NA Tributeries Untapped Bio-remediation No
84 Naugachia Milan Chawk Nala NA Tributeries Untapped Bio-remediation No
85 Naugachia Ward no. - 09 Nala NA Tributeries Untapped Bio-remediation ; No
86 Naugachia __|Noniya patti. ward no. -20 Nala NA Tributeries Untapped Bio-remediation 1&D and STP capacity 9 MLD proposed No
87 Naugachia Mushar patti, ward no- 13 Nala NA Tributeries Untapped Bio-remediation No
RS Naugachia Rajendra Colony, ward no- 05 Nala NA Tributeries Untapped Bio-remediation No
RY Naugachia iligte Shatis keryslayaietagel NA Tributeries Untapped Bio-remediation No
me ward no- 16
90 Naugachia Hardiya patti, ward no- 21 Nala NA I'mibuteries Untapped Bio-remediation No

(1T




:ro Honda s , Wi -2 4 ; ;
91 Naugachia :::ln: Hoolyshaweoom, wa oo 2| NA Tributeries Untapped Bio-remediation No
92 > ] Daannagar By-Pass Nala 6H.99 Tributeries Untapped No g o ; 5 Yes
Klagar . : z e Sipac (2
93 igaria P.W High school Nila 15 Tributeries Untapped Bio-remediation 14D and STP capacity 4.5 MLD proposed No
u4 Sonepur Barwatta Nala 0.5 Tributeries Untapped No 1&D and STP capacity 3.5 MLD proposed Yes
95 Chhapra Khanua Nala 4.87 Tributeries Untapped No 1&D and STP capacity 32 MLD proposed Yes
96 Fatuha Kali Ghat Samaspur 0.72 Tributeries Untapped No Yes
97 Fatuha Maksudpur Nala (East) 0.37 Ganga Untapped No Yes
98 Fatuha Maksudpur Nala {West) 1.1 Tributeries Untapped No Yes
99 Fatuha Kataiya Ghat 0.64 Tributeries Untapped No 1&D and STP capacity 7 MLD proposed Yes
100 Fatuha Devanti Ghat 2.3 Ganga Untapped No Yes
101 Fatuha Mastana Ghat 1.14 Tributeries Untapped No Yos
102 Fatuha Bankipur Ghorkak Nala 295 Tributeries Untapped No Yes
ishn Chaw 7 NA Tributeries iosrentediati
103 Bnr.:hfw Krishn C h_mk Nala : r?butmrfu Untapped Blm rclm.dfatfon 1&D work and 6 MLD STP has No
104 Barahiva Baba Dani Mohalla Nala NA Iributeries Untapped Bio-remediation sanctioned by NMCG. AALES vet to No
105 Barahiva Bangal kunjtaal Nala NA Tributeries Untapped Bio-remediation "I.“u::j AL TIAS, e No
106 Barahiya Bah Path Nala NA Tributeries Untapped Big-remediation i No
107 Jamalpuy Ramnagar Nalla NA Tributeries Untapped Bio-remediation No
" _axmipur Nallz NA Tributeries : ;
108 Jamalpur Laxmipur Nalla N ributeries Untapped Bio-remediation 18D work and STP is proposed No
109 Jamalpur Aashikpur Nalla NA Tributeries Uintapped Bio-remediation No
R Jamalpur Faridapur Nallu NA Iributeries Untapped Bio-remediation No
il Kahalgaon Kagali Nala 223 Ganga Untapped No Yes
2 cahalg L 3 N Tri Inla 5
112 Kahalgaon L.C.T Nala A r![mlcrlu Untapped No 1&D work and 6 MLD STP has Y:u
113 Kahalgaon Asamsan Ghat Nala LG Ganga Untapped No ; i Yes
> - sanctioned by NMCG, AA&ES yet to
114 Kahalgaon Pampu Nala 1.4 Ganga Untapped No —" Yes
115 Kahalgaon | Badshahi Nala NA Tributeries Untapped Bio-remediation e No
116 Kahalgaon  [Koyala Nala NA Iributeries Untapped No Yes
4ot I « P - ¥ 1 .
117 Hazipur Subhash Chowk Nala NA Tributeries Untapped Bio-remediation HMI[J_LI r Sewerage Project with with STP No
capacity 22MLD proposed
. Pokhariya Nala Mohammadpur Juil : . . Begusarai Sewerage Project with STP
45 N buterics Int; s
e Beguan kenajdik G Bibutcries Untapped N capacity 17 MLD proposed Ya
119 Dighwira Bagahing tola NA Tributeries Untapped Bio-remediation No
120 Dighwara Marchav Baba Mandir NA Iributeries Untapped Bio-remediation No
124 Dighwara UMV Nala NA Tributeries Untapped Bio-remediation No
122 Dighwara Post office road NA Tribuleries Untapped Bio-remediation 4 , No
: ; - 3 work and STP is s
123 Dighwara Market Area NA Tributeries Untapped Bio-remediation WD stk 400 STP Is propesed No
124 Dighwara R. Primary school NA Tributeries Untapped Bio-remediation No
125 Dighwara Barbana NA Tributeries Untapped Bio-remediation No
126 Dighwara M.S Basadpur NA Tributerics Untapped Bio-remediation No




127 Teghra Teghra Chowk NA Tributeries Untapped Bio-remediation . _ No
128 Teghra Mukhtar Maidan drain NA Tributeries Untapped Bio-remediation SENSER S S SR No
129 Manihari Pirpatra Nala NA Tributeries Untapped Bio-remediation PG i Ve ) No
130 Manihari Primari Health School Nalla NA Tributeries Untapped Bio-remediation A1 wokand STP S peopased No

5|z
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Current Status of STP
3 . oes | (Commiisioned/Operational/Un
Si No City Name of STP £ apst|ty gt der (.‘onstrncl:ionfl)l’l{ Fropomd dute of Operating ageney EC Calculated
(in MLD) completion
Phase/Under
Tendering/Proposed
| Patna Pahari 60 Under Construction 24 July'2021 Yes
2 Patna Beur 43 Under Trial from Aug 2020 05 April'2021 No
3 |Patna Karmali chak 37 Under Trial from Aug 2020 20 May'2021 No
4  |Patna Saidpur 60 Under Construction 30 April'2021 Yes
5 Patna Digha 100 Under Construction 29 July'2022 Yes
6 Patna Kankarbagh 50 Under Construction 29 July'2022 Yes
7 Patna Phulwari sarif-1 7 Under Construction - Yes
8 Patna Phulwari sarif-2 6 Under Construction June'2022 No
9 |Danapur Danapur 25 Under Tendering June'2022 No
10 |Mokama Mokama 8 Under Construction June'2021 Bihar Urban Yes
11 |Barh Barh 11 Under Construction June'2021 Infrastructure Yes
12 [Fatuha Fatuha 7 Under Tendering June'2022 Development No
13 |Bakhtiyarpur Bakhtiyarpur 10 Under Construction December'2021 Corporation Yes
14 |Maner Maner 6.5 Under Construction December'202 1 Lid (BUIDCo) Yes
15 |Sonepur Sonepur 33 Under Construction June'2021 Yes
16 |Chhapra Chhapra 32 Under Construction 3 August'2021] Yes
17 |Bhagalpur Bhagalpur 45 Under Tendering June¢'2022 No
18  [Sultanganj Sultangan] 10 Under Construction 31 March'2021 Yes
19 [Khagaria Khagaria 4.5 Under Tendering December'2021 No
20  |Hajipur Hajipur 22 Under Tendering June'2022 No
21 |Munger Munger 30 Under Tendering September'2022 No
22 |Begusarai Begusarai 17 Under Construction 03 February'2022 Yes
23  |Buxar Serinpur 16 Under Tendering December'2022 No
24  |Naugachia Naugachia 9 Under Construction 30 June'2021 Yes
25 |Baraihiya Baraihiya 6 Under Tendering December'2022 No
26 |Kahalgaon Kahalgaon 6 Under Tendering December'2022 No
~




27  IDighwara Dighwara NA Under Tendering December'2022 No
28  [Teghra Teghra NA Under Tendering December'2022 No
29 |Manihari Manihari NA Under Tendering December'2022 No
30 |Jamalpur Jamalpur NA Under Tendering December'2022 No
31 [Khagaul Khagaul NA Under Tendering December'2022 No
32 [Harinagar (Ramnagar) [Harinagar (Ramnagar NA Proposed December'2021 No
33 |Narkatiyaganj Narkatiyaganj NA Proposed December2021 No
34 |Joghani Jogbani NA Proposed December'2021 No
35  |Raxual Raxual NA Proposed December'2021 No
36 |Dehri Dehri NA Proposed December'202 | No
37 |Arwal Arwal NA Proposed December'2021 Not Available No
38 {Daudnagar Daudnagar NA Proposed December'2021 No
39  |Muzaffarpur Muzaffarpur NA Proposed December'2021 No
40  [Samastipur Samastipur NA Proposed December'2021 No
41  [Motihari Motihari NA Proposed December'2021 No
42 |Supaul Supaul NA Proposed December'2021 No
43  [Saharsa Saharsa NA Proposed December'2021 No
44 [Madhepura Madhepura NA Proposed December'2021 No
45  |Darbhanga Darbhanga NA Proposed December'2021 No
46  |Gopalganj Gopalganj NA Proposed December'2021 No
47 |Bagha Bagha NA Proposed December'202 1 No
48  |Kisanganj Kisangan; NA Proposed December'2021 Nao
49 |Lakhisarai Lakhisarai NA Proposed December'2021 No
50  |Jamui Jamui NA Proposed December'2021 No
51 Patna Beur Old 20 Non Operational To be decommissioned No
Bihar Rajya Jal Parshad
52 |Pama Saidpur Old 45 Non Operational To be decommissioned No
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Item Nos.01 to 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 200/2014
(M.A. No. 254/2018 & M.A. No. 872/2018)
(C.W.P. No. 3727/1985)
WITH
Original Application No. 668 /2017
(Earlier M.A.N0.923/2017 IN O. A. No. 200/2014)

WITH
M.A. No. 141/2016 & M.A. No. 337/2018
IN
Original Application No. 10/2015
WITH

Original Application No. 390/2018
(Earlier O.A. No. 44/2017 (EZ)
WITH
Original Application No. 34/2018

M.C. Mehta Applicant(s)
Versus

Union of India &Ors. Respondent(s)

With

M.C. Mehta Applicant(s)
Versus

Union of India &Ors. Respondent(s)

With

Indian Council for Enviro-legal Action Applicant(s)
Versus

National Ganga River Basin Authority &Ors. Respondent(s)

With

Tribunal on its Own Motion (SuoMotu) Applicant(s)
Versus

(29




State of Bihar &Ors. Respondent(s)

With

Vikrant Tongad Applicant(s)
Versus

Union of India &Ors. Respondent(s)

Date of hearing: 14.05.2019

CORAM: HON’ELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WAN GDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Amicus Curiae: Ms. Katyayni, Advocate and
Mr. Aishani Singh, Advocate for Applicant

For Respondent(s): Mr. Varun Thakur and Mr. BrajeshPandey,
Advocates and Dr. Praveen Kumar, Director
(Technical) for NMCG
Mr. Rahul Verma, AAG for State of Uttarakhand
Mr. MukeshVerma, Advocate for UEPPCB
Mr. PradeepMisra, Advocate for UPPCRB
Mr. 8antosh Kumar, Advocate for UPSIDC
Mr. Manish Paliwal, Mr. Vikas Kumar and Mr.,
AmanModi, Advocate in MA 872
Mr.RashiSaeed, Advocate for CETPBanthar and
Unnao
Mr. RuchirBatra, Advocate for Sitarganj CETP
Mr. LK. Kapila, Advocate

ORDER

The issue for consideration relates to execution of directions of this
Tribunal dated 10.12.2015 and 13.07.2017 with regard to
prevention and remedying of pollution of river Ganga and action
against the polluters. The said order dated 10.12.2015 divided the
project of cleaning of river Ganga as follows:

Phase-1 - Segment-A: Gomukh to Haridwar,
Segment-B:



Haridwar to Kanpur.

Phase-1l: Kanpur Border to Uttar Pradesh Border.

Phase-1lI: UP Border to/till Jharkhand Border.

Phase-1V: Jharkhand Border to Bay of Bengal (West Bengal).

Order dated 10.12.2015 dealt with Phase-I-Segment-A. Remaining
area has been dealt with by order dated 13.07.2017.

Main problem considered in theabove orders is continuous illegal
discharge of untreated sewage and industrial effluents in Ganga and
its tributaries and the connecting drains, apart from the dumping of
solid waste, bio-medical waste, hazardous waste, plastic waste,
muck and other wastes. In addition tosuch discharge and
dumping, there are issues of illegal encroachment, illegal sand
mining, absence of steps for conservation of ground water, reuse of
treated water and restoration of water bodies besides maintenance
of e-flows. On testing of water samples, huge amount of pollution
was found at several hotspots. The Water (Prevention and Control of
Pollution) Act, 1974 requires stringent measures, including
immediate closure of any polhating activity, ‘prosecution and
recovering compensation from the polluters for restoration of the
damaged environment but the said provisions are not being fully
enforced. Either the sewage or effluents are not being treated or the
treatment equipment are not adequate. Though Uttarakhand Flood
Plain Zoning Act, 2012 had been enacted, the same was not fully
implemented.The Tribunal in its order dated 10.12.2015 noted that
though the proceedings were pending since 1985 and various

initiatives were taken at the government level, the pollution of river
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Ganga continues. Ganga Action PlanProgramme was not a success
on account of lack of proper implementation. It was noted that there
were 143 drains and nalas in Segment-A of Phase-I. 77 drains were
to be trapped. Hotels, Ashrams, etc, in the flood plains were serious
source of pollution on account of waste being put into the river
directly or through the sewage pipelines which were not treating the
sewage. Directions in the order dated 10.12.2015 include collection
and disposal of sewage, closing down of polluting industries, closing

of hotels, dharamshalas and ashrams being run without STPs and

without consent of the Pollution Control Boards, if they were

releasing domestic waste or sewage into the river, prohibiting
dumping of plastic and municipal waste, zoning of flood plains,
treating 100 meters from middle of the river to be eco-sensitive and
prohibited zone for any permanent or temporary activity, area from
100 meters to 300 meters to be treated as regulatory zone in hilly
terrain, for plain terrain the area will be 200 meters and 500 meters
instead of 100 meters and 300 meters, prohibited unregulated river
bed mining, mechanized mining, prohibited dumping of bio-medial
waste.General directions required collection of environmental
compensation from defaulting industries, hotels, and even
households depending upon the size and capacity of the
establishments and use that fund for environmental restoration.

With regard to Segment-B of Phase-l, it was noted that 86 drains
were joining the river Ganga directly or its tributaries which were
being polluted by discharge of sewage or industrial waste. The

matter of river flow was considered in view of need for maintaining



aquatic bio-diversity, recharge of ground water, purification of rivers
and other allied issues. The Tribunal also discussed the issue of
flood plains, Continuous Emission Monitoring System (CEMS),
Online Monitoring System (OMS) and deficiencies of the regulatory
bodies. Final directions vide order dated 13.07.2017 broadly relate
to preventing discharge of untreated effluent in 86 drains. Specific
directions were issued with regard to Jajmau, Banthar and Unnao
where Common Effluent Treatment Plants (CETPs) were required to
be properly operated to prevent any pollution. Flood plains were
required to be identified and demarcated with restrictions against
any development or construction within 100 meters from the edge of
river and identification of no development/construction zone,
regulatory zone, etc, prohibition against dumping of waste and
recovery of compensation. Directions were also issued that
minimumE-flows of river Ganga should not fall below 20% in the
average monthly lean season, prohibiting extraction of ground water
for industrial or commercial purposes without permission of the
Central Ground Water Authority (CGWA) with total prohibition and
regulation in_critical, semi-critical or over-exploited areas. Though
the ordersspecifythe Committees to monitor the said orders with the
prescribed timelines, such compliance has not taken place even
after three years of passing of first order and about two years after
passing of the first order.

The matter has also been monitored by this Tribunal from time to

time in the last more than three years with regard to Phase-I -




Segment -A and for almost two years with regard to Phase-I -
Segment B and other Phases,

Vide order dated 19.07.2018, status report furnished by the State of
Uttarakhand was considered with regard to Phase-I, Segment-B. The
National Mission forClean Ganga (NMCG) is the nodal agency to
implement the rejuvenation of river Ganga which includes
compliance of directions of this Tribunal along with other concerned
authorities. The Tribunal directed that District Magistrates heading
the District Ganga Committees may furnish reports to the Executive
Committee every fortnight and the Executive Committee may furnish
its report to the Supervisory Committee once in every month. The
Supervisory Committee may meet once in two months. The Principal
Committee may meet once in three months. Any member of public
may give their views to the said Committees and response to such
views may be placed on the websites (of NMCG).

With regard to Phase-I Segment-B, vide order dated 27.07.2018, the
Tribunal noted that the progress was inadequate inasmuch as
tanneries were not meeting the standards of effluent discharge. 14
out of 86 drains have not been cleaned, issue of e-flows has not
been addressed, ground water extraction was a matter of concern,
water quality was getting deteriorated. The Tribunal directed the
CPCB/SPCBs to regularly display the result of analysis of water
samples drawn at various locations atleast at one place within 100
km and also display information of places where water is fit for
consumption or fit for bathing. The Tribunal also noted that water

from Haridwar to Kolkata was reported to be neither fit for



consumption nor for bathing and it was found that the situation at
Jajmau, Unnao and Banthar had not been improved, all the drains
have not yet been trapped. The Tribunal held that the progress was
not upto expectation and considered it appropriate to constitute a
Monitoring Committee headed by a former Judge of Allahabad High
Court to take stock of the actions taken so far with clear measurable
indicators of progress and success. The action plan may include
creation of bio-diversity parks. The Committee may involve
educational institutions for awareness. NMCG was directed to take
action plan from the concerned States with regard to Phases-II, III
and IV from the States of Bihar, Jharkhand, West Bengal and
remaining part of Uttar Pradesh. Such Action Plan should cover
interception and diversion of drains carrying sewage to STP, laying
of sewage network, utilization of treated sewage, securing
compliance from industries in the catchment of the drains, ground
water regulation, flood plain regulation, rain water harvesting
system, good irrigation practices. SPCBs were to furnish list of
industries having potential for causing pollution of river Ganga in
Phases II to [V,

On 29.11.2018, the Tribunal considered progress with regard to
Phase-1, Segment-A and Segment-B on STPs, CETPs, tapping of
drains, compliance of MSW Rules, setting up of bio-digesters and
sewerage network, improvement in water quality, unregulated
ground water extraction, e-flow, public involvement and awareness.
The Tribunal observed that decentralized processing facility should

be provided close to the source of generation of waste. Issues of
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scientific disposal of waste, protection of flood plains, checking
illegal mining etc may be monitored for which a Monitoring
Committee for the area falling in Segment-A of Phase-I1 was to be
headed by Justice U.C. Dhyani, former Judge of Uttarakhand High

Court.
On 11.03.2019, reports received from the Committees with regard to

Segments A and B of Phase-]1 were considered. It was specifically

noted as follows:

“8. We also note that directions of the Tribunal dated
13.7.2017 relating to interception of drains, construction of
Sewage treatment plants, setting up of common effluent
treatment plant at Jajmau, Unnao and Banthar remain un-
complied till date. CETPs at Jajmau, Unnao and Banthar are
not meeting the stipulated standards which is deemed to be
violation by all the tanneries. Since NMCG and UP State have
failed to ensure setting up of CETP at Jajmau and
upgradation at Unnao and Banthar, we direct NUCG, CPCB
and UPPCB to examine whether tanneries who are members
of such CETP are to be closed till compliant CETPs are set up.
The directions of this Tribunal are clear. Unless and until the
sewage and industrial effluents are diverted for their
treatment and e-flow is maintained, water quality
improvement in Segment ‘B’, Phase-I cannot be achieved.
Therefore, failure in execution of plan for the segment in time
may call for coercive action.”

It was noted that Action Plans with regard Phases-II, IIl and IV had
not been filed and the affidavit filed by the NMCG presented a
dismal picture. There was no justification for delay in filing the
action plans. Last opportunity was given to take further steps and
file action plans indicating interception and diversion of drains to
the STPs, utilization plan for treated sewage, demarcating flood plain

zones, preventing encroachments, specifying e-flow applicable to UP,
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12,

13.

Bihar, Jharkhand and West Bengal. The Tribunal referred to a study
on sanitation status of 97 Ganga Towns. The Tribunal directed
NMCG to take steps to rectify the deficiencies.

Today’s hearing is focused on the issue of consideration of further
progress in Segments A and B of Phase-1 as well as other Phases.
SEGMENT-A,PHASE-I

Report dated 09.05.2019 received from Justice U.C. Dhyani shows
steps taken for tapping of drains. It is stated that some STPs are still
under construction and STPs at some important locations are non-
compliant.

In view of the said report, Uttarakhand Pollution Centrol Board
needs to prohibit discharge of any sewage or industrial effluents
either directly into river Ganga or its tributaries in view of statutory
prohibition under the Water (Prevention and Control of Pollution)
Act, 1974, apart from orders of this Tribunal.Any failure must result
in deterrent compensation being recovered from the

persons/authorities responsible for discharge of untreated

sewage/effluents into the river. Such cempensation must be

deterrent and adequate to recover the cost of restoration. This is
necessary to ensure that polluting of river Ganga is no longer a
profitable activity.Repeated directions of the Hon’ble Supreme Court
and this Tribunal in the last 34 years should not remain on paper.
The Committee constituted by the Tribunal may identify persons
responsible for failure including the officers and authorities of the

State Government.
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Wherever STPs are non-compliant, stringent action must be taken
and every polluting activity must be stopped till adequate remedial
steps are taken.

NMCG may ensure compliance with regard to prevention and
removal of encroachments, maintenance of e-flows, afforestation and
setting up of bio-diversity parks, ground water regulation, sand
mining regulation. State of Uttarakhand may ensure that no illegal
camping takes place on the banks of river Ganga and its tributaries,
We may make specific mention of alleged illegal camping at Piyani
village in District Pauri Garhwal towards Neelkanth road. Policy of e-
flows may be clearly spelt out by the State of Uttarakhand. The State
may have its own effective mechanism to monitor e-flows.
SEGMENT-B, PHASE-I

Report dated 30.04.2019 shows that all the 86 identified drains have
still. not been trapped. There is overflow/leakage at
Kanpur.Chromium and other metals are still being discharged by
the leather industries at river Ganga at Jajmau, Banthar and
Unnao. CETPs are not meeting the stipulated standards. Activities of
members of CETPs must be straight-away closed till CETPs are
compliant and only treated effluents should be allowed to discharge
into river Ganga or its tributaries after reuse of treated effluents.
Report received vide e-mail dated 01.05.2019 shows that while the
CPCB suggested closure of non-compliant units, the UPPCB and the
NMCG opposed the same. We are surprised at the attitude of the
UPPCB and the NMCG which is in violation of orders of this

Tribunal and the mandate of law.Concerned officers of the UPPCB
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19.

20.

and the NMCG are liable to be proceeded against by way of coercive
measures. Accordingly, we overrule the views of the UPPCB and the
NMCG and upheld the view of CPCB and direct immediate closure of
all the polluting discharges by such industries into the river Ganga
or its tributaries. Compliance of this direction may be ensured by
the UPPCB. The Member Secretary of the UPPCB may remain
present in person before this Tribunal on the next date along with
compliance report and explanation for violating the directions of this
Tribunal and not carrying out the responsibilities statutorily
required under the Water (Prevention and Control of Pollution) Act,
1974.

As already directed, all the 86 drains falling in Segment-B of Phase-1
may be tapped so that no untreated effluent goes into the river
Ganga. Action may be taken against any individual or establishment
discharging pollutants in the drains/river by way of closure of such
activity, prosecution and recovery of deterrent compensation which
is adequate to meet the cost of restoration.

We also direct the State of UP to provide requisite funds to the CPCB
for remediation of Chromium dumps at Kanpur Dehat, Khanpur and
RakhiMandi. Proper e-flows may be ensured from the Narora
Barrage by the NMCG and the State of UP and a compliance status
may be furnished.

PHASES-II TO IV

Affidavit filed by the NMCG on 30.04.2019 annexing action plans for
the States of UP, Bihar, Jharkhand and West Bengal does not show

concrete plans with prompt timelines and action for prohibiting
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pollution and taking punitive and remedial action against the
polluters. It was directed that NMCG in co-ordination with State
Governments of Bihar, Jharkhand,
West Bengal and part of Uttar Pradesh to file Action Plan for river
Ganga and its tributaries with firm timelines after carrying out
detailed field assessments of pollution loads. It was also directed
that action plan to cover interception and diversion of drains
carrying sewage to STP, utilization of treated sewage, securing
compliances from industries located within catchment area of river
system, ground water regulation, flood plain regulation, rain water
harvesting, good irrigation practices to conserve water, etc. The
NMCG has not filed the precise information about the status of
projects planned and executed between Kanpur to Ganga Sagar.
Thus, the affidavit of the NMCG is of no assistance. Learned Counsel
appearing for the NMCG is not ready and is merely dependent on
Dr. Praveen Kumar, Director (Technical), NMCG who is also not
competent to assist this Tribunal. During the interaction, we find his
approach to be to help the polluters instead of remedying the
pollution which is the mandate of law and the orders of this
Tribunal. The NMCG may take remedial action so that assistance of
a suitable person is provided to this Tribunal with precise
information failing which this Tribunal may consider coercive
measures against the NMCG. The concerned States may also take
the matter seriously and ensure assistance to this Tribunal with
precise information either through senior officers or through

Counsel. No Counsel is present on behalf of the States of Bihar,
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Jharkhand and West Bengal. It is the responsibility of all the five
States to ensure that water quality at every point meets the
standards and if there is a violation, the violators are proceeded
against in accordance with law by way of prosecution, closure of
polluting activities and payment of compensation for the damage to
the environment.

We direct the States of Uttarakhand, Bihar, Uttar Pradesh,
Jharkhand and West Bengal to place the status of water quality in
the respective States on their websites and update the same on
monthly basis indicating fitness of water at warious places for
drinking/bathing purposes. The CPCB may indicate water quality of
river Ganga at boundaries of the said States on its website. As
already directed, flood plains may be duly demarcated;
encroachments prohibited and removed, bio-diversity parks set up
and afforestation undertaken. The CPCB along with MOEF&CC to
develop guidelines for setting up of bio-diversity parks. The CPCB
can take the services of an external expert who has successfully
guided DDA to set up bio-diversity park in Yamuna flood plain near
Delhi. It would be appropriate if MoEF&CC and respective States
examine handing over of such fleed plain to the respective Forest
Department of States for such activities. Such guidelines may be
followed with respect to all the rivers in the country which may be
monitored by Director General of Forest in MoEF&CC. Time bound
Action Plans be furnished by the NMCG and the States.The same

may also be placed on the respective websites for information of the
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citizens who have attachment with the river Ganga for social or
religious or development reasons.

Before parting with this order, we may note that river Ganga has
been declared to be National River and has distinct significance for
the country.Even a drop of pollution in the river Ganga is a matter of
concern. Attitude of all the authorities has to be stringent and depict
zero tolerance to pollution of river Ganga. ‘Precautionary’ principle
needs to be in full play for preventing and prohibiting any polluting
activity. No amount of wealth generation or commercial or industrial
activities can get priority over cleanliness of river Ganga. Any
individual or establishment violating the environmental norms with
respect to river Ganga must be strictly dealt with under the law and
special cells must be created in the concerned States to monitor
such action on daily basis. Such action can be a model to deal with
the pollution of all other rivers in the country. It is a matter of
regret that as per report of the CPCB, 351 river stretches are
polluted in the country which is a matter being dealt with by
this Tribunal in O.A. No. 673/2018, News item published in
‘The Hindu’' authored by Shri Jacob Koshy Titled “More river
stretches are now critically pelluted: CPCB”, The Tribunal has
directed the Chief Secretaries of all the States/UTs to monitor this
aspect along with other important issues and appear before this
Tribunal in person with the progress reports.Till date, the Chief
Secretaries/Administrators of 32 States/UTs out of 36 States/UTs
have appeared in person. This Tribunal has directed highest level

monitoring to deal with the situation at the State level as
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well as National level. Vide order dated 08.04.2019, this Tribunal
has directed setting up of Central Monitoring Committee comprising
senior representatives of the Central Government with all the Chief
Secretaries of States/UTs. River Ganga needs attention at highest
level. We hope that this seriousness will be realized by the
concerned States, NMCG and Ministry of Water Resources and
steps will be taken in right earnestness in compliance of order of
this Tribunal dated 10.12.2015 with regard to Segment-A of Phase-I
(in State of Uttarakhand), and 13.07.2017 with regard to Segment-B
of Phase-I (in the State of UP), Phase-II (in the State of UP), Phase-III
(in the States of Bihar and Jharkhand) and Phase-IV (in the State of
West Bengal) as enough time has already passed after the orders of
this Tribunal.Every time the progress has been found to be
unsatisfactory. The Tribunal will now have no option but to take
more stringent measures unless satisfactory remedial action is

taken.

Caopies of this erder be sent to the concerned States and the NMCG

by e-mail for compliance.

List for further consideration on 29.05.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM
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Dr. Nagin Nanda, EM

May 14, 2019
Original Application No. 200/2014
(M.A. No. 254/2018 & M.A. No. 872/2018)

(C.W.P. No. 3727/1985) and other connected matters
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;,MW CENTRAL POLLUTION CONTROL BOARD
N wEtERTT, a9 U WeETg UhEeT WA 96 G
@E@ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
Speed Post/E-mail
F.No.:B-190153/WQM -II!CPCBJ2020-2?U| qlo Date: 07.01.2021
M LTS
To,

The Member Secretary,
State Pollution Control Boards (SPCBs)/Pollution Control Committees (PCCs)
(As per list enclosed of 35 SPCBs/PCCs)

Subject: Guidelines for setting up of Biodiversity Parks in the flood plain of the rivers
of India including river Ganga - reg.

Reference: Hon’ble NGT order dated 14.05.2019 in OA no. 200/2014

Sir,

In compliance of Hon’ble NGT order dated 14.05.2019 in the matter of M.C. Mehta Vs
Union of India & Ors in OA no. 200/2014, CPCB along with MoEF&CC has developed
“Guidelines for setting up of Biodiversity Parks in the flood plain of the rivers of India,
including river Ganga”. The guidelines have been uploaded on CPCB website and the link is
as follows:
https://cpeh.nic.in/openpdffile.php ?id=UmVwb3JORmls ZXMyMTE I M1 8xNjA3NDI3Njkx X211
2GlheGIvdGEXMTYxMiswZGY=

In the consecutive orders, Hon’ble NGT also directed that CPCB may circulate
guidelines which may be complied with by concerned states. The flood plains are to be
demarcated, encroachments removed, bio-diversity parks set up, afforestation works
undertaken and flood plains to be handed over to the State Forest Departments.

You are, therefore, requested to circulate the guidelines among the concerned state
agencies namely Forest Department, Flood and Irrigation Department and status of compliance
may be filed before the Tribunal.

Yours faithfully,

%\a\\ﬂ
o, v (A.K. Vidyarthi)
B NS 0K .. Additional Director & DH WQM-II

. ':‘j b g :;'?:j-'j;'-:'_r‘\" oy =urhe
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‘ot e’ et oS AR, fReel- 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
?W/Te! : 43102030, 22305792, aaﬂﬁE/WebSite » www.cpeb.nic.in



35 SPCBs/PCCs list

1.

The Member Secretary,

Andhra Pradesh Pollution Control Board
ParyavaranaBhavan, A-3 Industrial Estate,
Sanath Nagar, Hyderabad -500 018

b2

The Member Secretary

Andaman & Nicobar Pollution Control Committee
Depatment of Science & Technology

Dollygunj Van Sadan, Haddo P.O.

Port Blair - 744 102

The Member Secretary,

Arunachal Pradesh State Pollution Control Board
Department of Environment & Forests,
Paryavaran Bhawan, Yupia Road, Papu Nalah,
Naharlagun- 791110

The Member Secretary,
Pollution Control Board, Assam
Bamunimaidan, Guwahati
Assam - 781 021

The Member Secretary,

Bihar State Pollution Control Board,

2nd floor, BeltronBhavan, Jawaharlal Nehru Marg,
Shahstri Nagar, Patna - 800 023

The Member Secretary,

Chandigarh Pollution Control Committee,
Additional Town Hall Building, 274 floor,
Sector 17-C, Chandigarh - 160 017

The Member Secretary,

Chhattisgarh Environment Conservation Board,
Nanak Niwas, Civil Lines,

Raipur, Chhattisgarh - 421 001

The Member Secretary,

Daman, Diu & Dadra Nagar Haveli Pollution Control Committee,
Office of the Deputy Conservator of Forests,

Moti Daman, Daman - 396 220

The Member Secretary,
Delhi Pollution Control Committee,
4tFloor, ISBT, Building
Kashmere Gate, Delhi-6




10.

The Member Secretary,

Goa Pollution Control Board,
Dempo Tower, EDC Plaza,

15t floor, Patto Plaza,

Panji, Goa - 403 001

11.

The Member Secretary,

Gujarat Pollution Control Board,
Sector 10-A, Gandhi Nagar
Gujarat- 382 043

12,

The Member Secretary,

Haryana Pollution Control Board,
C-11, Sector 6, Panchkula,
Haryana-134 109

13.

The Member Secretary,

Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase III,

New Shimla - 171 009

14.

The Member Secretary,

Jammu & Kashmir Pollution Control Board,
Parivesh Bhawan, Forest Complex,

Gladni, Narwal, transport Nagar,
Jammu-180004 (J&K)

15,

The Member Secretary,

Jharkhand State Pollution Control Board,
T.A Building, HEC, P.O. Dhurwa,

Ranchi - 834 004

16.

The Member Secretary,

Karnataka Pollution Control Board,

Parisara Bhavan, 4h& 5t floors, Church Street,
Bengaluru - 560 001

155

The Member Secretary,

Kerala Pollution Control Board
Plamoodu Junction, Pattam Palace P.O.,
Thiruvanathapuram - 695 004

18.

The Member Secretary

Lakshadweep Pollution Control Committee
Lakshadweep Administration,

Department of Science, Technology & Environment
Kavaratti Island-682 555




19.

The Member Secretary,

Madhya Pradesh Pollution Control Board,
ParyavaranParisar, E-5 Arera Colony,
Bhopal - 462 016

The Member Secretary,

Maharashtra Pollution Control Board,
Kalpataru Point, 3rd& 4t floors,

Sion Matunga Scheme Road No. 6,
Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai, Maharashtra - 400 022

The Member Secretary,
Manipur Pollution Control Board,
Lamphalpat, Imphal - 795 004

(R
o]

The Member Secretary

Meghalaya State Pollution Control Board
Arden, Lumpyngngad,

Shillong - 793 014

The Member Secretary,

Mizoram Pollution Control Board,
New Secretariat Complex, Khatla,
Aizwal -796001

The Member Secretary

Nagaland Pollution Control Board
Signal Point, Dimapur,

Nagaland - 797112

-2
n

The Member Secretary,

State Pollution Control Board, Odisha
A-118, Nilakanta Nagar, Unit -VIII,
Bhubaneshwar - 751 012

26.

The Member Secretary,

Puducherry Pollution Control Committee,
Department of Science, Technology & Environment,
Housing Board Complex, 34 floor, Anna Nagar,
Puducherry - 600 005

27,

The Member Secretary,

Punjab Pollution Control Board,
VatavaranBhavan, Nabha Road,
Patiala - 147 001 '
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28.

The Member Secretary,

Rajasthan Pollution Control Board,
A-4 JalaneDungri Institutional Area,
Jaipur - 302 004

29.

The Member Secretary,

Sikkim Pollution Control Board,
State land Use & Environment Cell,
Govt. of Sikkim,

Deorali, Gangtok, Sikkim-737 102

30.

The Member Secretary,

Tamil Nadu Pollution Control Board,
No. 76, Mount Salai, Guindy,
Chennai- 600 032

31.

The Member Secretary,

Telangana State Pollution Control Board,
A-3, Paryavaran Bhavan, Sanath Nagar Rd,
Sanath Nagar Industrial Estate, Sanath Nagar,
Hyderabad, Telangana 500 018

32.

The Member Secretary,

Tripura Pollution Control Board,
VigyanBhavan, Pt. Nehru Complex, Gorkhabasti P.O. ,
Kunjaban, Agartala (W)-799 006.

33.

The Member Secretary,

Uttar Pradesh Pollution Control Board,

Building No. TC-12V, Vibhuti Khand, Gomti N agar,
Lucknow, Uttar Pradesh - 226 010.

34.

The Member Secretary,

Uttarakhand Pollution Control Board,

Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand-248 001.

35.

The Member Secretary,

West Bengal State Pollution Control Board,
Paribesh Bhavan, 10-A, Block LA, Sector 3,
Salt Lake City, Kolkatta-700 091.
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F.No.:B-190153/WQM-11/CPCB/2018-2019/E-Flow Date: 25.02.2020

OFFICE MEMORANDUM

Subject: Minutes of the workshop on “Impact of minimum ecological flows in
downstream of reservoir on riparian ecosystem (aquatic life) along river Ganga”
held on 06.02.2020 at CPCB, Delhi

Please find enclosed herewith minutes of the workshop entitled “Impact of minimum
ecological flows in downstream of reservoir on riparian ecosystem (aquatic life) along river
Ganga” held on 06.02.2020 at Central Pollution Control Board, Delhi.

Encl: As above F
dp s

(Dr A.K.Vidyarthi)
Additional Director & I/c WQM-II

Copy to:

1. Director, Zoological Survey of India, Prani Vigyan Bhawan, M-Block, New
Alipore, Kolkata-700053

2. Director, Botanical Survey of India, CGO Complex, 3rd MSO Building, Block F
(5th and 6th Floor), DF Block, Sector I, Salt Lake City, Kolkata- 700 064

3. Director, Wildlife Institute of India Post Box # 18, Chandrabani, Dehadun 248
001 Uttarakhand

4. Sh N N Rai, Director Hydrology (South) Directorate, Central Water Commission,
Jrd Floor (South), Sewa Bhawan, R.K. Puram, Sector-1, New Delhi-110066

5. Prof C.R. Babu, Centre for Environmental Management of Degraded Ecosystems
(CEMDE),Department of Environmental Studies, University of Delhi, Delhi — 110
007

6. Dr J V Tyagi, Head, Environmental Hydrology Division, National Institute of
Hydrology, Roorkee — 247667 (Uttarakhand)

7. Prof Prakash Nautiyal, Department of Zoology and Biotechnology, Hemvati
Nandan Bahuguna Garhwal University, Srinagar (Garhwal) Uttarakhand-246174
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8. Dr. Pawan Labhasetwar, Scientist and Head Water Technology and Management
Division, CSIR-National Environmental Engineering Research Institute, Nehru
Marg, Nagpur-440020

9. Prof. Radhey Shyam Sharma, Department of Environmental Studies, University
of Delhi, Delhi — 110 007

10. Prof Ram Kumar, Centre for Environmental Sciences, Central University of
South Bihar, SH-7, Gaya Panchapur Road, Village-karhara Post Fatehpur,
Gaya-824236 (Bihar)

11. Dr. Suman Kumari, Reservoir & Wetland Fisheries Division, ICAR- Central

Inland Fisheries Research Institute, Monirampur (Post), Barrackpore Kolkata,
West Bengal-700120

Copy for information:

1. PS to Member Secretary, Central Pollution Control Board, Parivesh Bhawan,
East Arjun Nagar, Shahdara, Delhi — 110032



Minutes of the workshop on “Impact of minimum_ecological flows in downstream of

reservoir on riparian_ecosystem_(aquatic life) along river Ganga” held on 06.02.2020 at

10.30 a.m. in CPCB, Delhi

MoWR,RD&GR vide gazette notification dated 09.10.2018 has notified that “minimum
ecological flows to be maintained at locations downstream of structures or projects meant for
diversion of river flows”. Later, Hon’ble NGT vide order dated 29.11.2018 in OA no.
200/2014, para 21 (page no.9) also directed that “impact of riverine aquatic life as a result of
newly mandated e- flows regime needs to be compiled by CPCB led/ constituted agencies and
compiled report of study to be submitted to the tribunal”. The tribunal in its order dated
12.12.2019 in OA no 200/2014 directed that “CPCB and SPCBs may periodically undertake
biological assessment of Ganga. NMCG and States concerned may depict biological diversity

of Ganga in public domain”.

[n compliance to the above orders, a workshop on “Impact of minimum ecological flows in
downstream of reservoir on riparian ecosystem (aquatic life) along river Ganga” was held
in CPCB. Delhi on 06.02.2020. The workshop was attended by prominent scientists and
experts from various institutions/ university having expertise on the subject matter (List
annexed). Dr Prashant Gargava, Member Secretary, CPCB also joined during concluding
session of the workshop. Dr A. K. Vidyarthi, Addl Director & Divisional Head, WQM-II,

welcomed the experts and briefed about the purpose of the workshop.

The main objective of the workshop was to discuss and finalize methodology to assess the
impact of minimum ecological flow in downstream of reservoir on riparian ecosystem
(aquatic life) and biological assessment of river Ganga. Following salient factors were

discussed at length:

i.  Quality and quantity parameters like wetted depth, velocity of flow etc
ii. Impact of selection of suitable indicator species
iii. Methodology/model for e-flow

iv. Locations or stretches to be selected
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A presentation was made by Sh N C Durgapal, Divisional Head, Water & Wastewater Lab
and Biological Lab , CPCB, wherein he briefed about the ongoing studies on biomonitoring
of river Ganga water quality carried out by CPCB since 2014. He also discussed at length, the
methodology of biomonitoring and bioassessment being used in CPCB. Saprobic score and
biodiversity scores are being used for assessment the water quality of the river. CPCB is in
the process of developing an app on Biomonitoring, which will automatically calculate
biodiversity score and saprobic score. However, the project is in the trial phase. Once the web
application will be fully functional, it may be circulated for use by the concerned/ related

institutes.

Director, Zoological Survey of India (ZSI), added that more than 10000 faunal species have
been documented byZSI in the entire stretch of Ganga, of which more than 267 are fish
species. Species such as alligators, invertebrates etc can be used as indicator species for the
proposed study.

Dr P K Labhasetwar, Scientist and Head WT&M, National Environmental Engineering
Research Institute (NEERI), Nagpur, through his presentation discussed the various types of
environmental flow components and their ecological roles. Affected and the unaffected area
would be identified from the stretch mentioned in the Gazette notification of
MoWR,RD&GR based on factors of flow, and congenial conditions required for the healthy

river ecosystem.

Prof C R Babu, Professor Emeritus, Centre for Environmental Management of Degraded
Ecosystems (CEMDE), University of Delhi, through his presentation dwelled upon the
concept of ecological flows and highlighted the complexities involved in the determination of
the health of riparian ecosystem. Prof Babu suggested that a comparative study be undertaken
at upstream and downstream stretches of the reservoir w.r.t. following parameters:
i Hydraulics that include sediment load and its distribution, flow rates, erosion
potential and recharging potential of groundwater.

ii.  Kinds of riparian ecosystems and their habitat characteristics including fish
spawning sites and bird nesting sites.

iii.  Assessment of Biodiversity in terms of Biodiversity index, species richness
and diversity indices and taxonomy of some major groups that can yield
indicator species of ecosystem health.

iv.  Analysis of water and sediment quality with respect to physicochemical

properties.
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v. Based on the data generated, a model may be developed for the quantum of
water to be considered as the minimum ecological flow for a given river and

that ensures sustenance of self-purification system of the river.

Prof Prakash Nautiyal of HNB Garhwal University opined that since the previous study by
WWF has defined flows for various human uses, anthropogenic effect/ pressure should not be
considered for the present study. He suggested that the bio-geographic regions of River
Ganga defined by Wildlife Institute of India (WII) may be used for the demarcation of the
study area and effect of dams and barrages on water temperature, velocity, turbidity and
transparency ought to be taken into consideration. He suggested that Diatom indices and
ecological value, Biological Monitoring Working Score (BMWP) and Lotic—Invertebrate

Index for Flow Evaluation (LIFE) may be used for bioassessment of river Ganga.

Prof Ram Kumar, Central University of South Bihar, through his presentation, explained that
hydrodynamic forcing of the river has an effect on the behaviour (such as predation, ingestion
rates) of aquatic species and also on the shape of community i.e. biodiversity. He suggested
that the biodiversity has an impact on the river purification as the microbial communities” act

as biofilters.

Based on the opinions and valuable inputs of the experts, the following decisions were made:

The objective of the proposed study will be to determine whether the impact of the
notified ecological flow is positive, negative or neutral.
The impact will be studied between 10-15 km upstream and downstream of the structures
or projects meant for diversion of river flows.
Participating experts were requested to forword their suggestion for finalization of
methodology. Term of reference (TOR) etc for the proposed study.
A format should be developed by CPCB and circulated to the experts. The format shall
include the following subheads:
i.  Details of the past study

ii.  Parameters to be considered for the study

iii. Methodology to be adopted for the study

iv.  Scope of the work

v.  Duration/ Time Schedule of the study

vi.  Institutes to be included in proposed consortium

P i
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The methodology/TOR of the proposed study will be finalized based on the inputs from
the experts.

Information in the above format shall be filled and submitted to CPCB by February 2020.
A consortium of Institutes/ Universities may be formed as the proposed study requires
diverse experience and expertise,

Fresh proposal shall be invited after finalization of methodology/TOR from expert
institutes who would participate individually or as a consortium of institutes.

A coordination committee may be formed to coordinate and share information among
members of the consortium.

Prof Babu consented to help in finalization of the consortium, coordination committee,

methodology after receipt of the required information.

The meeting ended with a vote of thanks to the Chair
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=== CENTRAL POLLUTION CONTROL BOARD
EU_:ITE,{T__ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
F.No.:B-190153/WQM-11/CPCB/E-Flow/2019-2020 Date: 26.10.2020

OQFFICE MEMORANDUM

Subject: Minutes of the webinar on “Impact of minimum ecological flows in downstream
of reservoir on riparian ecosystem (aquatic life) along river Ganga” held on
21.10.2020.

Please find the enclosed herewith minutes of the webinar entitled “Impact of minimum
ecological flows in downstream of reservoir on riparian ecosystem (aquatic life) along river
Ganga” organised by Central Pollution Control Board, Delhi on 21.10.2020.

Encl: As above .

Abamho

(Dr A. K. Vidyarthi)
Additional Director & I/c WQM-II
To:
1. The Director, Zoological Survey of India, Prani Vigyan Bhawan, M-Block, New
Alipore, Kolkata-700053
2. Prof. C. R. Babu, Centre for Environmental Management of Degraded
Ecosystems (CEMDE), Department of Environmental Studies, University of
Delhi, Delhi — 110 007
3. The Director, Wildlife Institute of India, Post Box # 18, Chandrabani Dehradun
248 001 Uttarakhand.
4. The Director, ICAR- Central Inland Fisheries Research Institute, Monirampur
(Post), Barrackpore Kolkata, West Bengal-700120
Prof. Prakash Nautiyal, Department of Zoology and Biotechnology, Hemvati
Nandan Bahuguna Garhwal University, Srinagar (Garhwal) Uttarakhand-246174
6. Prof. Ram Kumar, Centre for Environmental Sciences, Central University of
South Bihar, SH-7, Gaya Panchapur Road, Village- Karhara Post Fatehpur,
Gaya-824236 (Bihar)
7. Prof. M. M. Saxena, Vice Chancellor, Tantia University Campus, Hanumangarh
Road, Near RIICO Bus stand, Sri Ganganagar-335002, Rajasthan (IN).
8. Dr. Dilip Kumar, Bihar Animal Sciences University, Bihar Veterinary College
Campus, Patna - 800014
9. Sh. N. N. Rai, Director Hydrology, Central Water Commission 3rd Floor (South),
Sewa Bhawan , R.K. Puram, Sector-1, New Delhi — 110066
10. Dr. Pawan Labhasetwar, Scientist and Head Water Technology and Management
Division, CSIR-National Environmental Engineering Research Institute, Nehru
Marg, Nagpur-440020
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Minutes of the webinar on “Impact of minimum ecological flows in downstream of

reservoir on_riparian_ecosystem (aguatic life) along river Ganga” held on 21.10.2020 at

11.00 a.m. in CPCB, Delhi

MoWR,RD&GR vide gazette notification dated 09.10.2018 has notified that “minimum
ecological flows to be maintained at locations downstream of structures or projects meant for
diversion of river flows”. Later, Hon'ble NGT vide order dated 29.11.2018 in OA no.
200/2014, para 21 (page no.9) also directed that “impact of riverine aquatic life as a result of
newly mandated e- flows regime needs to be compiled by CPCB led/ constituted agencies and
compiled report of study to be submiited to the tribunal”. The tribunal in its order dated
12.12.2019 in OA no. 200/2014 directed that “CPCB and SPCBs may periodically underiake
biological assessmenit of Ganga. NMCG and States concerned may depict biological diversity

of Ganga in public domain™.

In compliance to the above orders, a workshop on “Impact of minimum ecological flows in
downstream of reservoir on riparian ecosystem (aquatic life) along river Ganga” was held
in CPCB, Delhi on 06.02.2020. Further. in continuation with the above workshop, & webinar

was organized on 21.10.2020 in CPCB, Delhi.

The webinar was attended by prominent scientists and experts from various institutions/
university having expertise on the subject matter (List annexed). Dr A. K. Vidyarthi, Addl
Director & Divisional Head, WQM-II, welcomed the experts and briefed about the purpose
of the webinar. He identified the need for finalization of two studies that have to be integrated
and carried out simultaneously namely i) impact of minimum ecological flows in downstream
of reservoir on riparian ecosysiem (zquatic life) along River Ganga from origin to Unnao
region and ii) biological assessment of entire stretch of River Ganga from origin to

confluence at Bay of Bengal.
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Following objectives were addressed and discussed during the webinar:

 Finalization of the sampling locations/sites with reference to structures as well as
hydroelectric projects. confluence of tributaries and major drains and sample size.

® Selection and finalization of significant parameters/bio-indicators to be considered for
both the studies.

* Sampling frequency of each parameter/bio-indicators.

¢ Finalization of indices/approach to be used for specific bio-indicator components in the
proposed studies,

* Issues related to specific work and budget allocation to the participatory organizations.

Sh. N. C. Durgapal. Divisional Head, Water & Wastewater Lab and Biological Lab, CPCB,

emphasized on proper selection of stretch and sampling locations.

Dr. Kailash Chandra, Director, Zoological Survey of India ( Z51). stated that approximately
9000 species have been identified in River Ganga and the list of the same can be provided for
the proposed studies. Dr. Lalith Kumar Sharma. Scientist D, ZSI also added that 375 species
of fishes are reported in River Ganga. He further suggested that seasonality of monitoring is

an important aspect and should be considered during finalization of proposal.

Prof. C. R. Babu, Professor Emeritus. Centre for Fnvironmental Management of Degraded
Ecosystems (CEMDE). University of Delhi. emphasized that the proposal should be
simplified in terms of methodology and bic-indicator species by making them more uniform
and specific. He also suggested that macrophytes should also be as integral part of studies as
they are good indicators of water quality. Ile further added that a brainstorming session may
be undertaken amiong the participatory organizations for bringing out a uniform protocols
regarding the proposal in a timely manner. Regarding the budget, he recommended that the

funds for the proposed studies should be allocated in project mode rather than tender mode.

Prof. M. M. Saxena, Vice-Chacellor, Tantia University emphasized on frequency of
monitoring should be based on estimating the occurrence of species i.e. monthly and
sampling duration should be increased. He also suggested to incorporate sessile as well as
lesser motile forms of macroinvertebrates such as sponges, molluscs, leeches, and snails as

Bio-indicators.
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Dr. B. K. Das. Director, CIFRI gave a brief overview of the activities undertaken by the
CIFRI regarding fish monitoring in River Ganga basin including GIS mapping and major
habitat atlas. He also agreed to provide specific 6-8 fish species that could be specifically
used as bio-indicators for the proposed studies. He informed that CIFRI has another
additional project with NMCG. Ministry of Jal Shakti which is different in terms of aim and
objectives from the present proposed study. However, he told that the fish related as well as
any other relevant data generated under that project can provided to supplement the present
proposed studies. Dr. Samatha Das, Head. River and Estuarine Fisheries division, CIFRI
emphasized on the role of floodplain wetlands fish diversity and also suggested inclusion of
heavy metals and pesticides parameters for the e-flow studies. Dr A. K. Sahoo, Senior
Scientist. CIFRI explained the importance and methodology of fish migration and fish
reproduction in riverine ecosvstems. He also emphasized that monsoon sampling is essential
and further added that alkalinity is yet another important parameter that effects the fishes and

should be incorporated during the monitoring.

Prof. Prakash Nautival, HNB Garhwal University, suggested that the sampling stretch should
be increased from 1-5 km to 15-20 km both upstream and downstream the barrages or dams
specifically for the river stretch that passes through mountainous regions. He also
recommended that sampling should also be conducted in monsoon season, wherein the month
of august could be considered for monsoon sampling uniformly along the entire stretch of the

river.

Prof. Ram Kumar, Central University of South Bihar, explained that the present studies will
help to understand what amount of minimum ecological flows are essential for proper
functionality of the ecosystems. He suggested that the sampling of Benthic-
macroinvertebrates. zooplankion and phytoplanktens should be conducted monthly or
fortnightly so that data could be generated terms of frequency of occurrence of these bio-
indicators in addition to abundance, richness etc. Also, he recommended inclusion of flow
rate as parameter to provide prevailing flow conditions at the time of sampling. Also, he
suggested that in order to understand resilience of river as it moves away from downstream of

the dam, samples should be collected at an interval of 500 m continuously.

Dr. Niladari Dasgupta, Project Scientist. Wildlife Institute of India forwarded his comments

that mentioned that otters should be reconsidered as Bio-indicators for the present studies.
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Also, those species should be considered that are more constant ' terms of availability rather

than have the possibility of opportunistic sightings.

Dr. Ranjan Kumar, Central Water Commission, informed about the monitoring of conducted
by CWC for discharge estimation and also suggested large-scale discussion among the

participatory organizations for finalization of Terms of Reference.

Based on the opinions and valuable inputs of the experts, the following conclusions and

decisions were made:

Physico-chemical parameters including flow velocity measurements as well as benthic-
macroinvertebrates (including lesser motile and sessile species such as sponges, molluscs,
leeches, and snails). zooplankton. phytoplankton, periphyvtons. fishes, mammals,
amphibians, reptiles, macrophytes emerged to be specific bio-indicators to be used for the
present studies.

[Frequency of sampling should be monthly for most of the parameters/bio-indicators. The
proposed studies should to be carried out concurrently for one year covering all the three
seasons namely summer, monsoon and winter in a uniform manner. Additional six months
were may be allowed for compilation of results, data analysis and report preparation.
Different types of indices for analyses of bio-indicator species and statistical models to
analyse and predict long-term impacts of the variations in flow re gime may be used.

The menitoring locations for the river stretch in the plains should be between 10-15 km
whereas, monitoring locations for the river stretch in the hilly regions specifically in upper
stretches should be between 15-20 km upstream and downstream of the dams and barrages
{(depending upon the accessibility) beyond 500 m to 1 km of upper reservoir level for studying
the impact of the same on the aquatic life.

The proposed study has verious diverse components that requires expertise -on bio-
monitoring approaches, ecology of various species such as fishes, zooplankton,
phytoplankton. periphytons, benthic-macroinvertebrates, mammals, amphibians, reptiles.
macrophytes as well as statistical analysis. Therefore, consortium of technical institutions
and individual experts may be formed and specific stretches could allocated to them to
ensure unified study approach, application of standard methodologies as well as timely

execution of the proposed study,
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Annexure-]

LIST OF PARTICIPANTS
Sr. no. | Name Designation ' Organization j
CENTRAL POLLUTION CONTROL BOARD |
. Dr. A. K. Vidyarthi Divisional Head WQM - I, CPCB Delhi |
2 Sh. N. C. Durgapal Divisional Head Bio-Lab, CPCB Delhi
A Dr. Prabhat Ranjan Scientist "B’ WOM-1I Division, CPCB Delhi
" Ms. Garima Dublish RA —I1I WOM-II Division, CPCB Delhi |
g Dr. Firoz Ahmad RA -1 WOM-II Division, CPCB Delhi |
&, Dr. Swati Singh RA -1 WOM-II Division, CPCB Delhi b:
7, Dr. Richa Bhardwaj RA -1 WOQM-II Division, CPCB Delhi ?
8. Dr. Vivek Rana RA-1 WOQM-II Division, CPCB Delhi
9 Dr. Jaya RA —1II Bio-Lab, CPCB Delhi
10. Dr. Annu Goel i RA -1 Bio-Lab, CPCB Delhi ]
EXPERTS FROM PARTICIPATORY INSTITUTES/ORGANIZATIONS
T Prof. C. R. Babu | Professor Emeritus CEMDE, University of Delhi B
12. Prof. M. M. Saxena Vice Chancellor Tantia University, Shri Ganganagar
13, Prof. Dilip Kumar Former director CIFE, Mumbai |
14, Prof. Prakash Nautiyal Professor HNB Garhwal University, Srinagar
18, Dr. Kailash Chandra Director
B YA
16. Dr. Lalith Kumar Das Scientist *D’
17. Dr. B. K. Das Director
CIFRI
18. Dr. S. Samanta Principal Scientist
19. Dr. A. K. Sahoo Scientist
50, | Dr.Syed Ainul Hussain Scientist *G’ 5
21 Dr. Niladri Dasgupta Project Scientist | wn
2. Sh. Zeeshan Ali Research Scholar I
2; Prof. Ram Kumar Professor Central University of South Bihar |
24, Sh. N. N. Rai Director Hydrology, CWC
25, Dr. Pawan Labhasetwar Scientist gﬂ:ﬂ?ﬁg‘:&? e et




